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LOK SABHA D~BATES 

1 
LOX SABHA 

Monday, Au,ust I, 1988/Sravana 10, 1910 
(Saka) 

T"~ Lok Sabha mel at Eleven of 
Ihe Clock 

[MR. SPEAKER in Ihe Chair] 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 
Bombay Train Mishap 

+ ·'2. SHRI U H. PATEL; 

PROF. RAMAKRISHNA 
MORE: 

Will tbe Minister of RAILWA YS be 
pleased to state : 

(a) whether a number of persons lost 
their lives and sustained injuries foHowina 
the train aeddent between Byculla and 
Chinch PotH Railway stations on the 
Central Railway in JUli. 1988 ; 

(b) if so, the details of the persons 
killed and injured and tbe loss of property 
sUttained ; 

(c) whether any enq~iry, was made to 
nnd out the causes of the acddent and if 
10, the outcome thereof ; 

(d) the com·pcnsation paid to the next 
of tbe kin of tbe persons ki1led and to 
thoN who were injured ; 

(e) wbether there was any possibility 
of .. botap behind the accident ; and 

(f) the Iteps taken to PJ'C¥cot tbe 
fOOUrrcnoo of suob accidents ? 

2 

THE DEPUTY MINISTER IN THE 
MfNISTR Y OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) to (f) A 
Statement is given below. 

Statement 

(a) and (b) In thi5 accident, 2 persons 
lost their Jives, 29 suffered gtievous jnjuries~ 
and 58 <;ustained simple Injuries 

Loss to raHway property has been 
estimated at about Rs. 20,35,000/-. 

(c) Yes. Sir. An enquiry into this 
accident by the Chief Commissioner of 
Railway Safety is in progress. 

(d) No compensation bas been paid so 
far as the quantum of compensation is to 
be decided by the Court of Ex-officio 
CJajns Commissioner after iuU-fledged court 
proceedi ngs. 

However, immediate reJier in the form 
of ex-gratia payment was sanctj('ned (if 
Rs. 5.000/- each to the next of kin of the -
deceased, Rs. 1.OOOJ· each to the grievously 
injured "and Rs. 250/- each to those with 
simple injuries. 

(e) The Chief Commissioner of Railway 
Safety who is inquiring into this atcidcnt 
will inv"estigate the cause of the accident. 

(f) The following are some of the 
il'lll'ortant steps taken to prevent recurrence 
of such accidents. 

(0 Intensification of field inspections 
by supervisors and officers. 

(ii) Formation of multi-disciplinary 
teams to tnspect accident-prone 
areas and SU8acst . corrcc:tive 
measures. 

(iii) Counselling of staff especially 
Drivers, Assistant StatioJ.l 
Masters, etc. 
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(iv) Renewed emphasis on training 
programmes and greater emphasis 
on Refresher Courses. 

(v) Deterrent punishments to those 
found responsible for accidents 
due to gross negligence. 

(vi) Educational campaigns for the 
staff a'ld publicity fOI the road 
users. 

(vii) Induction of sophisticatrd techno-
logy as a counter-check to human 
lapses. 

{viii) Improved maintenance of Track 
and Rolling Stock. 

SHRI D.H. PATEL: Mr. Speaker, 
Sir, in reply to my question the hon: 
Minister bas staled that sevetal important 
steps have been taken to prevent recurrenee 
of railway accidents in future. A numbel 
of railway accidents tock pJace in the 
cou:ltry during the recent ~past. Did you 
probe the ~auses of these accidents? Were 
the steps that the hon. Minister mentioned 
in his reply also taken earlier? If not, 
why? If the steps were taken earlier, 
why there has not been a fall in the numter 
of railway accider:.ts ? 

THE MINISfER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA) : Mr. Speaker, 
Sir, since 1985, when hon. Shri Bansiial 
was the Railway Minister, the Department 
of Railways has implemented a 10 point 
programme in order to ensure railway 
safety and reduction in the number of 
railway accidents. As a result of that, the 
number of railway accidents has been going 
on declining continuously during the past 
three years. Railway accidents tCike place 
even now, there is no doubt about it. But 
we are making concerted efforts to red11ce 
their number. We are convinced that this 
programme has a good impact in this 
direction. 

SHRI U.H. PATEL: Mr Speaker, Sir, 
has the hon. Minis ter of Railways even 
conducted. any survey to assess the dis-
content prevalent am"llI railway employees 
an4 whether these accidents ta'lcc place due 
to this tftlsion also ? 

SHRI MAI:>HAVRAO SCINDIA: Mr. 
Speaker, Sir, so far as I know, there is 
neither any tension nor dJS"ontent amon, 
the railway employees which 7fould amount 
to increase in the number of railway 
accidents Ralher, as I said earlier, there 
has been a continuous fall in the number 
of rai.lway accidents due to the efforts made 
by the Department of Railways. We set a 
record last year by reducing the number of 
railway accidents. In the year 1987-88 
there were only 604 railway accidents and 
it is the lowest in the history of the Indian 
Railways. AmC'ng these, there were omy 7 
such accidents which involved loss of life 
and 19 others JD which people only sus-
tained injuries In other words, passenders 
sustained injuries in 26 accidents only. 
Besides, accidents of very minor nacure 
including de-railments aDd goods trains 
also took place. I would like to inform 
the hon Members that in cO'llparison to 
international figures, the 5gures in respect 
of Indian railway accidents are far better 
than those of the railways of other 
deveJ6pcd countries. 

[Eng/isl,] 

SHRI SURESH KURUP : Sir, I 
would like to know from the Minister is it 
a fact tb::Jt aormally the reports of the 
inquiry cc iluucted into these accidents are 
kept secret. I would like to know what 
is so sacrosanct about these inquiry 
reports. Why is it not made available to 
the public? Now, will the Railways make 
available to the public the report of the 
inquiry which is going on jnto the train 
accident at Quilon ? 

SHRJ MADHAVRAO SCJNDIA: Sir, 
this Question pertains to Bombay accident. 
However, answering the hone Member's 
question, I would like to say that there is 
nothing secret about these reports. The 
Commissioner of Railway Safety conducts 
an inqlliry, which is beiDg done in this 
particular case, in Bombay alsa. At the 
end of every financial year, the Civil 
Aviation Ministry sends reports of th~ 
Commissioner, Railway SafelY" pOintioB 
out the primary cacscs of the major 
accidents and his recommendations and 
these are laid on the TabJe of the House. 
So, auy bOD. Member raD r.eaJ1y ,0 into 
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the report on the major accidents .and go 
into the details, if he so desires. . 

SHRI SHARAD DIOHE : Mr. Speaker, 
Sir, it is good tha.t this inquiry has been 
instituted immediately to inquire into the 
causes of this accident and I hope this 
inquiry would be completed as early as 
possible and would be -laid on the Table 
of the House. 

But, Sir, on the first day itself, news-
paper reports said. the main cause of the 
acddent was that ihe dr1ver Mr. A vinash 
Mulay disregarded Signal No. 23, No. 24 
and No. 25 and rammed the last coach of 
the Minar Express, Of course, thi:; was 
denied by the driver him'\elf and Mr. 
Mulay repeatedly told the railway officials 
who visited him at the hospital that be had 
seen green signals all along. Consequent 
upon tbis, there was some agitation by the 
motormen at Bombay and then ultimately, 
the Railway announ.:ed that no officIal 
statement was made that the dnver was 
at fault. But it appears also from the 
statement of National Railway Mazdoor 
Union (NRMU) that for some time, they 
have been demandini or pointi"ng out that 
signal system was adversely affected by 
lack of adequate staff, non-availability of 
essential materials and non-replenishment 
of timc-t:xpired signaUing instruments. 
Three years ago, they had also demanded 
a judi.cial inquiry to probe the signalJing 
system whether it was foolproof vr not. 
Would the Railway Minister consider these 
demands and find out whether the signal-
ling sy~t'!m at Bombay is foolproof or not 'I 

SHRl MADHAVRAO SCINDIA: The 
demands thtat are raised arc of different 
nature, from time to time by various 
Unions. As far as signalling system is 
concerned, the llombay signaIJing system is 
considered very adequate. In fact, the 
new A WS System is also being tried out 
on a particular section and after we find it 
su~essful, it would be implemented in 
other areas on the Bombay System. We 
find that the Bombay siinalling system is 
fairly satisfactory. 

As far as tbe reasons fOf these a~ddents 
afe concerned, as the hOD. Member bas 
mentioned. DO authoritative source, no 
omcial SO\lrCe has made any comment on 

this. There has been newspaper specula-
tion.- As far as we are concerned, nO 
official source has given any statement or 
any explanation. We believe that we 
should not make a statement until the 
Commissioner, Railway Safety has com-
pleted his inquiry so that we do not vitiate 
the inquiry in any way. The inquiry com-
menced on the 7th July. 

PROF. MADHU DANDAVATE: Sir, 
1 would like to know from the hon. 
Minister is it not a fact that RDSO has 
devised a very ingenious instrument called 
the Automatic Warning System which, on 
some of the trunk routes, has proved to be 
extremely useful in prcventmg aCCIdents by 
collision and if it is so. in case of Bombay 
and other &uburban rC'ilways where the 
density of tr~ffic is very hiJh, y,hether the 
arrangements have been properly made to 
fix up Automatic Warning Systems beyond 
tbe outer signals so that fhe track Iliagnet 
~an be made a par~ of the ~ignallin& 

system and whenever there is a red signal. 
in thal case the track magnet Will be 
activated That will activate also the 
instrument inside the chamber of the 
engine driver. There wiH be a whistle so 
that he will not ignore the red signal. 
Even if he ignores. within a few seconds, 
automatically the train will be brought to 
halt. If that provision is already there-
a very ingenious device that is available as 
a result of the research done by our o",n 
Railway Research Scientists-will they con-
centrate on such a device to ~(."'C chat in 
the future. accidents by collision are 
avoided'l . 

SHRI MADHAVRAO SCINDIA : The 
hon. Member is absolutely right. We are 
trying our AWS system which seems 
prima facie to be a \'ery good system and 
excellent system. _It has been fixed on 
trial on Down Local Line between Pare} 
DoW'll Local Home Signal and Sion. One 
EMU rake had been fitted with AWS Cab 
equipment and after intenshe tdals, 
approval has been conveyed to the ~on­
tractor in September 1987 on the design 
tl!at was first produced. A decision haa 
also been taken ·th~t in the first phase. 
work should be taken up on tho Harbour-
Branch ~ine Section which i. tarateted for 
completion by the end of this caJcadat 
year-1988. 
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PROF. MADHU DANDAVATE : In 
this case, \\-as the Automatic Warning 
System in operation? 

SHRI MADHA VRAO SCfNDIA It 
was not there. 

r Translatton] 

AIDS Patients 

+ 
"63 SHRI V. TULSIRAM 

SHRI VILAS MUTTEMWAR : 

Will the Minit«er of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the number of persons 
suffering from AIDS in the country is 
continuous:y increasing; 

(b) if so, the reason therefor; 

«(!') the number of cases detected 
during the last SIX mpnths ; and 

(d) the measures Government propose 
to take so that the general pubhc may 
avoid contact with them? 

[English] 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) to (d) A Statement is given 
below: 

Statement 
I 

Surveillance for AIDS Programme for 
screening persons belonging to hIgh risk 
groups namely patients aUf nding STD 
clinics. prostitutes, professional blood 
donors. drug abusers, inmates of remand 
homes. was started in 1985 The number 
of persons screened and tbe number of sero-
positive cases dUrIng tbe last two years is 
&iven below : 

1.1.1987 
1.1.1988 
]{'.6.1988 

No. of persons No. of persons 
screened found sero-

27035 
70623 

127400 

positive 

71 
191 
38' 

The transmission of AIDS takes pJace 
tbrou3h sexual contact, exposure to blood 
products, sharing contaminated needles, 
from infected motber tQ.chiid before. durinl 
and sbortly after birth. 

During the last six months, 198 
sero-positive cacaes have been detected. 

It is not practicable to isolate persons 
baving A1DS inf~ction. However. preven-
tion of AIDS infection is possible by 
adopting tbe following methods: 

1. Avoidance of sexual contact with 
multi pIe partners. 

2 Use of condoms. 

3. Sterilisation of needles, syrmges 
and usc of disposable syringes. 

4. Ensuring quality of blood and 
blood products. 

The hne of action being pursued by the 
Governmet is preventIon through public 
education coupled with effective surveillance. 
The Government proposes to itensify public 
education through mass media and expan-
sion of surveillance activities and t:aining 
of w.)rkers to build up capabilities for 
detection, diagnosis and treatment of AIDS 
cases. 

[ Tramlauon] 

SHRI BALKAVI BAIRAGJ: Mr. 
Speaker. Sir, first of aU let us know from 
Sbr. Tulsiram as to what does he mean by 
AIDS. 

MR. SPEAKER: Shri Tulsiram is 
much concerned about you all. 

SHRI V. TULSIRAM: Mr. Speaker. 
Sir. I shall make Sbri Bairagi understand 
AIDS sometime later separately. ([nterr-
uption,) 

SHRI SAIFUDDIN CHOWDHARY: 
This disease does not affect Bairagiji. 

AN HON. MEMBER: Baitaais of to--
day have no faith in it. 

SHRI V. TULSlRAM: Mr. Speaker, 
Sir, it is a vcry dreaded disease and there-
fore. what the Governmcnt i. dom, to 
check it ? Are the forcipers comins here 
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and reporting to F.R R.O. ~sked to undergo 
any medical check up? If the dreaded 
disease is detected in them, have you for-
mulated any scheme to deport them imm-
ediately? '. Is the Governmeat thinking of 
creating separate zones for them like non-
smoking zones 1 

SHRI MOTILAL VORA: Mr. Spea-
ker, Sir, the hone Member has rightly said 
tbat it is a very dreaded disease. All 
possible efforts have been made to check 
the disease and various voluntary organi-
sations who collect blo.:>d from voluntary 
blood donors are being encouraged to take 
steps in this direction. The disease mostly 
spreads through professional blood donors. 
We are makID8 a Jot of improvement is our 
laboratory system and efforts are also 
hemg made to ensure that the blood banks 
observe prescribed norms and standards. 
Forty surveillance (; entres have heen opened 
in tbe country for screening persons suffer-
ing from AIDS In addition to the&e 40 
survei11ance centres, 4 referral centres have 
also been there. The number of seram 
positive cases that have been detected 
during the last two or three years is not 
much. Out of 1.::!7,400 cases examined in 
these survetllance centres upto 30.6.88, 
only 389 cases were found to be seram 
positive. We are, therefore, very careful to 
ensure that people are instructed through 
health education to check this disease. 

SHRI V. TULSIRAM: Mr. Speaker. 
Sir, some days back a French patient 
suffering from AlDS fled from the hospital. 
He was staying in a hotel in Paharganj 
area. The ownet of the hotel recognised 
him and handed him (lver to the police. 
The police took bribe from him and allowed 
him to go away. What to speak of Bofors, 
the Government employees indulge in such 
acts and let the people suffering from such 
a dreaded disease go. It is not known 
whether it comes under your Department or 
Dot, but you wiJI have to pa, some atten-
tion to check this disease. 

SHRI BALKA VI BAIRAGI How 
AIDS is related to Bofors ? 

SHRI V. TULSIRAM: The police let 
th e people stdfering from such a dreaded 
disease 10 by acceptlna bribe. 

[English] 

SHRI S. JAIPAL REODY: Bofors is 
the AIDS of Congress-I. 

[ Trans!ationJ 

SHRI V. TULSIRAM: A number of 
such dangerous things are taking piaee. I 
would like to draw your attention towards 
a thing which is however not reJated to 
this. Now in case of a disease which has 
broken out in Delhi there are some people 
who are injecti ng water instead of any 
medicine into the veins of the pubJic. 
This has come in to-day's Indian Express. 

- When such things are taking place, what 
special steps the Govenment is taking to 
check this dreaded Jisease keeping all ~his 
in view ~ 

SHR] Mi)TIlAL VORA: Mr. Spea-
ker, Sir, ] will remain very grateful to the 
hone Member if he could tell the name of 
the patient who was caught by the police 
in Paharganj. If he can telI his name, we 
wiIJ definitely make suitable arrangements 
for his treatment. Let him find out and 
tert the name of the patient, because it is 
\-ery difficult to trace the person through 
the name of the policeman. If he has any 
information, he must give it 

MR. SPEAKER: H~ must not have 
come w meet Shri Tulsiram. 

§HRI V. TULSI~AM: It has come 
in the newspapers. If you are sincere you 
can take proper action. Mere giving an 
assurance Ii ke ot her Ministers would 
not do. 

SHRI MOTIlAL VORA : I am not 
only giving you an assurance, I am appri-
sing you 'Of the factual position if there is 
any patient in YOllr knowledge, you must 
tell. Mr. Speaker, Sir. the number of 
persons atTected by AIDS is very small in 
our country. Even then we will have to be 
careful and ensure its prevention. We are 
prepared to make aU arrangements on 
behalf of the Government. 

[English] 

SHRI SOMNATH RATH: So lonl 
we were under the impression tbat this dis-
ease was communicated from outside lncfja. 
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I would like to know from the Minister 
Yt-hether at least a single instance bas come 
to light where. the disease has originated 
insNie the country. )f so, what action is 
being taken? 

SHRI MOTILAL VORA Nothing 
like this has come to our notice because 
this is an origination from abroad .•. 
(Interruptions). 

[ T,ans[ation] 

This disease dQes not ow~ its ongm to 
India. It has come from abroad. Sym-
ptoms of this disease are not seen anywhere 
in India. 

[English] 

SHRI SOMNATH RATH: asked 
whether any case has come to the notice 
where the disease has originated in India 
itself and jf so what action is being taken. 

PROF. MADHU DANDA VATE: Its 
further sprt"ad is indigenous, tbat is all ! 

DR. V. RAJESHWARAN: I would 
ltke to know from the Hon. Minister 
whether there is a proposal to have a 
rehabilitation centre or Home for all the 
AIDS positive cases in India. If so, what 
ate the centres? 

SHRI MOTILAL VORA: As I have 
said earlier, there ate. four reference centres 
in the country and forty surveillaQce 
centres. There is no reason for keeping 
them separately in any rehabilitation centre. 
Already surveiUpnce centres are working i 0 

the 'country and those caGes are referred to 
in the ft)ur reference centres, of which two 
are in Delhi and one in Pune. 

SHRI SHANTARAM NAIK One of 
the experts keeping knowledge with respect 
to the spread of AIDS has recently sugges-
ted-in fact, making this suggestion with 
deep consideration-to the Gov~rnment of 
India that in view of the spread of this 
disease, there must be a legislation to ban 
sex with non-resident Indians and foreign-
ers. I would like to ask whether the Mini-
ster has given thought to the suggestion of 
this expert who bas proposed for a leaisla-
don to have a ban on sex with NRis and 
rompers. 

SHRI MOTILAL VO~A: These su-
- ggestions w~re made in bis personal capa-

city. I have also read it in the newspapers; 
but we have not taken any cognizance. 

MobUe Medical Facilities 

*64. SHRI SOMNATH RATH: wm 
the Minister of HEALTH AND FAMILY 
WELFARE be plo!ased to state: 

(a) whether Government propose to 
augment the mobile medical facilities in 
the country with special reference to tribal 
areas; and 

(b) if so, the detaIls thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) There is no such proposaJ 
under consideration of the Government of 
India. 

(b) Does not arise. 

SHRI SOMNATH RATH: My ques-
tion was about the augmentation of the 
mobile medical facility in the country, 
special!y m tribal areas. The Minister 
says that there IS no su~h proposal. I would 
like to know from tbe Hon. Minister how 
many mobile clinic vans are supplied to 
each medical coHege of the States and for 
the health services; and whether the 
Government has received any report for 
the operation and implementation of 
the scheme. What t amount is being given 
to different States for the ilI'plemel1tation 
of this scheme? 

SHRI MOTILAL VORA: Under this 
reorientation of medica: and education 
scheme the Government of India has pro-
vided three weJl eqUipped vans attached to 
each medical college for imparting training 
to the medical students and in turn to the 
community health ·centres. The coverage 
of area under this scheme is including the 
tribal ateas also So, • aU the medical 
colleges have been p'rovided with three well 
equipped vans under this scheme. 

SHRI SOMNATH RATH: Sir, my 
question has not been answered. These 
medical vans are supplied to the medical 
collcles not for lcarninl of the students of 
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the medica] ('olleges but they are also 
meant for health services in the rural areas. 
I would like to know whether the Govern-
ment is receIving any relfort about the im-
plementation of the health services by 
these medJcal vans inside the country? If 
so, what is the report ? I wou]d also like 
to know how many mobile vans have been 
supplied to Orissa and what amount has 
been gtven for this purpose J 

SHRI MOTILAL VORA: All the 
medica] colleges have been' given three-
weJ]-eQuipped vans The medical colleges 
of Orissa would have a1s(l received these 
vans They are doing we]) in the triba] 
areas. The students are going there. 

t" 

SHRT JAGANNATH PATTNAIK : May 
I know from the hon. Minister keeping the 
&eographical barriers and the hi1Jy tribal 
people who are III scattered qreas in view 
whether the present criteria of opening 
health -centres is adequate? I am of the 
view that it is far from giving medica] 
justice. A special area programme had 
been drawn after_ the Prime Minister toured 
the tribal and backward areas of the 
country. Further to provide medical 
facilitie3 to such hilly and tribal areas 
medical mobile vans were introduced and a 
scheme had been drawn out. I would like 
to know whether the Minister is aware of 
It and, jf so, whether it is under active 
con;)ideration of the Government ? 

SHRI MOTILAL VORA: Establish-
ment of sub·centres is a hundred per cent 
Centrally aided scheme as far as hitly and 
tribal areas are concerned. But It is for the 
States Governments ~o see because the 
subject is being dealt with by the State 
Governments. Whenever we inquire from 
the State Governments they ten us that 
they are making sufficient arrangements. 

[ Translation) 

SHRI SHIV PRASAD SAHU: Mr. 
Speaker, Sir, through you, I would like to 
draw the attention of the bon. Minister 
towards plateaus .r Bihar. There is a 
medical coUege in Ranchi to which I belona· 
You 'say that you have already provided 
vans to all medical coIleges. But so far as 
my knowledge is concerned, if there is any 
most nealectcd area in the country. it is 

Chota Nagpur. One heaJth centre has 
been set up there but there is no Compo-
under. In the hospital, ther\! is no doctor. 
Does the Government propose to introduce 
mobile vans ID these areas '1 Our Govern-
ment as weJI as the Prime Ministers are 
ccncerned about tbem.- Will the Govern-
ment consider to make some spe~J arrange-
ments for areas like Baster, ~me areas 
in Orissa and Chota Nagpur. Thousands 
of people die of malaria, snake-bite and 
after having been biten by wild animals in 
these areas. I would like to ask the 
Government to state in clear terms as to 
whether they propose to look into this 
matter? 

SHRI MOTILAL VORA: Mr. 
Speak~r. Sir, I share with the hon. Member 
the concern he expressed for Bihar. So 
far as the Question of providing health 
services is concerned, whether it is tbe 
question of sub-centres, primary health 
centres or community heahh centres, these 
facilities are provided by the State Govern-
msnts concerned. Even then efforts are 
made t.:> ensure that out of total hilly and 
tribal areas, medical faciliti.:s are provided 
is a must in at least 10 per cent of such 
areas. As regards the incidence of maiaria 
and other diseases, as has been mentioned 
by the hon. Member, we !!re exttnding 
every p(\ssible assistance under our national 
programme. But the establishment of 
health centres and community health centres 
falls within the jurisdiction of' State 
Governments. 

[English] 
Unemployment 

+ 
*65. SHRI CHINTAMANI lENA: 

SHRI MOHANBHAI PATEL: 

WiiI the Mmister of LABOUR be 
pleased to state : 

(a) whether the progress in tl1e pr.ovi-
ding jobs to the unemployed youth is very 
s]ow; and 

(b) if so, ~ho new strate,ies proposed 
to ~ adopted during the Bi,bth Plan 
period to accommodate unemployed youth 
in jobs and other'works ? 
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, , THE MINISTER OF LABOUR (SHRI
BINDESHWARJ DUBEY): (a) The Sev-
enth Five Year Plan estimates that against
a net addition to the labour force of about
39.38 million, additional employment of
the order of 40.36 miJIion standard. person
years would be. generated during the
Seventh Plan period •.Le, 1985-90. with an
implied grdifth rate' of 3.99% per annum.

(b) The approach to the Eigh'th Plan is
as yet in the early stages of thinking.

SHRI CHINTAMANI JENA: Sir.
may I know from the hon, Minister
whether the Planning Commission has
warned that the backlog 'of unemployment,
would be unmanageable 'in _ the

- Eighth Plan ' unless' the rate of .
productive employment generation is acce-
lerated substantially to around ,10 million
in the Eighth Plan?

If so. what is the reaction of the
Government ? In view of the caution
from the Planning Commission, may i
know from the .hon. Minister. what woule
be "the backlog of unemployed persons by
the end of Seventh PlaD in rural areas and
also in' urban areas.

rwould also like to know about the - -
major schemes which 'are beingImplemented
in the - Seventh Plan period to provide
employment.

SIqtJ BINDESHWARI DUBEY: Sir,
J have' already stated thai the strategy. for
the,Eighth Five Year Plan is in the thinking
'stage. Whatever the' Member has asked
for the future strategy. that will be decided
later. ' I

. . So far as the Seventh Five Year plan
is concerned, in fact, we wiIJ be generating ...
more than 40 million standard person
years as against 39 .milllon persons. who
, will be available for employment and look-
ing for the employment. Thereby we will ,

'. be absorbing nearly one million persons in
th~ Seventh Plan period from the backlog,
There is no question of increase in the
backlog. Wewill, in fact. be absorbing
one million persons from the backlog of
9.2 million. which was in the beginning of
the Seventh Five Year Plan period.

SHRI CHINTAMANI JENA: May I
know 'from the hon. Minister whether the
RLEGP and NREP, which are to generate
. employment potentiality. are-not having thf
desired results as 'the minimum period of
employment per year would be 100 days?
None 'of the' States . is getting the funds-
from the Centre to provide, 100 da,s
employment in the rural areas.

.If so, what. is the reaction of the
Government? And' what are. the remedies
to rectify, such lacunae or loopholes in
these programmes ?

SHRI BINDESHWARI DUBEY: Sir,
the anti poverty programme. that is NREP.
RLEGP or IRDP. is monitored yearly by
the Planning Commission. The result is
better than the expectation, I don 't know
on what basis the Mem~r say~ that there
has been a poor performan~.

SHRI MOHA~BHAI PATEL: Sir.
unemployment is a very serious problem of
the country. The Mlnister will have to
take ,up this matter seriously with the
Planmng ~ommission as well as the Plann-
ing Ministry.

'First of all, I -would like to·know what
would be the unemploymerit percentage at
the end of the Seventh Plan. It has' been
mentioned thatthe approach to the Eighth
PlanIs in the early stage.. Sir, this is the
time when 'we can' think over it.
To solve this problem, I would like to
know .the strategy you are goin~ to employ ,
'so that maxlmnm number of persons .who
are unemployed would be provided employ-"
ment, just like the agricultural sector
which has the largest possibility to employ
the rural unemployed persons. The State
which has more irrigation facilities create
more employment. So. I would like to know
whether the Minister has considered this
with seriousness with the Planning .Comml-
ssion so that we can "employ more and
.more persons and they can look up fbr the
areas at the earliest to provide the•.maximum
employment to the country. ,

SHRI BINDESHWAIU DUBEY: Cer-
tainly we are, dealing serlously with the
problem of, unemployment. When the
, strategies forthe Eighth Plan will be made,
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pH these asrects will be taken into' consi-
deration. The bono Member has asked as
to what wiII be the position after Ihe
Seventh Plan Period. As J have said,
according to our achievement in the Seventh
Plan Period which has been projected, we
will l-e absorbing one million persons from
the backlog. So, the, backlog, which was
to the tune of 9.20 million in the beginning
of the Seventh Plan may reduce by one
million and we will come to 8.20 million.
Regarding creation of more employment
opportunities- in tile rural areas, the hon.
Member knows ,it very well that the, thrust
of the Seventh Five Year Plan had been to
reduce the unemployment in the rural
areas, to generate more 'employment opp-
ortunities in the areas which Wf! have been-
doing through our poverty alleviation
programmes. '

SHRI TH.'\MPAN THOMAS: The hon,
Minister was mentioning about some man
hours and all that, In reality, the ILO ,
.made a study about India and they have
'reported that there will be two thirds of
the world unemployment in india in 2000
AD arid this will be a country having
about 100 million unemployed people if we
go at-this rate; When he gave the answer,
be said that 3.99 per cent is the ratio at
which employment is being generated.

, What is the .availability of new people every
year for employment and how much are
you absorbing? You said something about
the backlog' that you can absorb one
million. In my, State, the unemployment
is 2,5 million today and by one million you
are covering throughout, India. What
is going to happen and how are you going
to solve 'the unemployment? Have you
, got an~ programmes for' this? How has
computerisation affected it ?

SHRl BTNDESH\VARI DUBEY : I
have already stated that in the Seventh Plan
Period, the generation of employment' has
gone up comparatively. ':As per our esti-
mate, the additional number of unemployed
, persons available and looking for employ-
ment. will he 39,3~ miilions. Th'::refore,
Lsaid tha t if we gencra!ecmployment to
the tune of 40,36 million, as has been
stipulated in the Seventh Five year Plan,
we will be absorbing one million', If we
go at this rate, we will be absorbing the'

backlog and we will contain the unemploy-
,ment in the .Bighth Plan and subsequent
Plans. Our objective is to bring clown
unemployment to a zero position by the end
Of this century, With this objective, we are
proceeding ahead .. Comparati\'c~, the
employment gencrati'on has'" een much
more in the 7th Plan'. '

SHR[ BASUDEB ACHARIA : Govern-
'rnent 'do not seem to be serious to rnckle
the' unemployment - problem. The number
of unemployed youth has increased to 40
million. If we 'add the number of unern-
ployed .persons residing in therural areas,
agricultural Ial.ourers etc., who do not get
,employment for more than hundred days in
_a year, it would go up to 100 milllon in
our country, In addition to this, thousa-"
nds of small, medium and big industries are
being closed down and lakhs of people who
',were employed there have also "ecome
unemployed. The ban on recruitment and
massive computerization also has an impact
on job potentlalitles and employment
potentialities. Have these aspects been
considered hy the Government or 'not ?

SHRI BINDESHWARI'DUBEY It is a
fact that we have not I'een able to contain

. the unemployment problem in - the urban
areas. Judging from the past surveys and
the 7th Plan document, it has marginally
gone up and wi th the closure of industries
in various sectors, it may go up a' little
more While finalizing the strategy "for the
8th Plan, all these aspects will be taken,
into consideration. We cannot say at this
stage tliat this will go on increasing.

SHRI ANANDA GAJAPATHI RAJU :
I would like to know fom the. Minister
what is being done to increase the employ-
ment sectorwise. 'He mentioued about the
absorption of on e million people by' crea-
ting additional employment opportunlties.
What is the breakup sectorwise ? The
Government is also following the policy of
liberalization and g<t in for import of more
plant and equipment and providing more
sophisticated technology. What will be its
effect with regrd to provision of more
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employment and wage earninigs? How 
will this strategy work ? 

SHRI BINDESHWARI DUBEY: I do 
not iaVc. wi!h me figures for employment 
sect.orwise. When we think of planning 
and employment, We wiH take all these 
into consideration. Sectorwise investment. 
sectorwise outpur, growth in national 
economy etc have to be taken into consi-
deration. On that basis, we will envisage 
what would be the employment potcnllaL 

[ Trandation] 

SHRI UMAKANT MISHRA: Mr. 
Speaker, Sir. there are two types of unem-
ployment. One is of educated people and 
the other IS of uneducated people. Various 
programmes like N REP., R.L.E.G.P •. 
etc. have been lalmched in rural areas for 
the uneducated people'. But the unemploy-
ment of the educated people is about to 
reach an explosive situation. There are 
two types of people among the educated 
unemployed. One sectIon consists of 
scientists, engineers and doctors and their 
number runs into lakhs. Where wiJ] you 
provide employment to these people? Wh!.lt 
schemes or programmes, do you have? 
Apart frJm the above there are lakhs of 
unemployed people who have passed High 
School, Inter, B.A., M.A. and B.T.C. 
What these people will do? Where will you 
provide employment to them? Will these 
people commit dacoiry or indulge in theft? 
What will they do? Is any s~heme being 
formulated serioll.sly so as to provide 
employment to these people very soon. 
Otherwise, the country will have to con-
front a very c>xplosive situation. I WOUld 
1ike !tJ know at;; to what the Government is 
going to do in this regard? 

SHRI BINDESHWARI DUBEY : Mr. 
Speaker Sir, I fully agree with [he hon. 
Member for his concetn that the number 
of educated unemployed has increased. At 
the time d making strategies for the Eighth 
Five Year Plan, we wiJJ consider as to how 
to reduce the number of educated or urban 
unemployed. Earlier we Itad a feeling that 
un-employment is increasing in villages and 
we were trying how to reduce it. We achi~ 
eyed a major break through in tbis regard. 
Now tbe number of c;ducated unemployed 

has increased and we wilJ make efforts 
to reduce th'lt also .... .. (InterruptlOnf) • 

[Englisn] 

SHRI ANANDA GOPAL MUKHU-
PADHYAY : Mr Speaker, Sir this is a 
very important matter and (would request 
you to have a Half-an-hour di"'cusssion on 
thi" (Interruptions) 

Kindly listen to us, Sir. It is agitating 
the minds of the whole country. 

MR. SPEAKER; It is your rii!ht 'to ask 
for dlScllssion and it is my right to consi-
der it. 

SHRI ANANDA GOPAL MUKHO-
PADHYA Y : We arl! appealing to you, 
Sir. 

MR. SPEAKER: You can give a 
motion and I wiJI consider it. 

SHRI ANANDA GOP-\L MUKHO-
PADHYAY: Kindly consider it, Sir 
because it ic; agitating the minds of the 
whole country. 

MR. SPEAKER: I will have it under 
consideratior nd I say, acti've consider-
ation. 

Steps to i_""ve Customer Services 
on Indian Airlines 

*66. SHRIMATJ JAYANTI PATNIK : 
WiH the Minister of CIVIL AVIATION 
AND TOURISM be pka-;ed to state: 

(a) whether any specific steps have 
heen taken recently to bring about improve-
ment . in customer ,ervices on the Indian 
Airlines: 

(b) if so, the detailc; thereof; 

(c) whether it is also proposed to make 
some new additions in the fleet of aircrafts 
with the Indian Airlines; and 

(d) if c;) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRT SHIVRAJ V. PATIL): 
(a) Yes, Sir. 
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(b) Some of the major stepe taken to 
improve customer ~erviccs in indian 
AirJines are: 

" 
-Extcnsion of computcllscd J cst:rvation 

facility to 41J stations 

-Rotation of menus in order to iJ;lcre-
ase variety. 

-Setting up of facifitation and com-
plaint counters at airports. 

-provision of easy to recalI telephone 
numbers. 

-Monitoring of baggage delIvery. 

_. Provisivn of express counters for 
passengers with no regblered bagr;age. 

-Separation of vegetarian non-vegat-
arian/dishes from the main cassarole 
dish in order to ensure that there is 
no ~hortagc of veg.:-tarian food. 

- -Training programme for employees; 
etc, 

(d Ye~, SIr. .. 
Cd) Wilh th~ approval uf Government 

Indian Alrltnc~ bad enters;;o intu a purchase 
agreement in March, 1986, with Mis. 
Airbus Industrie for acqui~itlOn of 19 
airbus A-320 aircraft, delivery of which 
will commence frum April. 1 ~189 onwards. 
Inddian Airlines also prop3se to lcas~ one 
airbus and six B- i 37 aircraft during the 
current financial year in order to meet the 
interim capacity requirements, till the 
delivery of J 9 A-320 airbus aircraft. 

SHRIMATI JAYANTI PATNAIK : Sir, 
in reply to part td) of the question the 
Minister has said that the Indian Airlines 

• will be acquiring 19 airbus. Sir, 1 would 
like to know whether the number of aircraft 
proposed to be acquired would be sufficient 
to meet the growing demand. Has any 
assessment been made with regard to the 
fact that whether with the present financial 
pos; tion the Indian Airlines wiIJ be abJe to 
acquire the aircraft as per the demand in 
order to improve the existing faciJities as 
weU as 10 cover the new routes? Jf so, 
the details thereof. If not. what alter-
native arrangement is proposed to be 
made? 

SHRI SHIVRAJ V. PATIL : Sir, at 
present we have contracted to acquire 19 
aircraft and we are proposing to get 1 2 • 
more aircraft also. The question is that 
of finding funds for this purpose. We are 
taking them on credit and some loan is 
also being made available to us. The 
Budgetary support given to the airlines is 
limited, yet they are trying to raise the 
funds and trying to meet the requirements. 
The planning is there and accozding to the 
planning we are proceeding. 

SHRIMATI JAYANTI PATNAIK: 
Now, I come to my State. The only flight 
from New Delhi t(: Bhubaneswar, our 
State Capital j~ at present extended upto 
Calcutta. I am ~1ressing on the words 
'the only' because as per PI inci!:le, every 
State capital should have a direct link with 
New DelhI. You know that the size of 
the Calcutta traffic is limited. Then, how 
does tIte rOUle justify the extension to 
Calcutta, which has already been connec~ 
ted WIth New Delhi by severa) other 
flights? The departure time from Bhuba-
neswar to Delhi is very inconvenient and a 
fulT day is lost as far as official work is 
connected. Since the numoor of Calcutta 
pa sengers is less, will the Government 
consider terminating t his flight at Bhuba-
neswar and no longer extending it upto 
Calcutta? Also, wW the Go\'ernment 
th:nk of providing some other link retween 
New Delhi and Raipur and to route 
the New Delhi Bhubaneswar flight via 
Varanasi .? 

I Trolls/ali?n] 

MR. SPEAKER: Hurry up. The appli-
cation was required to be sent to the 
office. 

[English] 

SHRIMATI JAY ANTI' P-A TNAIK : I 
say that everyday there should be a flight 
from Benaras to Bhubancswar. 

MR. SPEAKER: Please be brief. 

(Interruption,}) 

SHRIMATI JAYANTI PATNArK: It 
j, vcry i rportant bf'cause the foreign 
tourists who visit Varanasi evezydayalso 
'Come to Bhubaneswar in that circuit. 
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SHRI SHrVRAJ V. PATIL : We sym-
pathise with the member. But I am not 
abJe to give any assurance on the floor of 
the House. When the aircraft become 
available, WI! will try to see that the facili-
ties required are provided. . 

SHRI S. JAIPAL REDDY: I would 
like to know whether 'the Minister is aware 
of the fad that the demand for air services 
will keep growing at a rapid rate in the 
years to come. Of course, the Minister 
has notified his intention to acquire more 
aircraft. I know the incentive for the 
acquisition of more aircraft. That is very 
obvious. But, quite apart from that, I 
would like to know, in view of the 10-
creasing demand for aircraft, whether the 
Government would ~eriously consider 
producing certain aircraft in our own 
country to meet this demand with a view 
to economising on scarce foreign ex-
change. 

SHRr SHIVRAJ V. PATIL: I appre-
ciate the suggestion gIven by the hon. 
member. But there are constrai'lts and 
constraints and we have to take them into 
account before making statements which 
may amount to assurances. To produce 
aircraft, we may need more money than to 
aequire the aircraft. W~ shall have to 
find out whether in initial stages the money 
required for this purpose can become avail· 
able. But I can say .that the suggestion 
given is a good suggestion. We wi1J cer-
tainly keep ir in mind, 

SHRI Vl)A Y N. PATIL: Sir, in the 
name of improving customer services, you 
are thinking of extending computerised 
reservation facility and so on. ~ut long 
long ago. there was a practice of noting 
down the telephone number of the person 
purchasing the ticket for a particular flight 
and if there was a delay or cancelIation, 
he was informed accordingly. But it is 
not so at present. That means, the cus-
tomer service which was available ten years 
ago is not available today. Not only that. 
Even when \\-e ourselves try to contact the 
Indian Airlines to find out the timing of 
the flight, we do not get the telephone. 
I would like to 'kltoW whether the Minis-
ter is going to increase the bumber of 
telephones there. 

S~condJy, in the other inlerriational 
nirlines there IS a practice of providing ai.r 
bags in case there j.g oxygen scarcity. I 
would like to know whether you are going 
to provide plastic bags to the customers to 
cover thell" mouths and heads and ~ave 
themselves from the hazard of carron-
mOllOX ide in ca~c of fire. No~ ..... . .. ". 

~R. SPEAKER : You please sum up 
now. 

SHRI VIJA Y N. PA TIL: About air 
sen ice to JalgJon. the earlier Mjni~ter, 
Shri Tytler gave a promise but before the 
pro'11ise coulJ b~ fulfilled, the Depanment 
has come to you I would II) e to know 
whether Yl.'U would consider it on a top 
prior:ty ba~i~ ". (/nrclrup!iofl ) 

MR. SPEAKER That i~ quite 
enough. Why do you wU5te time? 

SHRI SHIV-RAJ V. PATIL : SIr, even 
today when the dela),!> are planned delays, 
information is givCJ] to the Members .. 

MANY HON MEMBER'S; No, No. 
(/11 terruptlOlIs). l' 

MR. SPEAKER: Order. Order, Every 
thing is dlstul bed by an uproar. 

SHRI SHIVRAJ V. PATfL : Hon. 
Members have to hear my ~tatements a little 
carefully. I huve said: "When the delays 
are pJann~d delays." 

PROF. MADHU DANDAVATE: 
Make the statement more carefuJJy ! 

SHRI SHIVRAJ V. PATfL : When 
the del<lYs are planned deldYS, then the 
information iii given. When the delays are 
not planned delays, \\'e sometimes try to 
inform them .. ... (lnterruptions) 

PROF. MADHU DANDAVATE : Me. 
Minister. is there a Five Year Plan 
of delay's? Let us know this. What is 
the pl;~nned delay? 

SHRI SHIVRAJ V. PATIL : I would 
like to tell the hon. Members that we 
would like to inform them to the extent it. 
is possib1e to us. We have taken cogni-
zance of what they have said .... 
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SHRI SURESH KURUP 
extent '1 (Imerruptions) 

To what 

SHRI SHIVRAJ V. PATIL ; But I 
would like to say that there are arrange-
ments to inform and we have the auto-
matic arrangement aJso. Telephones we 
have kept. ... (Interruptions) 

SHRI S JAIPAL REDDY; We won't 
get the telephones. People never get the 
Airport. (lnterruption~)' 

SHRI VILAS Ml!TTEMW AR : Si r, 
leI us have a Half-an-Hour discussion· on 
this. 

[ Trallslation] 

We should be allowed and have a 
discussion on this subject. 

MR. SPEAKER : J shall see if you 
give in writing later. on. 

(ImerrUplio1l.5 ) 

[English] 
SHRI SHIVRAJ V. P-'\.TIL : J can say, 

it is for the benefit of the han. Mt"mbers. 
We have taken note of your feelings and 
we wi11 try to satisf'y you. 

SHRI V. KISHORE CHANDRA S. 
DEO : Mr. Speaker, Sir, among the various 
norms and guidelines that Indian A3rIines 
follows to have flights to vaiious places, 
r am told that one of the criteria is that, 
they should have first a direct flight from 
every State capital to Delhi. 

I am glad 1lthat the former Minister 
Shri Jagdish Tytler who is also present, 
we had represented to him several times 
that there should be a direct flight from 
Delhi to Bhubaneshwar which could go up 
to Vizag to satisfy the passenger require-
ments and in principle had also agreed to 
it. -H"! may be aware of this fact. But 
on the contrary now the flights from Delhi 
gO to Bbubaneswar, from there to Raipur 
and from there to Calcutta It is linked 
up with the new Ministers who are coming 
into the Ministry. Sir, is this the norm 
which is going to be followed for operating 
Indian Airlines or are you going to follow 
the basic norms and values or criteria that 
are laid down as p~r the rules'? 

Therefore, 1 would like the hon. Minis-
ter to specifically reply and teJJ me whether 
this is the critcna or not and if so whether 
this proposal to have a direct flight from 
Delhi to Bhubancsh\\ar extended up to 

. Vizag was taken by the Ministry and 
accepted by the former Minister or not and 
If 1)0 why even the existing arrangemt'nt 
was disturbed and this flight connected to 
Raipur and Calcutta just because he wants 
a connection from Raipur (0 Calcutta to 
extend the Bhtrbaneshwar flight off and on. 
What is all this going about? Are you 
going to set any specific terms or not? 

SHRI SHIVRAJ V. PATIL: Sir. we 
have only fifty ain.:raft and one crOfe 
passengers are transported from one place 
to other place. The demand from all places 
are pouring into the office and we are 
trying to meet as many demands as is 
possib)e. On the one hand, we have to 
meet the demands by dlfIerent Mcmb..!rs and 
on the other hand, we have to meet the 
demands in the munner they ~ant 

us to meet. We are trying to balance 
these two intcre;)t~ and I hope to the extent 
possibJe, we would like to do that. 

WRITTEN ANS\VERS TO QUESTIONS 

[English} 

Supply of R ice to Karnataka 

* 61. SHR r V S. KRISHNA IYER : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the qU'!ntUlll of rice supi)Jied vis-
a-vis the to(al requirement per month 
in Karnataka fOI public Distribution 
System; 

(b) whether theIC was any reduction 
in the quantity of rice supplied during the 
months of May and Jun.:, 1988 ; 

(c) if so, the reasons therefor; and 

(d) the sleps taken to ensure supply 
of sufficient quantity of rice to Karnataka 
to avoid hardship to the consumers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : (a) to 
(d) A statement is liven bcJow~ 



27 Writte:; Answers AUGUST 1, 1988 Jtr;Uen Answers 28 

Statement 

MONTH DEMAND 

January 75.0 

February 75.0 

March 75.0 

April 75.0 

May 75.0 

June • 75.0 

(a) Position indIcating demand, allot-
m~nt and offtake of rice to Karnataka for 
public distribution system tbe during period 
January, 1988 to June, 1938 

(b) and (c) There was no reduction 
in the allocation of rice of Karnataka for 
May, 1988, which was at the same level a~ 
in April. 1988. However, the allocatio l 

for the month of June, 1988 was made at 
45,000 tonnes per momh, afler taking into 
account the overall availability of stocks in 
the Central Pool, relative needs of the 
various Slates, market availability and 
other related factors. 

(d) The role of the Public Distri-
bution System is only supplemental to the 
open market avaiJahiJity and the demands 
of the State Governments are being met, 
as far as possible, within the overa]) 
availability of stocks in the Central 
Pool. 

Crash Landiag of Boeing 737 at Indira 
GallClbi International Airport 

*67. SHRI C. MADHAV REDDI : 
SHRI M. RAGHUMA REDDY : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether an Indian Airlines Boeing 
73-: ¢rash landed at the I®ira Gandhi 
Interuational AU'port on 19th JUDe, 
J988 ; 

ALLOTMENT 

60.0 

5.5.0 

55.0 

55.0 

: 5 0 

45.0 

Total 325.0 

(QuClntlty in thousand tonnes) 

OFFTAKE (P) 

57.3 

56.8 

55 5 

44.2 

64.3 

44.1 

322 2 

(P)-Provisional 

(b) jf so, the estJmated loss of 
propeIty as a result thereof; 

(c) whether an} enquiry has been 
conducted into the causes of this inci-
dent; and 

(d) if so, the detaih thereof alJd the 
steps taken or proposed to be taken to 
avoid recurrence of such Incidents? 

THE MJNISTER OF STATb OF THB 
MINIStRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Yes, Sir. 

(b) The loss of the aircraft is to be 
assessed bY General Insurance Corporation 
of India. 

(c) and (d) An enquiry has been 
ordered into tbe accident. Prcvenlive mea-
sures depend upon the recommendations 
made in the enqviry report. 

Review of Workill2 of EPF Organization 

It< 68 SHRI AJOY BISWAS: Will 
the Minister of LABOUR be pJeased 
to state: 

(a) whether any review is being con .. 
ducted on the working of the Employees 
Provident Fund Organisation ; and 

• (b) if so, when wlJJ the review be 
Over and the outeome thereof be made 
public ? 
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THE MINISTER OF lABOUR (SHRI 
BJNDESHWARI DUBEY): (a) and (b) 
Review of ~he working of the EPF Organi· 
sati"n is a continuing feature. This is 
done bot Ii by the Central Board of 
Trustees of the Organisation, as also by tbe 
Ministry. 

These reviews are in the nature of 
admini~l.rative reviews and not exlernal to 
the Organisation, and, therefore, the 
question of making such reviews public 
does not arise. In any case, the Annual 
Report of the EPF Orgn. is placed on the 
Tat-.}f' of the J-Iouse every!'ear. 

Security Arrangements at Indira 
Gandhi International Airport 

*69. SHRI HANNAN MOLLAH : 

SHRIMA TI BIBHA GHOSH GO-
SWAMI: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government's attention 
has been drawn to the ne\\s item appearing 
in "The Hindustan Times" d&ted 18 May. 
1988 wherein it has been stated that secu-
rity standard of various airlines at the 
Indira Gandh; International Airport is 
showing a st~ady deciint" despite the in-
creasing threflts from a number of terrorist 
organisations; 

(b) jf so, the reasons thereof; 

(c) whether Government propose to 
make tighter security arr8llaements to 
avoid any mishap ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM. (SHRI SHIVRAJ V. PATIL) : 
(a) to (d) Yes,' Sir. The news on 
the subject has corne to the notice cf the 
Government. While the existing securitY 
arranaemenls are oonsidered adequate, the 
60vernment constantly monitors with a 
view to improve standards. 

( Translallon] 

Dining Car Facility ror Long DJs.. 
tance Trains 

*70. SHRI MANVENDRA SINGH: 
Will the Minister 'of RAILWAYS be pleased 
to state: 

(a) the number of long distance trains 
which do not have dining cars; 

(b) the nrrangements that are made to 
provide meaJs to the passengers in such-
trains; and 

(c) the time by which all the long dis-
tance trains would ~ provided with dining 
cars? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (b) No 
long distance train has dining car serVlce. 
However, meals on 49 long di~tance trains 
are being served through pantry cars and 
on "3 from static units enroute. 

(c) There is no proposal to pruvide 
dining car service on long distance trains. 

[English] 

Implementation of Package Benefits 
for Doctors 

*71. DR. A.K. PATEL: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the progress made so far in regard 
to implementation of each of the pending 
items of the package benefits announced by 
Government at the time' of the doctors' 
strike Jast year : and 

(b) tbe response of the doctors to the 
implementation of the benefits annouKecl ? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SHRI MOTILAL 
VORA) : (a) A statement giving the 
requisite information is given below. 

(b) The various associations of doct.s 
have pleaded for early implementation ef 
all provisions of tbe J'8(:kage of benefits. 
Action on all the itatS except those 
indicated in the statement bas been 
completed. 
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Statement 

S. No. Benefit Announced 

1. 2. 

1. Conversion of 15 % of the total number 
of Senior Duty 'Post<; in General Duty 
Sub-Cadre into non-functional selection 
Grade and promotIOn of eligible Chief 
Medical Officer in the N F.S C. 

2. Placement of A<;sociate Professors with 
5 years service and Specidlist Grade 1I 
Officers with 9 years service in the scale 
of Rs. 450(j-570(l. 

3. Demands of doctors for a higher start 
for Medical Officers (Rs. 22( 0-4000) 
and Specialists (Rs. 3000-5000> and 
three time bound promotions may be 
referred to group of Ministers. 

Privately Owned Nursing Homes/ 
Hospitals in Delbi 

. *72. SHRI TElA SINGR DARDI : 
SHRI RAL WANT SINGH 
RAMOOWAU-\ : 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of privately owned 
dursing homes/hospitals in Delhi as in 
January, 1983 ; 

(b' whether Guvernment are aware of 
the reports tbat these nursing homes/ 
hospitals exploit the patients and also db 
not provide good medical treatment ; and 

(c) if so, the corrective steps Govern-
ment propose to take in the matter? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) Accordmg to information 
furnished by the Delhi ·Administration 
there are 126 private nursing homes/hos-
pital~ regist~red under the Delhi Nursing 
Homes Registration Act, 1953 as on 
1/1/1 988. Further a survey conducted by 
the Delhi AdministratioD bas reveaJed that 
there are 77 unregistered nursing homes 
functionhlg in Delhi. 

Action Taken 

3. 

After completing the necessalY 
admini'ltrati\e furmalities, action has 
heen initiated to convene a meeting of 
the DPC to select officers for ~ro· 

mOl ion to Non-Functional SelectIon 
Grade. 

Plaeement in the grade of Rs. 
4500~5700 required completion ot 
several administrative formalities actIon 
on which is nearing finalization. 

The matter is undel active cansi~ 

deration. 

(b) and (c) The existmg legi<;latJOn, viz 
the Delhi Nursing Homes Registration 
Act, 1953 and the rules framed thereunder 
provides for registration subject tc the 
fuWlment of certain minimum <;tand&rds 
regarding statf, accommodation ano equip-
ment. There i~ however, no provision for 
regulating the fees for services provided in 
private nursing homes. The Delhi Adminis-
tration is reviewing the existmg legi~latiori 
with a view to providlflg deterent 
punishment to those running unregistered 
nursing homec;. 

State Health Ministers' Conference 

* 73. SHRI BALASAHEB VIKHE 
PATIL: 

SHRIMATf 
WARJ: 

BASA VARAJES-

Will the Minister of HEALTH AND 
FAMILY WELl-ARE be pleased to state: 

(a) wh~ther in May. 1988 Union 
Government convened a meeting of State 
Health Ministers to discuss new measureC! 
for implementation of family planning 
programmes ; 

Cb) if so. the subjects discus<;ed and 
the outcome of tbe discussions held; 
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(c) whether any fresh measures to cos-
tain the population growth were consi-
dered ; and 

(d) if so', the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) to (d) A meeting of the 
Health Ministers of States/UTs was held in 
Vigyan Bhavan New Delhi 01) 30th May, 
1988 under the chairmanship of Union 
Health Minister. A statement containing 
items discussed and the conclusions reached 
io; givt'n below. 

StatemeDt 

A&eDda Item No. 1 

Recomm8ndations (4 the Committee 
on "tvision of methodology for 
target setting and awards and 
fixation af targets for J 988-89 

and 1989·90 

A concensus was reached that the 
ultimate decision for fixing the targets 
under the various methods of contracep-
tion in respect of eac~ State/U T. may be 
left to be decided by the HonourabJe 
Health Minister keeping in view the sug-
gestions/comments made by the StatesjUTs. 

In regard to Awards, since no con-
census could emerge,' it was decided to 
refer the matter back to the Targets and 
Awards Committee and authorise Minister 
for Health and Family Welfare to take a 
final view in the matter. 

Ageoda Item No. 2 

Statewise rel'ielt- on the progress of 
Family Planning perfcrmance under 
the Family Welfare Psogramme 

Guring 1987-88 

Since the performance during 1987-88 
had reached an all time high record of 
more than 22 million acceptors, it was 
emphasised upon al1 the States/U: Ts that 
they must put in their best to achieve 
higher levels of performance in case they 
have to achieve the National loals by the 
stipulated dates. 

Agenda Item No.3 

Review o/' action of accpleraling the 
Family Welfare Programme perfor-

mance in States!UTs 

Need for protecting the younger age 
gloup coupJes between the age of 15 to 30 
year~ against contraception was emphasised, 
and it was accordingly felt that of the 
eXlstina such couples, at least 5 crores 
need to be brought LInder the purview of 
sterilisatIOn on an emergent basis. 

Agenda )tem No. 4 

Tramfer of existing Plan liabilities 
to Non-Plan hudger 

The States were not agreeable that the 
liabiJity created in the previous Plans 
under Family Welfare Programme should 
be transferr.!d to the Non-Plan budget of 
the States. They, ho\\'ever. pleaded that 
in view of the resource constraint a 
mechanism needs to be developed so that 
there was no shortfaH in the transfer of 
total funds to the States Wider the Pro-
gramme irrespective of the fact whether 
the expenditure is to be treated as Plan or 
N"Jn·Plan under the State sector 

Agenda Item No S 

Improvement in the quality ()J 
Family Wei/art! Services 

While emphasiSing the need for quality 
of serVIces, the States were requested to 
utilise the facilities made available by the 
Omtra~ Government for training medical 
and para-medical staff for updating their 
skiUs in she various methods of con· 
traception 

Agenda Item No- 6 

Sex determination tflst and 
amn;oc'nt~sis 

While refen ing to the reports appear-
ing in the press and other quarters, it was 
felt that there was a need to consider the 
desirability of bringing a legislation on the 
lines of legislation passed b)' the 
Maharashtra Government. • 
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If. Ministers/HeaJth Secretaries from 
different State') raised a few other issues 
and these are as follows :-

(a) Additional Vehicles : A number of 
States raised the pOint that all new PHCs 
should be given vehiclec; In respect of 
States like Himachal Pradesh and Rajasthan 
with a difficult terrain and geographical 
conditions, a differential approach needs to 
be adopkd in mattel of allotment of 
vehicles. 

Like\\ j"e there was a need for upward 
reViSlnl1 of POL rates sancrioned for the 
vehicles. 

(t...) lncrea."e ifl cost of drugs alld 
dressings: In view of the steep rise in the 
co')t (~r drugs and dre~sings it was decided 
that the amount provided for each case of 
sterilisation needs an t'pward revision from 
R5. 2"5/- to R~ 3e:./-. 

HI Some of the Health Ministers 
raised specific prohlems faced by theI!l and 
the Chairman a~sured them that these will 
,be considered sympatheti<:ally and appro-
pri~te action laken in due course. 

Spe.:iai Prog..amme for Low Cost 
Houses 

*7J. SHRI BHADRESHWAR 
TANTI: 
SHRI BIMALKANTI GHOSH : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state : 

(a) whether :lny special programmes 
have been drawn up for the construction of 
low cost houses in the country during the 
next three years; 

(h) if so. the details thereof; and 
(c) the funds aJJotted for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) fo (c) A 
statement is given below. 

Statement 

While no special programmes have been 
drawn up for the construction of low COl t 
houses in the country during the next 3 
years, the government's policy i6 to en-
courage the construction of low COlt houMa, 
particuhrJy for the Economically Weaker 

Sections and Low Income Groups. whose 
aft'ordability is limited. In this connection. 
the foJJowing main steps have been and are 
being taken. 

(i) The National Housing Bank has 
been set up with an initial paid up 
capital of Rs. 100 crores to 
provide additional funds foe the 
promotion of. inter alia, low cost 
housing, particurarly for we!tter 
sections. It is also proposed to 
e.xtent the role of Land Develop-
ment Banks to cover tbe field of 
housing finance for farmers. 

(jj) The Housing and Urban Develop-
ment Corporation (HUDCO) has 
been ear-marking 55 % of its 
annual Joan sanctions for the 
construction of dwelling units for 
the Econamically Weaker Sections 
and Low Income Groups, for 
which viable low cost ceiling 
limits have been prescribed. 

(iii) HUDCO has also been encourag-
ing the use of locally available 
Jow cost materials and techn010gy 
in the construction of houses. 

(iv) It has been decided to set up a 
nationa1 net work of Nlrman/ 
Nirmithi Kendras which will pro-
v>"" easy access to low cost 
h, t.sing materials and techniques. 

(v) To reduce the cost of house build-
ioa materials, to encourage the 
use of unconventional materials 
which would be cheap and func· 
tionJ1 and to help divert demand 
from wood to metals in housing 
construction, excise duty on 
cement. on daors, windows and 
t heir frames etc made of 
aluminium and steel, on structural 
intermediates and components of 

• pre-fabricated bui1dings and on 
fly ash bricks has been reduced. 
Lympo" a cement sub!,titute. has 
been exempted from excise duty 
a1tolether. 

(vi) The Department of Rural Develop-
ment is implementing the Indira 
Awas Yojana under which low 
cost hOWJeS are being constructed 
and provided flcc to the Scheduled 
Castes/Scheduled Tribes and freed 
bonded labourer. in rural areas. 
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Computerised Sfgnaliing SysteD) for 
• Calcutta Metro 

*75. SHRI ATISH CHANDRA SINHA: 
w,n the Minister of RArLWAYS be pleased 
to state: 

(a) whether Gl)vernment propose to 
set up computerised signalJing syktem for 
the Metro Railway in Calcutta; 

(b) if so, the details and estimated 
cost thereof; and 

(c) the action proposed to be taken to 
implement the scheme at the earliest ? 

THE MJNISTER OF STATE OF THE 
MINrSTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) The computerised siBnalling system 
proposed to be installeJ is the Continuous 
Automatic Train Control (CATC) System. 
The estimated cost is Rs. 55 crQrcs. 

(c) Decision has been taken for award 
of contract for supply and installation of 
the CATC system 

Legislation for Scx Determination Test 

*76. SHRI V. SREENIVASA PRA· 
SAD: 
SHRI M. V. CHANDRA· 
SEKHARA MURTHY: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) .. wbether Union Government have 
sought the views of the States on tbe 
desirability of inlrodu-=ing legislation regar· 
ding sex determination tests ; 

(b) whether the matter was also disc. 
ussed at tbe Conference of State Health 
Ministers in May, 1988; . 

(c) if so, the views of State Govern· 
ments in this .regard ; and 

(d) the time by which the l~is.latioD 
is Hkely to be introduced ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) to (d) A Statoment is liveD 
&elow. 

Statement 

The matter regarding legislation for 
amniocentesis test was discussed in t1}c 
meetlDg of the Central Council for Health 
(of which all the State Health MirJibters are 
Members) held on 15th to 1 7th February, 
1988 and also in the nJeeting of State 
Health Mmisters held on 30th May. 1988 
During the meeting in February, a con-
sensus had emerged that legis1ation sbould 
be brought up to regulate the amniocentesis 
test and this test should. be confined to 
Government institutions and approved 
institutions in (he voluntary sector and 
should be solely used for determining genetic 
linked disorders without disclosing the sex 
of the foetus. 

In the m~eting held On 30th May, it 
was decided that there was a need to 
consider the desirabilIty of bringing a 
legislation on tbe Jines of legislation passed 
by the Maharashtra Government. 

A copy of the Bill passed by the Man. 
arashtra Government has been circulated to 
all the States. 

The Government is also in the process 
of drafting a legislation in this regard for 
consultation with all the States in the next 
meeting of the Central Council iJI Health 
scheduled to be held Jeter this }ear: 

It is not possible to indicate the likely 
time by which the legislation will be intro--
duced as tbe matter needs to be f"xamined 
in consultation with States. 

[ 1 ronstation] 

New Polky for Malaria Eradication 

*77. DR. PRABHAT KUMAR MIS. 
HRA: Will the Minister of HEALTH 
AND FAlVIIL Y WELFARE be pleased to 
state: 

(a) whether the National Malaria 
Eradication Programme has been able to 
achieve the desired results ; and 

(b) if not, whether any ne\\' policy bas 
been framed by Governmer.t with a view to 
contain malaria and other mosquitoes 
related diseases? 

THE MINISTER OF REALm AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) Yes .. Sir, With tho impto.. 
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mentation of the Modified Plan of Opera-
tion since April, J 977, the inddence of 
Malaria ha" been graduaUy brought down 
t·) ) .64 million cases in _ 9!-\7. against 6.47 
million cases, reported iO 1976. 

(d) Government is, however, interested 
in effecting continuous Improvement and an 
integrated approach fnr control of all 
Vector borne diseases like Kala azar. 
Filariasis and Japanese encephalitis is 
being evolved. 

[El1gIMh] 

Cost Structure of F~C.1. 

*78. SHR( YASH\VANTRAO 
GADAKH PA TIL : 
DR. B.L. SHAILESH : 

Will the Minister of FOOD AND 
CIVJL SUPPLIES be .,Jeased to state : 

(a) whether a revIew of the cost struc-
ture of U!e Food Corporation of, India has 
been undertaken recently; 

(b) if so, the details thereof; and 

(c) the follow-up action taken thereon? 

TiiE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM): (a) to (c) 
The review of operational costs of F.C.I. 
is a continuing process. However, the 
Bureau of Industrial Costs and Prices 
(BICP) has recently been asked to under-
take a cost audit of F.e.I. 's operations. 
The study is in pregress. 

Supply of Rice to Orissa 

*79. SHRI JAGANNATH PATT-
NAIK : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to slate; 

(a) the quantum of rice al10tted to 
Orissa during the last QUe year and the 
basis of lhe allocation; 

(b) whether Government of Orissa 
have urged Union Government to enhance 
the rice quota for the State; and 

(c) if 50, the action taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP· 
Pl"I.E8 (SHRI SUKH RAM) : (a) Durin. 

the period August,' 1987 to July, 1988, 
Orissa has been allocated a total of 3.35 
lakh tonnes C'f rice. 

The allocations from the Central Pool 
are made on a month (0 month basis takin$ 
into account the overall availability of 
stocks in the Central Pool, relative needs 
of the various States, market avaifability 
and other related factors. The allocations 
are only supplemental to the open market 
availability; 

(b) Yes, Sir. 

(c) The reque'>t of the State Govern-
ment has been kept in view while making 
monthly allocations. 

Facilities under Adventure Tourism 

*80. SHRIMATI D K. BHANDARI: 
Wi II the Mil1lster of CIVIL AVIATJON 
AND TOURISM be pJeased to state: 

(a) whether there is any proposal to 
create facilities for river rafting/white water 
runs in Sikkim under the adventure tourism 
programme; 

(b) if so, the details thereof including 
the proposed financIal outlay; 

(c) the time by which the scheme is 
likely to be finalised; and 

(d) whether any programme has been 
drawn up for its implementation ? 

THE MINISTER OF STATE OF THE 
MDUSTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL); 
(aJ Yes, Sir. 

(b) The State Government has sub-
mitted proposaj for construction of 7 
rafters huts and chowkidar guarters at a 
total cost of Rs. 18.00 iakhs. 

(c) and (d) The State Government b';; 
been asked to submit a comprehensi ve pro-
posal indicating requirement of requisite 
equipment etc. Therefore, at this stage no 
time limit for implementation of the scheme 
can be indicated. 

Allegations of Malpractices and 
Irregularities against Fel orlceR 

569. SHRI P.M. SAYEED: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pJoase4 to state: 
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(a) whether there have been allegations 
of malpractices and irregularities against 
some of the. officers of t he Food Corpora-
tion of India; 

(b) if so, there was a CBI raid at their 
residences recently; 

(c) if so, the details and outcome 
thereof ; and . 

(d) whether concern~d officers have 
been suspended pending inquiry_ ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRJ D-L. BAITHA) : (a) to (c) 
As a part of their anti-corruption drive, 
the cm -registered a case against '" FCI 
Officers and 3 private parties and raided 
the residences of the four officers, in June, 
1988. The FCI offi..:ers are alleged to have 
colluded with the private parties in the 
construction of some plinths in U.P. which 
appeared to be sub-standard. and actually 
collapsed: The searches resuhed in some 
incriminating documents including bank 
pass-books, National Savings Certificates 
etc. being soiled. No significant cash was 
found anywhere Other items like petty 
cash, jewellery, moveable assets etc. were 
inventorised. 

(d) No, Sir. 

Fund for Rehabilitation of Malaya-
lees Returning from Gulf Countries 

570. SHRIMA TI GEETA MUKHER-
JEE: Will the Minister of LABOUR be 
pleased to state- : 

(a) whether Kerala Government has 
requested Union Government for creation 
of a Rs. 750 crore fund for the rehabilita-
tion of Malayalees returning from the 
Gulf countries; and 

(b) if so, the details thereof and 
Government's reaction thereto? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) The Chief 
Minister of Kerala has written to the 
Union Government for creation of Rs. 750 
crore fund for the rehabilitation of 
migrant labour returning from the Gulf 
countries . 

(b) The State Government proposes to 
work out the details of deployment of the 
fund amount once the Central Govern-
ment agrees in principle to create it. 'AU 
aspects of the proposal and its implications 
require careful and detailed scrutiny. 

Targct.for Opening Primary Healtb 
Centres in TrIbal Areas' during 

Seventh Plan 
571. SHRJ MATJLAL HANSDA: 

Wi)) the Minister of HEALTH AND 
FAMILY WELFARE be pleased tJ state: 

(a) the target fixed for opening of 
primary health centres in tribal areas 
during the Se"enth Plan peIiod, State-wise; 
and 

(b) the success achIeved in this regard 
so far, State-\\'ise ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) and (b) It is envisaged to 
have one primary Health Centre for every 
20000 population in tribaJ areas by tbe 
end of Seventh Plan. The establishment of 
Primary Health Centre is under the juris-
diction of State Govts. While submitting 
their annual plan proposals, tbey fix the 
targets for Primary Health Centres to be . 
opened in tribal areas 'in order to achieve 
the national norm. A statement showing 
number of Primary Health Centres requir-
ed, on the .t8sis of population in tribal 
areas and numbel functioning as on 

31.3.1988 i!; given be·low. 

Statement 
Numb'!r 0/ rrimary Health Centres u'Il!ired and in Position in T,.lbal 

areas as on 31.3.88 

1. Andhra Pradesh 
2. Al'unachal Pradesh 

PHCs required to be set 
up by 1990 on the 
basis of population 
norms 

137 

32 

PHCs in position 
as on 31-3-88 

34 
34 
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1 2 - -_ -- ---- -- -~---- - -~-

3 Assam 

4. Bihar 

5. Goa Daman & DIu 

6 Gujardt 

7. Himacbal Pradesh 

8. Karnataka 

9. Kerala 

10. Madhya Pradesb 

11. Maharasbtra 

12. Manipur 

13. Megbalaya 

14. Mizoram 

IS. Nagaland 

16. Onssa 

17. Rajasthan 

18. SJkkim 

19. Tamil Nadu 

20. lripura 

11. Uttar Pradesh 

22. West Bengal 

23. A & NIsland 

24. D & N Haveli 

25. Laks.badweep 

Uaiformity in Medical Education 

572. SHRt INDRAJIT GUPTA: Will 
tbe Minister of HEALTH AND FAMILY 
WELFARE be pleased to stat~ : 

(a \ whether there is no uaifor.mity in 
tbe medical education like duration of 1iIe 
course, stipend for the post-graduate 
ceurse, subjects taught etc, in the country; 
-aDd 

121 S6 

424 143 

2 1 

284 114 
10 18 

25', 115 

8 21 

752 449 

237 237 

25 2fl 
67 48 

25 26 

40 24 

318 295 
214 71 

2 3 

12 2 
33 17 

219 24 
92 21 

4 2 

5 4 
2 7 

3322 1792 

(b) if so, whether Government propose 
to set up a Nationa] Medical University 
to provide for a uniform medical educa-
tion system in the country ? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SHRI. MOTfLAL 
VORA) : (a) The Medical Council of India 
bas prescribed minimum requirements by 
way of staff, accommodation, equipment 

and also trainina and tcachina proarammo, 
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duration of courses, examination pattern, 
etc. for botb under-graduate and post-
graduate courses. These recomm"ndations 
are approved as Regulations under the 
provisions of fhe- Indian Medical Council 
Act IlDd are mandatory. fhe Medical 
Council of India conducts periodical ins-• pections to see that these recommendations 
are fol1owed by all institutions so tbat 
uniform standard of medical education is 
maintained in the country: However, in 
regard to post-graduate course') the dura-
tion differs from University to University. 

·Some universities are bavIDg two years 
courses and some are baving three years 
coursec;. The rate of stipends to post-
graduate students also varies from State to 
State. 

(b) There is no proposal to set up a 
national medical university to provide 
uniform medical education in the country. 

Re.)ervatioo Arrangements at 
Howrah :-od ~splanadc 

573. SHRI SURESH KURUP: Will th~ 
Minister of RAIL WAYS be pJea~ed to 
state: 

(a) whether tbere is any quota for 
reservation of seats either at HQwrab or 
EspJande booking counters for passengers 
bound for Trichur and Shoranur ; and 

(b) if not, whether tbere is any pro-
posal for allotting quota of reservation at 
these stations in view of difficulties faced 
oy the passengers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAIL\\tAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b) 
The booking office at Esplanade bali been 
closed from 31.12.1987. Reservation quotas 
are however. available at the computerised 
Reservation Offices in Calcutta area for 
passengers bound for Trichur by No. 902 
Dn Guwahati-Trivandrum Express, 940 Dn 
Guwahati-Cochin Express and 952 Dn 
Howrah-Cochin ExpresC). Quotas for 
Shoranur are available by tbe Howrah-
Mangalore slip coach, cleared by 3 
Howrah-Madras Mail. 

AIDS Surveillance CeDtres 
574. SHRJ AMARSINH RATHAWA : 

SHRI CHINTAMANI JENA : 
SHRI RANJIT SINGH 
GAEKWAD: 

Will the Minister of HEALTH AND 
FAMILY WELFARB be pleased to atate : 

(aJ the number and location of AIDS 
surveillance centres estabHshed in tbe 
country; 

(b) the number of samp}e4J coJJected by 
each centre during the last six months and 
the num fJer of cases detected ; 

(c) [he s'teps taken to treat them; 

(d) whether this disease is very COITI-

mon in some foreign countries; if so, the 
names of those countries ; 

(e) whether the visitors from those 
countries nre a'so visiting India ; and 

(f) whether there is any check Oft tbose 
visitors to ensure tbat tbey do aot affect 
the loca) residents? 

THE MINISTER OF HEALm AND 
FAMJLY WELFARE (SHRI MOTILAL 
VORA) : (a) and (b) Tbe requisite infor-
mation IS given in the statement below. 

(c) At present. neither any specific 
drug nor vaccine is available..ao cure or 
prevent AIDS. The treatment of patients 
consists of specific therapies for the oppor-
tunistic diseases and malignancies involved 
in each individual case. 

(d) The disease is common in USA 
and some of the central and east African 
countries. During tbe last year, Australia, 
severa) countries iu South Ameriea and 
Europe also reported cases of AIDS. 

(e) Yes, 

(f) The following measures arc beina 
taken to check foreigners : 

I. New foreign students beiDg ad-
mirted in any of the Indian Insti-
tutions are required to un4erao 
AlDS test. Anybody fo.- posi-
tive is repatriated to bis CbtmIry. 

II. It has been decided to sca-een for 
AIUS. the foreigners inteac:m.. to 
stay for more than one year in 
Indfa. MeMbers of tt. diplo-
matic missions ami forttaa jour-
nalists accredited to tbe ;P1B~wiU 
bowovor, be CIoeII)ptod rNOl the 
AIDS .eat.at tlai& -.. ~y 
found positive is to be repatriated 
to his ~UDtry. 
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Statement 

Number of Samples collected with elisa and W.B. Results (Jan. 15rh-·June 30rh 88) 

Name of the Surveillance Cel!tres 

1 

DeJ"artment of Microbiology 
National Institute of Communicabl~ (NICO) 
D!seases. DeJhi 

Department of Microbiology. 
AU India Insti,ute of Medical Sciences 
(AllMS) . 
New Delhi 

Department of Medicine 
All India Institute of Medica} Sciences 
New Delhi 

Nationa) Institute of Virology (NIV) 
Pone 

Centre for Advanced Research in Virology 
Christian Medical College (CMC) 
Vellore 

Central lalma Institute for Leprosy (CJIL) 
Agra 

Department of Microbiology 
B.l. Medical College ("sJMC) 
Ahmedabad 

Department of MicrobioIoJY 
Bangalore Medical College (BMC) 
Banaalore 

Department of Patobology 
Gandhi Medical College (GMC) 
Bhopal 

Regional Medical Research Centre (RMRC) 
Bhubaneshwar 
Department of Microbiology 
Grant Medical College (GMC) 
Bombay 

Department of Microbiology 
Seth O.S. Medical College (SGSMC) 
Bombay 

Institute of ImmunobaematoJogy (UH) 
Seth O.S. Medical College 4 

Bombay 

National IDititute of Cholora & 
Enterie Diseases (Nleso) 
Calcutta 

Screened ELISA WB 

2 3 4 

1392 5 5 

1 

1986 49 42 

11869 135 

1116 

93 

1688 16 9 

189 s 
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1 2 3 4 

DepaftmeDt of Virology 810 
School of Tropical Medicine (STM) 
Calcutta 

Department of Immunopathology 580 2 2 
Postgraduate Institute of 
Medical Education & Rese;rcb (PGIMER) 
CbandiBarh 

Department of Microbiology 585 
S.C.B. Medical College 
Cuttac1c 

Department of Microbiqlogy 2018 7 5 
Goa Medica1 CoJlege (GMC) 
Goa 

Department of Microbiology 
Oaubati MedJcal College 
Guwabati 

Department of Microbiology 
Osmaoia·Medical CoJJege (OMC) 
Hyderabad 

Depal tmrnt of Microbiclogy 44(l 
Regional Medical CoJJege (RMC) 
Imphal 

Choithram HospitaJ & Research Ceotre (CHRH) 
Indore 

Regional Medical Research Centre 38 
for Tribal Health (RMRC) 
Medical CoJIeae 
JabaJpur 

Departmcnt of Microbiology 
S.M. Medical ColJc,c 
Jaipur 

Department of M1crobioJoay 
K.G. Medical ColJeae (KGMe) 
Lucknow 

Department of ImmuDohaematololY 341 
AppolJo Hospital 
Madras 

Department of MlcrobiolOlY n92 S 
Institute of Child Health & 
Hospital for Children (lCH) 
Madras) 
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2 3 4 

In'ititute of Microbiology 9954 28 23 
Madras MccUcal CoJlege (MMC) 
Madras 

TuberculosIs Research Centre 
Madras 

Department of Microbiology 3583 51 47 
Madurai Medical College (MMC) 
Madural 

Department of Microbiology 1080 
Government Medical College (GMC) 
Nagpur 

Department of MIcrobiology 
Mau]ana Azad Medical CoJJcge (MAMC) 
New Delhi 

Rajendra Memorial Research 939 
Institute for Medical Sciences (RMRI) 
Patna 

Department of MIcrobIOlogy IS4 9 
JawaharlallnstJtute of Postgriduate 
Medical EducatIon & Research (JIPMER) 
Pondicberry 

Department of Microbiology 1804 31 0 
Medical CoJlege (Me) 
Rchtak 

Department of Microbi.ology 4 (; t 
I.G. Medical Col1ege 
Sbimla 

Department of Immunopathology 450 I J 
S.K Institute of Medical Sciences (tMS' 
Srinagar 

Department of Microbiology 406 
S.V. Medical College tSVMC) 
Tirupathi 

Depanment of Microbiology 
Medical CoUeae (Me) 
Trivandrum 

Department of Microbiology 750 
Institute of Medical Sciences 
Banaras Hindu Unjyeraity 
Varaaaai 

Department of Microbioloay t144 -.;. 

Andhra Medial College (AMC) 
Vi.hakhapatnatn 
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Parella. of Rlfampleln Ind Et .... Jqato) 
575. SHRI MURLIDHAR MANE 

Will t~ Minister of HEALTH AND PAM-
IL Y WELF.ARE be pleased to state : 

<a> the total value and quantity of 
Rifampicin and Ethambutol formulations, 
separately, purchased by Government for 
eradication of TB and Leprosy programmes 
dur~ng the Jast three years, year-wise; and 

(b) tbe names of the companies from 
which each of the medicine was purchased 
elonawitb the quantity and value thereof, 
company-wise? 

THE MINISTER OF HEALTH AND 
FAUlL Y WELFARE (SHRJ MOTILAL 
VORA): (a) and (b) The requisite infor-
mation is given below in the Statements 
I and II. 
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St_telDeat-" 

Detalb of Rifampicin and Ethambutol Tab/ets procured under National T.B. Control 
Programme during the last three yeara 

S. No. Name of the Year Name of tbe DOS&D Quantity Total value 
Drug Rate contract holder (In Jakhs) - excludiD& 

on which orders Taxes etc. 
were placed (m lakhs) 

1. Rifiampicin 1985-86 Not procured. 
Capsules 150mg, 

1986-87 1) Mis. Lupin Lab. 9.00 4.77 
Bombay. 

ii) Mjs. C. I. Lab. 
Calcutta, 8.00 4.27 

iii) Mj~. Alpine Industries 
New DelhI. 9.00 4.77 

1987-88 i) Mjs. HAL 
Pune. 65.00 34.71 

Ii) M/s. c. J. Lab. 
C~lcutta. 15.00 8.01 

2. Ethambutol MIs. Lupin Lab. 
Tablets (200m •. ) 1985-86 Bombay. 37S.00 63.56 

1986-87 Mis. Lupin Lab. 
Bombay. 375.00 S869 

1987-88 i) Mis. Lupin Lab. 
Bombay. 300.00 45.60 

H) Mis. Maharashtra 
Antibiotics, NalPur. 150.00 22.72 

3. Ethambutol 1985-86 Mis. Lupin Labs. 
Ta.,Jets (800mg.) Bombay •. 375,-00 246.93 

1986-87 Mis. Lupin Labs. 
Bombay. 375.00 216.94 

1987-88 i) MJ s. Lupin Lab. 
Bombay. 410.00 226.73 

ii) MI •. Alpille IMUltllCl 
Now Delhi. 40.00 ll.OO 
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Painting of Huge Eye Balls on the 
Engines on Planes 

576. SHRI KAMAL NATH: WiJl 
the Minister of CIVIL AVIATION AND 
TOUR[SM be pJeased to state : 

(a) whether the attention of Govern-
ment has been drawn to a news-item 
appearing in the 'Times of India' dated 10 
June, 1988 wherein it has been stated that 
All Nippon Airways of Japan has claimed 
to have reduced mid-air coIJisions with 
brids by twenty per cent over the past three 
years by painting huge eye balls on its 
engine; and 

(b) . whether Government propose to 
introduce this method in the country to 
reduce mid-air collisions with brids ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
Ca> Yes. Sir. 

(b) Air India have painted giant eye-
balls on spinners of the engines of all of 
their aircraft. Indian Airl!es also have 
painted these in their Air-bus aircraft. 

Quality of food senet! in Long Distance 
Trains 

577. SHRI P.A. ANTONY: Will 
the Minister of RAIL WA YS be pleased to 
state: 

(a> wbether the quality and quantity 
of food served and the number of dishes 
available has gone down with the introduc-
tion of aluminium foil food packets in the 
Kerala Express; 

(b) if so, whether Government propose 
to conduct any survey to study the consu-
mers reaction in this regard ; and 

(c) the steps envisaaed to improve tbe 
. quality of food in tbe Kerala Express and 
other long Glstance trains '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHIU MADS .. 
AVRAO SCfNDIA) : (a) The qualitY.has 
improved. The quantity of food and 
Dumber of dishes are lliahtly Ies. in Alu-
minium J10iJ Casserole meals as compared 
to tltole in daaIi meals, 

(b) Extensive opinion polls conducted 
by Zona) Radways reveal that ovet\\'hel-
ming majority of passengers have appreciated 
casserC')e service. -

(c) Steps taken/proposed to be taken 
for further imploving the quality of food 
include modernisation 'of base kitchens. 
intensive inspections, training of staff. 
deterrent action against those found res-
ponsible for poor quality etc. 

Super Fast Train Between Kanyakumarl 
And Madras 

578. SHRI T. BASHEER: Will the 
Minister of RAILWAYS be pleased to 
state : 

Ca> whether Government have any 
proposal to operate a superfast express 
train between Kanyakuplari and Madras; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADH-
AVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

Advisory Committee for P.D.S. 

579. PROF. ·NARAIN CHAND 
PARASHAR: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Advisory Committees have 
been set up by the State Governments for 
helping the Public Distribution System at 
the State, District, Block and Panchayat 
levels during the last three years ; 

(b) if so, States where these Commi-
ttees have been set up alongwith the broad 
guideline followed for their constitution ; 

(c) whether members of Panchayats/local 
bodies and other prominent pubJic/sociaJ 
workers including members of Scheduled 
Castes/Tribes. Backward Class, Minorities 
and Women are included in such Commi-
ttees, wherever their population warrants 
tbolr inclusion ; and 

(d) if so, the details thereof and if not 
the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND ICVIL 
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SUPPLIES (SHRI D. L. BAITHA): (d) to 
(d): With a view to encouraging people's 
participation in strengthening and streomlin-
ing the Pqs, the Central Govt. has advised 
States/UTs to constitute Vigilancel Advisory 
Committees at Slate, District, Block and 
fair price shop levels. States and UTs 
have been requested to give adequate 
representation to women, social workers, 
erected representatives, prominent citizens, 
ratirn card holders, voluntary organisations 
etc. on such COmmittees. According to 
reports received from Stales and UTs, such 
committees have been constit uted by most 
of th~ States/UTs. at one level or the other. 

Supply of Kerosene at Uniform rate 

580. PROF MADHU~DANDAVATE: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be ple~sed to state : . 

(a) whether kerosene is supplied to 
consumers at different rates langing from 
Rs. 2.17 per litre in Bombay to Rs. 2.52 
in other places of Maharashtra ; and 

(b) if so, whether Union Government 
propose to fix a umform lower rate to heJp 
the poor rural consumers ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
Yes, Sir. 

( b) Retail price of keros~ne distributed 
through PDS is decided by the State Gov-
ernments/UT Administrations. Government 
of Maharashtra bave stated that there is no 
proposal to fix a uniform lower rate for 
kerosene. 

Hlgb Speed Bunet Train in Jndia 

581. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will tbe Minister of 
RAILWAYS be pleased to stat\! : 

• (a) whether Japan has offered to build 
a hiah speed 'Bullet' train in India? 

(b) whetber any survey bas been 
conducted in this regard. if so, the details 
thereof ; 

(c) whetber Japan has ofi'c-red any tech-
nololical and financial help, jf so, the 
GetaUs thereof; and . 

(d) when the work on this project is 
expected to commence; and the estimated 
cost of the project 1 

THE MIN1STER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADH-
AVRAO SCINDIA): (a) to (d) A pre-
feasibility study on a new high speed line 
between Delhi and Kanpur. via Agra has 
been carried out by a Japanese Team at the 
cost cf the Japan Government. The Study 
Team has indicated that a more de t ailed 
study is necessary for proper assessment of 
financial and technological implications. 
No other offer has been received froth tbe 
Japan Govt. either for building the high 
speed line or for any technological and 
financial assistance in this regard. 

Action Plan To Combat Fluorisis 

582. DR. B.L. SHAILESH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pJeased to state : 

(a) whether any action plan has been 
prepared to combat the severe problem of 
flaorisis which has crippled and deformed-
thousands of young and old alike in various 
regions of the country ; and \ 

(b) if so, tbe details thereof? 

THE MINISTER OF HEAL fH AND 
FAMILY WELFARE (SHRI MOTlLAL 
VORA): (a) and (b) Under National Dri-
nking Water Mission, a sub-Mission on 
.. Control of excess fluoride bas. been taken 
up with tbe following. activities :-

j) A fluorisis Control Cell has 
been constituted in All Ibdia 
Institute of Medical Sci-=es. 
New Delhi. The Control Cell 
is conducting fluorosis awareness 
camps ID various States. So far 
eight such camps have been cond-
ucted in the States of Gujarat. 
Andhra Pradesh. Haryaaa. 
Karnataka, Mabaraslltra and 
Tamil Nadu. 

ii) Technology packqes for MDl-
oval of excess fluoride aDd 
engineering packages for deft.. 
uoridation plants have been 
developed. 
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iii) Five demonstration defluorida-
tion plants have been set up in 
various States. 

'iv) An action plan has been drawn 
up to instal 130 deffuoridation 
plants in various States/Union 
Territories. 

AcbieYeJDeftt of Target by National 
Goitre Control Programme 

583. SHRI R.P. DAS : WifJ the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased 10 state: 

(a) whether the National Goitre' 
Control Programme has achieved tbe assig-
ned target fuHy, if so, the details thereof; 
and 

(b) if not, the reasons thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE <SHRI MOTILAL 
VORA) : (a) Tbe National Goitre Control 
Programme edvisages the control of goitre 
and other associated J odine Deficiency 
Disorders (IUD) through iodisation of the 
entire edible salt in the country in a pbased 
manner to be completed by 1992. Against 
a target of 12.00 lakh tonnes of iodised 
salt during 1987 88, a quantity of 1687 
lakh tonnes of iodised salt has been pro-
duced and suppJied to the endemic; areas ef 
the country. In addltioll. central assis-
tance for establishment of Goitre CeJJ, 
health education and publicity on Goitre, 
surveys etc. is being provided to the Statesl 
Union Territories under the Programme. 

(b) Does not arise. 

Scheme Cor Voluntary Retirement or 
Workers and Employees 

584. SHRI PURNA CHANDRA 
MALIK : Will the Minister of LABOUR 
be pleased to state : 

(a) whether Government have devised 
a scheme for voluntary retirement of the 
workers and emplo),ees ; and .. 

(b) if so, the details theroof? 

THE M~ISTER OF LABOUR (SHRI 
BINDESHW ARI DUBEY) : (a) and (b) 
There is no general scheme fotmulated by 
aofttlnment for the voluntary retirement 
for workera 'employed either in the depart-

menta) undertakings under its direct con-
trol or in re~pect of those employed in the 
Central Public Sector Enterprises as a 
whole. -However, individual Public Enter-
prises like Hindustan Steel Construction 
Limited (HSCL), the Food Corporation of 
India (FCI). The Sleel Authority of India 
Limited (SAIL) etc., have voluntar} retire-
ment schemes of theIr own with a view to 
reducing surplus labour. 

Indo-UK Cooperation for Cancer 

585. SHRI PARASRAM BHAR· 
DWAJ: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: . 

(a) whether cancer is a major area for 
·Joint medical research undertaken by the 
Indian and Bnlish institutions to revolu-
tionise its treatment in India; and 

(b) if so, the details regarding the co· 
operation extended by Britain for the treat-
ment of ~ancer in the country? 

THE MINISTER OF HEAL TH AND 
FAMILY WELFARE (SHRI MOTJLAL 
VORA) : (a) Cancer is one of the several 
areas of collaboration between India and 
UK for joint medical research. 

(b) The Gujarat Cancer & Research 
Institute, Ahmedabad has received assis-
tance to the extent of £ 456.400 including 
cost of equipment and training of person-
nel. 

It is proposed to provide a new high 
dose rate Selection machine, the estimated 
cost of which is £170.960 to Mebdi 
Nawaty JUDg Hospital, Hyderabad. The 
Cytology Research Centre under the Indian 
Council of Medical Research, New·Delhi 
proposes to undertake a project aiming 
at understanding the role of human 
papilloma vitus in causation of cervical 
cancer. The British co-operation under 
this project will include tJ ansfer of techno-
logy of DNA hybridization techniquos. 
human research development through .hort 
term training programme, equipment! 
etc. 

Introdu~tion of more Trains on Sabebpaj 
Loopline 

586 SHRI GADADHAR SARA: 
Will tbe Mini.tero( RAILWAYS be pIealCd 
to Itato : 
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(a) the number of trains running on 
tbe Sabebgunj 100pJine daily; 

(b) whether there is any proposal to 
introduce Borne mor~ trains on that line; 

(c) whether there is a need for im-
provement of train services etc. and to 
provide more amenilies to the passengers 
on this line; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) 18 and 
1 5 pairs of passengcr carrying traim are 
running daily on Khana-Barharwa and 
Kiuf-Barharwa sections of Sahibganj loop. 
respectively. In addition, 4 such trains 
run on weekly!triweekly!4 days a week 
basis. 

. (b) It is presently not feasible to 
introduce any more trains on this section 
due to severe line capacity constraints. 

(c) and (d) Passenger amenities are 
provided/improved slepeuding upon the 
relative requirements at the Stations and 
subject to avaiJahility of funds. 

News-Item Captioned "Indian Workers 
Tale of Woes in Iraq" 

587. SHRI R.M. BHOYE : WilJ 
the Minister of LABOUR be pleased to 
state: 

(a) whethc!r Government's attention 
has been drawn to a newsitem appearing in 
the 'Hindustan Times' dated 15 June, 1988' 
captioned "Indian workers' tale of woes 
In Iraq" wherein It has been stated that a . 
gro.up of 32 Indian worKers find themselws 
trapped in a nightmarhh situation; 

(h) if so, whether most of these 
workers have taken up the jobs of coolies, 
plumbers and helpers in various private 
organisations for their livelihood ; and 

(c) if so. the reaction of the Union 
Government in this resard ? 

THE MINISTER OF LABOUR (SH~I 
BINDESHWARI DUBEY): (a) to (c l 
Yes, Sir. AU efforts are beina made for 
repatriation of ,32 worke .. !. The matter is 

being vigorously pursued with the Govern-· 
ment of Iraq through Indian Mission 
Iraq [or immediate repatriation of tbe 
workers, 

Removal of Jbuaies from Pascbim Vibar 

588. SHRI DHAItAM PAL SINGH 
MALIK : Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to tbe 
reply gi\en on 28th March, 1988 to 
Starred Question No. 486 regardin& 
removal of jhuggies from Pao;;chim Vihar 
and state: 

(a) whether Government have adopted, 
as a matter of policy the principle that 
jhuggies would be removed as and when 
alternative sites become available; 

(b) if so, the reasons for removing 
shops and canceJJing sites aHotted by the 
DDA in March, 1988 without providing 
alternative siteo;; ; and 

(d the time by which alterqative sItes 
are proposed to be allotted to the e\ Ictees 
and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR ~INGH): (a) DDA has 
reported that alternative sites are offered 
before clearance to the jhuggi d\\elJers who 
have proof like Ration Card etc. of 
squatting on public land. 

(b) 10 shops in Paschimpuri were 
constructed unauthorisedly by the allottte 
. of Coal Depot on DDA's land and for 
such commercial recent encroachment, no 
ahernative sites are being provided. 

(d The question dms not arise in view 
of reply to part (b) ahov~. 

Collection of Cess from Mine Owners 
of Bellery-Hospet Sector ("arnataka) 

589, SHRI H.G RAMULU:· WiU 
the Minister (If LABOUR be pleased to 
state: 

(a) whether the Labour Welfare Depart. 
ment is collectina huac Slll()unts under 
Labour Welfare CeSS/Cell from the mine 
owners of Bcllery-Hospet Sector in Karaa-
taka State; 
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(b) if so I the amount collected So far. 
specificaHy from the mine workers during 
the last three years; and 

(c) the detai~ of" benefits provided to 
the min ing workers so far ? 

1972 provide for levy of a cess and 'cess 
and export duty in the case of Iron/Man-
ganesejChrome Ore for providing welfare 
facilities to workers employed iii the res· 
pective mining activities. The eelS i. 
collected (rom mine owners and occupiers 

THE MINISTER OF LABOUR (SHRI of factories using tbe minerals and not 
BINDESHWARI DUBEY) : (a> and (b) from mine workers. 
The Iron Ore, Manganese Ore Mines and (c) Information relating to wolf81c 
Chrome O:e Mmes Labour Welfare Cess schemes and benefits made available to 
Act, J 976 and the Limestone and Dolo- mine workers of Bellary-Hospet sector are 
mite Mines Labour Welfare Fund Act, given in the statement below. 

Statement 
Benefits provided to mine Workers-{Details 0/> : 

1. Free medical' tre3tment is provided at the folJowing Hospitals and Dispensaries: 
(a) Central Hospital. Kanganpur. near Hosper, BeUary District. 
(b) Static cum-Mobile dispensary De1lary. . 
(c) Static-cum-Mobile dispensary, Sandur, Dellary District. 
(d) Mobile Medical Unit, Kariganur near Hospet, Bellary District. 

2 Financial assistance has been provided under the' following Schemes: 
-------

Name 0/ Scheme 

(a) Fatal and Serious Accident Benefit Scheme 
(b) Domiciliary Treatment to T.B. patients 
(c \ 3. mine-lTIanagements have been given 

grant-in-aid for maintaining their hospi-
tals and dispensaries set up for tbe' 
benefit of mme workers. 

3 HOlrillg: Details of Houses sanctioned and completed 

Name 0/ the Scheme 

(a) New Housing Scheme 
(b) Type II Housing Scheme 
(c) Type 1 Housing Scheme 

35 
17 

Sanctioned Compld.P 

1,117 
584 
967 

1095 "4 
681 

4. Subsidy is granted to mine managements for Water Supply Schemes and sinking of 
wells., Detat-Is of work done so far is as follows :-

Name oJ' the scheme Sanctioned 
-----------~.------

1. Water Supply Scheme 12 12 
~ Open weU~ ~ 5 
3. Bore wells 8 8 
5. Scholarships are awarded to children of mine workers studying in Class V and above. 

Details of the last three years are as follows :-

Yea,. -_. _-_ --------
1985-86 
1986-87 
1987·88 

No. 0/ beneficiaries 

725 
929 

1,178 

AmoUnt sanctltmltl 

Rs. 1.77~aklis 
Rs. 2 27 likhs 
RI. j 65 lakhs 

6. Grant-in-aid has been sanctioned to two mine maraaements fot the purc1)ase of 
school bus Cor transportation of school-JOjn, children of mine worters. 

7. Recreational facilitIes are provided throUJIa mobile cinema units, supply of radio _,S 
aud J 6 mm Projectors to mine manqcmc~t •. 
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Sltpply of edible oils to West BeLgal 
590. SHRI SANAT KUMAR 

MANDAL: WiJI the Minister of FOOD 
• AND CIVIL SUPPLIES be pleased to 

state : 
I, 

(a) whether West Bengal Government 
have urged Union Government to rush 
sUPl'lies of edible oils as its public distri· 
bution System was preeariously placed on 
the brink of disaster, with edible oil 
supplies from the central pool baving 
dried up ; 

(b) if so, (be action ,aken by Govern-
ment in the matter; and 

(c) the quantity of oil suppJied pre-
sently and (he quantity proposed to be 
made available during the next festival 
season? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D L. BAITHA) : (a) and 
(b) The State Government had written to 
the Union Government in the matter. The 
supply to the State was partlaHy <1isrupted 
due 10 a number of problems comjng in 
the way of servicing of imported edible 
oils aUocated to the State which have now 
been removed by aUlhoIising the State 
Government to utilise private refiners, 
directing STC to resort to road 
transport 'and converting some quantifies 

of small packs al1ocation that could not be 
serviced by HVOC into 15 kg ... tins. 

(c) The lotal quantity of edible oil 
allocated to West Bengal durmg July. 1988 
is 9000 MTs. For the- remaining months 
of the Oil Year allocations will be made 
on the basis of demand, price~ of indi-
genous edible oils in the open market and 
other related factors. AIIocation durinl 
the festival seasons are generally kept at a 
higher level. 

t Translation I 

NClt-s-item "Women Bidi Workers 
Denied lJenetits" 

591. SHRI VIJAY KUMAR YADAV: 
Will the Minister of LABOUR l:e pl~sed 
to sf ate : 

(a) whether the attPntion of Govern-
ment has been dra ..... n to a news-item 
appearing in the English daily 'The 
Hindustan Times' dated 10 July. 1988 
captioned "Women bidi workers denied 
benefits" ; 

(b) if so, tbe details thereof; and 
(c) the reaction of Government there-

to 1 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : {a) Yes, Sir. 

(b) A statement is given below. 

Statement 
The news-item which is based on tbe report of the National Commission on Self 

EmployeCl Women and Women in the Informal Sector makes the fo1Jowing main' observa-
tiOns about women bidi workers : 

(1) The bidi and tobacco processing industry employs the largest number 'Of women 
workers in the country next to agriculture. 

(2) Women btdi workers are employed by su{).contractors who are themselves 
engaged by large contractors. As a result the beedi workers are denied the 
benefits due to tbem under tbe law. 

(3) Women workers are paid Jess than the statutory minimum wages fixed in each 
State. 

(4) The raw rnaterial given to the workers IS less tban tbe required weight, as a 
reiult of whioh bidi workers have to make up for tbe shortfaII in production from 
out of their wages. 

(5) A very large proportion i.e., 5 to 20% of the finisbed bidis are rejected as 
defective. 

(6) Women work for 2 or 3 different employers but are not asked to sign when they 
receive pay. 

, C 7) Despite Provident Fund contributions being deducted no receip.s (1re given, 
(8) Most of the women bidi workers work at home 
(9) Cooperatives which are soUlht to be estabJ j~hed fer bidi workers have to face a 

Quuibcr of difticuJties. 
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(c) It is the re!ponsibility of the State 
Governments to enforce the provisions of 
the Bidi and Cigar Workers (Conditions 
of Employment) Act, 1966, the Minimum 
Wages Act, 1948, the Contract Labour 
(Regulation and Abolition) Act, J 970, 
etc. as far as Bidi making is concerned. 
[English] 

Fly-overs in Calcutta 
592. KUMARI MAMATA BANER-

JEE: Wi}) the Minister of RAILWAYS be 
pleased to state : ~ 

(a) the latest position in regard to the 
construction of Bandel Gate and Lake 
Gardens fly overs in Calcutta; and 

(b) how much time it will take to 
complete them ? 

THE MINISTER OF STATE OF THE 
MINISTRY DE RAILWAYS (SHRJ 
MADHAVRAO SCINDJA) : (a) The 
Government of West Bengal has not so far 
sponsored to the Railways'firm proposals 
for the construction of road-over-bridges 
at these locations. 

(b) Does not arise in view of (a) 
above. 

Consumption of' Water in NOMe 
Area 

593 SHRI D.P. JADEJA : WiJJ the 
Minister 1)f URBAN DEVELOPMENT be 
pleas~ to state : 

(a) the daily average consumption of 
water in NOMe area ; 

(b) the proportion of water supplied on 
an unmetered basis ; 

(c) whether Government are aware of 
the huge waste involved in unmetered water 
supply to Government coJonies; and 

(d) the steps being taken to reduce tbe 
wastage of water 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALBIR SINGH) ; (a) 28-29 mgd 
on an average basis. 

(b) About 2 %. 
(c) NDMe have reported that there is 

no huge wastage in view of reply to (b) 
above. 

(d) The unmetered water suppJy Is 
l1'adual1y beina metred wherever techniCallY 
foltibJe. 

EI eciions to Parwana Co-operatin 
House Building Soci~ty 

594. SHRI SHARAD DIGHE: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refcr to the reply given on 7 
March, 1988 to Unstarred Question No. 
1806 regardipg Elections to Parwana 
Cooperative House Building Society, Delhi 
and state: 

(a) whether the formalitles to canduct 
eleclJons to the Managing Committee of 
the said Society have been compte~d ; if 
so the.date fixed therefor; 

(h) jf not, the reason!)' for not con-
duc-tlDg the elections; 

(c) whether the new Administrator 
appointed for the purpose has taken over 
the charge of a)l the documentf' pertaining 
to f he SocIety from hlb predecessor; it so, 
when; and 

(d) If not, the reasons therefor and the 
, action bewg t&ken agalDst the erring 

officials? 
THe MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No, Sir. " 

'b) to (d) The Administtator dppointed 
• 10 February. 1988 could nOl conduct the 

elections to the Managing Committee In the 
absence of records. Further hIS appofnt-
ment set aSide by the Court. 

Recruitment "()f Trainee Technicians 
in Indian Airlines 

~ 

595. SHRIMATI USHA THAKKAR : 
Will the Minister of CIVIL A VIA nON 
AND TOURISM be pleased to state : 

(a) whether the Indian Alfliues held 
various written exemillations and interviews 
in November, 1987 for recruitment of 
Trainee Technicians; 

(b) if so, whether panels for selected 
candIdates have been formed; 

(c) if so, the number of such candidates 
. k.ept on the panels in each discipline of 
Trainee Technj~ians ; • 

(d) whether the selected candidates are 
likely to be appointed In near future; and 

(e) if '0, the likely date of appoint· 
ments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Northern Reaion of Indian Airline. had 
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conducted written test for the posts of 
Trainee Technicians in various trades on 
6 9.1987 and subsequently 'interviewed 
successful candidates between 23rd aDd 
30th November. 1987. 

(b) Yes, Sir. 

(c) Numbers of such candidates kept 
on panel, tradewise, is as follow :-

GEN SC bT 
if' 

Genera) Trade 
(Maint./A/e o/HI 
Engine .. I 2 

Electrical Trade 27 

Radio Trade 03 

Instrument Trade 04 

(d) and (e) Out of the above, 8 generai 
and 2 se candidates have since been 
appointed. Appointments of remaining 
empannelled candidates would depend upon 
the availability of vacancies. The pene) is 
valid upto 8.5-1990. 

[ Tralls/atio,,] 
Alleged Irreplarities in Resenatioos . 
• of Railway Tickets at Kanpar 

596. SHRI JAGDISH AWASTHI : 
WilJ the Minister of RAILWAYS be 
pleased to state : 

(a) the humber of incidents of bunaling 
in reservation of seats at Kanpur Central 
Railway Station; 

(b) the steps taken by Government to 
stop such bunglings by loc:al raJ!waymcn in 
connivcnce with the raHway porters ; 

(c) whether Government have taken 
any action against the concerned railway-
men and porters found so involved ; and . 

(d) if so, the details thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF' RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Twelve 
cases of irregularity/malpractices in rellser-
vations were detected at Kanpur Contral 
Station durin, 1987-88 

(b) Frequent surprise checks are beina 
conducted and a close watcb is bciDl tept 

on the activities of the anti-social elements 
and certain porters. 

(c) Yes, Sir. 

(d) Of th~ nine railway em.,Joyees 
found indulging in irreg.Jlarities, discipli-
nary proceedings have already been initia-
ted against five and IS contemplated 
against two. Two employees were trans-
ferred from Kanpur. Of the three licensed 
porters founu indulging in malpractices, 
one was handed over to the Government 
Railway Police and the badges of other 
two temporal iJy taken away. 

[English] 

Glazing of Vauodabs of Moti Hagb 
Quarters 

597. SHRJ PRAKASH CHANDRA: 
Will the Minister of URBAN DEVELOP-
MENT be plcased to state: 

(a) whether Go\ernment have issued 
any instructions that no additions/alter-
ations of structural character may be 
earned out in Government quarters at the 
request of the allotteei ; if so, the reasons 
therefor; 

(b) the type 01 addition/alteration 
that is treated as of structural character for 
which these instructions have been issued; 

(c) whether glazing of back varandahs 
of type-II Quarters of MOli Bagh·l. New -
Delhi also ('omes within the jurisdiction of 
these instructions; and 

(d) if Dol. the reasons for not glazing 
the varandahs of these quarters '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
Yes. These instructions were issued' in 
pursuance to the decIsion of the Go'YCro. 
ment to reVise the rate of licence fee of, the 
Government restdcLtial Quarters based on 
tbe recommendatlQns of tbe Fourth Central 
Pay Commission. The Recommendation 
of tbe Pay Commission was tbat tbe licence 
fco should be fixed at a Bat rate with 
reference to the type of accommodation 
allotted and tbe rate should be uniformly 
applicable throuahout India, and sbould 

I 
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.. not ~ reckoned on the basis of percentage 
of pay. of the al1ottees. 

(b) and (c) The quec;tJon of classifica-
tions of additions/alierationc: as of struc-
tural and non-structural character is under 
consideration, and further instructions will 
be issued in due course. 

(d) The glazing of varandahs in Moti 
Bagh I is not bema- done due to instruc-
tions of the Government for effecting 
economy in Government expenditure which 
specifically prohibit any improvements to 
eXisting flooring, waHs, paneIhng elc. to 
cater to personal preferences of the 
allottces. 

DeIa~ in arrival/departure of ladian 
Airlines ffight at Bhopal and Indore 

598. SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA: 

Will the MJDhter of CIVIL A VJATJON 
AND TOURISM be pleased to state: 

(a) Whether there has been frequent 
late arrivals and departurers of Indian 
Airlines flights from Bhopal and Injore 
Airports; 

(b) the DLlnbcr of times during the 
last six months the flights \\-ere deJayed 
from the above Airports; 

(c) the reasons thereof; and 

(d) the action proposed to be taken 
tq run these Bights on time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL A VIA TION AND 
TOURISM (SHRI SHfVRAJ V. PATIO: 
(a' to (c) During the period January, 
1 ~88 to June, 1988. a total of 602 ftights 
(38.42 %l i.e. 352 and 250 flights were 
delayed/cancelled ex-Bhopal and ex-Indore 
respectively. Out of the above, 90 % of 
the delays/cancellations weJ;"e due to 
consequential reasons which occur as a 
chain reaction to Primary DeJays, Since 
every aircraft operatus a number of flipts 
in a day, a delay of a flight may result in 
delays to all the subsequent fliahts operated 
\ly tbe aircraft on that particular day. 

(d) Adequate cushioning between 
lIiabts may reduce the consequential delays. 
q:owover. it i. DOt poniblc. at prelODt. to 

make adequate cushioning due to acute 
shortage of aircraft in lnaian Ail lines. The 
position may improve when Indian Airlines 
acquires more aircraft on lease/purchase in 
the near future. 

Relaxation in Limit for Construction 
of Beacb HoteJs 

599. SHRI GURUDAS KAMAT: 
WiH the Mjnister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government have decided 
to relax the Jjmit for construction of beach 
hotels from 500 metres to 200 metres in 
certain areas; 

(b) the reasons for rela'XlDg the limit; 
and 

(c) the reasons for confinement of 
relaxation to c«talD selected areas ? 

THr: MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Keeping 111 view the overall environ· 
mental consJderatlOns, proposals foft 
relaxatIOn of the limit for construction of 
beach hotels fr(lm 500 metel s to 200 
metres in certRm areas are ~onsidered OD 
meri ts of each case. 

(b) To make them competitive with 
popular beach hotels JO other counmcs: 
which are generally located nearer to the 
beach. 

(c) The relaxation is at present con-
fined to beaches which are comparatively 
more popular with foreign tourists. 

Rei .. bursement of EIpeaditare _ 
Family Welfare 

600. SHRI NITYANANDA MJSRA : 
Wdl the Minister of HEALTH AN.D 
FAMILY WELFARE be pleased to state: 

(a) whether Union Government are 
committed t.o lelmburse the entire eJt~ndi­
ture incurred by the States UDder. tile 
Family Welfare Programme &$.per ttle 
approyed pattern of &ehemes ; 

Eb) if so, the broad details of these 
schemes ; 

(c) the DaIDCS of 'States thalf have 
1M" _proved perfonnaace ftt!iq .... 
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last three years and have spent more and 
lot reimbursement from Unioft Govern-
melt,; and 

(d) "the amount reimbursed to these 
States dIKing the above period, year-wise 1 

THE MINISTER OF ·HEALTH AND 
FAMILY WEtFARE (SHRI MOTIlAL 
VORA): (a) Yes, Sir. 

.. ~ (b) Assistance under Family Welfare 
Programme is extended to States under the 
following heads'schemes : 

(]) Direction and Administration. 

(2) Rural Family Welfare Services. 

(.) Urban Family Welfare Services. 

(4) Ma(ernity and Child Health. 

(5) Transport. 

(6) Compensation. 

(7) Mass Education and Media. 

(8) Training, Researcb and Statistics. 

(9) Area Projects. 

(10) ViHage Health Guide Scheme. 

(11) Other Services and Supplies (inclu-
ding PQst Partum Proarammc, 
Awards, etc.) 

(c) No reimbursement of expenditure 
incurred by the State in excess of amount 
released during the last 3 years has been 
made to any State Government. However, 
durina 1987-88, a sum of Rs. 9.13 crores 
has been reJeased to Maharashtra Govern-
ment, representing excess expenditure 
incurred by the State during 1981-8~ to 
1984-85. 

(d) Does not arise-

Allocation for Family Welfare Sdlemes 
in Mabarasbtra 

601. SHRI PRAKASH V. PATIL: 
Will the Minister of HEAL TN AND 
FAMIl Y WELFARE be pleased to state: 

(a) the'details of Central allocations 
made Maharashtra for family weJfare 
schemes during the last three years. year-
wise; 

(b) the different heads under which 
these.funds were given ; 

(c) tbe year-wise utilisatjon of the 
funds and the targets achieved during the 
aoove period; 

(d) whether State Government has 
urged for increase in allocations for the 
years 1988 and 1989 ; and 

(e) if so, the amounts sought for and 
Government's reaccions in this regard '1 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SHRI MOTILAL 
VORA): (a) Sums of Rs. 34.44 crore, 
Rs. 37.1 J crore and Rs. 42.13 crore were 
alJocated to Mahar.ashtra State under 
Family Welfar.e Progranmle daring 1985-86, 
1986-87 and J 987-88 respectively. 

(b) Funds were provided to State 
Governments under the followinJ heads :-

(1) Direction and Administration 
(2) Rural Family Welfare Services 
(3) Urban Family Welfare Services 
(4) M.C.H. 
(5) Transport 
(6) Compensation 
( 7) Mass Education and Media 
(8) Training. Research and Evaluation 
(9) Village Health Guide Schemes 

(10) Area Projects 
(1.1 ) Other SerVIces and Supplies (jnclu-

ding Post Partum Programme 
awards and supplies). etc. 

(c) Infomlation is liven in the stat. 
meDt below. 
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Cd) and (e) No request from the 
State for enhanced allocation during 
1988-89 has been received. 

Impro,ement or Condition of ISOT 

602. SHRI VISHNU MODI: Will 
the Minister of URBAN DEVELOPMENT 
be please_d to state : 

(a) wheth~r Government's attention 
has been drawn to the news-item appearing 
in tM 'Hindustan Times' dated 18 June, 
1988. under the caption "Nauseating state 
of affairs at ISBT" ; 

(b) whether any investigation into the 
alJeged charges against the indifferent atti .. 
tude of the authorities has heen made, if 
so, with what,re5ults ; and 

(c) the steps Government have taken 
or propose to take to improve the condi· 
tion of the ISBT '1 

1;HE MINISTER OF STATE'IN THE 
MINlSTJ'{Y OF URBAN DEVELOPMENT 
(SllRI DALB1R SINGH) : (a) Yes, Sir. 

(b) and (c) Yes, Sir. The Lt. Gover-
nor of Delhi visited ISBT to verify the 
allea4tions contained in the article in the 
Hindustan Times. He asked the General 
Manager. ISBT to Improve general cleanli· 
ness within one month. The DDA propose 
to take the under mentioned steps to 
improve the general eJeanliness and remove 
de-congestion: , 

I(i) Re-positioning and redevelopment 
of aesthetically constructed ticket 
w,indows In tbe Departure Block. 

(ii) Keeping specified area reservcd for 
passenaers movement. 

(iii) Qe-congesting tbe operation by 
developing Terraina) II to serve 
short distance Inter State scrv!fes. 

(iv) Removal of structures in the 
Arrival Block coming in the circu-
lation area to increase circulation 
area for the bene6t of passengers 

even though it wO'lld amount to 
reduction in earnings of the tSBT 
to some extent. 

(v) ,Providin. stand by pnerator to 
mcot cOlltinpnc), of power failure. 

New Pri('ing Policy or Edible Oils 

603. SHRI H.B. PATIL: WiJI the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleaJed to state : 

(al whether ne\\- pricing. policy for 
edible-oils for enhancing production and 
reducing import is under active considera-
ti9n of Government ; al'd 

(b) if so, the main features of the 
proposed policy ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SflRi D.L BAITHA): (a) 
and (b) There is no direct control over 
pric'ng of indlgenous edible oils. The 
prices of imported edible oils are, however. 
regulated by the Govt., these prices are 
fixed from time to time, keeping in vie9. 
various factors such as prices of oils m 
the international market, ruling prices of 
indigenous edIble oils in the open market, 
derived prices of edible oil~ based on 
minimum support price of oil seeds and 
other relQted factors. Price fixation is 
done in such a manner that it does not act 
as a disincentive to the domestic production 
of oi {seeds. 

r Tra"slation 1 
World B~nk Assistance to U.P. for 

Drinking Water Supply Projects 

604. SHRI HARISH RAWAT : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether Q,overnment have received 
any proposal from Uttar Pradesh regarding 
drinking water supply projects of Jal Nigam 
for World Bank assistance: 

. (I) if so. the names of the projects in 
respect of which proposals have been recei-
ved and the date of receipt of each pro-
posal ; 

(c) whether these proposals include the 
proposals of seeking assistance for drjnking 
water supply schemes for ~Imora, Pitbora-
garh, Kichh!l. Kashipur cities; and 

(d) if so, tbe time by which all these 
proposals are likely to be cleared ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF UkBAN DEVELOPMENT 
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(SHRI DALBIR SINGH): (a) Yes, Sir. 
Besides this, there is an ongoing World 
Bank assisted U.P. Urban Development 
and Water Supply Project. 

(b) The following projects have been 
received on 15.7.88 through the Ministry 
of Finance :-

i) Dehradun Water Supply ; 
ii) Mussoorie Water Supply ; 

iii) Almora Water Supply and Sewe-
rage; 

iv) Nainital Water Supply and Sewe-
rage; 

v) Haldwani Water Supply and Sewe-
rage . 

vi) Jhansi-Babina Water Supply. 

(c) The proposals include drinkina 
water supply scheme for Afmora. 

(d) No definite time can be indicated 
at this stsle 

(EI/glish] 

Allistance for DriDkiog Water 
Projects in Kenla 

605 PROF. K.V. THOMAS: WiU 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of drinkins water 
projects in Kerala which are gettig World 
Bank as~istance ; and 

(b) the total assistance givt>n so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Under the 
Kerala Water Supply and Sanitation 
Project, there are seven ~ drjnki~a water 
supply sub projects which are gethng World 
Bank Assistance. 

(b) The Keraia W4ter Authority bas 
intimated that the total assistance given so 
far is 4.83 million SDR. 

HADdiag over of Sub-StatioD .ite I. 
Ma,.. Vibar Phase II to DESlJ 

696. SHlU K.N. PRADHAN: 
SHRI PRATAP BHANU 
SHARMA: 
SH1U BANW ARI LAL PJ)RO-
HIT : 

Will tbe Minister of tJJlM}!I 
DEVELOPMENT be pleated to at ... : 

(a) whether the Delhi DeveJopmplt 
Authority has handed over substation ,ite in 
Mayur Vihar, Phase n to DESU : 

(b) if not, the reasons for the delay : 
and 

(c) the time by which the site will be 
handed over to DESU ? 

THE MINISTER OF STATE IN TH8 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) DDA,has. 
reported that two sites for 11 k.v .ub-
stations 8£ one site for ~6 t.Y. sub-station 
at Mayur Vihar. Phase-II were handed over 
to DESU on 18.Q.J987 & 13.11.87 respec-
tively. 

(b) and (c) Do not arise. 

[ Trllns/otion] 

HOlpltal ..... DilPeDIaJ'les ee .... 
under eGHS In Mumtrar N ... r 

(Uttar Pradesh) 

607. SHRI AKHTAR HASAN: WiU 
the Minister of HEALTH AND FAMILV 
WELFARE be pleased to state: 

(a) the number of hospitals and dis-
pensaries in the MU7aft'ar Nagar district 
of Uttar Pradesh covered under the Ceo"al 
00' I rnment Hearth Scheme : 

(b) whether all the facilities aDd costly 
mediciDes as are provided in Delhi art 
provided in these hospitals and d4 • .,cD-
saries ; 

(c) if not. the reasons therefor; aDd 

(d) the steps Government propose to 
take to provide the said facilities in these 
dispensaries/hospitals? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VOltA) ~ <a) No Central Government 
Hospit.ls/dispensaries have been opened in 
the Muzaffar Na,ar district of Uttar 
Pradesh 

(b) to (d) Do not arise. 

(Elf" .. ] 

leMa 8qae1tloa for c.~ .., AIDS 

60 •. 0&. nUPASINDHU BliGI: 
Will the MiDilt.r c( HBAL11I AND 
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FAMILY WELFARE be pleased to 
shUe : 

(.) whether the Indian Council of 
Medidal Itesearch (ICMR) hal suggcsted 
measares to prevent AIDS ; 

(b) if so, the details thereot ; 
(c) whether Government ha.e examined 

these suggestions ; and 

(d) if so, the steps taken to implement 
them? 

THE MINJSTER OF HEALTH AND 
FAMJLY WELFARE (SHRI MOTJLAL 
VORA) : (a) to (d) In consultation with 
tbe Indian Council of Medical Research, 
the {ollowing control measures have been 
adopted to prevent thllt spread of HIV in-
fection :-

-A net work of reference/surveillance 
Centres for Serological detection 
of HIV infection . among high risk 
groups including plostitutcs and 
persons with sexually transmitted 
diseases are being established all 
over the country. 

Guidelines regarding management 
of serC)-positive persons and the 
precautions that these individuals 
should take have been orepared 
and communicated to the State 
Health authorities. 

Health education activities to 
promote community awareness 
through mass media have been 
intensified. 

All new foreign entrants to Indian 
Universities are scrccned (or HIV 
antibodies and onJy those who are 
sero-negative are admitted. 

Guidelines have been sent to State 
heaJth authorities for screening of 
persons belonlin, to high risk 
aroups including blood donors 
etc. for HlV antibodies. 

R.estrictions have bceo impoaed 
Oft import of blood and blood 
products without AIDS clearance 
certificate. 

InstrUctions have beeJJ issued 10 
&tate beaJtb authorities to ODSUfC 

u5e of either pre-steriJised d,s-
posable syringes and needles as 
far as possible or strict sterilisa-
tion practices be administered. 

ProvisioD of Latest Navigational 
CommuDicatioD EquiJ)Dlents at Airports 

609. SHRI Y.S. MAHAJAN: Will 
the Minister of CiVIL AVIA nON AND 
TOURISM be pleased to state : 

(a) whether a majority of the airport 
In the country do not have the latest navi-
gational communication and other facilities; 

(b) if so, the details of the programme 
drawn up to provide such equipments and 
faciJities ; and 

(c) the estimated expenditure and bow 
it is proposed to be met ? , 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHR) SHIVRAJ V. PATIL): 
(a) to (c) Airports in the country have 
been provided with navigationaJ, commWli-
cation and other facilities which conform 
to the standards laid down by International 
Civil Aviation Organisation. The communi-
cation and navigational facilities at air-
ports ~re' constantly modernised either by 
replacement of old technoJogy equipment 
or by provision of new facilities. 

CoDltnc:tioII of Marine Drive froID 
Kourk to Gopalpur on Sea Coast 

610. SHRI BRAJA MOHAN MO-
RANTY: Will the Minister of CIVIL 
AVIATION AND TOURISM be pJeased to 
state = 

(a> whether there is any proposal for 
constructing a Mrine Drive from Konark 
to Gopalpur on Sea coast to develop 
tourism in Orissa particularly in Puri 
district and 

(b) whether there has been any ex-
change of views with the State Govern-
ments concerned in this regard, if so, the 
details thereo! '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF eVIL AVIATJON AND 
TOUllISM (S~ SHIVRAJ V. PATJL): (a) 
TIle Central Ministry of Tourism has aoitJllr 
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received any proposal from the Govern-
ment of Orissa' for central financia', assis-
tance for constructIOn of a .Marine Drive 
from Konark to Gopalpur nor is Marine 
Drive an approved plan scheme of the 
Ministry. 

(b) The project has been taken up by 
the State Government in 1 he State sector 
and the Minj3try has emph3sised upon the 
State Government the need to ensure ex-
peditious completion of the project. 

Vayudoot service behteen Osmanabad 
and Bombay 

611. SHRI ARVIND TULSHI KAM-
BLE: Will th! Minis.ter of CIVIL AVIA-
TION AND TOURISM be pleased to 
state : 

(a) whether there IS .any prQPo~a} to 
start a Vayudoot service between Osman a-
bad and Bombay VIa Sholapur ; 

(b) If so, by when the serVIce is li~eJy 
to be started ; and 

(c) If not, the leasons thereof Of 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) 
(a) to (c) Though tbere is no 
proposal at present to ~tart a Vayu-
doot service between Osmanbad and Bom-
bay via Sholapur, as OS1llanabad is not in 
the approved lbt of stations to be airlinked 
by Vayudoot during the current Five Year 
Pian Period, the possibilIty of providing 
such a service subject to availability of air-
craft capacity, provi5ion of infrastt'ucture 
and economic viability of operations can-
not bC ruled out 

; !J 

HUnco Policy to Fin¥ce Bulldlqa 
of Houses in Karnataka/Tamilnadu 

612. SHRI O.S. BASAV ARAJU : 
SHRI S.B. SiDNAL : 
SHRIMA TJ BASA V AIilAJES-
WARt: 

Will the Minister of URBAN DEVE-
LOPMENT be pJeased to state : 

(a) whether the BUDCO has approved 
a policy to finance I bJ,Jilding of houses in 
Karnataka and Tami) Nadu dlfring the 
current financial year; 

(b) whether any scheme in thi~ regard 
has been prepared, if so, the details there-
(If; and the total financial aid provided; 

(c) , ... hether in addition HUnea has 
fJgreed to pl'()vide loans to individuals to 
build six thousand houses in eech State; 
and 

(d) if so, the t1me, by which these 
houses will be completed and what will be 
the mode of recovery ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) -: (a) and 
(b) The HUDCO provides loan assistance 
to different eligible agencies throughout 
the country for various llousing and 
Urban Development Schem~s as per 
guidelines laid down. At the beginning of 
each financial year HUDCO communicates 
the loan allocations to various States/UT 
based on their area and population. No 
specific policy has been approved for 
Karnat aka and Tamil Nadu. 

The loan. allocations for Karnataka 
and Tamil Nadu for the current financial 
year and the amounts sanctioned as on 
30-6-88 arc as under :-

Suite LOA~, ~J1ocatibD ~9M·8~ 
(Rs, croteS} : 

sanction as on 
.' 30·6·88 

, '. 
,25.83 6.90 

; . Tamil N~ 37.80. 8.74 



89 Written Answer. SRAVANA 10~ 1910 (SAKA) Written Answers . ~o 

(c) No specific proposal has been 
received for construction 'of 6000 dwelling 
units. HtJOCO does not provide Joan 
assistance directly to individuals. but 
through the housing agencies only. 

(d) Does not arise. 

Market Intervention Policy for Edible 
Oils 

613. SHRIMATI N.P. JHANSI LAK 
SHMI : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether UnIon Government hdve 
decided to introduce a UCyclic market 
intervention policy" for edible oils to 
stabilise the prices; 

(b) whether tHe policy may pro\ e to 
be a disincentive for the grov.ers of 
aroundnut ; 

(c) if so, the action contemplated to 
protect the interests of farmers ; and 

(d) the salient features of the policy? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPI. IES (SHRI D.L. BAITHA): (a) to 
(d) Edible Oils are imported to bridge the 
gap between demand and production of 
edible oils in the country. The bulk of 
the imported edible oils are distributed to 
the consume.rs througb the network of the 
Public Distribution System Keeping in 
vIew the availability and prJces of edible 
oils in the OpeD market during the lean and 
flush seasons. release of imported edIble 
oils to PDS is regulated in such a manner 
that it should act as a market-intervention 
device to make available edible oils in the 
open market at reasonable prices At the 
same time. the interests of the farmers are 
closely watched to ensure that tbe prices 
of edible oils in the open market should 
remain higber tban the derived price based 
on tbe support price level for oilseeds, so· 
that the interest of the farmers is ensured. 

Freight ComputerisatioD Plan 

614. SHRI SATYENDRA NARAYAN 
SINHA: 
SHRI SHANTARAM NAIK : 

Will the Minister of RAIL WAYS be 
pleased to atate : 

(a) whether the freigbt computerisation 
plan of Railways has been finany appro-
ved ; 

(b) jf so. whether Planning Com-
mission has also given its approval; and 

(c) the total amount proposed to be 
invested and tbe pbase~ in which the 
programme v.iIl be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SC'INDIA) : (a) to (c) 
Freight Operations Information System is 
an ~pproved work. The project is 
pre!)cntiy being revIewed in consultation 
with tbe Planning CommissIon. (nvest-
ment and phasing of the prcject will be 
finaJi5ed after this 1 evicw. • 

Import of Rice and Wheat 

6 IS. SHRI SYED SHAHABUDDIN : 
SHRI PRAKASH V. PATIL : 
SHRI RAM rUJAN PATEL: 

WilJ the Minister of FOOD AND 
CIVIL SUPPI..IES be pleased to state: 

(a) the lattst estimate of the quantity 
of the nee and wheat to be imported during 
1988-89 ; 

(b) the estimated stock of rice and 
wheet as on 1 April, 1988 ; 

(c) the estimated production of tbe 
two commodities during the current year; 

(d) the e.,timated consu'llption during 
the current year ; 

(e) the buffer stock level proposed to 
be maintained ; and 

(f) the estimated C.I F. price of 
imported wheat and rice? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPp· 
LIES (SHRI D.L BAITHA): (a) Govern· 
ment bas finalized proposals for import of 2 
million tonne~ of wheat and 7 lakh toeDeS 
of rice during 1988·89 and keeps open the 
option to import fQrtber quantities as and 
when required. 

(b) The stocks of rice and wheat with 
public a,encies as .n lst, April, 1t88 were 
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estimated at S.I)I million tonnes and 3.34 
million toones respecti vel!_ 

(c) The production of rice and wheat 
during 1987-88 is provisionally estimated 
at 55.78 million tonnes and 44.62 million 
ronnes respectively. 

(d) As the consumption of fooograins 
depends on various factors, such as popuJ-
ation growth. levels of income, prices of 
substitutables food items etc., f'recise 
estimates of ccn~umJ.ttion of /oodgranins in 
the current year cannot be made. 

(e) The present buffer stocking policy 
of Government provides 'that the task 
stocks of wheat and rice with public 
pgencies should range between 16.5 miUion 
tonnes and 21 4 million tonnes at different 
pOints of time in the year 

(f) The average landed cost of imp-
orted wheat and rice is estimated at ahout 
Rs. .620 and Rs. 4253 per tonne 
respectively. 

laehl~Dce of Heart Attalck Among 
Youoger GeDft'ation 

616. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the incidence of heart 
attack among the younger generation is on 
the increase; 

(b) if so, the number of such cases 
noticed durin, the last two years ; and 

(c) tb. preventive measuns taken to 
save the younger generation from tbis 
disease ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VOU>: (a) According to the information 
received (rom tbe Indian Council of 
Medical Research, a higbeJ frequency of 
heart attack in persons beJow the age of 40 
rears bas been observed. 

(b) No exact fiaures alewise are 
available for the whole country. 

(c) The Government of India is make 
ing every effort throUlh tbe MlISs Media 
tor creati,. aW¥ODeti reaarCfin, the risk 

factors and the prevention of these ris'k 
factors. which are use of Tabacco. Alcohol, 
High Blood Pressure. Diabetes, Hyperlipid-
emic obesity and rack of Physical Activity; 
etc. 

Buffer Stock or Foodgnlins 

617. SHRI ANANDA PATHAK: 
SHRI S B. SIDNAL : 

WiJI the Minister of FOOD AND 
CIVIL SUPPLIES be pJeased to state: 

(a) whether Government bave decided 
to import one mlJlion tonnes of \theat to 
replenish the dwindling butTer stock ; 

(b) if ~o, the total food stock at the 
end of 1986 and to what extent it declined 
in 1'87 ? 

(c) the stock position in mid-March 
J 988 and to what extent, the import of 
roodgrains wiJI help to improve the buffer 
stock; 'and 

(d) the total amount spent for impor-
ting the wheat for buffer stllck ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF rOOD AND CIVIL SUPpJ 
LIES (SHRI D.L. BAITHA): (a) Yes, 
Sir, the Government has finalized proposals 
for import of two million tonnes of wheat. 

(b) The st-ock of fooderains with the 
public agencies at the end of 1986 was 
estimated at 23.63 million tonnes and 
stood at 14.14 million tonnes at the end 
of 1987. 

(c) The stock position of foodgrains 
as on mid·March, 1988 is not available. 
However, the stock of foodgrains as on 
lst April. 1988 is estimated at 9.48 million 
tonoes. The buffer stocks will improve to 
the extent of imports as these are belDg 
effected only to replenish the buffer. 

(d) The total F.O.B. cost of two 
million tonnes of wheat from U.S.A. "ill 
come to about US $ 242 million 

li:daeatioa CommlllioD OD Healtb 
SeieaceI 

618. SHRI S.M. GURADDI : 
SHRI LAKSHMAN MALLICK: 

Will the Minister of HEALTH AND 
FAMILY WEltFARE be pleased'to .tate: 
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(a) whether there is a demand to set 
up an Education Commission on Health 
Sciences; 

(b) if, so, whether Medical Council of 
India has opposed this proposal and if so, 
the main reasons therefor ; and 

(c) whether Government have taken 
any decision thereon and if so, the main 
function of the proposed Commission? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SURf MOTILAL 
VOR,o\): (a) The Medical Education 
Review Committee had recommended setting 
up of Education Commission on Health 
Sciences and the Government of India 
have accepted thl" recommendation, in 
principle. 

(b) No reference has been received 
from the Medical Council of India oppos-
ing the proposal. 

(c) The Government propose to cons-
ult different professional organisations in 
regard to the functions of the Commission. 

Complaiat Ag.dost Malpraetieea in 
Oft'iee of Protector of Emigrant. 

619, SHRl C. SAMBU : 
SHfU MANIK !tEDDY: 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether any complaints has been 
lodged with the CDI against some oftjcials 
of the Office of Protector of Emigrants. 
Delhi; 

(b) if so, the details thereof; 

(c) the action taken/proposed a,linst 
the concerned officials; and 

(d) the corrective measure taken to 
avoid the recurrence of such cases ? 

THE MINISTER OF LA~OlJR <SHR! 
BINDESHWARI DUBBY): (a) and (b.) 
Yes, Sir, The complaint relates to an offer 
of money by way of bribe tq the Protector 
of Etni".nts. N,., ~i. 

(c) All tho collClltDOd oIiciais have 
been l'lacod under s~'io,a. alMl the 
Il\~~e:'., I.\Dd,.. inYOSt,,~iop by tbe C.B.I •• 
New Dolbi. 

(d) The following corrective measures 
have been put in hand : 

(j) The concerned staff have been 
• tota))y chanaed. 

(ij) Simplification of existing proce-
dures has been taken up. 

(iii) Wider publicity to prospective 
emigrants regarding salient 
features of the Emigrantion Act. 

(iv) Surprise checks of POE's 
Offices by senior officials. 

Requirement yis-a-vis A vailabUity 
of Edible Oils 

620. SHRI K RAMACHANDRA 
REDDY: Wi1I the Minister of 1-'000 
AND CIVIL SUPPLIES be pleased to 
state: 

<a) the reql'irement vis-a-vis availabi-
lity of edible oils in the country ; 

(b) whether there is any substantial 
gap between them ; and 

(c) jf so, the manner in which Govern-
ment propose to bridge the gap ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CML SUP-
PLIES (SHRI D.L. DAITHA) : (a) to (c) 
The estimated requirement vis-a-vis avail· 
ability of edible oils during lhe oil year 
1~87-88 would be around 52 lakh tonnes 
and 31 lath .tonnel respectively The 
Government imports edible oils to bridae 
the lap between demand and supply. 

Strikes and LoekOlits in Glljarat 
621. SHRJ C.D. OAMJT: 

SHRlMATI PATEL RAMABEN 
RAMJIBHAI MAV ANI : 

Will tbe Minister of LABOUR be 
pleased to state : 

(a) whether a number of strikes bueas 
taken pllce and lockouts 4ectared ID 
various iDduatr .... public _or UDder- , 
takinas, corporations etc. in. Q~t dur-
ina 1 January 1987 to 31 July. 1988 ; 

(b) if ~. ~he ~la ao4 .... 
th;ereof ; and 

(c) \~ ~,i" 9f ~. sl1!f~ by tile 
_plo,.. and omployen OIl this account ? 
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THE MINISTER OF LABOUR (SHRI 
BINDESHW ARI DUBEY): (a) to (c) 
Based on the latest avaiJable information, 
a Statement giving the number of strikes, 
lockouts and tbe values of wage loss and 
producticn loss in the ~blic and private 

sectors in Gujarat during 1987 and J 988 
(January-April) is given below. The strikes 
and lockouts have generaJJy been over 
issues relating to wages and allowances, 
personnel and retrenchment. 

Statement 

Details Regarding Strikes and Lock·auts in Gujaral (P,ovi~iona/) 

Strike 

Number 
Value of 
Wage lost 
(Rs in Jakhs) 

Value of 
production 
JOlt 
~Rs in lakhs) 

Lock-Out 

Number 
Value of 
Wase lost 
(Ra in lakhs) 

Value of 
jlI'oduction 
lost 
(RS in lakhs) 

1987 
Public 
sector 

18 

7.90 
(11) 

2'\.50 
(5) 

1 

Private 
s~tor 

179 

191.86 
(141) 

4832.81 
(137) 

28 
216.91 

(19) 

3690.89 
(18) 

1988 
(January-April) ____ 
Public 
sector 

5 

0.01 
(J) 

Private 
sector 

53 

2922 
(45) 

47047 
(39) 

13 
16.27 

(9) 

348.60 
(9) 

o : Figures in brackets indicate tbe n1:1.Dlber of cases to which the relevant informa-
tion relates. 

(-) = NIL 

, ( ••• ) -= InformlltioD not available 

LeaitlaUOD tcr Baa Sex by ladtaa 
wltb Foreigners 

1l~6l2. aHRI BANWARI LAL, 
lYl'-. PUROHIT : 

SRRI H.M. NANJE GOWDA: 
SHIll R.M. BHOYE : 

• J 

Will the Minister of HEALTH AND 
FAMIlY WBLFARB be pleased to state : 

~,) whether the lndian Council of 
Mdca! Researcll (ICMR) has .tnt a 

proposal for legislation to ban sex by 
Indian citizens with foreigners to prevent 
spread of AIDS ; 

(b) wh~ther Govornment have re,;c.'Cted 
the proposal ; 

(c) if !so. the rea&ons thereof; aDd . 
(d) the steps proposed fO be tateli to 

prevopt .sprettd of AIDS in the country? 
• THE MINISTER OF HEALTH AND 

f'AMlLY Wm.:PAlW (SHRI MQ'l'.ILAL 
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VORA) : (a) to (c) Enactment of legisla-
tion to prevent spread of AIDS in the 
country is a complex issue involving num-
ber of Departments/Agencies both at the 
Central and State Levels. The issues to be 
considered are organisational, administra-
tive. legal, financial. social and ethical 
impJicaiions of legislation. Consultations 
have been started to examine the feasibi-
lity of screening persons belonging to the 
hiah risk category within the framework of 
existing Jaws and enactment of a separate 
legislation. , 

(d) The following measures are being 
taken by Government to prevent AIDS in 
tbe country :-

1) A cell bas been established in the 
Directorate General of Health 
Services . to . coordinate AIDS 
coatrol activity in tbe country. 

2) 40 SurveiUanee Centres have been 
established in the country to 
screen high risk groups. 

3) AJI these centres have been pro-
vided with diagnostic reagents 
and equipment package have also 
been provided to most of them. 

4) Restrictions have been imposed on 
import of blood and blood pro-
ducts without AIDS clearance 
certificate. 

5) All the State Health authorities! 
hospitals STD clinics have been 
alerted to be vigi}ant. 

6) An the blood banks have been 
instructed to screen the profes-
sional blood donors. 

7) All the State Health authorities 
have been advised to ensure strict 
sterilisation practices in hospitals_ 
and clinic and to use pre-sterilised 
di!\posable syringes and needles as 
far as poS&ibJe. 

8) GuideUnes have been sent to all 
the State Heal~h authorities for 
health care personnel. 

9) AU the mass media channels have 
been involved' in educatina the 
people on AIDS, its nature. trans-
mis,ion IDd prevention. 

10) Forei&neH 

I. New foreign students beiDI 
admitted in any of the Indian 
Institutions are required to 
undergo AIDS test. Anybody 
found positive is repatriated 
to his eountry. 

II. It has been decided to screen 
for AIDS the fore;gn~rs in-
tending to stay for more than 
one year in India. Members 

. of the diplomatic missions 
and foreign journalists accre-
dited to the FIB test at this 
stage. Anybody found posi· 
tJve is to be repatriated to 
his country. 

Appointment of Security Guards in 
Asbok Vatri' Niwas 

623. DR. G.S. RAJHANS: wm the 
Minister of CIVIL AVIATION AND 
TOURISM roe pleased to state: 

(a) whether interviews in the category 
ot Security-Guards were held "in Ashot 
Yatri Niwas, in the first week of April. 
1988 ; 

(b) whether the selected candidates are 
still awaiting their appointmer.t ; and 

(c) if so, when these candidates will be 
given appointment 1, 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL A VIA TJON AND 
TOURISM (SHRI SIUVRAJ V. PAlfIL) : 
(a) Yes, Sir. 

(b) 'and (c) The offer of appoint~nt 
has since been seJlt to selected candidates 
on 14.7.1988. 

DRMs' Conference 

624. SHRIMATl KISHORI SINHA: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) whether Conference of tbe Divi-
siona) Railway Managers was heJd in Delhi 
recGIltly ; 

(b) 'if so~ whether passenier amenities 
was ODe of the subjects discussed tbele; 

and 
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(c) if so. tbe details of passenler ame-
nities decided at the Conference to be pra. 
vided by the Rail~ays '1 \ 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAilWAYS (SHRI 
MADHA VRAO SCINDJA) : (a) A meetinl 
wa~ heJd by Board with Divisional 
Managers. 

(b) Yes, Sir. 
(c) A review of some of the important 

passenger amenities was undertaken and 
the steps to ~limate obstacles in providing 
a~enitie,; to the satisfaction of the rail 
users were discussed at length. 

Amendment to Factories (Amend-
ment) Act, 1987 

625 SHRI G.M BANATWALLA: 
WiJI the Minister of LABOUR be pleased 
to state: 

(a' whether the .1\11 India Organisation 
of Employers (AlOE) has sug&ested modi, 
fications to model Rules framed under the 
Factories (Amendment) Act, 1987 ; 

(b) if~, the modifications suggested; 
and 

(c) Government's reaction thereto? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) to (c) The 
responsibility for framing rules under the 
Factories Act, 1948 lies with the State 
Governments or the Union Territory Ad· 
ministrations. However. with a view to 
achie"ing uniformity in hie ..administration 
of the Act to the eflCtent possible, the 

L Central Government frames and cucuJates 
model rules to the State Governments and 
the Union Territory .. Administrations with 
the suggestion that the same mcy be in-
corporated in their Factories Rules, with 
such mO(fifications as may be necessary to 
:mit local conditions. The model rules 
under the Factories (Amendment) Act, 
1987 were framed by the Central Govern-
ment and circulated to the State Govern-
mentS/Union t~rritory Administrations in 
january. 1988. The All India Organisation 
of Employers sugested certain amendllM'Ilts 
to the model rules in April, 1988 in regard 
to the definition of 'competent person,· 
relaxation of age limit in respect of com-
petent persons, provision of appeaJ a,ainst 

the order of competent person, application 
of rule rega;ding safety COmmittee to only 
those units which manufacture hazardous 
substances or afe involved in danprous 
operations. The Central Government have 
examined the Issues and do not consider 
it necessary to amend the Model' Roles. 
The AJJ India Organisation of EmpJoym 
wilJ however have an o~portunity under the 
statute to present their views on the draft 
rules when they are published 6y the Stat. 
Government or the Administration of the 
URion Territory. 

Seminars on Medicinal Plant. 

626. DR G VIJAYA RAMA RAO: 
WiIJ the Minister of HEALTH AND 
F AMIL Y WELFARE be pleased to state: 

(a) whether five regional seminars on 
medicinal plants were organised by his 
Ministry during 1986 at Junagadh, Manali, 
NainitaJ, Guwahati and Coimbatore ; 

(b) if so, the recommendations made at 
each seminar ; and 

(c) the follow up action taken on the 
main recommendations ? 

THE MINIC;;TER OF HEALTH AND 
FA MIL Y wr::: ~E (SHRJ MOTILAL 
VORA) : (a) Yes, Sir. 

(b) The main recommendations made 
~t these seminars are as under: 

(1) Setting up of Nodal Alencies at 
Centre and in each State for co-
ordinatmg t~e activities relatiD, 
10 the development of medicinal 
plants. 

(2) Cultivation, Growth and Conser-
vation of identified medicinal 
plants through modern techni-
ques. 

(3) Development of marketinl stratelY 
for medicinal plants. 

(4) Growing of trees of, modicinal 
value under Social Forestry 
Schemes. 

(5) TraiDini of Tribals/CoUecton in 
the tcchniquOI of collectionj pro-
aervation of .... icinal plant •• 
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(6) Propagation and Education about 
the therapeutic use of locally 
availabJe medicfnal plants. 

(7; Measures for QuaJiry Control of 
raw herbs and finished products. 

(8) Setting up of Data Bank on 
medical plants in each state. 

(9) Preservation ancl Regeneration of 
medicinal plants @.ttting extinct 
througb modern techniques. like 
Tissue culture and collection of 
Germ Plasma etc. 

(I 0) T~ . develop Herb Gardens and 
DemonstratIOn farms for medicinal 
plants. 

(c) The foHowing follow-up action has 
been taken on the recommendations made 
in the Seminars : 

(0 A Standing Committee on medi-
cinal plants has been set up in the 
Ministry' of Health and Family 
Welfare to suggest measures for 
the de\telopment of medicinal 
plants. A Medicinal Plants Cell 
has also been set up in the Minis-
try to coordinate the work relat-
ing to medicinal plants. 

(2) The recommenda~ions made in the 
regional semJDars have been circu-
lated to all the State/UT Govorn-
ment for necessary action. 

(3) Workshops on medicinal plants 
have qecn held in the States of 
Himachal Pradesh. Uttar Pradesh, 
Bihar t Karnataka and Gujarat. 

(4) Some of the States like Gujarat, 
Karnataka and Uttar Pradesh 
have since established the nodal 
a&cncies in their states have ~rawn 
up action plans for development 
of medicinal plants. 

[ Translation 1 
RepiarillltioD of Muster Roll 
. Worken In CPWD 

627. DR. CHANDRA SHEKHAR. 
TRIPATHI : Will the Minister of lJRBAN 
DEVELOPMBNT be pleased to state : 

(a) whether a large number of workers 
in the CPWD are on muster-roU, if so, tbe 
number thereof ; 

(b) The number of those employeei 
who have been working on bluster-roU for 
more than five years ; 

(c) whether Government propose t. 
make them re!; ular ; and 

(d) if so, by what time, and if not, the 
reasons therefor? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRf DALBIR SINGH): (a) Yes. The 
number of workers In the C P.\V.D. on 
Muster Roll is 15,529. 

(b) Majority of the Muster Roll 
workers have been working for more than 
5 years. 

(c) and (d) The eligible Muster Roll 
Workers wilJ be regularised subject to 
availability of vacancies. In view of the 
substantial number of workers imohcd, it 
is not possible to set a time limit for such 
regulari saHon. 

[E:nglish] 

Demolition Operation in Sitapari-
Dabri, Delhi 

628. SHRI MOHD. MAHFOOZ AU 
KHAN: WiJI the Minister of. URBAN 
DEVELOPMENT be pleasid to state : 

(a) whether it is a fact that major 
demolition operations were recently carried 
out by the DDA in Sitapuri-Dabri and 
Kardampuri in Delhi ; 

(b) if so, the details thereof and the 
number of people affected ; 

(c) the period for which the demolished 
ccMonies have been in existence; 

(d) whether Government have made 
any inquiry -to kno~ as to how these un-
authorised colonies were allowed to come 
up and to fix responsibility on the official 
concerned in order to check tbe arowtb of 
unauthorised colonies in the city ; if so, 
the outcome thereof; and ... 

(e) the manner in Which Go~r~t 
propose to rehabilitate' the aB'ected 
families' . 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) 
DeJhi Development Authority have reported 
that about 300 semi-pakka!temporary 
structures and boundary walls were demc,-
Jisbed in Sitapuri, Dabri and 800 semi-
pakka structures were demolished in . 
Katdampuri. Delhi, on 12.6.88 and 5.6.88 
respe~tively. In Sitapuri, Dabri approxi-
mately 1000 persons were affected and in 
Kardampun clbout 4000 people were 
affected. . 

(c) Flom 3 months to 1 year as on 
12.6 88, /he day of demolition. 

(d) No enquiry bas been made. 

(e) A~ these persons were recent un-
authorised encroachers of DDA's aequiled 
land. the questIOn of th~ir rehabilitation 
does not anse. 

- Development of Tourism 

629. SHRI VAKKOM PURUSHO-
9THAMAN: 

SHRI P.A ANTONY : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased t<?_ st£.te : 

(a) the proposals included in the 
Seventh Five Year Plan for development 
of tourism and tourist spots in Kerala 
which are yet to 'he completed or imple-
mented; 

(b) the other proposals, if any, ander 
consideration of Union Government for 
promotion of tourism in the State; and 

(c) the time-frame for completion of 
each of these projects? 

THE MINISTf:R OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRT SHIVRAJ V. PA fll) : 
(a) A statement showing projects sanction-
ed dUJ ing the Seventh FIve Year Plan so 
far for development of tourism in Kerala 
and which are still under implementation. 
is given below. 

(b) and (c) The Central MInistry of 
Tourism has received'" proposals frC'm the 
Government of Kerala for central financial 
assIstance during 1988-89. These propo-
sals will be taken up for financial assi~tance 
subject to merits of the proposal, avail-
ability of funds and inter-se priorities. 
Jml'Jementation of projects normally takes 
between two and three years depending on 
the availability of land. building materIals, 
equipment. etc. 

Statement 

Projects Sanctioned du,ring the Seventh Five Year Plan for Developmellt 0/ Tcurism 
in Kerala and which are still under lmpl~mentatlon 

1. Wayside faciJitieJ with accommodation at "AJIeppey 

2. Wayside fclCilitJes with aC\;ommodation at Kottarakkara 

3. Wayside facilities with accommodation at Cannanore 

4. Wayside facilities with accommoda tion at Palghat 

S. Wayside facilitIes with accommodation at Wynad 

6. Water Sports at Kovalam 

7.- Beaeh Resort at Kappad 

8. Yatri Niwas at Quilon 

9. Yatri Niwa1 at Trivandrum 

10. Forest lodge a~ Parambikulam 

1 J. Purchase of Trekking Equipmont 

12: Aquatic Sports at MaJampuzhs 

13. Speed Boa. at Ratbiramanal 
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14. Floating Restaurant at VeIi 

15. Mini buses for Wynad WiI~life Sanctuary 

.. 16. Mini buses for Neyyar Dam and Parambikulam Wildlife Sanctuary 
I, 

11. Yatri Niw 1S at Cochin 

18. Yatri Niwas at Trichur 

19. Luxury Cruisers for KovaJarn and Cochin 

20. Floodlighting of 1 rivandrurn Museum and Kanakakunnu PaJace 

21. Beach Resort at Varkala 

22. Wayside facilities at KanyanikuJam, Valara, KanjirapaJJy, Badagara, 
Kunjathur 

23. Provision of boats for Cochin, Quilen, KumaJakorn and Tbekkady 

r Translalion] 

Demolition of Houses io Delhi 

630. SHRI RAJ KUMAR. RAl : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) the number of houses demolished 
in various colonies of Delhi from l May. 
1988 to 30 June, 1988 and the reasons for 
demolition; . 

(b) whether notices had been served 
on the peapJe before demolition; if not. 
the reasons therefor ; 

(c) the amount of compensation given 
by Government to the affected owners ; 

(d) whether houses of the people who 
purchased plots and constructed houses 
thereon are being demolished whereas civic 
amenities are beiDg extended to those jauggi 
dwellers who have unauthorisedly occupied 
Government land and constructed Jhuggies 
thereon in DIZ area. Gole Market ; ~nd 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) MCD 
had taken demolition action in 23 cases 
and DDA removed 2919 structures inclu-
ding 101 pakka abd 938 semi-pakka houses 
dUring t~is period. As per the" report of 
DDA, mostly tbe encroachments on govern-
ment land was fresh and as such notices 
were not served on the 'unauthorised 
oecupants. 10 othor cases notices were 

served, demolition orders were passed and 
demolition operations were also carried ouf. 
MCD had taken demolition action after due 
process of Jaw and serving of notices as 
required under the DMC Act. 

(c) These is no provision in DMC 
Act to give amount of compensation to the 
affected owners. DDA also does not pay 
aJY compens&tion for demolition but the 
squatters eligible for alternative accommo-
dation are provided with the same. 

(d) and (e) M~D takes demolition 
in cases where unauthorised constructioBS 
are carried out in violation of DMC Act 
and Building Bye-Laws: The jhuui 
clusters in DIZ area. Gole Market. which 
falls in tbe area of NDMC. are located on 
Government land and NDMe has DOt 
provided any civic amenit!cs there. 

[English] 

Basic Amenities in Rohini 

631. SHRI RAMASHRAY PRASAD 
SINGH: wm the Minister Qf URBAN 
DEVELOPMENT be pleased to state: 

(a) whethet: the basic amenity· Jik~ 
watcP has Dot· been provided in certain 
pockets 0( sector,. 7 of Rohini Residential 
Scheme. Delhi despite the fact that the 
plots were ~l1ottcd in 1983-84 ; and 

(b) whether any decision has bees 
taken not to levy house tax on the dweliop 
",hich have not beeIl provided with drintiq 
water coon~tiona so far , 



i 6., Written Answe;s AUGUst 1, J 988 . ltten Answers lot 

THE MINISTER OF STATE IN THE 
MINISTRY OF. URBAN DEVELOPMENT 
(SHRJ DALBIR SINGH): (a) DDA bas 
reported that basic amenities like road, 
sewerage, water supply road lights etc., 
have been provided in Sector-7. Rohini, 
Only in some pockets falling in the comm-
and area' of OHT in Sector-6 water was not 
available earlier from MCD. In these· 
pockets also water is available now & 
water connections are being given. 

(b) . General Tax and Fire Tax shall be 
Jeviable on al1 lands and buildings. Water 
Tax shan be levied only wben water is 
provided. Scavenging Tax is levied only 
when the property is connected through 
municipal drain or a notification under 
section 115(2) (b) is issued. 

CAG report on maintenance of Airerarts 
by Directorate of Agricultural Aviation 

632. SHRr S.B. SIDNAL: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) whater the procurement and main-
tenance of aircrafts by the Directorate of 
Agricultural Aviation has been adversely 
commented upon by the ComptroJ]er and 
Auditor General in bioS report on Union 
Government (Civil) fN the year ended 31 
March, 1987 ; 

(b) if so, the reaction of Government; 
and 

(c) the action taken or proposed to be 
taken in the matter ? 

THE MINISTER OF STATE --OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL): 
<a) to (c) The observations made by 
the Comptroller and Auditor General in 
his report for 1986-87 in respect of the 
Directorate' of Agricultural Aviation are 
under examination with the Ministry of 
Agriculture. 

Assistance to States for ban .on Smoking 

633. SHRI RANJITSINGH GAEK-
WAD: 
SHIUMA TI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware 
that Gujrat and West Bengal Gov~rnments 
have banned smoking whica has been 
apprceiated by many quarters; 

(b) if so, ihe reaction of Government 
thereto ; and 

(c) the encouragement and assistance 
being provided to these States for putting a 
ban on smoking ? 

THE MINISTER OF HEAL TH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) Yes. 

(b) and (c) The Govtrnment are supp-
orting all measures to dh,courage smoking 
and use of other tobacco. products. With 
a view to creating public awareness on the 
health hazards of smokins and use of other 
tobacco products, a country-wide compre-
hensive health education campaign 
has been undertaken through mass-media, 
Cinema slides and pamphlets. 

Railway Accidents 

634. SaRIMATI PATEL RAMABEN 
RAMJIBHAI MA VANI : 
SHRI C.D. GAMIT : 
SHRI HAROOBHAI MEHTA: 
SHRI SHANTI DHARIWAL : 

Will the Minister of RAILWAYS be 
_pleased to state : 

(a) the number of railway accidents 
which took place during January to July 
1988 zone-wise; and the causes thereof; . 

(b) the loss suffered by the Railways 
as a result thereof : 

(c) the number of persons killed and 
injured in these accidents; and 

(d) the amount of compensation Pldd 
to the dependents of those killed and to the 
injured persons ? 

rHE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRJ MAD .. 
HA VRAO SCINDIA) : (a) .zche-wise break-
up of consequential train accidents durin. 
the period 11.1988 to 15.7.1988 is given 
below: 
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Central 
Eastern 
Northern 
North Eastern 
Northeast Frontier 
Southern 
South Central 
South Eastern 

3S 
43 
S9 
17 
36 
30 
i8 
42 . 

Western 33 
Majority of ..these accidents involved 

feeisht trains Causes of these. accidents 
bave largely been due to failure of equip-
ment. raHway staff and failure of persons 
other than railway staff. 

(b) The cost of damage to railWay 
property has been estimated at R~. 6.05 
crores. 

(c) In these accidents, 160 persons 
lost their lives and 425 sustained injuries. 
This includes deaths and injuries caused at 
level crossing gates. 

(d) Compensation will be paid to the 
dependents of those killed and injured in 
train accidents by the Ad·hoc Claims 
Commissionel on Southern RaHway and 
ex-officio Claims Commissioners on other 
Railways. However, ex-aralia payments 
have been made in all deservina cases. 

[ Trans/ation] 
Child Labo.r In Glass Industry in 

Ferozabad. Uttar Pradesh 

635. SHRt KAMLA PRASAD RA-
• WAT: WIll the Minister of LABOUR be 
pleased to state: 

(a) whether Government ale aware 
that minor children employed in alass 
lDdustry in Ferozabad, Uttar Pradesh are 
sufferinl fro~m vairous types of diseases ; 

(b) if so, whether Government ate 
taking any action against those factory 
owners who have endang('red the future of 
such children ;Alnd 

(c) if so, the number of such. factory 
owners against wbom action has so far 
been taken and the details thereof ? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARJ DUBEY): (a) to (c) In-
rormation is beina collected and will be 
laid on the Table of tbe House .• 

[English] 

Import of Rice From Thailand 

636. SHRI P. KOLANDAIVELU : 
SHRI G. BHOOPATHY: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) . whether Union Governmert have 
entered into an agreement with Thailand 
for import of rice, if so, the quantity 
proposed to be imported; 

_ (b) the time by which the first shfp-
ment of rice shaH be reaching the country ~ 

(c) the reason:; for import of rice ill 
view of the fact that l the country is self. 
sufficient in rice and other foodgrains; 
and 

(d) whether the rice being imported 
is of a superior quality? 

THE DEPUTY MINISTER IN THE 
ltfINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI D.L. BAITHA) : (a) Yes, Sir, 
the Government has contracted for import 
of 5 lakh tonnes of rice from Thailand. 

(b) The first vessel carryina Thai 
rice l~ likely to arrive Indian port$ by early 
AUlust, 1988. 

(c) Imports have been made to rep· 
lenish the buffer stocks which underwent 
considerable drawdown due to drought and 
increased pressure on the public distribution 
system . 

(d) By and large the rice beina im-
ported from Thailand is comparable to the 
qualtty of indigenous rice being distributed 

, through PDS in the country. 

[ Translation] 

New Rall".y StatioD in Deilli 

637. SHRI lAI PRAKASH AGAR-
WAL: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether New Delhi and Delhi 
Main Railway itations are overcrowded 
resuttinl In inconvenience to the passeD-
prs? 
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(b) if so, whether there is any proposal, 
to constrllct a new railway station in Delhi 
to reduce t1:le congestion at both the 
stations ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
.DHA VRAO SCINDIA) : (a) to (c) The 
work of augmentation of coaching facilIties 
at Delhi MaID Railway Station is an 
ongoing approved work. Approval has 
also been accorded for acquisition of land 
for directional terminals at Bijwasan, 
Holtmbi Kalan and Anand Vlhar. There 
is also a proposal to augment tbe faciJities 
.at New Delhi Railway Station. Study for 
development of the terminals in Delhi area 
has been entrusted to the Japanese Team 
who are expected to submit their report by 
the end of the year. 

[English] 

Darjeeliag Mail 

638. SHRI AMARROY PRADHAN; 
Will the Minister of RAILWAYS be 
pJeased to state : 

(a> whether the Darjeeling Mail is 
running late regularly ; 

(b) if so, the reasons therefor; and 

(c) the steps being taken (or running 
of tbis train in time ? 

mE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) to (c) 
No, Sir. However, efforts to further 
Improve tbe running of this pair of trains 
continue. 

Import or FoodgrafDa 

639. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

<a> whether India is importing wheat 
or otlier foodgrains from the U.S.A, and 
other countries ; 

(b) if so, the quantity contracted for 
import., lources of origin. and average 
price; and 

(c) whether the prices are higher tban 
anticipated earher, if so, the reason 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
and (b) Yes, Sir. The Government has 
finalized propos ali for import of 2 milloD 
tonnes of wheat from U.S.A .• 5 lakh tonnes 
of rice from Thailand and 2 lakh tonnes of 
rice from D P.R Korea. The average 
estimated FOB cost per tonnc' comes to 
about US :',121 in case of US whetit and 
US 1;244 in case of Thai rice. In case of 
Korean rice, the C & F FO cost is US 
~; 269 per tonne • 

(c) No, Sir. 

I.L.O. StatistiC! on Child Labour 

640. SHRIMATJ USHA CHOUDHA. 
R Y: wm the Minister of LABOUR be 
pleased to state: 

(a) whether according tC' I.L.O. 
statistics, one third of Asia's 380 million 
child workers are in India ; and 

(b) if so, the steps Government pro-
pose to take to reduce the number ? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and (b) 
Information is being conected and will be 
laid on the Table of the House 

Modification of Trivandrum Railway Station 

641. SHR) A. CHARLES; Will the 
Minister of RAILWAYS be pleased to 
state: . 

(a) the details of the proaress made in 
execution of tbe plan for developing Trivan-
drum as 1\ model railway station ; and 

(b) the reasons for delay in comple-
tion of the project ? 

THE MINISTER OF STA fE OF THE 
MINISTRY OF RAILWAYS <SHRI 
MADHAVRAO SCINDIA) : (a) Extension 
of platform shelter on platform Nos 2 & 3 
by 108 metres and construction of cement 
concrete apron have been sanctioned and 
the works are in proaress. 
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(b) There is no delay in taking up 
this project. The work is planned to be 
completed in phases, depending on availa-
bility of resources. 

West-Coast Railway Line 

642. SHRI THAMPAN THOMAS: 
WilJ the Minister of RAIL WA YS be 
pleased to state : 

(a) whether the World Bank has given 
any loan to the Railways. if so, the details 
thereof ;-

(b) whether a part of the loan is pro-
posed to be spent on West Coast line ; 

(c) if so, the time limit fixed, jf any. 
for completing the West Coast line ; 

(d) whether the constructioJl work of 
this project is going on as per schedule; 
and 

(e) if not, the reasons therefor? 

THE. MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 
There are three on-going loans from the 
World Bank: 

(i) Loan No. 2210·IN/Credit No. 
1299·IN :-
For modernisation and mainten-
ance facilities (for rolling stock) 
Value :; 400 million. 

(ii) Loan No. 2417-IN :-
For workshop modernisation and 
electrification. Value S 280.7 
million. 

(iii) Loan No. 2935-IN :-

For rehabilitation and moderni-
sation of tracks. Value S 390 
million. 

(b) to (e) No component of the Joans 
i. meant for new lines. Construction of 
West Coast line is not an approved project. 
As such the question. of time limit for 
completjon of the line does not arise. 

Bonded Labour 

ti43. SHRI LAKSHMAN MALLICK: 
Will the Minister of LABOUR be pJeased 
to state : 

(a) whether about 3,000 bonded 
labourers brought by contractors from 
Andhra Pradesh and. Orissa several years 
alo are languishing at the Lower Terana 
Project in Parbhani district of Maha-
rashtra ; 

(b) whether these labourers have not 
been released despite instructions from the 
Director General of Labour Welfare, if so 
the facts thereof ; 

(c) whether Government have appoin-
ted any high committee to go into the 
problems of bonded labour in the country; 
and 

(d) if so, the details thereof including 
its recommendations made, if any? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and -(b) 
According to the report received from the 
Government of Maharashtra, 75 bonded 
labour were identified 10 1985-86 at the 
site of Lower Terana Project in Osmanabad 
district. AIl. these bonded labour were 
released and sent back to Andhra Pradesh, 
their home state for rehabilitation. 

(c) and (d) The Government has set 
up a National C;ommission on Rural 
Labour tn August 1987. The term of the 
Commission is for a perrod of three years. 
One of the terms of reference of the 
Commission is to study and report on the 
problems of bonded labour. The Commi-
ssion has not made any recommendation 
on bonded labour. 

Frequency of Bombay-Calicut Bombay Flight 

644 SHRI G.M. BANATWALLA: 
Will the Minister of CIVIL A VIA TION 
AND TOURISM be pleased to state: 

(a) whether there is a heavy demand 
for Bombay-Calicut-Bombay flight ; 

(b) if so, whether there are any plans 
for increasing the frequency and the days 
of the flight ; 

(c) if so, the details thereof; and 

(d) the time by which the same can be 
expected to come into operation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL A VIATJON AND 
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TOURISM (SHRI SHIVRAJ V. PATfL) : 
(a) Yeoo;, Sir. 

(b) Presently Indian Airlines is opera-
ting 4 times weekly B 737 service betwH:n 
Bombay and Calicut. Due to severe 
capacity constraint currently Indian 
Airlines is not in a position to consider 
increase in frequency. 

(c) and (d) Do not arise. 

[ Translation] 

Development of Tourist Places in M.P. 

645 SHRI MAHENDRA SINGH: 
WiiJ the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) the names of places and cities 
identified by Centre for development in 
Madhya Pradesh to attract the foreign 
tourists ; and , ..... 

(b) whether any scheme IS proposed 
to be formulated for attracting foreign 
tourists by arranging a package toor from 
Jhansi via Shivpuri, Chanderi. Orcha. 
Datiya, Sonagir, Khajuraho. Tikamlarh 
etc. ? 

THE MINlSTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM' (SHRT SHIVRAJ V. PATIL) : 
(a) Identification of centres and formula .. 
tion of proposals for central financial 
assistance for creation of tourism infras-
tructure is done by the respective State 
Governm~nts. 

(b) The Ministry of Tourism, in 
consuJation with tbe State Governments of 
Madhya Pradesh and Uttar Pradesh, has 
decided to develop a new tra\'eJ circuit 
comprising Jhansi, Datia, Orchha, Chan-
deri Deogarh. Lalitpur and Shivpuri. 
After the basic infrastructure is created, 
package tours are proposed to be operated 
in the circuit jointly by the Tourism 
Deve]opment Corporations of Uttar Pradesh 
and ~adhya Pradesh. 

~rEnglish] 

. Allotment of Flat. under New Pattern 
HUDCO Seheale, 1979 

646. SHRI KAMAL CHAUDHRY: 
Wil) the Minister of URBAN DEVELOP .. 

MBNT be pleased to refer to the reply 
liven on 18 April, 1988 to Unstarred 
Question No. 7331 regardjl18 allotment of 
Bats under the New Pattern BUDeO 
Scheme, 1979 and state: 

(a) whether the requisire information 
has since been coUeeted ; 

(b) if so, the details thereof ; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SURI DALBIR SINGH) : (a) Yes, Sir. 

(b) The details of the fiats allotted! 
given possession of category-wise and 
locality-wise under the New Pattern HUD-
CO Scheme, 1979 upto the end of March, 
1988 is given in the statement 'A' below. 

As regards the total number of Bats 
completed category-wise and locaJity-wise. 
the information is given in the statement 
B-below. 

As regards numher of fiats in each 
category still under construction locality-
wise, the information has been received 
fJom DDA But some discrepancies have 
been found therein. Hence, DDA is being 
asked to re-concile the same. 

The number of applicants category-wise 
still on the waiting Jist and the period by 
which the waiting list is likely to be 
cleared is given as under :-

NEW PATTERN SCHEME 
------- - ---------

Category 

MIGINP 
LTG 
JANTA 

No. of registrants' 
waiting for aNotment 

30486 
48143 
31948 

No specific time ahotst clearance of. 
waiting list can be given as it depend. 
upon the availability of funds, 'Iand and 
building material, although all earnest 
efforts are made to clear this back log at 
the earliest possible. 

(c) la view of reply to part (b) ques-
tion does not arise. 
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Statement A 

Stalement A showing the No. oj MIG fiats allotted given possession : 
under New Patte'n Scheme, 1979 Locality·wise by the end 0/ March, '88. 

S No. N&me of the Scheme No. of flats P.L. 
Allotted issued ---# __ ... 

1. Dilshad Garden 4041 3301 

2. Nand Nagri 942 404 

3. Trilokpuri 1252 1200 

4. Mansarover Park 330 90 

5. Nirman Vihar 40 38 

6. Vikaspuri 2765 2236 

7. Janakpuri . 278 187 

8. Paschim Vihar 1200 513 
9. Rajouri Garden 100 99 

10. Rampura 96 96 

11. Shalimar Bagll 520 461 

12. Pitampura 972 717 

13. Rohini 1961 . 1201 

14. Ashok Vihar 144 63 

14,641 10,706 

Housir.g. LIG/NP. Allotted and Given Possession 0/ 

S. No. Narue of Scheme Allottment Made P/L Issued --..-..--_. -- ~--

1. Rajouri Garden 670 670 
. 2. Vikas Puri 1599 1599 

3. Bodella 379 379 

4. Shalimar Bagh 1037 977 

5. Pitam Pora 2496 2406 

6. Ram Pura 303 300 

7. Lawarence Road 461 455 

8. Kalka Ji 314 285 

9. Janak Puri 837 784 

10. Dilshad Garden 2069 1804 
U. Paschfm Puri IS84 U96 
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1 2 3 4 

12. Mad; Pur 215 215 
13. Trilok Puri 1509 1285 
14. Rohin· 1776 1750 

15. Jhl]ml] 795 604 

1 (>. Nand Nagn 1000 756 

17. Zafrabad ·254 107 

18. Mansarover Garden 328 250 

19. Maya Puri 44 34 

20. Ashok Vlhar 162 112 
21 MISC. 45 -O/Letter are yet to 

be issued. 
----- ----

Total 17877 15968 
---- ----

Total Allotment made under Janta Category and PossessIOn 
Letter issued fJs on 13-4-88 Scheme-wl,fe. 

-----
SI. No. Name of Scheme. Flat allotted P.L. issued 

Ashok Vlhar 120 120 

2. RaJoufl Garden 432 432 

3. Avanllka 2064 2063 

4. Vlkaspun. Site-I, II, 
III, IV, JG-II, KG-III. 2461 2441 
JG-1II. 

5. PJtampura 916 912 

6. PClyadarshm Vihar 48 10 

7 P.aschimpuri BG-6 1233 1200 

8. Gazlpur 926 630 

9. Todapur 50 4 

10 Santa Vihar i88 SIS 

11. Badarpur 640 420 
12. Kbirkhi 343+133 350 

13 Tiari 312 215 

14. Nand Nagri 1831 1798 

15. Shastri Park 232 176 

16. Trilok: Puri 546 166 

17. Rohini 1519 1356 

18. Dilsbad Garden 2559 2319 
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19. Mangolpuri 132 3 
20. Raghubir Nagar 164 S 

21. Shalimar Bagh 1044 999 

22. Paschimpuri, Pkt. B 202 150 
23. Paschimpuri GH. 6 484 360 

24. Rampura 312 306 

25. Anand Vihar 112 69 

26. Dakshinpuri 255 154 
27. Chilla 312 97 
28. Madanpur Kh.dar 58 23 
29. Cancelled and surrendered fiats 2163 

22391 17293 

Statement-B 

Total number 0/ flats completed under the New Pattern HUDeO Scheme, 
1979, category-wIse & loca/ily-wise 

S1. No. Locality MIG LIG fanta 

1. Seikh Sarai 260 948 524 
2. Rajouri Garden 1020 2808 432 
3. Katwaria Sarai 148 
4. Wazirpur 294 323 312 
5. Janangirpuri 1457 
6. Munirka 105 59 

7. Vasant village 200 
8. KaJkaji 1134 922 660 

9. Mangol Puri 284 

10. Prasad Nagar 352 

It. Pandu Nagar 280 

12. Sahapur Jat. 304 
13. Malviya Nagar 104 
14. Paneh Sheel Marg 120 68 

15. Dilshad Garden 5280 2108 4355 

16. Chirag Enclave 12 

17. Masjid Moth 204 i40 
18. Turkman Gate 4S0 

19. Pitam Pura 1758 3884 1616 

20. .8arai Kba Ji1 53 78 48 
21. Shalimar Balh. 2592 20.0. 2378 

22. Sultan Puri 5JI 
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2 3 4 5 

23. Haider PUf 140 
24 Chowkhandt 1 
25. Janak Puri 619 1756 368 
26. Nand Naari 1200 1026 2482 
27. Trilok Puri 3452 2888 560 
28. New Seema Puri 416 
29. Kalyan Puri 130 
30. Himmat Puri 300 
31. Paschim Puri 2185 2112 3810 
32. Lawrence Road 288 468 1272 
33. Ashok Vihar 288 330 120 
34. BodelIa 3278 1782 2926 

35. Avantika 2124 

36. Punjabi Bagh 144 

37. Dakbin PUJi 406 

38. Mayur Vibar 290 430 

39. Madipur 252 1118 
40. Rampura 96 1612 

41. Robini 2620 1734 1530 
42. Vasant Kunj 120 
43. Gazi Pur 926 

.44. Mansrower Park 576 576 
4S. Priya Darshalli Vihar 48 

46. Zaftabad 256 
47. Shastri Park 300 

48. Nirman Vihar 40 

49. Mayapuri 216 

SO. Vikas Puri 
51. Garhi Piran 410 

52. Raghubir Napr 768 

53. MaDlo) Puri 152 

54. Ma) Road 
5S. Kilokari. 192 

56. Madan pur Khadar. 994 

57. Gautam Napr. 
58. A,oand Vihar 120 

59. JUmil 116 

60. Tim 320 
61. Sarai·ZulJena 64 

62. Motia KhaD 718 

63. Greater KallaIh 
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64. Alak Nanda 
65. Naraina 
66. Friends Colony 
67. East of Kailasb 
68. Sukhdev Vibar 
69. Niti Balh 

70. Haw Khat 
71. Yusaf Sarai 
72. Sidhartha Enclave 
73. Sarai Phoos 
74. Glrhi 
75. N.S. Road 

76 Saral Rohilla 
77. KuJu Sarai 

78. Gulabi Baah 

79. Khirki 

80 M.B. Road 

81. Chilla 
82. Shat Nalar Society 
83. Lodo Sarai 

84. Todapur 

85. Other Flats 

Hike in Prices of Essential 
Commodities 

647. SHRI S.G, GHOlAP : 
SURI KAMAL CHAUDHRY: 
SHRI RAM OHAN : 
EHRI BALWANT SINGH 
RAMooWALIA : 
SHRI M. RAGHUMA REDDY: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether the prices of essential 
commodities have gone up from October, 
1981 to July. 1988, If so, the extent 
thereof; 

(b) the reasons for price rise ; and 

(c) the action taken by Government to 
control the Price rise ? 

THE DEPUTY MINISTER IN THE 
MINISTR. Y OF FOOD AND CIVIL SUP-
PLIES (SHlU D. L. MITRA) : (a) Durina 
the period 26987 and 9.7.88 there bas 
beeR a mixed t~Dd in tbe PAces of essen-
tial commodities. The pricea or some com-
modities have moved UP. some have moved 

18 

96 336 

10 
200 

66 
128 

S6 

488 
656 
320 

46 
160 
80 

314 ftats at Shalimar Bagb for R.B.I. 
853 flats at Siri Fort for Asiad. 

down and a few have remained morc or 
Jess steady. Relevant information regard-
iDg the extent of change in prices durina 
this pcrioJ is given in the statement ~Jow. 

Sta:e.eat 
Pl!rc,nl.Dge variation in thl! Wholt! 
salt! Pricl! lndic~s oj selected com-
moditil!s bl!twe"n wl!l!ks I!lII:Iinl 

, 26.9.87 and 9.7.1988 

Commodity 

Rice 
Wheat-
Jowar 
Bajra 
Gram 
Arbar 
MOODS 
Yasoor 
Urad 
Potatoes 
ODio. 

Pforcentage variatioa 
between weeki 
endiDi ~6.9.1987 
and 9.7.1988 

+ 8.6 
+ S.7 
+ 1.1 
+15:2 
+33.3 
+ 6.8 
+72.4 
+15.9 
+1'.7 
-25.4 
-53.3 
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Milk 
Fish 
Meat 
Chillies 
Tea 
Coke 
Kerosene 
Atta 
Sugar 
Gur 
Vanaspati 
Groundnut OJ] 
Mustard Oil 
Coconut Oil 
Salt 
Soap 

+ 7.1 
+30.5 + 6.7 
+41.6 
- 1.8 
S$eady 
Steady 
+ 11.9 
+12.9 
+106 
+ 1.3 
- 3.2 
-27.1 
- 4.5 
- 0.4 
- 5.9 

tial Commodities Act and similar legisla-
tion against hoarders, black-marketeers by 
the State Government JUT Administrations. 

Demand Vis-a-Vis Supply or Food-
grains to Kerala 

648. PROF. P.J. KURIEN : wnl the 
Minister of FOOD AND CJVIL SUPPLIES 
be pleased to state : 

(a) the demand of foodgrains for the 
Public Distribution System in Keeala durinl 
tbe Jast six months and the quantity 
supplied every month; 

Matches 
Cotton cloth (mills) 
All Commodities 

Steady 
+ 2.4 
+ 6.0' 

(b) whether KeraJa Government could 
not lift tbe foodgrains aHottted by Uniol' 
Government; 

(c) if so, [he details thereof; and 
(d) the steps being taken to augment 

the suppJies to Kerala so as to meet the 
demand? 

(b) The price rise may be mainly 
attributed to the exceptionally severe 
drought of ) 987 and the lean season. 

(c) Government has taken a number of 
measures to contain rise in the prices of 
essential commodities and improve their 
avaiJabiJit). The main thrust of the 
Government policy has been to increase 
production of varjous essential commodities 
particularly those which are in short supply. 
Other measures include import of some 
-e5seJltial commodities to augment domestic 
supp~ies, regulating export of some essen-
tial commodities, strengthening and expand-
illl the Public D~tribution System and 
strict enforcement of . provisions of Essen-

THE DEPUTY MINISTER IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) to (c) A 
statement indicating demand. allotment and 
offtake of rice and wheat under PDS in 
respect of Kerala for the period Jan.-June. 
88 is given below 

(d) The role of the public dIstribution 
system is only supplemental to tbe open 
market availability and the demands of the 
State Governments for allocations from the 
Central Pool are met, as far al posible. 
within the overall availability of stocks in 
the Central Pool. 

Stat.meat 

DelfUlnd, allotment and off-take of rice and wheat in respect of Ktra/a 
during January-June, 1988 

(In '000 tonnes) 

1988 RICE WHEAT 
Demand Allotment Offtake Demand Allotment Offtake 

- ---- -- -- --
January 200.0 145.0 144.2 35.0 35.0 8.6 

FebQlary 200.0 135.0 155.1 35.0 350 10 J 
.-

March . 200.0 125.0 164.0 35.0 200 10.9 

April 200.0 125.0 149.5 ·350 20.0 JO.S 

May 200.0 J25.0 129.4 35.0 20.0 102 

June 200.0 125.0 133.0 350 15.0 IS.1 
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[ rran.flation] 

Amount Allocated for PremotioD 
of Tourism Schemes in Himachal 

-Pradesh 

649. SHRI K D. SULTANPURI 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) the tourist places in Himachal 
Pradesh covered under the Seventh Five 
Year Plan and the amount allocated for 
their development ; and 

(b) the details of amount already 
released for each tourist place? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM ~SHRI SHIVRAJ V. PATIL) : 
(8) and (b) The Central Ministry of 
Tourism does not allocate funds either 
State-wise or place-wise bu. scheme-
wise. The Ministry provides financial 
assistance to States for creation of tourism 
infrastructure at tourist centres on the 
basis of' specific proposals received from 
State Governments subject to merits of the 
proposal, availabifity of funds and inter-se 
priorities. 

The foHowing are the details of the 
places cover~d and projects sanctioned and 
fund~ released to Himachal Pradesh during 
the Seventh Five Year Plan so far: 

(Rs. in 1akhs) 

Name of the prnject Amount released 
_'_ -_ .. -_._------ - ~-----. 

1. Trekkers Huts at Sarahan 12.00 

2 Sarai at Chamundadevi 3.00 

3. Tourist Inn at Rewalsar 5.00 

4. Tourist Lodges at Chint-
purni and Hathkothi 4.00 

S. Huts at Fossil Park, Stiketi 5.00 

6. Provision of trekk ing equipment 4.68 

7. Trekker·s Huts at Himachal 
Pradesh 7.00 

8. Celebration of Dussehra 
• Festival at «ulu 1.44 

[Eng!lsh] 

. Projects Undertaken ·by Rs'ilways in 
Turkey 

650. SHRI RADHAKANTA DIGAL : 
SHRJ SRIKANTHA DATTA 
NARASIMHARAJA WADI-
YAR: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a l whether Indian' Railways ha\'e 
offered their expertise to Turl(ey ; 

(b) if so, the various fields in which 
offer of expertise has been made; 

(c) the details of the works undertaken 
by Indian Railways in that Country; and 

(d) the name of agency to whIch this 
task has been assigned? 

THE MINISTER OF STATE'OF TaE 
MINJSTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b) 
No otTer .for expertise has been made to 
Turkish Railways by the Indian Railways 
as such. However. RITES-a Public 
Sector Undertaking of the Ministry of 
Railways-would be undertaking two 
studies fOT Turkish Railways, namely (i) a 
prefeasibiHty study for transportation 
needs of. the Turkish RaiJw'ays. and 
(ii) a study for improvement 'of 5nanci8ol 
performance of Turkish Railways. 
RITES has also olfered their expertise in 
the field of workshop Modernisation. 

In addition, IReON-the other Public 
Sector Undertaking ·of the Ministry of 
Railways-has.. offered to undertake the 
work of. (i) electrification of railway Jines 
(ii) Expansion and modernisation of 
Wagon Production Units and (iii) Improve-
ment of the Signalling and Telecommunica~ 
tion system of the Turkish Railway. 

(c) and (d) No work has been under-
taken as yet in Turkey either by RITES or 
TReON. 

Air Service Between India and Ireland 

651. SHRI SRIKANTHA DATTA 
NARASIMHARAJA 
WADIYAR : 

Will the Minister of CIVIL AVIATION . 
AND TOURISM ~e pleased to state : 
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(a) whether there is any proposal to 
introduce air services t-etween India and 
Ireland; 

(b) if so, the date from which air 
iervices proposed to be introduced betwecn 
the two countries ; 

(c) whether an aviation pact has been 
siened between India and Ireland; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOUR-ISM (SHRI SHIVRAJ V. PATIL) : 
(a) Inter Government Air Service talks 
were held between India and Ireland in 
June, [988. 

(b) and (c) As no Air Services Agree-
ment has been signed, no cate can be 
liven for starting of services. 

(d) Doe& not arise. 

National Award for Acbie,ing 
Family Planning Targets 

652. SHRI VIJAY N. PATIL: WilJ 
the Minister of HEALTH AND FAMILY 
WELFARE be plea.<;ed to state: 

(a) whether Government propose to 
revive awards ae the national level to States 
for su.:.:cessful nnplementation of methodOn 
logy in achieving Family Planning targets; 
and 

(b) if so. whether Government propose 
to issue guidelines to discourage unhealthy 
competition UtPong the ~tates for winning 
the award? .. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) and (b) The c;cheme of 
National Awards to States/U. Ts for their 
peJ formance under Family Welfare PrO. 
gramme IS bdng continued. Criteria for 
&rant of awards from 1988-89 onwards is 
being revised to ensure 1\ fair and healthy 
cumpetition amongst the States/U.Ts. 

Motamarri-Jaggaiabpet Railway Line 

653. SHRl V. SOBHANADRE.BS-
W ARA RAO : wm the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Motumarri-Jaggaiahpet 
railway line has been ~ompleted ; 

(b) if so, the details thereof; and 

(c) the time hy which the train services 
on this route are likely to be started ? 

THE MINISTER OF STATE OF THE' 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : tal Yes, Sir. 

(b) New rail line has been opened t<J 
,oods traffic from Motumarri to Jaggaiabpet 
Town (26 Km.) in March, 1987 and from 
Jaggiabapet Town (6 Km.) in September, 
1987. Passenger train services are not 
planned on this raj) line. 

Carry forward Posts of SC/ST in 
Indian Airlines 

655. SHRI ANADI CHAR AN DAS: 
Will the Minister of CIVIL A VIA lION 
AND TOURISM be pleased to refer to the 
reply given on J 2 May, 1988 to Un starred 
Question No. 10718 regardina carry for. 
ward posts of SC/ST in Indian AirHne. and 
state: 

(a) whether tbe requisitc information 
as asked for in part (a) of the question 
has since been ~ vJlected ; and 

(b) if so, tho details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) No Sir. 

(b) Indian AirJlnes is still compilina 
the information and Assurance given in 
reply to Unstarred Question No, 10718 
dated 14.5.88 would be fulfiJled in due 
course. 

Proposal to cut down Capacity of 
Indian Airlines 

656. DR. T. KALPANA DEVI 
wm the Minbter of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether Indian AirliDes propON to 
cut down the capacity utilisation of its 
aircrafts ; 

(b) if '0, thl dotaU, thereof; 
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(c) tbe factors responsible for this 
move and tbe results likely to be acbieved ; 
and 

(d) the steps Government propose to 
take to overcome the hardships, if any, that 
may be faced by the passengers as a resuk 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) No, Sir. 

(b) to Cd: Do not ar;Se. 

Supply of Wbeat by FeI to Roller 
Flour Mills in Mabarasbtra 

657. SHRI PRATAPRAO B, 
BHOSALE : WilJ the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Maharashtra Government 
has requested Union Government to impress 
upon the Food Corporation of India to 
ensure normal supply of wheat of A and B 
variety to 10Her flour mills in Maharashtra ; 

(b) if so, the details thereof; 

(c) whether Government are aware that 
demand for bread in urban areas as weH as 
in Bombay City has beeD alarmingJy 
increasing ; 

(d) whether Government are also 
aware that if1e~ular supply of wheat of 
A and B varieties to roller flour mills in 

. Maharashtra would hit the pr(\duction of 
bread in the State and adversely affect the 
common consumer ; and 

(e) if so, the steps taken to solve the 
problem? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA) : (a) and (b) 
Yes, Sir. The Government of Maharashtra 
had requested for wheat supply to roller 
flour miHs by F.e.I. in Mahar&shtra as it 
was seriously affecting availability of bread 
and wheat products at reasonable prices .. 

(c) to (e) It is natural that with urbani-
sation. demand for bread will keep on 
increasina with consequent increase in tbe 
demand for maida but after deticensilll of 

the roller flour miJJs. the Central Govern-
ment is under no obligation to supply 
wheat to the mills, which are free to pur-
chase wheat from any source including 
F.e.I. subject to availability of stocks. 
However, F.C.I. has been 'ielling wheat at. 
the prevailing issue prices to these mills 
within the overall availabilIty of stocks. 

Allotmeat of LIG Flats in Pascbim 
Pori 

658. SHRI R. DHANUSHKODI 
A THITHAN : Whl the Mmister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether LIG flats of 46 59 sq. mt. 
IDstead oJ' 51 59 sq. mt. were allotted in 
GH2/GH17 Paschim Puri. New Delhi to 
the persons who deposited a sum of Rs. 
32.273/- towards the same; 

(b) if so, the reasons thereof; 

(c) whether the allottees of &uch ftats 
are now eligible for refund of the excess 
amount of deposit or for its adjustment 
towards the future instalments as a result 
thereof; 

Cd) if so, the number of such aI10ttees 
who have reque~ted for refundj adjustment 
of the excess amount deposited initiaI1y ; 
and 

(e) the details of the action taken in 
the matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(~HRI DALBIR SINGH) : (a) Yes, Sir. 

(b) These flats were of LIG category, 

(c) Yes, Sir. Excess amount recovered 
from the allottees will l'>e refunded 0; will 
be adjusted in instalment as per the request 
of the concerned allottees 

(d) Only twO' allottee') ha\<G requC6ted 
for refund of excess amount. No request 
for adjustment oj CAcess amount in future 
instalment has been received. 

(e) Cases as mentioned in reply to 
part (d) are being processed for refund of 
excess amount. 



135 Wrilt£'1l Answers AUGUST 1. 1988 'lVrittelt Answer.\, 13~ 

[ TranslatiQIl] 

Allotment of Commercial Plots in the 
Peripberi of Kota Airport 

659. SHRI SHANTI DHARIWAL: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether security at Kota Airport is 
in danger due to allotment of commercial 
plot~ in the peripheri of this airport ; and 

(b) if so, the concrete steps proposed 
to b~ taken to avoid accidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIU: 
(a) No allotment of commercial plots has 
been made by National Airports Authority. 

(b) Does not arise. 

[English] 

Supply of Foodgrains from Fe) 
Godowns to F.P.S. 

66(\. SHRI K. KUNJAMBU: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be ple~sed to state: 

(a) whether Union Government have 
intrbduced a new scheme under which 
foodgrains are directly supplied to the 
Fair Price Shops from the Food Corpora-
tion of India godowns ; and 

(b) if so, the details of the scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY Of FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
and (b) The responsibility of supply of 
foodgrains and ot!ter PDS items to the 
fair price shops is that of the State 
Governments/Union Territory Administra-
tions concerned, in their respe{ five juris-
dictions. Therefore, the State Governml!nts 
and U,T. ~.ndminjstrations have to make 
necessary arrangements to take delivery of 
foodgrains for PDS from the FCI godowns. 
In this regard, the States and UTs have 
been advised to make necessary financial 
and physical arrangements for a weI) deve-
loped delivery system. They have also 
been advised to consider introduction of a 
system under which PDS items could be 
deJivered at the door-step of the fair price 
ahopJ. ' 

Sleeper Manufacturing Unit in Palghat 

661. SHRI V.S. VIJAYARAGHAVAN: 
Wi1J the Minister of RAILWAYS be 
pleased to state : 

(a) The latest position about the pro-
po~ed concrete sleeper factory at Palghat; 
and 

(b) by what time is it IikeJy to be ~et 
up? 

THE MINISTER OF ~TATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MAl JHAVRAO SCINDIA) : (a' The ptO-
j.!ct Report and offer received from the 
Kerala State Industrial De\elopment 
Ccrporation (KSIDC) for setting up the 
concrete sleeper plant at Palghat in the 
joint sector through KSIDC is under consi-
deration and the final decision thereon is 
expected to be taken shortly. 

(b) The KSIDC has offered to bet it 
up in 8 months of acceptance of their 
proposal. 

Collapse of Public Distribution System 
in Delhi 

662. SHRI KAMlA PRASAD 
SINGH: WilJ the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether attention of Government 
has been drawn to the newsitem "Capital's 
PDS is on verge of collap'5e" appearing in 
the 'Hindu:;tan Times" dated 18 July, 
1988, highlighting the problems faced in 
the working of Public Distribution system; 

(b) if so, the details thereof; 

(c) the reasons for not providing 
quality stuff at the FaIr Price Shops; and 

(d) ! he steps taken to strengthen the 
PDS in the Capital? 

THE DEPUTY MINISTER IN THE 
MJNISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
Yes, Sir. 

(b) Followiop are the main aIJegations 
made in the said news-item : 

(i) The rate of opening new fair 
price shops has failed to match 
the increasinl popuRltion ; 
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(ij) There is no adequate response from 
the peopJe for taking ownership of 
new fair price shops when appli-
cations are called for; 

(iii) The Administration has appro-
ached Delhi Municipal Corpora-
tion and Delhi Development 
Corporation to provide accommo-
dation for operating fair price 
shops at subsidised rates. The 
responses from these agencies 
were not p05.itive. 

(iv) Food Corporation of India is 
taking considerable time to release 
commodities. There is also delay 
on the part ot Delhi Slate Civil 
Supplies Corporation to lift the 
commodities released by the FCI. 

(v) Supply of poor qualt.ty of food· 
grains. 

(vi) Low profit margirls allowed to fair 
price shop owners 

(vii) Loss in transit also affects the 
already low margin given to fair 
price shop owners. 

In this regard Delhi Administration has 
also issued a rebuttal on these allegations 
which has appeared in the Times of India, 
dated 23.7.88. 

(c) Specified Food Articles conforming 
to the specifications laid down by the 
Central Govt. are supplied and delivered 
by the Fer/Delhi State Civil SupplJes 
Corporation (DSCSC) to the Fair Price 
Shops. However, since the operation 
involved is gigantic as about 7 lakh bags of 
Specified Food Articles (SFAs' are is:;ued 
and delivered every month by FC'I/OSCSC, 
some possibility of nominal stock not con-
forming to the specifications cannot be 
ruled OUI. Therefore, a system of replace-
ment of such stock within one week has 
been worked out by FCI/DSCSC if such 
cases are reported by FPS holders within 
7~ hours after receipt of such stocks. 

(d) The Delhi Administratictn has 
taken the following steps to strengthen the 
POS in the Capital : 

(n During 198 "'1.8'8, 176 FPSs were 
opened against the target of 100. 
Durinl the first quarter of 1988-

. 89, 80 new FPSs have been 

opened as against the- target of 
100 for the whole year. As on 
date 3,382 FPSs are fUDctioning 
in Delhi. 

(ji) FPSS are bejng aHotted to the 
DSCSC and Kendriya Bhandar. 

(iii) The profit margin of FPs holders 
has been increa8ed in case of sugar 
and imported edible oil. 

(iv) SFAs are delivered at the door-
step cf the FPSs by the DSCSC. 

( v) Butrer stock has b:eli created for 
replacement of stock not con-
forming to the specifications. 

(vi) Samples of SFAs are being dis-
played at the FPSs/so that food 
card holders/consumers can verify 
that they are getting these items 
as per specifications. 

(Vli) 25 voluntary organisations have 
been given statutory powers to 
inspect the FPSs and report cases 
of poor quality stocks, short 
weighment etc., If any. 

(viii) Regular meetmgs are held with 
the FPSs Welfare Association 
towards constant improvement in 
the functioning of P.D.S. Mini-
mum number of ins}>CCtions of 
FPSs by the Area Inspectors/Cir-
cle F.S.Os have been specified. 

(ix) Strict actions are being taken 
against FPS owners contravening 
the provisions of Delhi Specified 
Food Articles (Regulation of 
Distribution) Order, 1961 aDd 
terms and conditions of Authori-
sation issued to them .. 

Trains between Adra aDd Howrah 

'663. SHRI MATILAL HANSDA: 
Will the Minister of RAIL WAYS be 
pJeased to state: 

(a) whether after the esta!2Jishmen t of • 
Vidyasagar University at Midnapcne, the 
present number of trains between Adra and 
Howrah do not cater adequately to the' 
needs of the commuters ; 

(b) if so, whether Government PtoJ'Ose 
to introduce more trains on 'Adra-Howrah 
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section in view of the difficulties faced by 
fhe commuters; and 

, (c) if so, by when and if not, the 
reasons therefor ? 

TH.E MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) to (c) 
Two pairs of through trains between Adra 
and Howrah and 8 local trains Up direction 
and 7 in Down between Midnapore and 
Howrah are available. Besjdes, a number 
of connecting services arc availabJe at 
Kharagpur in either direction. Introduc-
tion of additional services is presently not 
feasible due to con~traints of line capacity 
and terminal faciIilY at Howrab. 

Halt stations at Bhadutala and 
Metal Sabar (S E.RJ 

664. SHRI MATILAL HANSD\: 
Will the Minister of RAIL WAYS be 
pleased to state : 

(a) whether there is any proposal for 
opening halt statiorts at Bhadutala and 
Metal Sahar in Adra-Kharagpur section of 
S.E. Railway ; 

(b) whether the people of this section 
are demanding these halt stations since 
long; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b) 
Some representations have been received. 

(c) It has been decided to open a 
Passenger Halt at Metyal Sabar. Opening 
of Passenger Halt at Bhadutala has not 
been agreed to as this area is weII serve-d 
by road services and the halt is not finan-
cially justified. 

Overbridge at Palpara 
, 

665. SHRlMA TI B,IBHA GHOSH 
GOSWAMI: 
SHRI R.P. DAS : 

Will the Minister of RAILWAYS be 
pleased t~ state : 

(a) whether there is a long standing 
demand for an over-bIidge at Palpara 
Railway Station of Eastern Railway in 
Sealdah-Krishnagar section ; and l 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINITSRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) -: (a) Yes, Sir. 

(b) The work of providing a foot-over 
bridge at Palrmra will be processed for 
inclusion in the Railway's future works 
progromme, subject to availability of funds 
and comparative needs of other stations. 

Change of Departure of 952 Dn 
Express from HOllrab 

666. SHRI SURESH KURUP: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are aware 
that the existing departure time of 952 Dn 
Express from Howrah i!; causing conside-
rable inconvenIence to the Cochin bound 
passengers as the train reaches Cochin at 
night; 

(b) if so, ~hethcr Government propose 
to change the departure time to 19.00 hrs. 
to enable the passengers bound for Cochin 
to avail 10caJ trains/buses and reach their 
destinations the same day, without spen-
ding the night at the railway station; 

(c) if so, by when and the details 
thereof ; and 

(d) If not, the reasons therefor ? 

THE MINISTER OF'STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIAJ: (a) to (d) 
At present 952 Dn leaves Howrah at 22.30 
hrs. and arrives Cochin at 18.40 hrs. which 
is a convenient time. Its earlier departure 
from Howrah is, however, not feasible at 
present 'due to operational constraints. 
However, passengers desirous of reaching 
Cochin early can avail 141 Coromandal 
Express leaving Howrah at 15.1 S hrs. and 
re~ching Madras at 17.50 hrs. and then 
take connectiq 41 Cochin Express reachin. 
Cochin at 09.20 ms. 
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Relcbeduliog o( Departure o( 952 
Do Train (rom Howrab 

667. SHRI SURESH KURUP: Will 
the Minister of RAIL WA YS be pleased to 
state: 

(a) whether for the convenience of 
majority of the south bound passengers, 
Government propose to reschedule the 
depar(ure of the 952 Dn .bxpress train 
from Howrah from Tuesda,. to Saturday or 
Sunday; 

(b) if -so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) 
The rake link of 952{QSl Expres~ is integ-
rated with 911/ ~ 1 2 Gorakhpur-Cochin 
Express and 955/956 Bilaspur-Cochin 
Express. Any change in the schedule of 
952 Dn would upset the schedule of other 
trains. 

Catering service on Howrab-Cocbin 
Express 

668. SHRT SURESH KURUP = WiH 
the Minister of RAIL WA YS he pJeAsed to 
state: 

(a) whether Government are aware 
that the catering service on the Howrah-
Cochin Express is not up to the satisfaction 
of the passengers ; 

(b) whether any representations or 
'suggestions have been received in this 
regard; 

(c) whether a dining car is proposed 
to be attached in this train in view:thereof ; 

(d) if so, when end tbe details there-
of; and 

(c) if not, the steps taken or proposed 
to be taken to improve the catering 
services ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) Some com. 
plaints have been received. 

(b) A suggestion was received regarding 
attachment of Pantry Car by this train. 

(c) to (e) It has been decided to intro-
duce Pantry car service hy this t rain as and 
when new Pantry Cars become avaiJable. 

Raising the Speed of Trains 
669. SHRI CIDNTAMANI JENA: 

Will the Minister of RAILWAYS be pleased 
to state : 

(a) tbe names of the trains. zone-wise, 
whose speed has been raised during the 
last six months ; 

(b) whether there is any proposal to 
increase the speed of some trains ; and 

(c) if so, the details thereof and the 
time by which the proposed scheme is 
propo~ed to be implemented ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MARA-
BIR PRASAD) : (a) There are some trains 
wbose booked speed has been increased upto 
90 KMPH on tbe Broad Gauge and 67.S 
KMPH on-the Metre Gauge. Details are 
tndicated in tbe statement below. 

(b) and (c) Increasing the speeds with-
in the maximum permissible limits is an on 
going process involving different trains 
from time to time. 

Statement 

S. No, Number and name of the train RaHway Zonc 

BROAD GAUGE 

1. 407/408 Ludhiana·Dhanbad Express Northern 
2. 59/60 New Delhi SriganganagRr Express Northern 

3* 55/56 Delhi-Bareilly Express Northern 

4. 79/80 Anand-Ahmadabad Passen.er Western 
S. 95/96 Anand-Ahmadabad Passenaer IS 

6. 109/110 Vadodara-Ahmadabad Palsenser .. 
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1 2 3 

7. 43/44 Surat-Ahmadabad Passenger Western 

8. 51/52 Bayana-Math~ra Juncti on Passenger ,. 

9. 85/86 RatJam-BhopaJ Passenger 

METRE GAUGE 

10. 13/14 Delhi-Ajrner Fast Passenger 

11. 193/194 Ajmer-Kishanaarh Passedger 

12. 191j192 Ajmer-Phulera Passenger 
t~ 

13. 163/ J 64 Bandikuj-Rewari Fast Passenger 

, 14. 161/162 Bandikui-Rewari Fast Passenger 

15. 5/6 Ahmadabad-Agra Fort Express 

16. 101/102 Bandikui-Agra Eort Fasst Passenger 
h 

17. 157/158 Rewari-Rjngus Fast Passenger 

18. 159/160 Rewari-Ringus-Jaipur Fast Passenger .. 
19. 126/128/130 Ajmer Nasirabad Passenger 

to 

Supply of Rice to States 

670. SHRI CHfNTAMANI lENA: 
WilJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the. quarterly demand of rice of 
the rice eating States such as Orissa, West 
Be~.al, KeraJa a"nd Tamil Nadu ; 

(b) the quantity of rice supplied 
quarter!y to each State ; 

(c) whether the price of ,rice in the 
open mark~t has gone up and the rice has 
become beyond the purchasing power of 
the common man aDd· the poor if so, the 
reasons thereof; 

(d) the steps taken to meet" the 
demand of rice of each State ; and 

(e) whether there is any proposal to 
import rice to meet tbe rice in demand in 
the country ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOOD AND CIVJL SUPP-
~IBS (SHRI D.L. BAlTHA): (a) and (b) 

The aHocations of foodgrains to various 
States for public distribution system are 
made on monthly basis A statement 
showing demand, allotment and offtake of 
rice in respect of various States/Union 
Territories for the months January. 1988 
to June. 1988 is given below. 

(c) The rice in the open market lias 
gone up slightly, but the rise is not such 
as would take this commodity out of the 
reach of the common man. The main 
reason for price rise has been lower pro-
duction due to severe drought of the last 
year. 

(d) The roTe of the public distribution 
system is only' supp1emental to the open 
market availability al~d the demand$ of the 
State Governments for allocations from the 
Central Pool are met, as far as Possible, 
within the overall availability of stocks 
in the Centra) Pool 

(e) The Government have contracted 
for import of seven lakh tonnes of rice to 
replenish the butTer stock. 



145 Written AnSKers SRAVANA 10, 1910 <SAKA) Written Answers 146 

Statement 

Demand, Allotment and Offtake of Riu from Central Pool under Public IAstribution 
SyJttm;o Various States/Union Territories Du illg Januqry to June, 1988 

(In '000 tonnes) 
----- .. ---- ---- --- -----

StatesjUTs January February March April May Jun'e 
'88 '88 '88 '88 '88 '88 
----- ---

(1) (2) (3) (4) (5) (6) (7) 

----------------- -~---------- ... -- .... ----

Andhra Pradesh D 200.0 200.0 2000 200.0 2000 200~0 

A 10n.0 70.0 60.0 55 0 55.0 60.0 
0 1123 88.3 56.8 75.2' 56.8 56.6 

Arullachal Pradesh D 6.5 6.5 6.5 7.4 7.4 6.S 
A 6.5 6.5 6.5 ;.4 6.5 6.S 
0 5.1 6.6 5.9 5.4 6.3 5.7 

Assam D 45.0 45.0 62.0 62.0 62.0 62.0 
A 45.0 40.0 40.0 35.0 35.0 35.0 
0 3 .0 440 40.0 37.8 34.7 35.3 

Bihar D 40.0 50.0 5~'.0 50.0 50.0 50.0 
A 40.0 20.0 W.O 10.0 15.0 15.0 
0 5.9 6.6 9.2 4.6 43 67 

Goa D 4.05 4. 5 4.05 5.0 5.0 5.0 
A 4 OS 405 4 t 5 4.05 4.5 4.5 
0 3.0 4.3 4.5 3.5 4.0 3.9 

Gujarat D 35.0 350 350 40.0 40.0 40.0 

A 35.(} 35.0 35.0 350 35.0 35.0 
0 '34.9 38.6 42.8 34.3 35.1 37.0 

Haryana D 3.5 3.5 J.~ 3.5 3.5 3.5 
A 3.5 3.5 ... 3.5 3.5 30 3.0 
0 1.9 2.3 2~2 1 9 2.5 2.8 

Himachal Pradesh D 10.0 10.0 6.5 3.0 3.0 3.0 
A 6.5 6.5 65 3.0 3.0 3.0 
0 6.2 5.7 4.7 4.5 4.1 3.1 

Jammu and Kashmir D 24.0 24.0 24.0 24.0 24.0 24.0 
A 350 30.0 24.0 24.0 24.0 20.0 
0 28.7 21.9 6.5 9.1 79 14.3 
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1 2 3 4 5 6 7 

Karnataka D 75.0 75.0 is.O 75.0 75.0 75.0 
A 60.0 550 S5.0 5S.0 SS.O 45.0 
0 57.3 56.8 55.5 44.2 64.3 44.1 

Kerala D 200.0 200.0 200.0 200.0 200.0 200.0 .. 
A 145.0 135.0 1250 125.0 125.0 125.0 
0 144.2 155.1 164.0 149.5 129.4 133.0 

Madhya Pradesh D 35.0 35.0 35.0 35.0 35.0 70.0 
A 35.0 2S.0 15.0 15.0 15.0 20.0 
0 23.4 21.9 14.9 10.8 14.1 IB.3 

Mahal'ashtra D 75.0 75.0 75.0 80.0 80.0 80.0 
A 70.0 60.0 60..0 60.0 60.0 60.0 
0 58.2 60.0 58.7 64.4 65.2 623 

Manipur D 80 8.0 8.0 8.0 8.0 8.0 
A 5.5 5.5 5.5 5.5 5.5 5.5 
0 2.8 3.5 5.4 3.3 3.2 2.2 

Meghalaya D 13.0 13.0 13.0 13.0 13.0 15.0 
A 9.S 9.5 9.S 9.5 9.S 9.S 
0 10.1 8.9 11.2 7.0 9.6 9.3 

Mizoram D 10.0 10.0 7.5 8.0 8.0 8.0 
/ 

A 6.5 6.5 6.S 7.5 7.S 7.5 
0 6.0 7.6 7.4 7.0 9.= 8.0 

Nagaland D 9.0 9.0 9.0 9.0 9.0 9.0 
A 9.0 7.5 7.5 9.0 9.0 9.0 
0 7.6 7.5 12.2 9.0 5.6 7.6 

Orissa D 40.0 40.0 40.0 40.0 46.0 50.0 
A 30'.0 20.0 20.0 20.0 25.0 25.0 
0 18.7 21.1 :'4.1 19.3 24.7 22.9 

Punjab D 1.5 1.5 1.5 1.5 1.5 1.5 
A 1.5 1.5 1.5 1 5 1.5 1 S 
0 0.1 1.0 0.9 0.3 0.5 a.s 

Rajasthan D 4.0 4.0 4.0 4.0 4.0 4.0 
A' 4.0 4.0 4.0 4.0 4.0 4.0 
0 1.2 4.3 2.0 3.2 1.1 1.0 

Sikkim D 4.5 4.5 4.5 4.5 4.' 6.S . 
It. 4.5 4.5 4.5 4.5 4.5 4.5 
0 1.8 3.0 J.~ 4.4 3.7 2.' 
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2 3 4 5 6 7 

Tamil Nadu D 100.0 100.0 100.0 106.0 100.0 100.0 

A 50.0 80.0 50.0 80.0 500 40.0 

0 51.9 68.6 74.0 56.4 686 469 

Tripura D 14.5 145 14.5 14.5 14.5 145 
A 14.5 12.5 12.5 12.5 12.5 12.5 
0 9.1 8.2 11.2 11.1 14.3 11.6 

Uttar Pradesh D 150.0 150.0 160.0 60.0 60.0 600 
A 60.0 50.0 40.0 40.0 40.0 40.0 
0 40.1 42.3 34.5 39.8 33.8~ 28.7 

West Bengal D 150.0 150.0 150.0 150.0 150.0 150.0 
A 1~5.0 110.0 100.0 85.00 85.0 8(1.0 
0 65.1 71 5 85.S 79.0 79.6 760 

Andaman and D 4.0 4.0 

Nicobar Islands A 3.0 4.0 

0 0.1 0.7 1.3 1.4 1.0 

Chandigarh D 0.5 0.5 0.5 0.5 0.5 0.5 

A C.5 O.S 0.5 0.5 0.5 0.5 

0 0.7 0.2 0.5 0.4 0.6 0.5 

Dadra &: Nagar D 0.5 0.5 0.5 0.5 0.5 0.5 
Haveli A 0.2 0.2 0.2 0.2 0.2 0.2 

0 0.2 0.2 0.3 

Daman & Diu D 0.55 0.65 0.5 0.65 0.7 (>.5 

A 0.45 0.45 0.45 0.45 0.45 0.45 

0 0.2 0.2 0.2 0.2 

Delhi D 30.0 30.0 300 30.0 30.0 30.0 

A 25.0 25.6 25.0 25.0 25.0 25.0 

0 16.1 18.1 20.7 23.8 23.3 21.0 

Lakshadweep D 
A 

0 0.8 1.6 ... 1.1 Nea. Neg. Neg. 

Pondicherry D 2S 2.5 2.5 2.5 2.5 2.5 

A 2.S 2.5 2.S 2.S 2.5 2~5 .. 
0.2 0.4 0 0.3 0.4 0.3 0.3 

D Demand 
A Allotment 
0 Offtake 
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Marketing of Salbutamol 

671. SHRI MURLIDHAR MANE: 
Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether Salhutamol, an anti-
asthamatic drug, has been allowed for 
marketing under sustained release prepara-
tion; 

(b) if so, when such a preparation in 
this form was allowed ; 

(c) whether any dissolution test were 
conducted on Salbutamol sustained rc1...asc 
before clearance for human consumption 
was granted ; 

(d) if so, the details thereof; 

(e) whether co-reduction between 10-

viua and in-vivo Kinetics were also done; 
and 

(f) if so. t he details thereof ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAl 
VORA): (a) and (b) Drugs Controller 
(India) had in 1980 granted permission to' 
market salbutamol sustain release tablets 
to MIs Cipla Ltd, Bombay. 

(c) to (f) Yes, Sir. The disssolution 
study conducted by MIs Cipla included the 
amount of the active drug released in mg. 
cumulative release in mg. and percentage 
of cLlmulative release agairlst a time scale 
starting from 0.5 hours. I, 2. 3, 4, 5, 6 
and 7 hours in a manner as described 10 
the Indian Pharmacopoea for dissolution 
study. Therapeutic response parameters of 
the drug were selected a~ critClria for 
evaluating in-vivo effects of the drug. 

Production and Cons~lmption of 
Edible Oils 

672 SHRI MOHANBHAI PATEL: 
WiJl tlte Minister of FOOD AND CIVIL 
SUPPLIES be pJeased to state : 

(a) the annual production and consump-
tion of edible oils in the country ; 

(b) the steps taken to meet the 
demand; 

(d the present system of distributing 
edible oils amongst the public; and 

(d) whether Government propose to 
make changes in the distribution system so 
that the edible oils reach each and every 
viIlage of the country 1 

THE DEPUTY MINISTER IN THE 
MlNISTR Y OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA) : (a) and (b) 
The estimated consumption and prQduction 
of edible oils during the oil year 1987-88 
would be around Sf lakh tonnes and 31 
lakh tonnes respectively. Consequently the 
Government resorts to the imports of 
edible oils to bridge the iap between 
demand and supply. 

(,) and (d) The Central Government 
'allocates the imported edible Oils at a fixed 
issue price to States/Union Territories for 
supply through the Public Distribution 
System. The distribution of these oils is 
the State's/Union Territory's responsibility 
to whom guidelines regarding scale of 
distribution, consumer price chargeable and 
preventive and punitive measures to be 
taken against JIJegaI diversion into un-
authorised channels have been Issued. 

Import of Edible Oilseeds 

673. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government imported 
more of edible oils rather than edibJe 
oilseeds ; 

(b) if so, the details and reasons there-
for; 

(c) whether the capacity utilisation of 
oil crushing industry has been of the order 
of 30 per cent, because of the edible oil 
import policy of Government ; 

(d) whether Government propose to 
import more edible oilseeds rather than 
edible oils ; and 

(c) if not, the reasons therefor ; 

THE DEPUTY MINISTER IN tHE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.l.. BAITHA) : (a) (b) (d) 
and (e) Oilseeds are not beina imported at 
present. 
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Keeping in view various considerations 
like the plant quarantine rtquirements, the 
varying e.:onomics of the import of oil&eeds, 
the logistic and administrative problems in 
obtaining and the distribution of the 
resultant oils, Govemment is generaI1y not 
in favour of importing oilseeds However, 
it has been proposed to a)Jow an import 
of 5 lakh tonnes of oilseeds on an aid 
basis through NODB. So far, no aid for 
oils-eeds has materialised. 

(c) The overall capacity utilisation of 
the oil crushing industry is around 40-45 
per cent. 

Earnings from To"Crism 

674. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
CIVIL AVIATION AND TOURISM be 
pleased to state : 

(a) the actual earnings from tourism 
during the year ! 987 -b 8 as compared wi th 
the target; 

(b) the targets fixed to increase the 
earnings i.u 1988-89 and 198~-90 ; and 

(c) the ,steps taken or proposed to be 
taken to ac}- ieve the target ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(8) As per the estimates maintained by the 
Department of Tourism, the foreign ex-
change earnings from tourism during the 
year 1987·88 were Rs. 1890 crores The 
targets are normally set for foreign tourist 
arrivals and foreign exchange figures are 
estimated on the basis of total arrivals and 
average expenditure of tourists. 

(b) A growth target of 7 per cent has 
been projected by the Planning Commis-
sion in fOleign tourist arrivals during the 
Seventh Plan period. 

(c) The steps taken for increasing the 
tourist inflow to the country include im-
provement of infra-stt uctural facilities, 
intensificaiion of publicity campaign in 
overseas markets, and streamlinipg of 
tourist facilitation services. 

Provision of Lighting System at 
Trivandrum Airport 

675. SHiI T. BASHEER: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state 

(a) whether Government are aware that 
there is- no modern approach lighting sys-
tem at Trivandrurn Airport ; 

(b) whether there is any proposal to 
set up modern approach lighting system at 
the airport ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) and (b) Yes. Sir. 

(c) The details of modern approach 
lighting system proposed for Trivandrum 
airport are : 

i) Runway 32 Precision Approach 
Lighting Category-I. 

ji) Runway 14 Simple Approach 
Lighting System. 

Ration Cards in Capital 

676. PROF. NARAIN CHAND 
PARASHAR: WJll the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether any drive was Jaunched in 
Delhi to check the evil of boeus ratioD 
)ards during 1986-87, 1987-88 and 
1988-89 ; 

(b) if so, the number of persons pro-
secuted, year-wise ; 

(c) whether in some localities the 
names of persons living in Delhi for over 
six months who have applied for inclusioD 
of their names have still not been entered 
in the ration card~, jf so, the reasons there-
of; and 

(d) the action taken or proposed to be 
taken to include the eligible namaes within 
a reasonable period after the receipt of 
such applications ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) and (b) 
Delhi Administration has stated that durina 
23.3.85 to 27.3.87, a special drive was 
launched by them to detect bops units in 
the f"od-cards. Checksl inquiries an: also 
conducted from time to time by their Food 
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and Supplies Deptt. Three F I.Rs involving 
5 persons were lodged for ho.ding bogus 
cards/bogus units in their food cards during 
1986 to ! 988. 

(d and (d) No, Sir General1y. such 
names are add~d in the ration cards on the 
basi~ of documentary evidence produced by 
the card holders. 

Linking Vayudoot w'ith Patbankot 
and Jalandbar 

677. PROF. NARAIN CHAND 
PARASHAR : WilJ the Minister of CIVIL 
AVIA TIQN AND TOURISM be pleased to 
-State: 

(a) whether the proposal to link 
Pathankot and Jalandhar with Vayudoot 
service has not been implemented so far; 

(b) if so, the reasons and objections 
advanced in this regard alongwith the 
names of the departments/ agencies con-
cerned; 

(c) whether the objections have sinc'e 
been overcome ; and 

(d) the likeJy date by which the 
stations wouJd be linked by Vayudoot ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL A VIA TION AND 
TOURISM (SHRf SHlVRAJ V. PATIL): 
(a) to .(d) Yes, Sir. It has not been 
possible to airtink Pathankot and Jalandhar 
with Vayudoot service for want of permis-
sion from the Ministry of Defence for 
Vayudoot operations to/from the IAF air-
filed at Pathankot The service wauld be 
started as soon as permission is received 
from the Ministry of Defence and adequate 
aircraft capacity and other necessary in-
frastructure including suitable air-field (or 
JaJandhar become available. 

Demand by JEs of CPWD 

678, PROF. NARAIN CHAND 
PAR ASHAR: Will the Minister of URBAN 
DEVEWPMENT be pleased to refer to the 
repJy given on 27 July. 1987 to Unstarred 
Question No. 101 regarding strike and 
ao-slow movement of C.P.W.D. employees 
and state: 

(a) the decision of Government on the 
remaining demands out of those presented 
during the strike of Ju·nior Engineers' 
Association, A11 India C.P.W.D. Mazdoor 
Unio~ All India CPWD Employees Union 
and CPWD Workers Union during the past 
two years; and 

(b) whether any of the demands is still 
pendin¥ settlement through negotiations 
and if so, the details thereof? 

THE MINIS1ER OF STATE IN THE 
MINISTR Y OF U'RBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) A consensus 
(as shown ill Statemen-tI below) was arrived 
at between the Government and the Junior 
Engineers' Association on 20.8.87 on 
calling off their 37 days' strike by the 
Junior Engineers. A statement-U indicat-
ing the action takell on the demands 
mentioned in the consensus is given 
below. 

A statement-HI Hldicating the decision 
orescnt position on the remaining demands 
of the All India Cl>WD Mazdoor Union. 
All India CPWD Employees Union and 
CPWD Mazdoor Union is given below. 

(b) No. 

Statement I 

The various demands out forward by 
the Junior Engineers, C.P.W.D. and Horti-
culture Sectional Officer, in support of 
which they have been on strike since 14th 
July. 1987, were discussed by Secretary, 
Ministry of Urban Development and tire 
Director General of Works with the repre-
sentatives of the C.P.W.D. Junior Engineers 
Association along with those of Sectional 
Officers (Horticulture) Association and the 
two Members of ParHament, namely, Shri 
P.R. Kumaramangalam and Shri Harish 
Rawat. After discussion, a consensus with 
reference to their various demands was 
reached as noted therein below : 

1. The Junior Engineers have been 
sanctioned tWQ revised scales., 
namely, Rs. 1400-2300 (for 2S % 
of th~ sanctioned strength of 
Junior' Engineers) and Rs. 1640-
2900 (for 75% of the sanctioned 
strength of Junior Enaineers). II 
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has further' been decided that the 
method of recruitment to the 
posts in hiaher scale, namely. 
Rs. 1640-2900. should be by pro-
motion (non-selection basis) from 
amongst Junior Engineers in the 
lower scale (Rs 1400-2300) hav-
ing five years' regular service in 
the said scale to their credit. 

. According to the Junior Engineers. 
these decisions involve an anomaly 
and tl<1at neither the percentage 
of distribution of posts among 
the two scales nOr the method 
of recruitment to the posts in the 
higher scale is acceptable to them 
It was agreed that the issue wiJI 
be referred by the Ministry of 
Urban Development with its 
appropriate recommendations for 
being placed before a Group of 
Ministers to be eonstituted I'or 
consideratIOn of similar 3nomalres 
arising out of the Fourth Pay 
Commission'ii Report. 

2. The C.P, W.O. lunior Engineers' 
Association has communicated a 
~demand that till the decision of 
the Group of Ministers is announ-
ced, the operation of promotion 
orders to senior scale may be put 
in abeyance and no further orders 
of promotion to senior scale be 
issued. This request was agreed 
to by the Director General of 
Works (CPWD). 

3. The Junior Engineers have de-
manded personal promotion at 
least within 1 5 years of service 
and two promotionS' during 
service It was noted that promo-
tional prospects are closely relat-
ed with the question of cadre 
review and structural reorganisa-
tion of the C.P.W.D. It was 
agreed that the cadre review of 
Janior Engineers and Sectional 
Officers . (Hort icu1ture) will be 
initiated by appointing a Com-
mittee of Officers in the month of 
November, 1987. 

4. The Junior Engineers have de-
manded immediate implementation 
of promotions to the SS9 posts of 

Assistant Engineers, recently 
created as a result of cadre re-
view. It was agreed that the 
orders of promotion wiJI be issuoo 
within two months. 

S. The Junior Engineers have deman .. 
ded that a fixed travelling Allow-
ance should be sanctioned in their,. 
favour. It was ageed that this 
demaDd will be once again taken 
up with the appropriate autho-
rities 

6. The Junior Engineers have deman-
ded that special pay for Planning 
and Design work should been-
hanced. In this connection, it was 
agreed that the special pay for 
Planning and Design work should 
be paid at a uniform rate irres-
pective of qualification, namely, 
at the rate of Rs. 150 per month 
for Design work and Rs. 80 per 
month for Planning work. 

7. The lunior Engineers have de-
manded that direct recruitment 
Central Engineering Service 
Class II should be abolished. 
While this demand- was not accep-
ted, it was noted that this demand 
has- been made on the basis of 
the apprehension that direct 
recruitment to C.RS. Class II 
results in stagnation of Junior 
Engineers. It was agreed that all 
care will be taken that direct re-
cruitment to Class II does not 
adversely affect the promotion 
prospects of Junior Engineers. 

8. I was agreed that there wouJd be 
no victimisation of Junior En-
gineers and Se~tional Officers 
(Horticulture), who bad gone on 
strike. It was further agreed that 
all cases of prosecution instituted 
against the Junior Engineers and 
Sectional Officers (Horticulture) 
in connection with the strike and 
during the period they were OD 
"wQrk-to-ruJe.n agitation, o~ 
than those of prosecution for 
penonal assault or violence, will 
be withdrawn, with a view to 
creatine an atmosphere of con-
pniaJ relatioDS. 
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9. It was also aareed that all the 
torms and conditions of service 
of J E.s (CPWD), including those 
a&reed; to above, will, mutatis 
mutandis, apply to the Sectioq,al 
Officers (HoI ticut. ure). 

10. It was also agreed that the Depart-
ment will take up with other 
departments the question of ex-
cadre promotions, whenever it is 
brouaht to their notice by either 
the J.Es' Association or otter-
wise. • 

11. It was agreed the Junior Engineers 
and the Sectional Officers (Horti-
culture) whose services were ter-
minated for participation in the 
strike will be permitted to resume 
duty. Tho period of strike shall 
be condoned in relaxation of 
Rule 27 and in terms of Rule 28 
of C.C.S. (Pension Rules) 1972 
and Rule 17-A of the Fundamental 
and Supplementary Rules, i.e. tbe 

sd/-
(HAJUSH CHANDRA) 
Director General (Works) 
C.P.W.D. 

sci 1-
(DESH RAJ SINGH) 
Joint Secretary t 
Ministry of Urban Development 

period of strike will not entail 
forfeiture of past service. How-
ever. as regards the pay and 
aIJowances for tbe period of 
strike. the matter will be referred 
ro the Department of Personnel 
to consider whether the leave ad-
missible to the Junior Engineers 
and Sectional Officers (Horlicu)-
ture) can be adjusted against the 
period of strike. 

12. In view o( the consensus reached 
as mentioned above, tbe C.P.W.D. 
Junior Engineers Association and 
the Horticulture Sectional Officers 
Association agreed to call off their 
strike forthwith and to withdraw 
fully their agitation in support of 
their demands. They also agreed 
that all the Junior Engineers and 
Sectional Officers (Horticulture) 
wJJI resume duty and will work 
with full sense of dedication and 
mutual trust. 

sd/-
(P.K. MITRA) 

sd/. 
(M.J. KHABAR) 

ad/-
(D.C. SHARMA) 

sd/-
(NIGAM PRAKASH) 

sdj. 
(M.K. MITRA) 

sd/-
(J.P. YADAV) 

sd/-
(BIRBAL) 

ad/· 
(N.K. YADAV) 

Si.ned as above today, the 20th Auaust, 1987. 

Statemeat n 
t. ..........tJea of a Note for tile Oroa, .f 
MiIdRen with repnI ~o aDOmaly in the pay ..... 

It bas been proposed to refer tbe 
matter to tb. anomalies Committee consti-
tuted tor the Ministry of Urban Develop.. 
naeut. 

PendiD. a final' decision in reaard to 
tM pay 8C8)e. promotion orders to Grade I 
., 1& have been kept in abeyance. 

2. Cadre Review of JEs aDd Sectional 
OftIcers (Horticulture) 

A Working Group has been constituted 
in the CPWD for this purpose . 

3. Promotion to the post of AIII.taDt 
E .... nHrl • 

Orders have been issued for promotion 
in respect of S 31 JEs ·0 the Post of AEs. 

4. GraDt of Fixed DA 
The demand has Dot been a,coed to 

by Ooyc11llDent oven after recoDsidcratioD. 
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S. .... .... oItpedal faY for PIa8af. 
... DeaIp WOI'k 

tion other tban those of proaeCldioa f • 
J)eJ'sonal assault or vioJence. 

Necessary orders have been isaued on 
tile 129' OctOb!r, 1987 for enhancement 
of t}lo quantum of Design Allowance and 
PJanbiD8 Allowance. 

7. ES-eadre ,1'OIDOtioa/ depatatiea 
Necessary instructions have been issued 

to the Chief Engineers and SUperinteD4iD, 
Engineers to liberaUy sponsor the names of 
JEs for ex-cadre posts in other depaJ1.. 
ments. 

. 
6. No Vlct .... tion of JEI/Seetio_1 Offieers 
(HortICllhure) who had acme 08 $trike 

Necessary instructions have been Jssue4 
to aU Chief Enlineers etc in tbe CPWD. 

8. PaJDleDt of Pay aDd AJIowaaees for 0-
period 0( strike 

the Delhi AdmlDistration have since 
Issued instructions to tbe Director of .. Pro-
secution for witbdrawlDg the cases againit 
tbe Jumor Engineers filed In connection 
with the strike and th~ work to rute agtta-

Aft~r consulting the DP and T orden. 
have been issued to the affect tbat the JBs 
and Sectional Officers (Horticulture), will 
not be paid any pay and allowances for 
tbe perJod of strike on principle of 'No 
work no pay'. 

R~malning Demands of CPJJ D 
Mazdoor Unton 

StatemeDt m 

J. Payment of equal pay for equal work 

2. Payment of productivity linked bonus 
from 1982·83 and onwards. 

3. 'ayment of O.T.A. under Minimum 
Wages Act to the W.C{ReguJar Classi-
fied Establishment and M.R. Em-
ployees on the basis of wages as defin-
ed under tbe Act and Rules made 
thereunder from 1.1.86, tst October, 
1986 and lst ApriJ, 1987 as the case 
may be. 

4. IsSue of Uniforms to all tbe work-
cJntraed Employees, as per Memoran-
dum of underStandiua dated 19.4.81. 

S. Reaularisation of all Muster Roll 
Employees retrospectIvely after com-
pletion or six months of service. 

6. All the M.R. Employees should also 
~ issued uniforms and the cost there-
of. bonus, Cycle Allowance, Tool 
AIl~, lDCl'CDlCmts, L Te, eftCctive 
holidays etc. retrospectively. 

Decision! Present Position 

Implemented with effect frOID' 
1.4.87 

GOVl. has not yet taken a deci-
sion. 

Govt. bas not yet taken a dec,-
sion. 

Already implemented. 

The eliaib1e muster roll em-
ployees wm be reguJarised sub-
ject to availability of vaca.aes. 

Muster Roll empJopees are 
casual workers aDd ttaerefore. it 
ha.~ Dot been ~siderecJ fcasibJo 
to issue uniform to diem. It as. 
also not ben 1oaad:1eaSiI6 .. 
pro~ otller ~ 
admiJSi,* to ~~ 
meat ...... " .. C", ~to 
fIlvator toll ~~ 
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7. Sta.f traDsler 01 work 01 m6iDIt:J18.tJCf1/ 
construction of Civil Aerodromes, 
runways etc. from CPWD to National 
Airport Authority pendina settlement 
is arrived at under the I.D. Act 1947 
far transfer to workmen alongwith the 
work to the National Airport Autbo-
rity. 

Remainmg Demand 0/ All India 
CPWD Employees' Union 

1 Implementation of the agreement dated 
20 4.87 arri ved at tetween Director 
General of Works anj representatives 
of All India CPWD Employees' Umon. 

2. Implementation of "Working Group 
Rep~rt submitted to Director General 
(Works), CPWD on 9.3.87. 

3. Implementation of the Supreme Court 
Judgement dated 23.4.87 in thc Wnt 
PetItion (Civil) No: 15920/84 

4. To cancel the agreement with the 
Mazdoor Union on 5.9.86 reg. 
]tern No. 4 since It is contrary to 
earher agreement dated 6.8.86 with 
All IndIa CPWD Employees' Union. 

Remainillg Demands 0/ CPWD 
Workers' Umon 

AU Casual, Muster Roll Workers 
should be regularised as Workcharged! 
Regular Staff. 

2. AU the promotion and direct recruit-
ment quota posts IYlOg vacant should 
be filled up. 

3. All casual/muster roll workers should 
be "anted 16 paid Gazetted Holidays 
like Workcbar~ staff. 

4. All casual/muster roD workers should 
be arauted 12 'da)'l paid casual leave 
in a year. 

I 
I 
I 
I 
I 
I 
I 
t 
I 

. Work oII1JlJ11t~/cOJlIInIc­
.. tion of Civil AcrodrOlMS, fUll-

ways etc. continuos to be por· 
formed by CPWD. 

D~Cif.ionl Present Pt}sition 

Bllatera) . agreement dated 
20.4.87 has since been imple-
mented excepting publication 
of the Working Group Report 
It is not considered feasible to 
publish Working Group Report 
in the context of the Award of 
the Arbitrators under Section 
lOA of the I.D. Act on the 
same issue 

The judgement has since been 
implemented, w.e.f. 1.4.87. 

Agreement with CPWD Maz. 
door Umon on S 9.86 was 
a settlement under Section 
12(3) of the I.D Act, 1947 in 
the Dispute between the 
Management of CPWD and 
CPWD Mazdoor Union and 
tberefore, it cannot be can-
celled. 

Decision! Present Position 

The eJiJible casual/Muster 
Roll Workers will be reaularis-
ed subject to availability of 
vacancies. 

JostrlJCtions have already been 
issued to concerned officers to 
fill up the vacant posts, If, 
any. 

It is not possible to araut them 
16 holidays as they are DOt 
reaular employees. 

It is not possible to lI'ant them 
such leave as they &{C aot 
repllar empJGyeel. 
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5. AU CA$uaJ/muster roll workers sbouJd 
be pro,:ided with medicaJ facilities. 

6. The Fourth Pa)' Commission Scales 
of Pay should be extended to M.R.M. 
Project workers. 

7. All CPWD Staff should be paid Bonus 
equal to 30 days pay and with retros-
pective effect. 

8. Second Saturday should be closed hoH-
day for w.e. Staff/Regular Staff in the 
enquiry offices 

9. The re-classification! re-categorisation 
of all Workcharged/Regular Classified 
Category posts into Un-skilled, semi-
skilled, Skilled etc. should be done 
immediately. 

to .• The ltst of Workcbarged staff and 
Regular Staff for all Selection G!'ade 
Posts rendered vacant between 
1.8.1976 to 31.12.J985 should be 
circulated. 

11. The remaining categories of regular 
transfetn'd category/regular staff 
working at. enquiry offices should be 
paid Overtime Waps like the Work-
charpd Staff. 

Such facilIties cannot be provi-
ded to them as tbey are not 
regular employees. 

The Fourth Pay Commission's 
scaJe has been extended to them 
with effect from 1.10.86 or 
frol!l the date of their absorp-
tion in India, which-ever is 
earlier. 

ceWD Workcharged Staff are 
paid ad-hoc bonus as ~r the 
orders of ad-hoc Bonus appli-
cable to other Government 
servants. 

It i~ not found feasible ~o treat 
Second Saturday as closed 
holiday for tile workcharged 
~staff/Regular Staff as the 
Labour Laws do not permit 
this. 

The question of re categorisa-
tion/re-classification of all w.e. 
Staff and regular classified staff 
was gone into by tlie Arbitra-
tors under Section 10-A of the 
I D. Act, 1947. Th~ Award of 
the Arbitractors was published 
in the Official Gazette on 
19.3.88. The Government has 
decJded to chalienge the Award 
in theiDelhi High Court. 

Zona) Officers have been InS-
tructed to circulate the eligibi-
lity lists for all the Selection 
Grade posts. 

Regular Transferred Categories 
and regular staff working at 
enquiry offices are paid Overtime 
Wages whenever they are asked 
to perform duty over arid above 
their normal duty. It is how-
ever, not feasible fo pay them 
Overtime Wages like the Wort-
charged staff as they an: not 
covered under the Minimum 

.WqesAct. 



12. The orders reaardiDa pant of Bono-
rari¥cn to certain werkers and Bn .. -
necrt should be stopped. 

13 The praetice of Wl1ttnl Confident.al 
Report~ of tbe Wcrkcbaraed staff 
should be stopped. 

14. All the Kha1JasJs/BeJdars who have 
'bcenses!ITI Cerllficates etc. should 
be given aHowanee for the same. 

15 The Malts who have completed tralD-
Ing should be promoted as Senior 
Malls without any trade test. 

16. Correct and up-to-date ProvIdent Fund 
accounts should be supphed to the 
workers. 

t 7. All Matrtcu:ate UnskIlled and SemI-
skIlled workers should be made ebgl-
ble fot promotIOn as cJerks. 
'" 

t 8. All Workcharged staff should be 
granted the same leave facilItIes as 
DOn-lDdustrial staff. 

It IS DOt. poujWo to .cabQet tile 
ordots of the ~vcb'Dment r. 
pnling payment Of bonorartvm 
ID regard to workers and Boli-
neers of CPWD 

No Justdicabon. has been 81ve8 
for the suuestlon. IncJ(iell-
taUy, Confidential Reports 
form basIs fot the seJection of" 
the staff for promotion to the 
higher posts. Jt IS, therefore. 
conSidered essential to contJDue 
this practice. 

No JustJfication has been given 
for this suggestion and as sucb, 
It IS, not possible to examine the 
sU&8estlon. 

As ~r the 1 uJes Trade Test 15 
a must before a Mall is consI-
dered for promotion as Sent or 
Mah As sucb, the demand 
cannot be agreed to. 

Zonal Officers have been adVIS-
ed to do thts. 

It has not been fouod possible 
to accede to thiS retluest. 

By and large the workcbarged 
staff in the CPWD except those 
who are temporary are enjoying 
the ~ame leave entittement as 
the Regular Staff, 

Ceakal AssiBtaDce for Sewage Works 
ill UrIJa. Areas 

(b) whether any allocatIons for this 
purpose have been made to hHl States 
durin, Seventh Plan. if so. details,tbercof, 
year<twlse. for each State alonawith names 
<If the cities(towna -; 

679. PROF. NARAIN CHAND 
PAItASHAR : Will the MIOIsterof URBAN 
DBVBLOPMENT be pleaced to refer to the 
reply Jiven on 6 April, 1981 to Unstarred 
Questlon No. 5749 relaRling ~ntral asais-
talJI\IIe fl)r sewer .. works in urban areas 
.a4:..we : 

" (a) die euc:t policY-JUideUnes rqaniilJl 
urban ..... itation for provkioD of.,......e 
884 /1OWaP troatlDlllDt in eaQb cateJOl)' til 
eitfiI *ad towu ; 
"'\ ~ 

(c) tbe criteria for classification of 
towns as on date and whetbel' an district, 
l1lb-divJsion. tebsiJ and bJock headquarters 
bavin, Municipal Committees/NACa would 
be &ivan special consideration as in the 
case or State capitals, irrespective of the 
size of their popUlatiOD for a minimum 
.propamme in this reprd, in hiD Sta.1 
tteaions ; aA4 " 



(d) if sc>, • me date by which a cttci-
sion wouJd be taien ? 

THE MINIStER OF STATE IN THE 
MlNlSTRV OF URBAN DEVELOPMENT 
~H1l1 D~BIR SINGH): (a) The poJi~y 
guidelines repTding urban sanitation have 
already been stated in the reply given on 
6-4-87 to unstarred question No 5749 
para J 2 62 pase 304 of the VIItb Plan 
document also refels 

(b) The fin.adaJ details ~ fa tIIjtect of 
urban sanitation Pl'08IamJDeS of hill ltat. ' 
as indicated by the State ~ ia 
the draft Annual plan J 987·88 and I,. ... 
89 documents are given in the Statcalelit 
below. 

(c) The criteria for classifica"_ of 
towns is based on tbe aile of tbe popuJ .. 
tion enumerated in-the censul and is as 
follows :-

Class-I Population of ) 00.000 and above . . 
Class-II 50,000 to 99.999 

Class-III 

CJasss-IV 

Class-V 

Class-VI 

" 

" 

20,000 to 49~999 

10,000 to 19,999 

S,OOO to 9.999 

Population of Jess tban S .000 

The census un~rtaken by tbe Registrar General and Census Commissioner coveis 
all Districts, Sub-divisJons, Tehstls and Blocks. There is: DO propOSal for liviD. 
any special consideration for these categories. 

t 

(d) Does not arise. 

Statnaeat 

(Rs. ib lakhs) 

Name of Hill VIIth Plan 1985·86 1986-87 1987·88 
States Outlay Fxpdr. Expdr. Outlay Anti. Expdr. 

Himanchal Pr. 325.00 2734 39.95 1'80.00 180.00 

1ammu" 
Kashmir 218'.00 32806 365.00 536.00 575.GO 

Manipur 45000 14.13 29.78 35.00 35.00 

Meabalaya 200.00 17.00 17.00 

Mizoram 25.00 10.00 3.00 3'.00 

NqaJand 50.00 1.13 4.'8 5.00 ~.OO 

Tripura 190.00 48.43 51.21 60.00 .. 
Sikkim 175.00 22.14 30.00 

30._ 
Arunachal Pr. 451.00· 12.2t 300" 3t11iP' 

.Includes urban water supply also. \ 

.,.. -I!zpeDdit8re. 
ADd. Bxpdr-Altti8ipated Eapeaditure. 
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Acquisition of Copters by Pawan 
Hans Ltd. 

680.· SHRl MULLAPPAlL Y RAMA-
CHANDRAN: Will the Minister of CIVIL 
AVIATION AN ) TOURISM be pleased to 
state : 

(a) the number of copters acquired by 
the Pawan Han~ Ltd~ during 1987-88 ; 

(b) the terms under which the copters 
were acquIred ; 

(c) the number of bases from which 
Pawan Hans is operating ; and 

(d) the number of hours of flying per 
helicopter utilized .by it during 1987-b8? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 

TOURISM (SHRI SlllVRAJ V. PATIL) : 
(a) and (b) Pawan Hans have acquired 
12 Nos. Westland 30. 11 Nos. SA~365 N 
Dauphin 2 and 3 Nos. SA-365 N Dauphin 
2 executive version helicopters during 1987· 
88 .• The British Government offered an 
outright grant of £65 million for procure-
ment of 21 We"tJand 30 helicopters from 
Mis Westland Helicopters, U K. For 
Dauphin helicopters, the Government of 
France offered to cover the procurement of 
these heJicoptofs under the Indo-French 
economic protocol which effectively 
amounted to a grant element of 31 % of the 
package grant. 

(c) Pawan Hans is presently operatiol 
from 1 5 bases . 

(d) A statement is given below. 

Statement 

Flying Hours done by Helicopt~rs on PHL durmg 1987-88 

DAUPHIN SA 365N WESTLAND-3u 
Regn. No. Hours Regn. No. Hours 

VT·ELA 402.35 VT-EKE 310.30 
VT-ELB 721.15 VT-EKF 566.05 
VT·ELC 697.45 VT·EKG 265.10 
VT-ELD 435.32 VT-EKH 149.50 
VT-ELE 49900 VT·EKI 275.35 
VT-ELF 865.40 VT-EKJ 251.40 
VT·ELG 827.45 VT-EKK 157.45 
VT-ELH 571.00 VT-EKL 728.55 
VT·ELI J65.45 VT-EKM 469.51 
VT-ELJ 104(_).43 VT-EKN 846.35 
VT-ELK 764.30 VT-EKO 830.25 
VT·ELL 337.55 VT-EKP 348.25 
VT-BLM 870.35 VT-EKQ 538.55 
VT-BLN 777.05 VT-EKR 316.14 
V~·BLO 293.30 VT-BKS 159.00 
VT-ELQ 783.20 VT-EJ<U 311.00 
VT·ELR 387.15 VT-EKV 60.10 
VT-BLS 279.00 VT-EKW 116.30 
VT-EL1: 386.25 VT-EKX 96.10 
VT-ELZ 345.f5 VT·EKY 21.05 
VT-ELP 244.05 'VT-EKT 170,55 

NOTE: Variation in ByiD} hours of helicopters are because :-
a. Helicopters have been received In phased manner; delivery commencing from 

Sep. 86 ; . 

b. Utilisation of helicopters depend on the customer and the role for whicb it baa 
been deployed. 
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'Per Capita Expenditore on Health 
Services 

681. SHRI R.P. DAS Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) per capita expenditure illcurred on 
health services by Union Government, 
State Governments/Union Territories, . 
separately, during 1985-86, 1986-87 and 
1987-88; and 

(b) the outlay on health budget prov; 
ded for by Union Government, State 
Governments/Union Territorie:i separately, 
during 1987-88 and 1988-89 ? 

THE M[NISTER' OF . HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): a) A statement I for the year 
1985-86 is given below: The figures for 
the years 1986 87 and 1987·88 are Dot yet 
available as these have to be compJied by 
the Comptroller and Auditor General of 
India, who is .awaiting State Finance 
Accounts. 

(b) A statement II indicating the outlay 
on health budget in respect of State 
Governments/Union Territones for the year 
1987-88 and 1~88-89 is given below. The 
outlay on health budget provided by Union 
Government dudng the year 1987-88 IS Its. 
205 crores and during the year 1988·89 is 
Rs. 228 crores. 

Statement-I 
Per Capital (Public Sec/or) expenditllr~ on Health {Medical and Public Health} and 

Family Welfare during the year 1985-86 

81. No. State/U.T 1985-86 
Health F.W. 

(Rs. in lakhs) 
1. Andhra Pradesb 39.03 7.1J6 
2. Arunachal Pradesh 246.24 1.62 
3. Assam 44.92 6.36 
4. Bihar 23.79 452 
5. Goa, Daman & Diu 224.31 4.17 
6. Gujarat 44.45 9.40 
7. Haryana 60.05 8.79 
8. Himachal Pradub "j: 133.08 15.44 
9. Jammu & Kashmir 156.10 4 42 

10. Karnataka 34.24 8.86 
11. Kerala 45.36 9.12 
12. Madhya Pradesb 40.67 7.08 
13. Maharashtra 63.43 6.82 
14. Manipur 133.73 1214 
15. Meghalaya NOT AVAILABLE 

, 16. Mizoram 32905 10.47 
17. Nagaland 33.32 6.75 
18. Orissa NOT AVAILABLE 
19. Punjab 5537 8.07 
20. Rajasthan 65.87 6.95 
21. Sikkim 17086 12.84 
22. Tamil Nadu 4757 5.23 
23. Tripura 73.32 4.49 
24. Uttar Pradesh 26.51 6.78 
25. \Vest BengaJ 37.54 4.64 
26. Pondicberry 153.47 6.21 

ALL INDIA 46.23 7.19 
All India total includes Union Government expenditure (expenditure in respeet of eQual 
Govt. and U.Ts. of A & NIsland, Chandi,arh, Dadar & Nagar HaveU, Delhi and LatslJa-
dweop. 
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Stat __ t·D 

Olltluy 011 H_tII "'1"- ,rovlMd for by StQt~ Go'Vtl./QT, 
11",,1116 .'87.88 flIfd 19&8·89 

St. No. Stat~/UT J987·88 1988-89 
Rs. in lakhs 

1. Andhra Pradesh 3000.00 3400.00 
2. Arunachal Pradesh 300.00 286.00 
3. Assam 2500.00 2550.00+425.00 

"'Spl. Central 
4. Bihar 4870.00 4515.00 assistance 
S. Goa *475.00 441.00 
6. Gujarat 2050.00 2359.00 
7. Raryana 163800 153700 
8. Himacbal Pradesh 736.00 800.00 
9. J,.mmu & Kashmir 1375.00 1909.00 

10. Kamataka 2361.00 29J6.oo 
11. Kerala 1276.00 1400.00 
12. Madhya Pradesh 4317.00 4500.00 
13. Mldlarashtra 9204.00 7682.00 
14. Manipur 324.00 350.00 
15. Meahalaya 360.00 359.00 
16. Mizoram 290.00 342.00 
17. Naaaland 475.00 526.00 
18. Oris5a 1602.000 1761.00 
19. Punjab . 1533.00 2068.00 
20. R.ajasthan 2250.00 3038.00 
21. Sikkim 150.00 165.00 
22. Tamil Nadu 3092.00 3607.00 
23. Tripara 404.00 454.00 
24. Uttar Pracloah 1013500 9651.00 
25, West Benaa) 2580.00 N.A. 

Total~tea 57297.00 56616.00 ---
• 1. A & N Islands 90.00 130.00 
l. Cbapdiprh 19500 200.00 
:1. D & N Haveli 28.00 30.00 
4. Daman & Diu @ 76.00 
5. Delhi 3935.00 4300.00 
6. La'tsbdweep 15.42 26.04 
7. Pondicbcrry 180.00 250.00 

Total UTa 4441.83 5012.44 
~Total 61738.83 61628.44 
(s.,a+UTa> +425.00 ff. _____ .. 

62053."44 - ..... -~-
• lDc:Iq4i., ...... for 0..- aad pin 
@ 1Dolude4 iD IaUA for Goa 
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Procurement of Locomotives 

682. SHRI PURNA CHANDRA 
MALIK: Will the Minister of RAILWAYS 
be pleased to state : 

(a) the total number of locomotives 
required by the Railways at present ; 

(b) the total number available; and 

(c) the number of outdated locomotives 
out of them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRJ 
MAHABIR PRASAD) : (a) and (b) 
Presently the Indian Railways use 3957 
broad gauge and 659 metre gauge diesel 
and electric locomotives for day to day 
movement of freight and pac;senger 
services. And, this number of engines are 
available. 

(c) 19 broad gauge d.c. overaged elec-
tric locomotives have t-een relegated to 
inferior services, 

Running of Mayurakshi Express 

683. SHRI GADADHAR SAHA : 
WiI1 the Ministct;, of RAIL WAYS be plea~ed 
to state: 

(a) whether the Mayurakshi Express is 
1 unning in time daily ; 

(b) if not, the reasons thereof; and 

(c) the number of days this train rea-
ched its destination in time during the last 
three months '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) to (c) 
Mayurakshi Express reached in time 2t its 
destination Rampurhat on 90 days and 
Howrah on 70 days during April, May and 
June, 1988 .. The train ran late mostly 
due to miscreant activities, agitations and 
accidents etc. 

Performance and Shortcomings of Basic 
Health Facilities for Rural Masses 

684. SHRI JAGANNATH PATT-
NAIK: Will the Minister of HEALTH 
AND .FAMILY WELFARE be pleased to 
state: 

(a) whether any study has been made 
to assess the performance and shortcomings 
of the basic health facilities for rural 
masses under the minimum needs pro-
gramme with a view to make use of its 
immense potential to improve the basic 
health facilities ; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) and (b) Yes, Sir. The 
fo]Jowing studies have been undertaken to 
assess the pelformance of Primary Health 
Centres providing basic health facilities to 
rural masses: 

(i) Reasons for under-utilisation of 
public health services conducted 
by Operations Research Grour, 
Baroda. under the Task Force 
Programme for ICMR covering the 
States of KeTala. Gujarat and 
Bihar. 

(ii) A study on Rural Health Care 
and Health Manpo\\er conducted 
by the Institute of Applied Man-
power Research in Bulandshahr 
District m Uttar Pradesh (1984). 

(iii) The studies conducted by the 
Indian Institute of Management 
Ahmedabad in September. 1985 
on the facility Utilisation and 
Management of Family Welfare 
Programroe in Bihar, Madhya 
Pradesh, Rajasthan and Uttar 
Pradesh. 

(iv) A comf)arative study conducted 
by ORG, Baroda reiarding qua1ity 
of services in Rural India under-
taken in the States of Bihar. 
Gujarat and Himachal Pudesh 
(198{1). The main bo·,lencks in 
providing proper baSIC health 
services are maccesitiJity, inade-
quate logistlc support in telms of 
material, transport, manpower. 
and training of staff. 

Sbare in Vayudoot 

685. SHRI JAGANNATH PATT-
NAIK: Will the Minister of CIVJL 
AVIATION AND TOURISM be pleased 
to state: 
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(a) whcthei Union Government pro-
pose to have its share in holding the 
Third Level feedel airlIne. Vayudoot ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
. MINISTR Y OF C[VIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(at and (d) Vayudoot is jointly owned by 
Air India and Indian Airlines under the 
Companies' Act: J 956. There is a pro-
posal und~r consideration for providing 
equity participation also by the Govern-
m~nt to"enhance the capital structure of 
Vayudoot. 

Requests Pending for Pa)ment of 
Compensation 

686. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of requests pending with 
the DDA (Commercial Estate Branch) which 
were forwarded by the DDA ad,itiory 
committee members and other V.I.Ps. for 
paymen~ of compensation; 

(b) the grounds of each re-quest : 

(c) the tim~ by which the payment IS 

proposed to be made ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHR[ DALBIR SfNGH): (a) There is 
no reque~t for p3yment of compensation 
which ha<; been forwarded by the DDA 
Ad\ Isory Comm:ttee members and other 
VIPs. for payment of compensation which 
is pendmg with DDA. 

(6) to (d) In view of reply to part (a) 
question do not arise. 

Construction of 356 Flats under S.F.S. 
in Paschim Puri, New Delhi 

687. SHRI DHARAM PAL SINGH 
"MALIK: Will the Minister of URBAN' 
DEVELOPMENT be pleased to refer to 
tbe reply given on 9 December, 1985 to 
tfnstarred Question No. 3179 regardina 
Cdnstruction of 356 Flats uDder SF'S in 
Paachim Pori, New Delbi and stato : 

(a) whether the scheme has been 
implem~nted ; and 

(b) if so, the action taken by the DDA 
in regard to shiftmg of site for coal depot 
and Budh Vihar situated in that area? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) 
No, Sir. Howe,er, the work of construc-
tion is in progress. Both the coal depot 
and Budh Vihar has been left, as it is, and 
Budh Vihar has been spot Zoned. The 
coal depot functioning in Paschirnpuri shall 
be given aiternati\'e site when shifted. 

DDA Demand from GOlt. Sf'rvants 
Gooperative HOllse Building Soci~ty 

Lid. Vasant Vibar 

688. DR. B L. SHAILESH : WllJ the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Delhi Development 
Authority has demanded more than Rs. 1 
crore from the Government Servants' Co-
operative House Building Society Ltd, 
Vasant Vihar, New Delhi in respect of 
additional compensation awarded lor the 
land in both the Vasant Vihar and Shanti-
Niketan. color \. Ii ; if so, the break-up of 
the amount payable in respect of both these 
colonies, sparately ; 

(b) the reasons for not furnishing the 
information relating to the date of respec-
tive awards, the amount awarded in each 
case and tte judicia1 authority granting 
such award; 

(d whether the DDA has set down the 
deadline for payment of this amount with 
retrospective interest; and 

(d) if so. whether Government pro-
pose to direct the DDA to furnish the 
requisite informaticn to the Society and 
extend the Jast date for payment fiJI the 
matter is sorted out? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The DDA 
has raised a demand for a fum of Rs. 
1,74,10,044.90 from the Government 

servants Cooperative Houae Buildi'l. society 
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Ltd: on account of additional cost of land 
based on enhancement awarded by the 
courts. The. additional cost in respect of 
the land in Block A (Shanti Niketan) is 
Rs. 39,42,952.48 and for B (Vas ant Vihar) 
is Rs. 1,34,67,082,42. 

(b) The enhanced compensation has 
beeD awarded by the various Courts on 
different dates. 

(c) and (d) The Society was asked by 
the DDA to deposit the amount of enhan-
ced -compensation within a pencd of one 
month which wac; extended to 3 months on 
the request of the society. The DDA have 
reported thai the Society has not mdde the 
payment ~ven within the extended time. 
They would now be taking further act jon 
as appropriate. 

Air India Fuods in Foreign Countries 
689. DR. B.L. SHAILESH; Wi1l 

the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Alr Iddia has locked up 
crores of rupees in different countries inclu-
ding Nigeria: 

(b) if so, the country-wise break-up 
of Air-InGia's foreIgn fund and how it JS 

proposed to repatriate theDl ; and 
(c) whether Air India's foreign funds 

are proposed to be managed by Morgan 
Guaranty of the USA. if so, the terms 
and conditions thereof? 

THE -MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURI~M (SHRI SHIVRAJ V. PATIL): 
(a) and (b) As on 30th June, 1988, an 
amount of Rs. 38 14 crores due to Air 
India has bcell blocked in various African 
and West Asian countries. The details 
are as under : --_._-----
. Country Amount bJocked Amount 

JD locaJ curren- blocked 
cy (million) Rs. (crores) 

--- -- --- - -- -------
Nigeria NGN 18.310 15 56 

Iraq IRD 2.524 10.77 

Jran IRI 351 220 7.05 

Zambia ZMK 20.397 3.50 

Tanzania TAS 30.657 0.43 

Other 
countries 0.83 

38.14 

Air India has taken the following steps to 
repatriate the bJoeked funds: 

1. All Exchange formalities and .other 
Government formalities were expe-
ditiousJy completed and close 
liaison maintained with .respective 
local agencies for early remittance 
of Air-India's funds. As a result 
Air India was succt:ssful in obtain-
ing repatriation of Rs. 17.96 
crores during the year 1987-88 
from N,geria. Iraq, LIbya and 
Tanzania. During the period 
April to June, 1985, a sum of 
Rs. 5.45 crores was abo repatria-
ted from Nigeria and Iraq. 

2. Air India is closely associat~d 
with lATA for their efforts on an 
industry le\el in taklf g up the 
matter with the respect1\C Govern-
ments. 

(c) No, SIr. ~ 

Disruption of resenation s;\stem due 
to load shedding 

690. DR. B L' SHAILESH : Will the 
Minister of CIVIl AVIATIO:S AND 
TOURISM be pleased to state: 

(a)' whether the Indian AIr1lDe~ reser-
vation system was completely throv.r1 out 
of gear on a numrer of da}s c0 n'Secutively 
during May-June because of pea"y load-
shedding in the Capital, thus cdusmg consi-
dera~1e inconvenience not only to the 
customer ~ ho were made to run from one 
b.:>oking counter to another but also dlsru~ 
ting the entire planning and ~chedul!l'g of 
tickets for all sectors from Delhi ; and 

(b) jf so, what steps do the lAC 
proposes to t~ke to ovcrcornl; sut.h contin-
gencies in future ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. 

(b) Diesel Generator sets are being 
provided at Kanchan Bwldmg, MaJb6tra 
Building and Safdarjung Airport .B1..'okilll 
Offices in Delhi to meet the power failure 
situation in future su that the customers 
are not any inconveDience due tv Power 
failure. 
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Bonded Labour in Oris. 

691. SHRI SOMNATH RATH : wm 
the Minister of LABOUR be pleased to 
state: 

(a) the amount released to Orh~a by 
Union Gov('rnment during the last four 
years for rehabliitation of the bonded 
labour; and 

(b) the target fixed a,ld achieved for 
the rehabilitation ~f bonded lal"-our in the 
State during the said period? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and (b) 
The required information in respect of 
Orissa is given below : 

Year Amount of Target Target 
Central fhed achieved 
shale relea (Nos) (Nos) 
sed (Rs. in 
Lakhs) 

--------

1984-85 302 44 10,000 495:! 

1985-86 70.03 7,500 5385 

1986-8 i 6698 4,880 6577 

1987-88' 84.02 4,880 4499 

Identification of Bonded Labour 

692. SHRI SOMNATH RATH : Will 
the Minister of LABOUR be pleased to 
state the Central1y sponsored scbeme for 
rebabilitation of bonded labour under which 
amount was provided in 1987-88 and the 
quantum of amount released to differen\ 
States, State-wise? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : An amount of 
Rs. 255.6 Lakhs was earmarked as central 
share under the Centrally sponsored scheme 
for rehabilitation of bonded labour during 
1987-88. An amount of Rs. 141.07 Inkhs 
was released during 1987-88 as per details 
given below :-

SJ. No. 

1. 
2. 
3. 
4. 

Name of tbe 
State 

Bihar 
Orissa 
Rajastnan 
Uttar Pradesh 

Amount ReJeased 
(Rs. in Lakhs) 

8.17 
84.02 

1.00 
47.88 

TOTAL: 141.07 

Import of Edible Oils 

693. SHRI V. TULSIRAM WiH 
the Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state: 

(a) whether Union Govelnment have 
taken a decision to reduce the import of 
edible oils during 1989·90 ; 

(b) if so, the details thereof; and 

tc) the estirrated production of oilseeds 
during Kharif and Rabl season, separately? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPp· 
LIES (SHRI D.L. BAITHA): (a) and (b) 
Tbe quantum of edIble oils to be imported 
is decided by the Government from time to 
time, keeping in view the gap bet .... een 
demand and supply of indigenous edibJe 
oils, availahlity of foreign exchange, rrices 
of indigenou~ edible oils in the open market 
and other related factors. Hence, it is too 
early to e1>timate the quantity of edible oils 
to he imported during the oil year 1989~90. 

(c) It is toO early to forecast the likely 
production of Kbarif & Rabi oilseeds for 
1989-90. 

Study Regarding Marriage Before 
Legal Age 

694. SHRIMATf GEETA MUKHER. 
JEE: WiH the Min ister of HF AL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government's attention 
has been drawn to a study conducted by tbe 
Family Planning Foundation in coIlabor-
at ion with the International Development 
R"!search Centre revealing that the prccent-
age of women who marrr and conceive 
before the legal age of 1 ~ is alarmingly 
high in the country ; and 

(b) if so, the details thereof and 
Government's leaction thereto 1 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SH~I MOTILAL 
VORA) ; (a) and (b) The Family Pla-
nning Foundation in coUat-oration with 
the International Development Research 
Centre have conducted a study of infant 
mortality in relation to fertility in certain 
selected (Hilly, tribal and rura]) districts of 
five states - Uttar Pradesh, Madhya Pradesh 
Orissa, Karnataka and slums in Bombay 
durina 1987 .. 88, to find out the risk factors 
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responsib~ fer infam mortality. examine 
its relationship with rCI tility and suggest 
appropriate interventions to bring down 
infant mortality and fertility The findings 
of the Study are indicated in the statement 
below. A judiciOUS media-mix is used to 
arouse public opinion against early marri-
age;;, this includes T.V. and radio spots, 
films adverds{ments and printed publicity 
material. The State Governments use the 
material centrally produced and release 
local specific media material produced by 

them on issues relating to early age of 
marriage The inter-persona) medium of 
communication like Directorate of Field 
publicity, which reaches the remote, rural-
cum· tribal, backward areas of the country, 
conducts !lrge number of film shows, oral 
communication programmes and group 
discussion on this issue. The Song and 
Drama Division also covers rural and hilJy, 
backward and tribal areas of tbe country 
through folk media. 

Statement 
Percentage of Womel1 ;~1arried and COlIcciled Before The Age of 

J 8 Years in 5 States 

Uttar ! rade~h ------
Hilly Rural 

Madhya 
Pradesh 

Orhsa Karnataka 
Rural Urban 

Bombay 

----------- ----------------------------
1. ll{, married beforC.l 

the age of 18 
years 87.4 72.9 9U.3 

2. % conceived 
before the age 
of )8 years 37.5 :6.0 59.0 _----
Plan of Action for Prevention \)f 

Blindness 

695 PROF. MADHU DANDAVATE : 
Will the Minister of HEALTH AND F.AM-
ILY WELFARE be pleased to state: 

(a) whether Union Government have 
monitored the National Programme for 
Control of Blindness, being implcl1 en ted at 
the State-level ; 

(b) jf so, the names of the States 
where the progress made in the implement-
ation of the programme has been slow ; 
and 

(c) the action taken by Union Govern-
ment in the matter? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE <SHRI MOTILAL 
VORA): (a) Yes. Sir. 

(b) Bihar. Rajasthan, Kerala. J & K. 
ArunachaJ Pradesh. 

(c) Programme is being reviewep every 
month in internal meetings and every 4 
months by the Central Co-ordination 

51.3 86.4 63.6 76.8 

28.5 48.1 33.2 47 1 

Committee to ascertain the bottlenecks ~n 
programme implemt.ntation and the con-

cerned States where the progress h not satis-
factory ale being advised to step up tbeir 
performance. 

Exploitation of Children 

696. SHRIMATI BASAVARAJES-
W ARI: Will the Minister of LABOUR 
be pleased to staue : 

(a) whether on 30 April. 1988, child 
workers marched through the streets of the 
capital protesting against their exploitation; 

(b) if so, what were their main 
dellJands ; 

(c) whether these children have sub-
mitted a memorandum to Government; 
and 

(d) if so, to what extent their demands 
have been accepted? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and (b) 
A child workers' rally was organised by the 
NGO Forum, a federation of DOJrgovcrn-
mental organisations and individuals, on 
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the 30th April, 1988 to raise public 
awareness and draw Government's attention 
to issues related to street and working 
children. 

(c) No, Sir. 
(d) Does not arise. 

Reduction of Journey Time Between 
Bangalore aod New Delhi 

697. SHRI V S. KRISHNA rYER: 
WJJI the Minister of RAILWAYS be 
pleased to ·~tate whether there is any 

• proposal to reduce the journey time between 
Bangalore and New Delhi by speedIng up 
the Express trains running between Banga-
lore and New Delhi ? 

THE DEPUTY M [NISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): Not at present. 

First Class Berth Quota for Baogalore-
New Delhi Express Train 

698. SHRI V.S. KRISHNA IYER 
wm the Mmister of RAILWAYS be pleased 
to state: 

. (a) the total number of First Class 
beith available on the Bangalore-New Delhi 
Express train ; 

(b) the average number of First Class 
passengers on the Waiting list. every day; 
and 

(c) whether Government propose to 
increase the number of first class berths by 
adding extra bogies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHA· 
BIR PRASAD): (a) Two Fust Class ~ 
coaches are plying dally by Bangalore-New 
Delhi Karnataka Express train. The 
carrying capacity of a Firs' Class coach 
varies between 22 and 26 berths. 

(b) During May, 1988, the daily 
average number of passengers on the 
waiting list in First Class was 20 at New 
Delhi and :\ ~ at Banga\ore City by Karna-
taka Express. 

(c) Not at present. 

Opening of New eGHS Dilpensary in 
BaDgalore 

699. SHRI V.S KRISHNA IYER: 
Will the Minister of HEALTH AND PAM-
IL Y WELFARE be pleas~ t~ slate: 

(a) whether there IS any CGHS 
dispensary in the premises of A G.'s Office, 
Bangalore to provide robtine medical 
treatment to the employees during office 
hours ; a~d 

(b) jf not, whether Government pro-
pose to start a CGHS dispensary there to 
provide medical treatment to the employees 
of A.G.'s Office and also to employees 
of nearly Central Government Offices like 
Telephone Exchange etc. ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) No SIr. 

(b) No, Sir. 

Construction of Hotel at Belur 

700. SHRI V.S. KRISHNA IYER: 
Wlli the Minister of C.IVIL AVIATION 
and TOURISM be pleased to state: 

(a) whether GovernmClllt propse to 
build a 25 room hotel and a garden 
restaurant at Belur ; 

(b) if so, whether the sites have been 
selected therefor; and 

(c) when the constructIOn work IS 

likcJy to be started and the time by which 
it wlll be completed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Government has no proposal [0 build 
a 25-room hotel at Belur. However. there 
is a proposal to build a Tourist Complex 
which consists of a 24-bedded dormitary 
accommodation, Tourist Rest H-ouse and 
Canteen B10ck at Belur. 

(b) Site has been identified by the 
State Government of Karnataka. 

(cl Construction IS likely to commence 
shortly and is expected to be completed 
within 24 months. 

Pro,ision of House Sites ani HOUle, 
in Gujant 

70J. SHIt} UTTAMBHAJ H PATEL 
SHRI RANJIT SIN9H GAEK 
WAD : 

WiH the Minister of URBAN DEVE 
LOPMENT be pleased to state : 
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(a) the number of house~ sites and 
houses allotted in Gujarat to weaker 
~ections. under various Schemes during 
tho last one year ; and 

(b) the target fixed in this regard for 
the remaining period of the Seventh Five 
Year PJan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH}: (a) The 
schemes of Allotment of House-sites and 
Construction Assistance for Rural Landless 
workers and Indira Awas Yojana are in 
operation in rural areas of Gujarat. 
Similarly in Urban area~ of Gujarat, houses 
are built under the scheme of EWS hOllsing. 
Yearwise achievement during the last year 
i e. 1987-88 is given below :-

(a) Allotment of HOilse-
sites (Families) 

(b) Provision of ('onstr· 
uction Assistance 
(Families) 

(c) Indira Awas Yojana 

43536 

37688 

(DweJJing Units) 8348 

(d) E. W.S. Housing in 
the urban areas (Units) - 4080 

(b) The targets in respect of these 
proirommes under the 20-Point Programme, 
1986 are fixed on the year to year basis. 

Workers Rendered Jobless due to 
Closure of Textile Mills and Other· 

Industries iu Gujarat 

702. SHRJ UTTAMBHAI H. PATEL: 
SHRIMATI PATEL RAMABEN 
RAMJTBHAI M A V ANI : 

Will the Minister of LABOUR be 
['leased to state : 

(a) whether a number of wotkers and 
other employees were rendered jobJess in 
Gujarat due to the closure of some of 
the textile mi lis and other industries during 
1 January. 86 to 31 July, 1988 ; 

(b) if so, the details thereof; 

(c) the numher of workers, out of them, 
who have been provided with jobs ; and 

(d) the steps taken to provide employ-
ment to the remaining ~orkers ? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) and (b) 
Based on the latest available information, 
a statement on c10sure in textiles and other 
industries in Gujarat for the period 1986 
to 1988 (January-April) is given below. 

(c) and (d) Information on the number 
of workers atTected by these closures who 
have been provided with jobs is not main-
tained. Both the Central and State Govern· 
ments have been taking steps to get closed 
IDdustrial units reopened through appro-
priate rehabilitation pacKages-which include 
concessions, reliefs and financial assistance. . 
In respect of textile industry Government 
have set up a Rehabilitation Fund Yihich 
provides relief for the workers of closed 
textile mills on a tapering basis for 3 years. 
The Governrr:ent of Gujarat haw also 
taken steps to reopen the closed teMi Ie 
mi1ls through grant of reliefs and conces-
sions like deferment of sales tax, purchase 
tax, electricity duty and sales tax on 
electricity, exemption from power cut and 
provision of Government· guarantee to 
Banks/Financial Institutions on behalf of 
the mill managements. 

Statement 

Number of dosures and workers affected thereof in textile and other 
tnduJtries (hovi.donaJ) 

-------
Number of closore's Workers affectd 

TextIle Other Textile Other 
Illdustry Indqstries Industry Industries 

1986 9 31 12779 2198 
1987, 10 34 14404 1450 

1981 (Jan.-April) 3 a '2060 245 
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Proposals for New Railway Lines in 
Orissa 

703. SHRI SOMNATH RATH : wm 
the Minister of RAILWAYS be pleased to 
state: 

(a) the proposals for construction of 
new Railway Jines received from Govern-
ment of Orissa during the last three years ; 
and 

(b) the action taken by Government on 
each of these proposals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (b) A 
statement is given below. 

Statement 
Proposals for new railway lines in 

Orisfo 

<a) Government of Orissa ha; been 
suggesling construction of following new 
railway lines : 

i) Jakhapura-Banspani 

jj) Ta]cher-Sambalpur 

jil) Koraput-Rayagada 

iv) Kburda Road· Balangir 

v) Bargarb-Raipur 

vi) Amagura-Kesinga 
vii) Talcher-Bimlagarb 

viii) Gopa]pur-Berhampur 

ix) Jeypore-Malkanagiri 

(b) i) Jakhapura-Daitari section of 
Jakbapura·Banspani line bas been com-
pleted. 

ii) Construction of Talcher-SambaJpur 
and Koraput-Rayagada rail lines has been 
taken up. 

iii) Survey for Khurda Road-Balangir 
line has been completed. S.B. Railway 
has been advised to review its financial 
appraisal. 

iv) For the other lines, no action 
could be tak.en due to constraint of 
resources for construction of new rail 
lines. 

Change of Scbedule of Deihl 
Bbabanesbwar flights 

704. SHRI SOMNATH RATH : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a> whether Government are aware of 
the inconvenience caused to the public ~ue 

to the change in schedule of the Delhi-
Bhubaneswar flights with effect from April. 
1988 ; and 

(b) if so, whether Government propose 
to restore the status quo ante in this 
regard ? 

THE MfNISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRl SHIVRAJ V. PATIL) : 
(a) and (b) Prior to 31.3 88, the connec-
tions between Delhi and Bhubaneshwar 
were being provided by the following 
flights 

-IC-497 (DeJhi/Raipur/Bhubaneshwar/ 
Delhi)-5 times weekly. 

-IC-497 (Delhi/Varanasi/Bhubanesh-
war/Delhi)-twice weekly 

Effective 31.3.88, the DeJbi/Bhubane,h-
war connection is bemg provided by the 
following flights : 

-IC-47 7/478 (Delbi/RaipuI-Bbu-
baneshwar/Calcutta and return)-5 
times Weekly. 

-IC·497 (Delhi/Varanasi/Bhui:"lanesh-
war /Delhi )-twice weekly. 

Thus, the daily connection between 
Delhi and Bhubaneshwar has been main-
tained with miI)or variation. 

Promotion of Hotel Industry 

705. SHRJMATI JAYANTI PAT-
NAIK : Will the Minister of CIVIL 
A VIA TION AND TOURISM be pJeased to 
state: 

(a) the target set for the arrival of 
foreign tourists in the country by the end 
of Seventh Plan ; 

(b) the steps taken or contemrJated to 
promote botel industry in the country so 
as to provide adequ$te accommodation 
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facility to foreian as well as domestic 
tourists ; and 

(c) the details of benefits recently 
announced by Government in this regard ? 

THE MNIISTBR OF STATE OF THE 
MINISTRY OF CiVIL AVIATION AND 
TOURISM (SH~I SHIVRAJ V. PATIL): 
(a) As pel' the growth target of 7 per cent 
projected by the Planmng CommissKln the 
tourist arrivals by 1990 are expected to be 
1.5 million. 

(b) and (c) The stcps taken by the 
lovernment to promote hotel industry in 
the country include extenlOion of financial 
incentives and concessio'1s, giving fhe 
status of industry to tourism and provision 
of support faciJities. These include exemp.-
tion from MRTP Act, Income-tax holiday 
to new hotels. higher depreciation 
aHowance, central investment subsidy in 
spccifi.d back7iard areas, interest subsidy, 
foreign exchange incentive quota, concession 
on customs duty on imports, priority in 
the allotment of telephone telex connec-
tions, etc. The incentives announced recently 
include tax exemption on foreign exchange 
earninas and enhancement of interest 
subsidy for approved hotels upto 3-5tar 
category. 

Sborblge of Blood in Medical 
Institutions 

706. SHRI C. MADHAV REDDI : 
SHRI M RAGHUMA REDDY t 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government's attention 
has been dlawn to the news item appearing 
in the 'Tlmes .t" India' dated 27 June, 1988 
wherein it has been stated that most of the 
Medical Institutions in the country are 
feeling shortag~ of blood thereby at1versely 
affecting medical treatment; 

(b) if so, the reasons thereof ; 

(c) the extent of shortage of blood in 
the hospitals ~ and 

(d) the steps heina taken to remedy 
the situation , • 

THE MINISfER OF HEALTH AND 
FAMILY WELFARE <SHRI MOTILAL 
VORA) : (a) and (b) The Government has 
seen the news item. The main reasons for 
the short age of b.!ood in tbe medical 
institutions are :-

j) Reluctance for blood donation due 
to prevalence of erroneous mis-
conception among public 

ii) 1 nereased demand for blood due 
to increase in population. early 
(ietection of diseases due to c=xpan-
sion of health infrastructure and 
availability of specialised facilities 
like Neurosurgery, Cardioth(lracic 
surgery. etc. 

(c) It has been estimated that there is 
about 50~/~ shortage of blood to the total 
requirements. 

(d) In order to meet the requirement 
of bood, a multipronged action bas teen 
undertaken, aiming at augmentation in 
blood collection ~y voluntary means, up-
gradation in the functioning of the exist1Tlg 
blood banks, de\,elopment of manpower. 
utilization of blood components in large 
number of patients and strict enforcement 
C'f Drugs and Cosmetics Act. 

Newsitem ';RaiSing of Spt>ed of 
Mail/Express Trains" 

707 . SHRI C. MADHA V REDDI : 
SHRI M. RAGHUMA REDDY: 

wm the Mimstel of RAILWAYS be 
pleased to "tate; 

(a) whether Government's attention has 
been drawn to the newsitem appearing in 
"The Hindustan TImes" dated 29 June 
1988 ",herein it IS stated that Research, 
Design and Standard') Organisation of the 
Railways is engaged in indepth studies for 
raising the speed of the Mail and Express 
Trains to 160 km. per hour ; 

(b) if so, the details thereof; and 

(c) the time by which the speed of tbe 
trains is likely to be increased ? 

THE" DEPUTY MINISTER' IN THE 
MINISTRY OF RAILWAYS (SIlRI 
MAHABIR PRASAD) : (a) and (b) 'Ves 
Sir. RDSO has drawn a TecbDOJo~ 
Development Plan which provides for 
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operation of passenger services upto 160 
km/h. A Status Paper bringing out pro-
jects required to be undertaken in the 
'fields of formation, track, bridges, hauling 
power, OHE system, coaching stock, 
signaBing and telecommunication etc. has 
becn prepared by RDSO. 

(c) The studies are likely to be com-
pleted m a period of about 5 years- from 
the time these are taken up. The 
increase r,f 'ipeeds will depend upon 
developing the requisite infrastructure. 
trained m:Jn power etc. basd on the result 

of studies. 

PeMon~ employed on daily Wages 
by AI/fA 

708. SHRI C. MADHAV REDDI: 
c)HRI M RAGHUMA REDDY: 
SHRI MAN1K REDDY: 

WIll the MinIster of CIVIL AVIATION 
AND TOURISf\,1 be pleased to state: 

(a) whether the Indian Airlines and 
Air IndIa have put a complete han on 
direct recruitment; 

(b) v,hether a large number of employees 
are recruited on daily wages/temporary 
ba:;;s as peon, tYPIsts and steno-tYPIsts 
by IA and AI ; .., 

(c) the nUI:lber of such employees 
recruited on temporary basis during the 
last one year by each of them; and 

(d) whether Government propose to 
r(.move the ban on the recruitment in view 
of the te11l001 ary .. prointrr.ents, and if not, 
the reJsons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVJL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATHj : 
(a) No, SIr. . 

(b) Recruitment is matte on daily 
wagec;;ltemorary-basis, from time to time, 
a8a;nst leave vacancies/absenteeism to meet 
the operationa! requirements/exigencies of 
work, in' categories like peons, typist 
clerks, stenographers etc. 

(c) Information is being conceted and 
will be laid on the Table of the Sabba. 

(d) Does not arise. 

Privatisation or Airline. 

709. SHRI C. MADHAV REDO! : 
SHRI SHARAD DIGHE : 
SHRJ SATYENDRA NARAYAN 
SINHA: 
SHRI G.M. BANATWALIA : 
SHRIMATJ KISHORI SINHA: 
SHRI MANIK REDDY: 
DR. KRUPASINDHU BHOI : 
SHRI AMARSINH RATHAWA ~ 

SHRfMOHANBHAIPATEL: 
SHRI SHANTARAM NAIK : 
SHRI H.B. PATIL : 

WiJI tbe Mimster of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whetber the National Committee 
on Tourism appointed by the Planning 
Commission have suggested partial priva-
tisation of the National Airlines; 

(b) if so, the details thereof and the 
considerations which weighed with tbe 
Expert Committee to recommend partial 
privatisation of the national airlines; 

(c) the decision taken in the matter ; 
and 

(d) the ot .I..f main recommendations 
of the Committee and the action taken 
thereon '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIViL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(s) and (b) the National Committee on 
Tourism has recommended inter aJia partial 
privatisation of tha two airlines under the 
following terms :-

Air India 

It is apprehended that it (Air India) 
would not get adequate capital for its 
expansion programme tbrough the public 
exchequer. It may, therefore, be worth-
while to consider partial privatisation of 
the airline with the majority hoJdiq 
remaining with tho Government. This 
will mean the conversion of Air Indi-.-
into a joint stock company Mth a part of 
its equity capital beiDa heJd by the pubIi~. 
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)t \\olJld also help to give it cornU'.e rGi. 
orientation and user sensivity. 

Indian Aitliues 

As is the case with Air India, Indian 
Airlines may also not be able to achieve 
their desired expansion due to serious 
constraint of r~sources. It may, therefore 
be worthwhile to consider partial privatisa-
tion of Indian Aillines with the majority 
holding remaining whh the Government. 
This would also help to make the 'organisa-
tion more responsive to customer service. 

(c) . No dech.ion has been taken so far. 

(d) The Natioral Committee on 
Tourism has also recon mended a package 
of financial incentives for tourism related 
activiti~ in order to motivate higher 
investment in the sector. The Committee 
has also recommended reorganisarion of 
the Department 0$ Tourism, India Toprism 
Development Corporation and the Training 
Instltlltec; under the Department of 
Tourism. 

A final ,iew on these lecommendations 
is yet to be taken. 

Purcbase of beer by Indian Airlines 

710. SHRI AJOY BiSWAS : 
SHRI HANNA~ MOLLAH : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government ~re aware that 
"" the Indian Ail lines in the Eastern Region 

has been procuring beer from unJicenced 
shops; and 

(b) if so, the detaIls thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL A VIA TION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a} and (b) Normally duty free stock of 
beer is suppJjed by the I.T.D.C. for the 
flight Calcutta!Bankok/Calcutta. As the 
I. T.D,C. did not have stocks, to meet 
emergency requirements, on occasions, it 
became necessary to procure Indian beer 
through. a private firm, as there is severe 
competition on the sector by . other carriers 
wbo aJl provide varieties of ~jquorr. No 
~oJllpJaints were received about the qua1i~y 
oJ beer. 

[ T rans/alion] 

Stoppage of 168 Up Malwa Express 
at Mathura 

711. SHRI MANVENDRA SINGH: 
Wi)} the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is proposed to have a 
stoppage at Mathura Junction for 168 Vo 
'Mlwa Express' keeping LD view the religio~ 
importance of Mathura and to provide 
faei~ities to the oiIgrims and tOurists; and 

(b) if so, the time by which it IS likely 
to be provided ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not aries. 

Air-Conditioned Coa('hes Attached 
to Trains 

712. SHRI MANVENDRA SINGH : 
Will the Minister of RAIL \VA YS be pleas-
ed to state: 

(a) t be number of trams on metre. 
gauge and broad-gauge lines which are 
having air conditioned coaches; 

(b) whether Government propose to 
provide alT conditioned coacLcs in a11 the 
trains, jf so, by what time; and 

. (c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) :88 EG and 
24 MG trains are having air·ecnditior:ed 
coaches. 

(b) No, Sir. 

(c) Due to limited production capatity 
and traffic requirement. 

[English] 

Deatb of Patients ill Dr. Ram 
Manobar lobia Hospital due to 
Reaction of Medicines or Blood 

Transfu5ion 

713. SHRI MANVENDRA SINGH: 
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleaseci to state ; 
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(a) the number of patients who died in 
Dr. Ram Manohar Lohia Hospital flom 1 
January to 31 May. 1988 ; 

(b) the number of deaths, out of these, 
due to the reactio'1 of the medicine'; or 
blood transfusion ; 

(c) the a~tion taken against the Blood 
Bank or the drug companie, who supplIed 
such blood/medicines; and 

(d) the extent of financial assistance 
gi\en to the familii:s (If the deceased 
persons "! 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (,t) 1586 

(b) None. 
(c) and (d) Do not arise. 

[ Translation] 

Sbortage of Drinking Water in 
Delbi . 

714. SHRI MANVENDRA SINGH: 
SHRIMATI JAY ANTI PAT-
NAIK: 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state : 

(a) whether there is still a shortage of 
~rinking water in Delhi, particularly in 
New De1tll area ; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by Govern-
ment to solve the drinking water problem? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) snd (b) The 
normal production capacity of water in 
Delhi is about 409 mgd from various treat-
ment plaflts, Ranney wells and Tube wells 
as against the present assessed require-
ment of 472 mgd. Thus th~re is a shortfall 
of about 63 mgd which further increases 
whenever there is occasional power failure/ 
low voltage at plants and excessively tur-
bidity during rainy season. 

(c) The following works of immediate 
nature for augmenting Delhi's water supply 
have been taken in hand besides some 
long-term schemes which are under way. 
These works are : 

i) Construction of 3 ranney wells in 
Alipur area to )ield 12 mid. of 

water. One ranney well in Mayur 
V ihar is nearing ~ompJeti:Jn. Its 
yield is expected to be ~ mgd. 

ii) Action has also been taken to 
construct 5 additional ranney 
wells in the basin of the Yamuna 
river. These 5 additional ranney 
wens will yield about 20 mgd of 
water. 

iiI) Construction of 40 mgd. water 
treatment plant at Wazirabad. 

IV) Construction of 12 mgd. water 
Treatment Plant ai Okhla. 

In total, these will YIeld more than 70 mgd. 
of additional water. 

[English] 

Expenditure of Residential Accou-,mo-
dation for Officers of Airlines 

715. DR. A.K. PATEL: WIlJ the 
~ini'iter of CIVIL AVIATION AND 
TOURII)M be pleased to state: 

(a) the monthly expenditure incurred 
by Air India, Indian Airlines, Vayudoot 
and Pawan Hans Limited on the residential 
accommodation for their officers based at 
Delhi, Bembay, Madras and Calcutta and 
the buildmgs hired for officer godowns etc. 
during each of the last three years and the 
current year, under each head separately: 
and . 

(b) the number .)f officers in each 
service using the resiJential accommoda-
tions ? 

THE MINISTER OF STATE ;OF THE 
MfNISTR Y OF CfVIL AVIATION AND 
TOURISM (SHRI SHJVRAJ V. PATIL): 
(a) and (b) The information b being collec-
ted and wiIJ be laid on the Table of tbe 
House. 

[ 1'ranslation] 

Abolition of Lease Hold System in 
Delhi 

716. SHRI TEJA SINGH DARDI : 
DR. G.S. RAJHANS : 
SHRIMATI MADHUREE 
SINGH: 
SHRI BALWANT SINGH 
RAMOOWALIA : 
SHRI RAJ KUMAR RAJ: 

Will"the Mini'ster of URBAN DEVE-
LOPMENT be pleased to state : 
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(a) whether Government are consider-
ing a proposal to do aw~y with the lease-
system and introduce free-hold system for 
sale of land in Delhi ; 

(b) if so, the time by which this system 
is likely to be put ioto effect; and 

(c) the reasons f J r not abolishing the 
lease-8y~tem so far ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) A proposal 
to convert lease hoJd system of land tenure 
in Delhi into free hold is under considera-
tion. 

(b) and (c) The pioposaJ requires de-
tailed examination in view of the legal, 
financial and other implicatiom involved. 
It is not possible to indicate by when a 
decision is likeiy to be taken. 

[English] 
Vaccine Preventable Diseases 

717. SHRI BALASAHEB VIKHE 
PATIL: 
SHRI R.M. BHOYE : 

WII1 the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether four mdlion children die 
and an equal number get disabled every 
year due to vaccine pNventable diseases; 

(b) whether it is also a fact that many 
of the available vaccines have not with-
stood the test cf time ; and 

(c) if so, the steps taken to produce 
efficacious vaccines so as to reduce the 
inctdence of child mortality? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) 1 he latest available estimates 
of child deaths in the age group of 0-4 
year~' obtained from Sample Regi~tration 
System (SRS) pertain to the year 1985 and 
indicate that 3.S5 million children die 
every year. 

(b) The vaccines being used in the 
National Programme i.e. D.P.T. Polio. 
B C.G. and Measles have- stood the test 
of time and offer specific protection alaiost 

infections during childhood. However. 
typhoid vaccine which is not included under 
the universal Immunisation Programme has 
been found to have limited efficacy is 
preventIng the diseases. 

(c) Research efforts are underway in 
the Deparrment of Bio-Technology to pro-
duce a wide variety of newer vacciDcs 
using newer technology. It is expected that 
these vZlccines may have fewer side effects 
and longer/more specific protection against 
infections. 

New Treatment of Rabies 

718. SHRI BALASAHEB VIKHE 
PATJL: WJll the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether doctors at the A.I.I.M.S. 
New Delhi have recently found a new treat-
ment for the rabies; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VQRAJ: (a) and (b) According to tbe 
information received from the An ~India 
Institute of Medical Sciences no new treat-
ment for Rabies has been found at the 
Institute. However. research for treatment 
of Ra bies is being carried out under leMR 
Project at A.I I.M.S. During the Jast two 
years, two patief1ts who w\!re clinically 
suspected to have rabres survived after 
intensive care and drug treatment. 

Vaccine for Prevention and Diagaosis 
orTypboid 

7 t 9. SHRI BALASAHEB VIKHE 
PA TIL: wm the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether a new vaccine for the pre-
vention and diagnosis of typhoid has been 
isolated recently at the School of BioJoaicaI 
Sciences, Madurai Kamaraj University: 
and 

(b) if so, the details thoroof , 
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILA~ 
VORA) : (a) and (b) According to the in-
formation rcc~ived by the Government of 
India, the Scientists at the School of Bio· 
logical Sciences, Madurai. have isolated 
and purified an outer membrane protein 
called porin from Salmon alia sp, and 
have successfully raised monoclonal anti-
bodies against it. The basis of a new test 
beiIig developed for diagnosIs of typhoid 
fever is detectiop of this protein in serum 
of patients. The test has proved successful 
in animal experiments The us;fulness of 
Ihis test in diagnosis of typhoid in human 
beings is being tested. The possibility of 
u5ing the same protein for preparation of a 
vaccine is also being explored. 

Ration Quota (or Eestival Season 

720. SHRI BALASAHEB VIKHE 
PATIL ~ Will the Minister of FOOD AND 
CJVJL SUPPLIES be pleased to state: 

(a) whether Government propose to 
release higber Quantum of sugar and edible 
oils to States to meet the increasing 
demand of these items during the coming 
festival months ; and 

{b) if so, the details thereof 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-' 
PLIES (SHRI D.L. BAITHA) : (a) and (b) 
In so far as sugar is concerned, monthly 
levy sugar Quota IS allotted based on uni-
form norms to States/Union Territories for 
distribution tfrrough the Puhlic Distribu-
tion System Suitable additional levy sugar 
Quota is also aenerally alJotted during 
festival months. 

In so far as edible oil is concerned, 
allocation of imported edible oib to States! 
Union Territories for Public DistributioB 

System is made on month-to month basis, 
taking into consideration various faetors 
such as availability of oils with State Tead-
ing Corporation, open market prices of 
indigenous edible oils, ,"ollsumption pattern. 
demand, festIval season, etc. Allocations 
are generally increased during festival 
season. 

A vailabiJity of Edible Oils 

721. SHRI BHADRESWAR TANTI: 
SHRI BIMALKANTI GHOSH: 

WiJ] the Minister of FOOD AND 
CJVIL SUPPLIES be pleased to state : 

(a) whether steps have been taken to 
ensure that edible oil~ are available to the 
public easily and at reasonable prices; 
and. 

(b) if so, the detai1s thereof 1 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHRJ D L BHITHA): (a) and (b) 
The Government makes available imported 
edible oils to the States/Union Territories 
for its distribution to the consumers at 
pre-determined prices through the net-work 
of the Public Distribution System. Jnstruc-
tions/guidelines have, been issued to tbe 
State Governments and Union Territories 
to ensure that Edible Oils made available 
to them are distributed to the consumers 
at fixed prices. 

Off-take of Wbeat from PDS 

722. SHRI BHADRESWAR TANTI: 
WilJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state the State-
wise allotment and off-take of wheat for 
Public Distribution System from Central 
pool duriug the period January to July, 
1 y88 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAiTHA): A state-
ment aivina the required information is 
liven below. 
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State.eat 

([n 1000 t0l!oes) 
-- -____ ... --

Statos/UTs January February March April May June July 
1988 1988 198& 1988 1983 1988 1988 

(1) (2) (3} (4) (5) (6) (7) (8) 

.... 
Andhra Pradesh A 21.0 21 0 21 0 10.0 10.0 10.0 10.0 

0 8.2 9.3 10.8 5 4 7.3 3.6 N.A. 

Arunachal A 0.8 0.3 0.8 0.8 0.8 0.8 0.3 
Pradesh 0 O.j 04 0.7 O.b 0.4 0.1 N.A. 

Assam A 364 36.4 30.0 15.0 15.0 150 15.0. 
0 31.4 29.2 32.7 14.0 12.9 147 NA. 

Bihar A 1l0.f) 110.0 100.0 72.0 72.0 50,0 50.0 
0 92.2· lO13 82.7 32.9 35.6 50.5 NA. 

Goa A 1.5 1.5 1.5 1.5 1.5 1.5 1 5 
0 08 1.7 1.5 1.5 1.3 1.4 N.A. 

Gujarat A 75.0 60.0 85.r 60.0 70.0 700 70.0 
0 53.1 r 83 8 101.1 66.1 69.4 59.2 NA. 

Haryana A 300 400 30.0 300 30.0 20.0 20.0 
0 32.7 31.6 20.4 0.5 Nee· 0.1 N.A. 

Himachal A 10.0 150 15.0 20.0 200 15.0 10.0 
Pradosh 0 99 14.1 13.2 14.1 15.3 11.4 N.A. 

Jammu & A 15.0 15.0 80.0 10.0 10.0 10.0 19.0 
:Kashmir 0 9.2 6.1 10.7 6.2 98 7.8 NA. 

Karnataka A 25.0 25.0 20.0 15.0 ] 5.0 15.0 15.0 
0 15.0 17.3 15.7 16.6 10.6 15.4 N.A. 

KcraJa A 3.5.0 35.0 20.0 20.0 20.0 15.0 15.0 • 
0 8.6 10.1 10.9 10.5 10.2 j 5.1 N.A. 

Madhya A 50.0 50.0 40.0 30.0 30.0 30.0 30.0 
Pradesh 0 33 5 33.3 29.S 11.5 11.5 18.2 N.A. 

Mabarashtra A 100.0 100.0 80.0 800 80.0 80.0 85.0 

0 101.7 85.3 81.5 83 5 79.3 75.1 N.A. 

Manipur A 2.0 2.0 20 2.0 2.0 2.0 2.0 
0 1.6 1.1 1.0 1·6 0.6 0.1 N.A. 

McabaJaya A 2.1 2.1 2.1 2.1 2.1 2.1 2.1 
0 2.2 23 2.2· 1.9 1.1 NA. 

Mizoram A 1.05 LOS 1.05 1.05 1.05 1.05 1.05 .. 0 0.1 0.4 2.1 N.A. 
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.....L.----_. ____ 
(I) (2) (3) (4) (5) (6) (7) (3) 

----
Nalaland A 2.0 2.0 2.0 2.0 2.0 2.0 2.0 . 

0 2.7 2.0 1.0 1.9 1.4 27 N.A 

Orissa A 23.0 23.0 2).0 20.0 20.0 20.0 20.0 
0 18.3 13.9 15.6 12.3 13.6 14.7 N.A. 

Punjab A 10.0 10.0 10.0 10.0 10.0 5.0 5.0 
0 0.3 0.9 1.6 N.A. 

Rajasthan A 120.0 130.0 100.0 80:0 80.0 100.0 80.0 
0 112.3 127.2 100.6 83.2 70.2 73.9 NA. 

8ikkim A 0.25 0.25 0.25 0.25 0.25 0.25 0.25 
0 0.2 0.2 0.2 0.2 0.2 02 N.A. 

Tripura A 2.5 2.5 2.5 2.5 2.5 2.;, 2.S 
0 1.0 0,8 2.2 1.3 0.8 0.9 N.A. 

Tamiloadu A 30.0 30.0 30.0 30.0 300 30.0 30 .. 0 
0 H.I 12.1 14.6 10.8 10.1 7.6 N.A 

Uttar Pradesh A 45.0 100 0 100.0 50.0 50.0 50.0 50.0 
0 64.5 88.6 72.1 24.2 10.8 15.6 N.A. 

West Bengal A 126.0 126.0 100.0 80.0 80.0 80.0 80.0 
0 79.9 9504 83.5 54.0 63.2 71.0 N.A. 

A " N Islands A 2.1 2.1 2.1 
0 0.1 0.4 0.5 N.A. 

- Chandi,arh A 1.8 1.8 1.8 1.8 1.8 1.8 1.8 
0 2.0 1.1 1.8 0.9 0.5 0.1 N.A. 

D & N Haveli A 0.1 0.1 0.1 01 0.1 0.1 0.1 
0 0.1 0.1 o 1 Neg. N.A. 

Daman cl Diu A 0.1 . O.IS 0.15 0.15 0.15 0.15 0·t5 
0 0.1 0.1 0;2 01 Nea· N.A. 

Delhi A 50.0 50.0 50.0 50.0 50.0 '0.0 50.0 
0 486 49.7 49.1 36.S 2S 3 33.0 N.A. 

LakibadwlCp A 
0 

Pondicherry A 0.3 0.3 0.3 ()..) 03 0.3 0.3 
0 Nea· Nea· NCI. Ne,. Ne,. Neg. N.A. 

A : Allotment 
o : OI"take 

Nea· : Below SO tonne •• 
M.A. : Not AvaiJablf. 
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Drinking Water Supply to Urban 
Population 

723. SHRI BHADRESWAR TANTI : 
SHRI BIMALKANTI GHOSH: 

WiH the Minister of URBAl\J DEVE-
LOPMENT be pleased to state : 

(a) whether the urban population 10 
the country has been cover~d by the drink-
109 M'8{er supply ; and 

(b) if so, the percentage thereof, State-
wise? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF UR8AN DEVELOPMENT 
(SHRI DALBIR SINGH) ; (a) On the basis 
of the informatIOn furm.shed by the State 
Governments and Union Territcries about 
79 24 % of the urban population has been 
covered by rotable drinking water supply 
as on 31-3-87. 

(b) A statement showing the t~ntatjve 
percontage thereof, St;lte\\ISe IS ghen 
b~lo\\-. 

Statement 

51. No Name of State/UT 

1. Andhra Pradesh 

:: Arunachal Pradesh 

3, Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal fJradec;h 

9. Jammu & KashmIr 

10. Karn3taka 

11 Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagalaud 

18. Orissa 

19. Punjab 

20. Rajasthan 

Population coverage as 
on March, 87' (percentage) 

6242 

100 

37.,53 

63 58 

81.45 

93.35 

100 

9498 

98 '72 

6S.6~ 

8041' 

9970 

75.47 

49 47 

18 57 

19.87 

37.11 

71.17 

54.53 
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i 2 
.... - ........ - - ._--

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24 Uttar J?radesh 

25. West Bengal 

26. A & NIsland 

27. Chandigarh 

28. D & N Haveli 

29. Daman & Diu 

30. Delhi ~ 

31. Lakshadweep 

32. PondJcberry 
----...::!. 

Reduction in Foodgraios Quota to 
States 

724. SHRI V. SREENIVASA PRASAD: 
SHRI M.V. CHANDRA-
SEKHA!~A MURTHY : 

Will the Minister of FOOD AND 
rfVIL SUPPlIES be pleased to state: 

(a) the quantum of foodgrains aHo-
c~ted to each State under the Public Distri· 
bution System during the last two years, 
year-wise, and the ba'lis of allocations 
made; 

(b) whether there has been a drastic 
cut in the aIJocation of toodgrains to the 
States; 

(c) if so, the reasons therefor; and 
(d) the leasons for not meetina in fuU 

the demand of tbe State Governments ? 

3 
---"-

67.12 ' 

8824 

5 1.19 

69.29 

68.29 

100 

100 

73.68 

ERR 

96.98 

FRR 

100 

Grand Total 79.24 

ERR-Error. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRI D.L. BAITHA) : (a~ to (c) 
A statement showing allotment of food-
grains from Central Pool during the years 
1986 and 1987 is given below. 

The allocations of rice and wheat for 
public distribution system to various 
States/Union Territories during 1988 have 
been rationalised taking into account the 
overall availability of stocks in the Central 
Pool, relative needs of the various States, 
market availability and other related 
factors. 

(d) The role of the public distributibn 
system is onJy supplemental to the open 
market availability and the demands of 
the State Governments for allocations from 
tbe Central Pool are met. as far as possi· 
ble, within the overa 11 availahility of stocks 
in the Central Pool. 
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Statement 

Allotment 0/ Faodgraills from the Central Pool for Public Distribution System to 
St.ltes/Union lerritories During 1986 and J 987 

-------
~Jn '000 tonnes) 

State/U. T. Rice Wheat 
1986 1987 1986 1987 

(1) (2) (3) (4) (.~) 

Andhr a Pradesh 1240.0 1165.0 2520 252.0 

Arunachal Pradesh 61.5 68.5 16.8 13.8 

Assam 530.0 530.0 436.8 436.8 

Bihar 300.0 345.0 86-1.0 1006.8 
Goa 54.0 51.7 27.6 23.6 

Gujarat 290.0 390.0 520.0 7200 

Haryana 42.0 42.0 362.0 3600 
Himachal Pradesh 78.0 78.0 60.0 60.0 
Jammu & Kashmir 228.0 305.0' 144.0 150.0 

Karnataka 595.0 675.0 300.(J 300.0 
Kerala 1650.0 1660.0 420.0 420.0 
Madhya Pradesh 300.0 330.0 600.0 600.0 
Maharashtra 660.0 i20.0 740.0 1080.0 
Manipur 52.5 58.5 24.0 24.0 
Mcghalaya 102.0 108.0 25.2 25.2 
Mizoram 79.5 79.0 12.6 12.6 
Nagaland 67.0 92.2 45.0 44.0 
Orissa 178.0 225.0 276.0 276.0 
Punjab 20.1 18.0 180.0 155.0 
Rajasthan 24.0 30.0 690.0 800.0 
Sikkim 51.5 54.0 3.0 3.0 
Tamil Nadu 700.0 600.0 360.0 360.0 
Tripura 1505 167.0 30.0 300 
Uttar Pradesh 600.0 635.0 540.0 600.0 
West Bengal 1500.0 1500.0 1512.0 1512.0 

. Andaman & Nicobar 12.0 12.0 8.4 8.4 
IsJanus 

. 
Chandigarh 4.4 • .;J 6.0 21.6 21.6 
Dadra & Nagar Haveli 1.6 2.3 0.5 1.1 
Delhi 30<'-0 300.0 584.0 600.0 
Daman & Diu 2.3 O.S 
Lakshadweep 5.5 5.5 0.1 0.1 
Pondicberry 25.2 23.0 3.2 3.6 
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r Translation] 

WitildrawaJ of Vayud(\ot Service' to 
Bilaspur 

725. DR. PRABHAT KUMA.R 
MISHRA: W!11 the Mmi~ter of CIVIL 
AVIATION AND TOURISM be pleas~d to 
state: 

(a) whether V Jyudoot Service to Bilas-
pur City in Madhya Pradt:sh has ~cn 
dIscontinued; 

(b) if so, the r~asons therefor; and 

(c) thl:! step~ propo~cd to restart 
Vayudoot service to Bilaspur ? 

TtlE MINISTER. OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (~HRI 
SHJVRAJ v. PATIL) : (a) No, Sir. 

(b) and (c) Do llJt ar he. 

Facilities at Mata Vaishno Devi 
Restaurant 

726. SHRT AKHTAR HASAN: WilJ 
~he Minhter of CIVIL AVJA TJON AND 
TOURISM be pleased to state: 

(a) the capacity of the restaurant 
'Mata Vaishno De\}' opened in Jammu and 
Kashmir by the India Touri~m Develop-
ment Corporation and the daily charges for 
boarding and lodging etc therein; 

(b) the number of persons employed 
in this Restaurant and whether they are 
not given regular p:.;y scales etc. ; 

(c) if so, the reasons therefor; and 
(d) the other facilities proposed to be 

provided to th\!se employees '? 

THE MINISTER OF STATE OF THE 
MfNJSTRY OF CIVIL AVIATION AND 
TOURISM' (SHRI SHIVRAJ V. PATIL) : 
(a) In collaboration with the Shri Mata 
Vaishno Dev) Shrine Board, ITDC 
has Soct up the 'Jaikaaraa Ashol' 
Restaurant. It expects to cater 1000 to 
3000 meals per day. The meals will be 
reasonably priced between Rs: 6 /• to Rs.· 
15/-. There is, however,' no proposal to 
provide lodging facilitie'). 

(b) to (d) Sixteen employees have so 
far been employed on contract basis on a 

consolidat(.d sal.uy ranging bdween Rs. 
600/- tovRs. 915/- per person, fo,. a period 
of one year. Reiular pay scales and other 
facilities to be provided to' the empJoyees 
wi)) be finalised by the Joint Venture 
Company to be formed by the ITDC and 
Shri Mata Vaishno Devi Shrine Board. At 
present the salary to the employees is being 
paid out of the funds made available 10 
ITDC by the Board. 

[El1glishl 

Charges for Services A vailed of at 
Hospitals in Delhi and Pondicherry 

727. SHRI YASHWANTRAO GAD-
AKH PATJL: 
SHRI INDRAJIT GUPTA: 

Will the Minister of HEALTH AND 
FAMILY WEt. FARE be pleased to state: 

(a) whether Government have decided 
to levy charges for ~enices availed of by 
people at its ho~pitaJs in Delhi and Pundi-
cherry; and 

.. (b) If ~o, the detai1~ thereof and 
reasons therefor ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) and b) Order~ is!::.ued by the 
Ministry, have been withdrawn. 

Shortfall in Wheat Procurement 

728. SHRI YASHWANTRAO GAD. 
AKH PATIL: 
SHRI RAMASHRAY PRASAD 
SINGH: 
SHRI AMARSINH RATHAWA : 

WiJJ the Minister of FOOD AND CIVIL 
SUPPLIES 'be pleased to state: 

,(a) whether the wheat procured during 
the current year is less than the procurement 
in 1987; if so. the details of shortfall 
State-wi so ; , 

(b) the reasons therefor ; and 

(c) the steps taken to meet the dem-
and? 
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THE. DEPUTY MINISTER IN THE 
MINISTRY OF rOOD AND C[VIL supp-
LIES (SHRI D. L. BAITHA): (a) 

(Figs. in lakh tonnes, 
as on 22nd July) .. 

1988-89 19S7-88 
Season Season 

Haryana 12.60 

l>unjab 47.37 

Rajasthan 
Uttar PraJc&h 5.19 ----- --- -- ------
All-India 65.16 

22.32 

43.80 
0.62 

11. ... 4 

78.1 :-; 

(In 198',-88, the procuremellt for the 
whole ;)eason was 78.80 Jakh lonnes). 

(b) The reasons (;fe. lower rllJduction, 
higher market pIi~es than the support prier. 
and larger purchases by traders and nll]]cr~. 

{c) Government has contracted to 
import one milliun h1I1ncs of wheat for the 
Central Pool in April, 1988 to replenish 
buffer stocks. 

Yatri Niwas in ~ikkim 

729. SHRIMATI O.K. BHANDARI 
Will' the Minister of elY JL AVIATION 
AND TOURISM be pleast:d £0 state: 

(a) wt-.ether there is a proposal to have 
at least one Yatri Niwa~ in each State 
during the Seventh Five YC<!l Pleln ; 

(h) whether any decision has been 
taken to construct a Yatri Niwas in Sil..kim 
also; 

(c) if ~o. details thereof; anu 
(d) if not, the rea4ions therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATJL): 
(a) Ye~, Sir. 

(b) and (c) A. Yalri Niwas at Gangtok 
in Sikkim has been sanctioned at a cost of 
Rs. 30.43 lakhs and the first instalment 
of Rs. S lakhs has been released in June, 
1988. 

(d) Does Dot arise. 

Tourism Schemes Received from State 
Governments 

730. SHRIMATI 0 K. BHANDARI: 
SHRI AJIT KUMAR SAHA : 

Wlll the Minister of CIVIL AVIATION 
AND TOURISM be pl~ased to state: 

(a) whether Government have received 
any schemes for the development of tourism 
from State Governments for implementation 
during the remaining period of the Seventh 
F,ve Year PI.,n ; 

(b) if so, ihe details thereof; and 
(c) The State-wise number of schemes 

t..mctIcncd, amount allocated and proposed 
to be released for each scheme duripg 
1988-8'9 ? 

THE. MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) to (c) Receipt of proposals and sanction 
of Central fina"ncial assistance 10 States 
for creation of tourism infrastructure is 
an on-going process. Eaeh year, the 
Ministry invite~ proposals from the State 
Go\-crnmcntsjUnion Territories for inclusion 
in the Annual Plans of the Ministry. These 
proposals ure included in the Annual Plans 
~ubjcct to the framework and the guidelines 
laid down in the 7th Five Year Plan. For 
19Sf!-89, the Ministry has rc-ceived propo-
S!1Is from the State GovernmC'nts/Union 
Territories and these r~leate to Central 
financial assistance for infrastructure deve-
lopment at tourist centres, cultural tourism, 
beach tourism, wi Jdltfe tourism, yatri 
ni wases, ad\ ~ nture and sports tourism, 
floodlighting of monument~, sound and light 
shows. etc. The Ministry de.!:) not allocate 
funds either State-wise or project-wise but 
scheme-wise. The Mwistry provides finan-
cial a5sistance to States for creation of 
tourism infrastructure on the basis of 
specific proposals received from the State 
Governments. These propsals are taken up 
for financial assistance subject to the poten-
tial of the place, existing infrastructure. 
existing and projected tourist traffic, overall 
metits of the proposal, viability of the 
project, availability of funds and inter-se 
priorities. A State-wise statement showing 
the number of schemes for which funds 
have been released during the first quarter 
of 1988-89 is given below. 
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Statement 

Th~ number of schemes and amount relcase,} in States/U. T:. during first 
qua1tcr 0/ 1988-89. 

S No. Name of State 

1. Andhra Pradesh 
2. Arunachal Pradesh 

3. Assam 
4. Bihar 
5 Gujarat 
6. Himachal Pradesh 

7. J & K 
8. Karnataka 
9. KeraJa 

10. Madhya Plad~sl' 
11. Mizoram 
12. Rajasthan 

13. Sikklm 
14. TdmiJ Nadu 

15. Tripura 
16. Uttar Pradesh 
17. Pondicherry 

Promotion of Hill Resorts 

731. ~HRIMATI D.K BHANDARI: 
WiJ1 the Mimster of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether a campaign to promote 
hill resorts has been launched in March, 
1988 ; 

(b) jf so, the hIghlIghts of this 
campaign ; and 

(c} the achievenJents made under the 
campaign tiil June, 1988 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVJATION AND 
TOURISM (SHRI SHrvRAJ V. PATIL) : 
(a) and (b) During 1987-88 the Depart-
ment of Tourism had launched a campaIgn 
to promote hill stations ind India. As part 
of this campaign. one advertisement 
captioned "Any time is' Just right for a 
perfect Hilliday" was released in March, 
1988. Numerous hill stations Situated 

No. of S.;hemes 

1 
2 
1 
1 
5 
2 

1 

2 
2 
1 

3 

1 
3 
1 
1 
2 

(Rs. in lakhs'l 

Amount Released 

7.02 
9.00 
7.50 
6.00 

23.80 
12.00 

5.00 
1000 
6500 
11 00 

2.00 
11.40 

5.00' 
600 
5.00 
500 

13 91 

in the North, East, South and West wele 
highllghted in this advertisement The 
purpose of thJ~ advertisement was to create 
widespread awareness that besides offering 
an escape from heat, a hill vacation also 
offered relaxation and adventure. 4 MedIa 
In English, Hindi and regional languages 
was used for this advertisement. 

(c) It is ddficuH to quantify the results 
of this advertisement. since the objectives 
were educational and interest generating. 

Legislation Against Sex Determination 
Tests 

732. SHRf R M. BHOYE: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state : 

(a) whether Government of Maharas-
hlra bas approrached Union Government 
to seek its guidance about framing a 
l~gisJation against sex determinatiOll tests ; 

(b) if so, the details thereof; and 
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(c) the decision taken by Union Gov-
ernment thereon ? . 

THE MINISTER OF HEAL TH AND 
FAMILY WELFARE (SHR[ MOTILAL 
VORA): (a) No, Sir. 

(b) and (c) The question does not arise. 

Review of Strategy to keep Population 
Growth Within Limits 

733. SHRI R M. BHOYE : 
Minister of HEALTH AND 
WELFARE te pleased to state: 

WiH the 
FAMILY 

(a) whether an official review has 
caned for a three-pronged strategy inc1uding 
adoption of cheaper and mo're efficient 
methods' to keep the population growth in 
the country within manageable limits; and 

(b) if so, the detajJ~ of the study and 
the suggestions made in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) and (b) In the absence of 
details, we are not in a position to locate 
the review or the study referred to the 
question. 

To keep the population growth in the 
country within manageable limits, we have 
multi-pronged 'itratcgy. This strategy em-
phasises on optimal use of infrastructure 
created; involvement of voluntary organi-
sat ion--;; improving qualify of sen'ices; 
enhancing child sur\ival; strengthening of 
information, cduclltion and communication; 
promotion of temporary contracepthe 
methods etc. 

Ban on Private Sale of Blood 

734. SHRI P.M. SAYEED: Will the 
Mini'ter of HEALTH AND FAMIL Y_ 
WELFARE be pleased to state: 

(a) y" hether Govermr.ent propose to 
put a ban on private sale of blood; 

(b) if so, the reasons ~herefor ; and 
(c) the manner in which Government 

propose to meet the deficiency of blood : 

THE MIN1STBR OF HEAL TH AND 
F'AMILY WELFARE (SHIt! MOTlLAL 
VORA): (a) .. No. 

(b) Q\!estion does not arise. 

(c) In order to meet the requirement 
of blood, a multi-pronged action has been 
under-taken, aiming at augmentation in 
blood colleetion by voluntary means, up-
gradation in the functioning of the existil'g 
hlood banks, development of manpower. 
utilisation of blood components in large 
number of patients and strict enforcement 
of Druks & Cosmetics Act. 

World Bank Assistaoce for Development 
, of Towns 

735. SHRI G.S. BASAVARAJU : 
SHRI S.B. SIDNAL : 

WiI1 the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(b) whether the World Bank has 
agreed to provide a loan for the 
development of "0 towns in Tamil Nadu; 
if CiO, the details thereof; 

(b) whether the World Bank has also 
provided !'uch Joan to Madhya Pradesh and 
jf so, whether [he c;chemes have been 
successful ; 

(c) the extent to \\ hich the loans 
provided by the World Bank have helped the 
poorer sections of the people of Madbya 
Pradesh ; and 

(d) how far the scheme is expected to 
help tlie poorer sections of the people in 
Tamil Nadu ': 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) 
Yes, Sir, The World Bank have agreed to 
finance Tamil Nadu Urban Development 
Project estimated to cost a total of Rs .. 
632.60 crores coveri~g ten urban agglomer-
ations viz; Madras. Coimbatore, :'fadurai. 
Trichy, Salem, Tirunelveli, Erore Tuticorin, 
VeUore ~nd Tiruppur. The project would 
increase the supply of affordable private 
and public serviced land by a large scale 
extension of Sites and Services and Slum 
Improvement Schemes. 

(b) and (c) The World Bank assisted 
Madbya Pradesh Urban Development Project 
is still under implementation and bas sub-
stantial co~poaents of Area Development. 
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Slum Upgradation and Low C-ost Sanitation. 
More than 80% of the beneficiaries of these 
programmes belong to poorer sections of 
t~e society. 

Decline in output of Vanaspati 

736. SHRI G.S. BASAVARAJU 
SHRI S.B. SIDNAL : 

Win the Minister of FOOD AND 
CIVIL SUPPUES be pleased to state : 

(a) whether vanaspati units have 
threatened to curtail output of v:maspati 
unless their demands are met; 

(b) if so, the main demands of the 
van3spati units; and 

"{cl the action taken to fulfil their 
demands ~ 

THE DEPUEY MlNISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLfES (SHRI D.L. BAiTHA): (a' 
to (c) As per newspaper reports the vanas-
pati industry hac; threatened to cut down 
its production if Government fai Is to 
announce a long-term policy on the alloca-
tion of imported oils and a reasonable 
price for van~spati. Government has 
decided that for the oil year 1987-88, tbe 
quantum of- imported oil (regular) to be 
aUocated to the Vanaspati Jndustry should 
be restricted to 5 lakh tonnes. Since' 26th 
August, 1987, the maximum consumer 
price of 15 kg, tin of vana~pati has been 
maintained at -Rs. 335/- (local taxes extra). 

Import of Wheat 

737. SHRI G.S. BASAVARAJU : 
SHR 1 VIJA Y KUMAR YADA V: 

Will the Minister. of FOOD AND 
CIVIL SUPPLIES be pJeased to state : 

(a) whether the proposal to import 
wheat has been finalised ; 

(b) if so, the quantity proposed to be 
imported ; 

(c) the countries from where import 
would be made; 

(d) the total expenditure involved 
therein ; and 

(e) to what extent the req1:lirelt"ent of 
wheat for internal consumption is likely to 
be met therefrom 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
to (d) The Government has finali~ed pro-
posals for import of t\\'0 rniIJion tonnes of 

wheat from USA. at an approximate F.O.B 
co'>t of US S 242 million. 

(e) The imports wilJ heJp in repleni-
shing the buffer stocks, 

Factory for Production of Electri(' 
Lpcomotives in A.P. 

738. SHRI V. TULSIRAM: Will 
the Mmis~er of RAILWAYS be pJeased to 
state : 

(a) whether there is any proposal to 
set up a factory in Andhra Pradesh for 
production of eJectric locomotives in the 
near future; and 

(b) If so, the details thereof and when 
a fina] decisioll is likely to be taken? 

THE DEPUTY MINISTFn. IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

Agreement on French Technology 

739. SHRI V. TULSJRAM: 
SHRI VIJAY N. PATIL : 
SHRI P.M SAYEED: 

WiJJ the Minister of RAILWAYS be 
ple&sed to state : 

(a) '!hether France has offered high 
technology for Indian Railways as reported 
in the 'Indian Express' elated 1nd July, 
1988 ; 

(b) if so, the salient features of the 
agreement and the 'areas identified for 
utiJisation of F;enc.h TechnoJoVY ; 

(c) the time by v-hich necessary tech-
nology is likely to re provided to India 
and the extent to which it wi)) heJp to 
improve the working of railways in the 
c9untry ; and 
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(d) the details regarding financial 
aspects due to import of French Techno-
logy? 

THE DEPUTY MINISTER L"I THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) to (d) In 1ndo-
French Pro'occl for cooperation in the 
field of railways has been' signed recently. 
It cov'~rs the foHowing areas for specinl 
con;,ideration : 

(i) High Speed Technology. 

(ii) Improvin6 Existing Electric and 
Diesel rolling stock of indian 
Railways, 

(iii) Speedin~ up the Existing Passen-
ger Trains, 

(iv) Modernisation of a Passenger Ter-
minal. 

(v) Suburban Transport. 

(vi) Management. 

(vii) Technical Development of modern 
train control systems. 

Both parties shall provide each other tech-
nical assIstance 01.1 the basis of agreement5: 
to be negotiated on a case by case basis, 

Mdnkhurd.Bel.apur Raihul)' Project 

740. SHRl SHARAD DIGHE: Will 
the Minister of RAILWAYS be pieased to 
state: 

(a) the progress made by the Man· 
khurd-Belapur link rrojecl ~ince the last 
Railway buJget ; 

(b) 'Whether the work is procet:ding 
according to the scnedule ; nnd 

(c) jf not, the reason!. therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHAl3IR PRASAD) : (a) Overall pro-
gress of the Project has gone up from 
15.5% on 1-3-1988 to 18,S~~ on 
30~6~1988. 

(b) Yes, Sir. 

(c) Does Dot arise. 

Spp.cial Grant to Mabarashtra 

74 t. SHRJ SHARAD DIGHE: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to stale : 

(<1) the amount given to, Maharashtra 
Government out of the Prime Minister'S 
Rs. 10(, crores grant for development (,f 
Bombay since February, 1988 ; and. 

(b) the details of work executed so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SIr\GH): (a) Out of 
the total an'ovnt of R<; 30 crores released 
to the Siate GOvernment so far, Rs. 15 
crores were releated between February, 
1988 and till date. 

(b) As per the progress reports recei-
ved from the State GO\ernment, under the 
slum upgiadation programme the ~ork in 
15 slum pocket~ have been c0mmenced and 
the work is expected to be completed 
between December, 1988 and February, 
1989 which will benefit an estimated 6310 
slum dwellers_ Under the Dharavi deve-
lopment programrr.e 35 slum pockets have 
been identified including relocation of 
slums. COiTmunity development work has 
been started in 3~ pockets ahd the same 
has been completed in J 2 slum pockets and 
three schemes for re-construction have been 
taken in hand. As regards off-site infl'as· 
tructure, the work on deepening and clearing 
the Mirhi river has been taken in ha;]d. 
Uncler the urban renewal programme, work 
on 14 schemes have been started out of 
which W0fK of th'e buildir.gs has been 
comrleted acccunting for 884 tenements, 
and nine schemes are in progress. 

lmpl('mentation of r\atlonal Housing Poliq' 

7 4:!. SHRI SHARAD DIGHE : 
SHRI VILAS MUTTEMWAR : 
SHRIMA TI MANORAMA 
SINGH: 
SHRI SARFARAZ AHMAD: 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) the steps taken by Government so 
far to implement the National HOUSing 
Policy; and 
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(b) the funds earmar~ed for the imple-
mentation of the policy and its break up 
into the amount of grants to be ghen to 
the States, State-wise and to be spent by 
the Union Government ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI OALBIR SINGH): (a) The 
National Housing Policy formulated by the 
G"vernment has been introduced in the 
Parliament for discussion and adoption. 
After adoption, of the policy document, 
detailed action plans, with a view to con· 
cretising the policy and ensuring irs effecthe 
implementation in a time bound manner. 
are to be prepared for which the State 
Governments have been suitably addressed 
to initiate advance actIOn. 

(b) While no specific earmarking of 
funds has been made, the policy document 
envisages that to achieve its objectives the 
investment in housing will have to be 
increased by 30-35 o~ over the present 
level and the required complementary 
investments in mfrastructure, services and 
amenities will have also to be ensured. 

Import of Defective Cranes 

743 SHRI KAMAL NATH : 
SHRI SANAT KUMAR MAN· 
OAL: 

Will the Mmister of RAILWAYS be 
pleased to state : 

(a) whether a number of accident relief 
cranes imported by the Indian Railways 
have now been found to be defective; 

(b) if so, the total number of such 
cranes, the country from which imported 
and the cost of each ; 

(c) whether any trials were conducted 
before shipment and delivery by Railways' 
experts; 

(d) the main defects found in the 
cranes; 

(e) the action taken against officials 
responsible for purchase of these cranes 
which are not suitable for Indian condi-
tions ; and 

(f) the steps takeD to rectify the detects 
and the estimated cost thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRJ 
MAHABIR PRASAD): (a) and (b) A 
contract for supply of 12 Nos, of 140 ton 
capacity diesel hydraulic breakdown cranes 
was placed on MIs Gottwald West Ger-
many and another contract for supply of. 
12 cranes of the same capacity on MIs 
Jessop's and Co. Ltd, India to be manu· 
factured in coIIaboration with MIs NEI, 
UK. These tV\) 0 types of cranes were 
ordered at the prices indicated below: 

Gottw.dd : 

(i) (FOB) OM 2.7 million (i.e. Rs. 
1.6 crores) approx. 

(i1)" Landed cost-Rs. 2.1 crores 
(approx.) per crane. 

Jessop's: 

(FOR) Rs. 2.73 crores per crane 
approx. 

While the Gottwald cranes were found 
cenerally to be working satisfactorily, 
durJDg the osciJIation trials it was noticed 
that the spring suspension arrangement 
permitted operation at speed of only SO 
Kmph under Indian conditions. After 
modifications carried out at the cost of the 
surn1 ier further trials clear the movement 
of L ..lese cranes upto the specified speed of 
90 Kmph. 

(c) The cranes were inspected and 
tested by Deputy Railway Adviser, BODO, 
West Germany before shipment and 
delivery. No speed trials were however 
carried out, since sufficient length of track ~ 

of Indian Railways Froad Gauge is not 
available. 

(d) No main defects were fOl'nd in the 
cranes. 

(e) Does not arise. 
(f) Does Dot arise. 

MoclHlcations in Westland Helicopfers 

744. SHRI KAMAL NA TH : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) whether the Westland Helicopten 
Co., have indicated the need to carry out 
omc modifications in the hel icopters sold 
by them to India j 
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(b) the number of helicopters in which
modifications are to be carried out and the
cost thereof;

spent by
these hcli-

(c) the foreign exchange
Government on the purchase of
copters ; and

(d) whether the company has given any
assurance that the .helicopicrs would Dot
develop repeated snags after modifi-
cations?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVlATION AND
TOURISM (SHR[ SHtVRAJ V. PA TIU :
(a) and (b) Yes Sir. The Westland
Helicopter Limited have proposed to carry
out some modifications on 9 helicopters
free of charge.

(c) Since the purchase of these heli-
copters was covered under the DDA grant
of £65 million sterling from the Govt. of
UK, the deal did not involve any foreign
exchange expenditure

(d) Though no categorical assurance is
given by the manufacturers, modifications
have been incorporated to improve the
reliability and operational efficiency of the
helicopter.

Reduction in Supply of Rice to Kerala

745. SHRI T. BASHEER:
SHRI K. MOHAN DAS :

Will the Minister of FoOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether Union Government have
reduced the quantity of rice supplied to
State of Kerala from the month of May,
1988 ;

(b) if so, the details thereof and the
reasons therefor ;

(c) whether Kerala Government has
requested Union Government 10 increase
the allotment of rice to the State; and

(d) if so, the action taken by Govern-
ment thereon ?

THE DEPUTY MINlS'fER IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI D.L. BAITHA): (a) and (0)
The allocation of rice to Kerala has been

made at the rate of J, 25 lakh tonnes per
month since March, 1988 and no reduction
has been made from M3Y, 1988.

(c) and (d) The Government '..,1' Kerala
have been requesting the Union Govern-
ment to allot them 2 lakh tonnes of rice per
month. Ir has, however, not been found
possible to accede to the request of the
State Government,

Action against persons under Bonded
Labour System Abolition Act.

746. SHRI SYED SHAHABUDDIN :
Will the Minister of LABOUR be pleased
to state:

(a) the number of cases filed under the
Bonded Labour System (Abolition) Act
1976, during the last three years;

/b) the number of cases finalised during
1987-88 ;

(c) the number of convictions and
acquitals ; and

(d) the number of cases pending as on'
1st April, 1988 respectively ?

THE MINISTER OF LABOUR (SHRI
(BINDESHWARI nUBEY) : (a) to (d)
The required information is being collected
and will be laid on the Table of the
House.

Meeting of Central Standing Committee
on Bonded/Migrant and Casual Labour

747. SHRI SYED SHAHABUDDIN :
Will the Minister of LABOUR be pleased
to state:

(a) tbe dates of meetings of the Central
Standing Committee on Bondedj Migrant
and Casual labour since 1 April, 1985 ;

(b) the details of major recommenda-
tions made by the Committee; and.

(c) the present status of implernenta-
tion of those recommendations as on 1
April, 1988 ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): (a) No
meeting of the Central Standing Committee
on Bonded/Migrant and Casual Labour was
held since 1st April, 198 5.

(b) and (c) Do not arise.
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Death of Children Due to Measles

74~. SHRIMATr PR,\BHAWATT
GUPTA :

SHRI KRISHNA SINGH

i;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

fa) whether a number of children dic,~
due to measles in various districts of
Madhya Pradesh, especially in Khandwa
district :

1'_',
(b) if so, the number of children who

died and the number of children still a'Icc-
ted thereby; and

(c) the precautionary' measures taken
to control the disease?

1 -1,-

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI MOTrLAL
VORA) : (a) Yes, Sir,

(b) According to informatioa received
from State Government Measles epidemic
was reported on 25.4,1988' in Khandwa
district. The last case was reported on
8.6.88, There is no epidemic since
1·1.6.88. Number of cases reported arc
646 and 62 children died.'"j ~.

(c) The precautionary measures taken
to control the disease were:

U) 1722 children were vaccinated
with measles vaccine;

en 1700 ORS packets were distri-
buted to ,control Diarrhoea;

(3) Health education activities were
conducted with regard to personal
hygiene diarrhoea management and
acute respiratory infection,

i
1
I

'j
i
1

I
!
I
I
i

(4) . Sufficient stock of measles vaccine
and medicines were ensured in
PHCs and Dis~ict hospitals.

Setting up of Drug Testing Centres

749, SHRI S.M. GURADDI : Will
the Minister of HEALTH AND FAMiLY
WELFARE be pleased to state :

(a) whether Union Government
propose to boost the drug testing facilities
in the country;

(b) whether any concrete programme
in this regard has been prepared ; if so,

the number of centres proposed to
be set up ;

(c) the places where these testing
centres are proposed to be set up ;
and

(d> the total expenditure involved?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRf MOTJLAL
VORA): (a) to (d) Drugs Consultative
Committee, which is a statutory body under
the provisions of the Drugs and Cosmetics
Act had constituted a sub-commluee for
considering augmentation of the drug
testing facilities in the country,

The Sub-Committee in its report has
recommended the modernisation and
strengthening of facilities, at the existing
Central Laboratories as also in State where
facilities are inadequate; a laboratory each
in the West Zone and the North East and
six laboratories in States/U Ts. which do
not have any testing laboratory at present.
The cost estimate is Rs. 2339 lakhs,

Newsitem captioned "Bombay's Housing
Problem Soluble'

750. PROF. RAMKRISHNA MORE:
SHRI BANWARI LAL PURO-
HIT:

Will the Minister or URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government's attention
has been drawn to the news item appearing
in the Hindustan Times dated 6 June 1988
under the heading "Bombay'S Housing
Problem Soluble" ;

(b) if so, whether the Maharashtra
Housing and Area Development Authority
propose ro bui Id fifty thousands tenements
in Maharashtra during the next 10.15
years;

(c) whether Union Government,'
HUDCO have provided any assistance in
this regard ; and

(d) if so, how many tenements will l-e
built in Nagpur for slum dwellers?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRJ DALBIR SING H): (a) to (d) The
information is being collected and will be
laid on the Table of the Sabha.
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Decongestion of Bombay Mctropolj~ 

751. PROF. RAM.KRTSHNA MO? E 
SHRi BANWARI LAL PURO· 
HIT: 

pleased to ~tate : 

(a) whether Maharashtra Govelllmcnt 
has requested the Radways to collab"fatc 
in decongestion of th,~ Greater Bom':JY 
metropolis; 

(0) it so J the dd:lils of th..: sl:gbe~tior,s 
made in this regard; and 

(c) the steps prorosrd to be taken by 
the Railways In thi~ rrg(lrd ? 

THE DEPUTY MI;-";1S1LH IN THE 
MINISTRY, OF RAILWAYS (SHRI 
MAHABIR PRASAD) : {a) No, SIr. 

(b) :lOd (c) Does no~ clfi ... e, 

Move to Gin Tourism 10 Private 
Sector 

752. PROF. RAMKRISHNA I\iORl ; 
SHRI H.N. NANJE GOWDA : 

Will the Mini:.ter of C,vi I AviatIOn and 
Tourism Lc p!c:l~l:d to stale; 

(a) whether the attentiOn of Go-vern· 
ment has been drawn. to the newsitem 
appealing in the Indi an Express dated 7 
June, 1988 under the ('aptian "~rO\e to 
give tourism to private sector" ; 

.(b) if so, the extent to which Goven1-

ment propose to ba:1dover to·Jrism tl) the 
prIvate sector and the rcason:::. therefor: 

(d whether tbe Indian Tounsm Dc\;:-
lopment Corpolation proposes to build 
lowe, category hotds in the country to 
encourage tourism; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION ANB 
TOURISM (SHRI SHIVRA.l V. PATIL) : 
(a) and (b) The private sector already 
plays a very major role in tourism. 
However, to attract more private sector 
investment in tourism a package of incenti-
ves/concessions has been offered recently. 

;c) Yes, Slf. 

(1.1) In' ceJlabolation with the State 
Governnlcnts!State Touri~m Development 

Corpol atiollS, ITDC is con:;tru~!.!p~ 
30- r-o~~~)," 4-Star hoOtel at-G~marg :-

(1) 47-room 3·Star Hotel at Bhopal 

(2) 52-room 3-Stur HJteI at Puri 

(3) 20-room 3-Siar Botel at 
Pondichel J y 

(~) :::0 fvorn 1-2-Star Hotel at 
It&n..tf,ar. 

:\ia!ftlllctioning of '\I.H.F System 
at tio>:lbay .irvu:-t 

'753. PROF. RAI'vlKRlSHNA M(fRE : 
WtlJ th,:: -,.,,; inister of CIV1L AVIATION 
AND TOURISM re pkased to state: 

(a) whether the viral communication 
lid. (\ HF) at the Bombay airport has been 
malfunctioning for quj~t: son,e tinle, reducmg 
the contao:r range b.:tv"C~'ll an air·craft and 
air traffi~ ,-ontrol ; 

(b) If so, lor how long the VHF 
s),stem at Bo~b;\~ airport ha" ';'een malfun-
c~ior.iDg and the reasons for not rectifying 
the defect; and 

(c) the steps taken for smooth fun· 
ctioning of the system? 

THR MINISTER OF STATE OF THE 
M1NISTRY,OF CIVIL AVIATION AND 
TOURiSM tSHRI SHIVRAJ V. PATIL) : 
(,,) On a fe\\ occa!)ions during March-
Apfil thi::: year. there had been deterioration 
in the perforn~ance of VHF lmk ~'etween the 
unit at Tron~b2Y hill and the Control Tower 
at Bombay airpr.rt. reducing the contat 
range between the ail craft and Air Traffic 
Control Rectification action was taken 
expcd~tiously as and when the malfunction-
ing/deterioration in (he perfonr.ance of the 
link was observed. The link has been 
restored to its efficient performance level 
and is working satisfactorilj since May. 
1988 onwards. In addition to this, stand-
by transmitters and receivers have been 
instaJJed at tbe termibal building at Bombay 
airport, for use during the failure/deterior-
ation of the link between Trombay and 
terminal building, Bombay airport. 
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Acquisition of Boeing 737 on lease by IA 

754. ~HRI K RAMACHANDRA 
REDDY: Will the Minister of CIVIL 
~1I!ION AND ;TOURISM be pleased to 

(a) whether the Indian Airlines pro-
pose to acquire five Boeing 737 aircrafts on 
lease ; 

(b) if so, the country from wmch 
these aircrafts are being acquired and the 
terms of lease ; and 

(c) the reasons for acquIring the 
aircrafts on lease ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Yes, Sir. 

(b) It is proposed to take on lease 
five Boeing 737 aIrcraft through MIs. 
Airbus Industries, France in terms of the 
agreement between [ndian Airlines and 
Airbus Industrie The aircraft wiU be made 
available on dry lease at a "not to exceed" 
monthly rental of ~ll.8S,OOO per aircraft. 

(c) Acquisition of these aircraft on 
lease IS with ~ view to augmenting the 
capacity of Inchan Airlines to meet the 
interim requirements during the period 19 
A-320 airbus aircraft are delivered. 

LooD by I.D.A. for Family Planning 

755. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of HEALTH 
AJ'Il'1) FAMILY WELFARE be pleased 
to stat.: : 

(a) whether the International Develop. 
ment ASsoclatioB is giving a loan of 7 S 
mimon dollars to India to enable 2 S 
million people JiVIng in sJum areas to have 
access to better family planning and health 
services ; 

(b) whether any toWn or city in Andhra 
Praclesh has been ~Jected under this 
~hcmo ; 

(c) if DOt, the reasons therefm; ; and I 

(d) the manner in which this amount 
is being utilised ? 

"THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHlU MOTlJ...AL 
vOIlA): (a) The World Beak hit aared 

to live a S57 million I.D.A. assistance to 
strengthen the family welfare, MeH and 
primary health care 'Services in the metro-
politan cities of Bombay and Madras. 

beeJ"}~ trrPI§1M&IH.9vgr~tpSJll._ h!,! 
similar lines fot being considered to be 
taken up for World Bank assistance. 

(d) The objective of I.D.A. assistance 
is to support the on-going urban revampq 
scheme in the cities by strenatheniul ,be 
primary health care services particularly in 
the slum areas. 

Improvement of HousiDg Condition 
in Bombay 

7S~. PROF. MADHU DANDAVATE : 
Wilt the MlDister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether with a Vlew to utilismg 
~the Centra] grant of RI. 100 crores anno-

unced by the Prime Minister in December, 
1985, for improving housmg conditions in 
Bombay, particularly for the low income 
people~ special schemes has been sponsored 
by Government ; 

(b) if so, what are tbe details of these 
special schemes ; and 

(c) what is the time limit within these 
schemes are to be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a> and (b) 
U.nder the Special Non·Plan grant of Rs. 
100 crores to Maharashtra for solVing the 
housing and slum problems of Bombay the 
State Govt. have proposed to take up the 
following three categories of schemes : 

(j) SJum upgrad-
ation : Rs. 22 crOtes 

(ii) Dharavi 
development : Rs. 37 crores 

(iii) Urb3n renewal 
and Reconstru-
ction : Rs. 41 «ores 

(c) Depending upon prQltess of impJe. 
aaentation the entire assistance is to .tJe 
'fOIoaIed durin, the current plan period 
itleJC. 
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157. PROF. MADHU DANDAVATE: 
WUl the Minister of LABOUR be pleased to 
state: 

(a) whether a large number of youu8 
person!» are registered with the varioul 
Employment Exchange offices in tbe 
cOttntry ; 

(b) if so, whether it takes years hefo;-.: 
the young persons receive even a caJi for 
interview; 

(c) if so, whether many of tbem cross 
the maximum age for entering employment 
before they succeed in securing a job; and 

(d) if so, whether Government propose 
to take steps to ensure more jobs as also 
relaxation of age requirement relating to the 
requisition in tbe Employment Exchanges ? 

" THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) As on 
30.4.88, there were 29.30 miIJion persons 
on the Live Register of various Employment 
Exchanges in tbe country. 

(b) Due to wide gap between the 
number of vacancies notified to Employmeot 
Exchanges and the number of candidates on 
their Live Register, there is a waitiQl 
period, particularly for candidates who do 
not have work experience f professional! 
technical qualifications. 

(c) In view of the pOsition stated in 
answer to part <W above. it is possible th4t 
so ne candidates become over-qed before 
tbey could be sponsoRd or aJthouah spon-
sored, but not selected by the employers. 

(d) The Central element nf the Seventh 
Five Year Plan is the creation of productite 
employment. Measures to reduee unemploy-
ment have been given in the said Plan 
document. There is no proposal under 
consideration of the Central Government 
for relaxation of age limit to the candidates 
~ered with the Employment Exchana:s 
and who become overage due to wttitiDl, 
for appoiBtmeDt in Government sen-ice. 

IMI of FoodInaII DIIrIaa Trull. 
7S&.. SHRJ Nlft' ANANDA·MISHRA : 

Wah· tbe MMi$ter ot FOOl} AND CIVIL 
SUPPLUiS!be .p1eIsed 10 ..... : 

(a) whether the country is SuffcliDI 
heavy losses due to loss of foodlrai .. 
dudns transit leading to import of food-
grains; 

(b) if so. the quantity of foodll'ain. 
Jost in transit while importing durin. the 
last three years and the value tbereof ; 

(c) the steps taken to reduce the 
losses; and 

(d) the number of .,ersons prolMlte4 
durinc the last four years for steaJi .. 
foodarains or. abetting in passing the theft 
thereof as loss in transit ? 

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA) : <a) Although some 
transit losses are inherent in' the huge 
quantum and nature of movement, 
involved, the percentage losses have shown 

_ a declining trend over the Jast three years. 
The level of transit losses have not necessit-
ated imports. 

(d) There was DO commercial import' 
of foodgrains during the last three years. 
No Josses have been reporeted in respect of 
10,000 tonnes of rice received as repayment 
of commodity Joan to Vietnam durina 
1985-86. 

(c) Various steps have been taken to 
reduce transit Josses, the most important 
being as follows :-

j) increase in lorry weigh-bridges. 

ii) Improvement in the size 8DCI 
toxtw-e of gllDDY bap., ancl 
reduction in tbe standard weight 
of grain per bag. 

iii) Tightenina of security. 
iv) Surprise chocks by squads. 
v) ReauJar monitoring aDd review 

of shortages.-

(d) There is no specific case of pro-
secution against any person on account of 
losses in transit. Hoft'ger, a larae D1IIDber 
of officials have been penalised depart_ 
mentally. 
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(a) whether it is a fact that the country 
is losing foodgrains ard sugar due to 
pilferage, storage and transit Josses~ if so, 
the quantIty and value thereof; and 

(b) the steps taken 10 cut down the 
losses? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL Slrpp-
LIES (SHRj D.L. BAITHA): (a) The 
details of transit and storages, including 
shortages due to theft and pilferage, of 
foodgrains in Food Corporation of lnam 
for the years 1985-86 and 1986-87 are as 
under: 

Year 

1985-86 
1986-87 

Quantity 
(Purchase T Sale) 

36840 
39896 

(b) The Food Corporation of India 
has laken various step5 to cut down the 
losses, such as pr")vision of weigh-brid&es 
for undertaking 100% weighment, strict 
enforcement of quality, redue:ion inqu:mtum 
of fillIng to avoid bursting of bags, 
Improvement in size and texture of gunnies, 
df~ctive preservation measures during stor-
age; avoIdance of movement in open 
\V agO'ns to the extent possible mtroudction 
of machine stitchmg, tightelllng of security 
measures and l)urpl i~e cbecks on high loss 
depots. transhiprn('nt etc. 

(Qly. in lakh MT) 

5.95 
6.51 

--- -------
~~age of shortage 
over purchase Sale 

1 62 
1.63 

In FCI there \\-as neg1igIble shortage in storage of sugar during the a~ove years 
an0 shortage of sugar m transit was as under : 

Year 

1985-86 

1986·87 

Quantity moved 

2798 

19.81 

Deaths Doe to Use of Spurious 
Drugs 

760. SHRI NITYANANDA MJSHRA : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether deaths caused due to use 
of spurious drugs have increased during 
tbe last three years and if so, the details 
thereof, year-wise and State-wise ; 

(b) the names of big drugs manu-
facturers who have been found gui1ty of 
vivlating the prescri1:'ed norms for manu-
facture of medicines during the above 
period and the nature of action taken 
against them; and 

(c) whether the Drugs and Cosmetics 
Act, 1940 remains on the statute book as a 
mere warning which has no teeth to check 
the spurious drug trade acd if so, the 
steps government propose to take to make 
it really effective ? 

Loss 

0.09 

0.07 

(Qty. III lakh \tT) 

0/ 
/0 age 

0.32 

0.36 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) According to mformatfon 
available no deaths were reported in any 
part of the country during the years 
1986-87 and 1987-88 due to use of 
spurious drugs. In the year 1 ~85-86, 14 
deaths took place at J.J. Hospital, Bomhay 
in Maharashtra ill February, 1986 due to 
administration of adulterated glycerine 
repacked by Mis Alpana Pharma Pack, 
Nanded, Maharashtra. 

(b) Under the provisions of the Drugs 
and Cosmetics Act and RuJrs the State 
Drugs ControJIers are the Liceflsing 
Authorities and they take action against 
the roanufacturers found violating any pro-
visions of the Rules. 

(c) The Drugs and Cosmetics Act, 
1940 was amended in 1982, giVing a 
separa te definition of spurious druas. 



SRAVANA 10, 1910 <SAKA) Wrillen AmwerJ 242 

The Act was also amended increasing 
the maximum punishmellt to life imprison. 
ment in cases of drugs which on use were 
likely to cause death or grievious hurt. The 
Drup and Cosmetics Act was also amended 
in 1986 empowering a purchaser of a 
drug or cosmetic to 'enable to get a sample 
of a drug tested and to launch prosecution 
for violations of provisions of Druss and 
Cosmefics Act and Rules. 

Deaulnd of Orissa lor More Asst. 
tance to IlDplemeot Doctor-Patleat 

Ra tio in Rural Areal 

761. SHRI NITYANANDA MISRA: 
Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether any norm for doctor-
patient ratio in rural areas in the country 
has been fixed and if so, how it is being 
implemented in the States of Orissa, Bihar 
and Uttar Pradesh and [he sap if any. in 
each State; 

(b) what Central assistance is given to 
thCiC States to fulfil this norm and if so, 
how much of it could be utilised by each 
aforesaid State during the last three years ; 
and 

(c) whether Government of Orissa has 
souabt any increased assistance to ~t the 
aap and if so, Union Governmeot'$ leac-
tion thereto ? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SHRI MOTILAl 
VORA) : (8) No norm for doctor-patient 
ratio has been fixed for rural areas in the 
country. However, it is envisaged to pro-
vide a Primary Health Centre manned by a 
doctor for every 30,000 rural population 
(29,000 in tribal and hilly areas) by the 
end of the VII Plan. All States/U. Ts 
including Orissa. Bihar, pnd Uttar Pradesh 
arc making efforts to achieve the target. 

(b) and (c) The establishment of frj• 
mary Heakh Centres is under the State 
Secter Milrimum Needs Proaramme, fuDds 
for wttich are allocated UHer the State 
PJa. direat.ly to StaJ,a/U .Ti. Dy the 
'_a... Commission. Ne ceoual usis 
tauce il provided in this reaards. 

News Captiolled 'New Rapid Actiag 
Insulin' 

762. SHRI VISHNU MODI : Will 
tbe Minister of HEALTH AND FAMILY 
WELFARE be pJeased to state : 

(a) whether Gov~rnment's attention has 
been drawn to the news-item appearing in 
the Hindustan Times dated 30 June, 1988 
under the caption • 'New rapid acting 
insulin" ; 

(b) whether Government have got this 
insulin tested for its efficacy and if so, the 
results thereof : 

(c) whether Government propcse to 
put this new rapid acting insulin to use in 
the various Government hospitals ; and 

(d) if not. the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTJlAL 
VORA) : (a) Yes, Sir. 

(b) to (d) The studies on the pharma-
cokinetic and pharmacodynamics of this 
newer insulin have not been undertaken in 
India. The matter wouJd be considered 
after initial studies regarding pharmacokine-
tic and pharmacodynamics are carried out 
in India. A policy decision wtJl the~ 
taken in consultation with clinical dial-etol- ~ 

gists and research scientists. 

Ad-Hoc Appointments of Class IV 
EmpIoy~s in Nortber. Railway 

763. SHRI VISHNU MODI : WiH 
the Minister of RAILWAYS be pleased to 
state: 

(a) whetller the persons engaged from 
the year 1981 onwa~on Class IV posts 
on ad·hoc basis ; 

(b) whether some of those Class IV 
employees engaged on ad-hoc basis have 
become over-age for being considered for 
appointments in ('ther Government Depart-
ments; and 

(c) if so, the reason for not reguJaris 
ing their servke as yet ? 

THE DEPUTY MINISTER IN THE 
M,lNISTRY OF RAILWAYS (SHRI 
M4HABJR PRASAD) : (a) to (c) Inf(Jrma· 
tion is heina collected from the Northern 
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RaIlway regarding persons engaged iu 
Class IV oosts on ad-ho: basis, includina 
casual labour and s\lbstitutes engaged as 
per requirements against specific sanctions. 
and will be laid on the Table of tbe Sabba. 

Req ... irement and Production of 
Edible Oil 

764. SHRf VISHNU MODI : Will 
tbe Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state : 

(a) the total requirement of edible oils 
in the country in terms of quantity and 
value; and 

(b) total production of edible oils in 
the country in terms of quantity and value '1 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA) : (a) and (b) 
The reqUIrement and product;on of edible 
OIls In the country for the oil year 1987-88 
are estimated at about 52 lakh MTs. and 
31 lakh MTs respectively In view of the 
wide fluctuations in the prices of edible 
oils and its wide varieties, it IS not possible 
to work out a reliable figure of the values 
of edible oIls required and produced in 
the country. 

News Captioned .. Five Lakb PubUca-
tion5 Unsold" 

765. SHRI VISHNU MODI : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to stare : 

(a) whether the C and AG in his 
Report (Union Government Civil) for the 
year ended H March, 1987 bas commented 
adversely about the losses in the stockina 
and sale of departmental publications in 
the Department of Publications under his 
Ministry as reported in the 'Hindustan 
Times' dated 30 June, 1988 under the 
caption' 'Five lakh publications unsold" ; 
and 

(b) if so, tbe steps taken/contemplated 
to ensure that sucb irregularities do not 
recur 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DBVELOPMENT 
(SHtU DALBIR SINGH) : (a) and (b) 

The Report of the Comptroller and Auditor 
General C and AG has been received 
recently and the observations made therein 
are under examination. 

Violation of Labo ... La". by Recruit .. 
ing Agencies 

766. SHRI BANWARI LAL PURO-
HIT : Will the Minister of LABOUR be 
pJeasf!d to state : 

(a) whether the labour recruiting 
agencies in tbe country have been found 
violating the labour Jaws etc. ; 

(b) if so. the details of such agencies 
detected during the last one year; 

(c) whether most of tbe recruiting 
agencies, after recruitina the labour, are 
insistina upon them to join the army iu 
other countries instead of providing the 
actual work ; and 

(d) the facts in this regard and the 
action Government contemplates in tbis 
regard ? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) and (b) 
During] 987 registration certificates of six 
recruiting agencies were suspended and 
certificate of one agency cancelled for 
vioJr+ion of the provisions of the Emiara-
tio) .ct, 1983. 

(c) and (d) Government has received 
a cmnpJaint against only one RecruitlDa 
Aiency who was indulging in tbe diversion 
of workers to Military Camps on arrival 
in the Foreign Country. A case bas been 
registered against this recruiting agency by 
Delhi Police and 3 persons ha\<e been 
an est ed The Registration Certificate of 
tbe Recruiti ng agency has been cancelled. 

Fast Running 'Shatabadi Express' 
Train Between New DeIhl aDCI 

Jbansi 
767. SHRIMATI KISHORI SINHA: 

WilJ the Minister of RAIL WA Yi be 
pJeased to state: 

<a) whether the fastest running train 
on tbe railways system has since been in-
treduced between New Delhi and Jhansi : 

(b) if 80. whether this high lIpeed bu 
been achIeved without any foreilD colla-
boration; 
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(c) whether foreign coJla~oration is 
being obtained for further speeding up of 
the trains ; and 

(d) if so, the details thereof? 

THf DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (b) Yes, 
Sir. Between Delhi and Agra on its Delhi-
Jhansi route. 

(c) and (d) No such proposal is under 
consideration. 

Procurement of Aircraft for Vayudoot 
Operations 

768. SHRr MOHANBHAI PATEL: 
SHRI AMARSI~H RA-
THAWA: 

WiH the Minister of CIVIL AVIATION 
AND TOURISM te pJeased to state: 

(a) whether any request has been 
received from the State Governments for 
connecting more cities with Vayudoot ; 

(b) if so, the derails thereof; and 

(c) whether Government propose to 
procure more aircrafts to provide better 
Vayudoot service in the country ill the near 
future ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIA nON AND 
TOURISM (SHRI SHIV RAJ v. PAT1L): 
(a) and (b) Since the incorporation of 
Vayudoot in January. 1981, a large number 
of requests have been received from 
various State Governments and other 
agencies for connecting more and more 
cities all over the country. 

(c) The current generation aircraft are 
constantly evaluated for their growth and 
replacement as a continuing process. 

AliotlDent of Plots for Coal Dept)u 
byDDA 

769. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether the Delhi Development 
Authority makes allotment of plots fot coal 
depots iD tbo various Delhi Development 

Authoriry co1cnies on the recommendations 
of the Delhi Administration; 

(b) jf so, the details of the sites aBott-
ed &0 far; 

(c) whether there is any change in the 
said poJicy if so, the details thereof; 
and 

(d) the number of aBotments of plots 
for coal depots terminated during the last 
one month and the reasons therefor ? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) DDA has 
reported fhat there is no such Policy 
regarding the aBotment of plots for Coal 
Depots in various DDA colonies only on 
the recommendation of the Delhi Adminis-
tr<:tion although such requests are forward-
ed by Delhi Administration. Land for Coal 
Depots is aUotted by DDA on temporary 
licence fee basis considering the fact of 
each case on their merits. 

(b) The requisite information 15 as 
under: 

8 Nos. (Eight Nos.) 

i) Coal Depot plot at Naraina to 
Shri K.C. Sethi, Coal Depot No. 
G-I. 

iC Coal Depot plot at Naraina to 
Sh. Pradeep Mohan, Naraina WHS 
Naraina, Resdl. Ph-II. 

iii) Coal Depot plot to Sh. Ashok 
Ahluwalia, Plot No. 3 Vivek 
Vihar. 

iv) Coal Depot plot at Yusuf Sarai 
to Sh. Surender Nath, -Ex. 
Captain. 

v) Coal Depot plot at Naraina to 
MIs UppaJI Coal Co. 

vi) Coal Depot Plot at Naraina to 
MIs Sehrawat Coal Co. Naraina. 

vii) Coal Depot Plot at Hauz Khas to 
Sh. Ramesb Chand Sharma. 

viii) Coal Depot Plot at Paschimpun, 
Pkt-III, Plot No.3 to Smt. Ratna 
Devi. 

(c) The question docs Dot arise in vie" 
of reply to part (a) above. 
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(d) One. Due:: to unauthorised construc-
tion and letting out etc of 10 shops on the 
plots allotted for a Coal Depot. 

Cancer Detection Centres in Deilli 

770. SHRI SUBHASH YADAV : 
SHRI PRAKASH CHANDRA; 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the attention of Govern-
ment has been Jrawn to th(. news-i tern 
appearing In the "Indian Expre~s" dated 
29 JlJne, 1988, wherein it is stated that 
there IS a proposal to set up some more 
cancer detection centres in the CapItal; 

(b) If so, t he number of centre~ likely 
to be opened ; and 

(c) the funds aIJocated for the pur-
pose? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) and (b) IndIan Cancer Society 
has already <,pefled three Cancer Detection 
Centres in Delhi and it propo&es to open 
two more such Centres. 

(d No specific funds have been allo-
cated by the Government of India for this 
purpose. 

Damage to Jumbo Plaae at 
Frankfurt 

771. SHRI SUBHASH YADAV : 
SHRI PRAKASH CHANDRA: 

WIll the MlDlsler of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether Government's attention 
has been drawn to the news item appearing 
in "The Hindustan Times" dated IS June, 
1988 wberein it is stated tbat an Air India 
Jumbo plane Janded after' damage in 
Frankfurt; 

(b) if so, the reasons thereof? 
(c) the estimated Joss of property ; 

(d) whether any inquiry has since been 
conducted ; and 

(e) if so, the findings tber~of ? 

THE MiNISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Yes. Sir. 

(b) Du:ing take-off roll, two tyres on 
right hand body gear failed and their 
pieces got ingested into number three 
engine. 

(c) The cost of repairs to the aircraft 
is estimated at Rs. 15 lakhs. 

(d) and (e) The Mintstry has ordered 
tholt an enquiry should be beJd .into this 
incident. The report is awaited. 

[ Translation] 

Sale of Land by Jhuggi DweJl£1'S 

77:. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of URBAN 
DEVELOPMENT be pleased to staie : 

(a) whether ID Delhi plots of land are 
aJiotted to those people whose jhuggies are 
demolIshed by the authoflties ; 

(b) whether the plots of land allotted 
to the people in heu of demolItion of their 
jhuggics are purchased by some others at 
a Jow price and the onginaJ allottees again 
re-construct their jhuggies at some other 
places; 

(c) if so, whether Government propose 
to oroder an inquiry into the sale of 
aforesaid plets of land and take them back 
into its own pos~eS!jon, in case the occu-
pants are not found to be the authorised 
alJottees : and 

(d) jf so, the time by which such an 
inquiry would te made; and if not the 
reasons theref('r ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) DDA has 
reported that plots are aUotted to those 
persons whose jhuhgies are demolished by 
the Authority and to whom the demolition 
slips are issued. 

(b) Cases have come to notice wberc 
aJlottees have parted possession of tbeir 
alJuttod plots to unauthorised persons by 
way Of sale or otherwise. but tbe sale 
t .... action .as ... cb 40 not com" to the 
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tnowJedge of DDA. It is also not in the 
knowledge of DDA if such allottees have 
again reconstructed jhuggies at some other 
places. 

(c) Wherever par Hng of possession of 
the plots by the aJlott€'e by way of sale or 
otherwise 'Come to the notice of DDA, the 
allotment is cnnceJJed under the terms of 
a1lotment. As per ('rder of Government of 
India unauthorised occupants of 80 sq. 
yards plots are already being recognised 
in respect of certain colonies. 

(d) Question does not arise in view of 
the reply to part (c) above. 

Sale of Acquired Land of DDA 

773. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minisfer of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the land acquired ty the 
Delhi Development Authority in Delhi is 
also sold out ; 

(b) if so, whether any acquired land 
has been sold in the recent past; 

(c) whether property dealers are involv-
ed in this deal ; and 

(d) if so, the details thereof and {he 
action being taken by Government against 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c) DDA 
has reported that in Dabri Wega) sale of 
such acquired land has come to kno\\-ledge. 

(d) FIR has been lodged against 8 
property dealers affecting illegal sale of 
DDA·s acquired land. 

[English] 

Elephantiasis Cases in Kerala 

774. SHRI VAKKOM PURUSHO. 
THAMAN : WilJ the MinIster of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the number of cases of elephantia-
sis reported in Kerala durio. the la,t three 
years, year-wise ; and 

(b) the preventive measures takeD or 
proposed to be taken for cbeckioa the 
disease? 

THE MINISTER OF HEALTH AND. 
FAMILY WELFARE <SHRI MOTILAL 
VORA) : (a) According to the information 
received from the Government of Kerala 
the number of cases of elephantiasis' re-
ported during the last three years is as 
under: 

1985 
1986 
1987 

2639 
2871 
3832 

(b) Recurrent anti-larval measures as 
vector intervention method besides'detec-
tion and treatment of filaria cases are being 
done through 16 NFCP Units, and B 
Filaria clinics in the State and adequate 
quantities of larvicides and drugs are avail-
able with the State Health authorities. 

Passenger Amenities at OIDTakNc 
Railway StatioD 

775. SHRI VAKKOM PURUSHO-
TH~MAN : WiJI the M~nister of RML-
WAYS be pleased to state: 

(a) whether GovernmelJt are aware that 
even the minimum passenger amenities and 
other facilities are not available at the 
OJavakode Railway Station which is oae of 
the illlPOltant railway statIons in KeraJa; 
and 

(b) jf so, the steps taken or proposed 
to be taken to make necessary facilities 
available for the passengers at OIavakode 
Station? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF RAILWAYS (SHIll 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 

Protocol "jth USSR lor I.port of 
LocomotiTes .... Ralls 

776. SHRI VAKKOM PURUSHO-
THAMAN: 
SHRI JAGANNATH PATANIK: 

Will the Minister of RAILWAYS be 
pleased to state : 
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(a) whether a protocol was signed 
between India and the USSR to set up 
working groups to identify the areas of 
co-operation bet\\een the two countries; 

(b) if so, the areas of cooperation and 
technology transfer thus indentified ; 

(c) vvhether Government propose to 
import locomotives and rails from USSR 
under this agreement; and 

(d) if so, the details there(\f ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) Yes, Sir. 

(b) The likely areas of cooperation so far 
identified comprise import of equipment, 
consultancy, technology transfer, collabora-
tion in research and deve]opmen t, colla-
boration in execution of projects' and 
training. Under technology transfet, certain 
aspects of railway cJectrifica tion and track 
technology have been identified. 

(c) and (d) The USSR has shown 
interest in the export of B G. AC locomo-
tives to Indian Railways. We have agreed 
to examine this on receipt of acceptable 
specification. Interest in import of some 
quantity of rails of 60 Kg. UIC section has 
also been conveyed to the Soviet Union. 

Registration of PerroDs Returning from 
Abroad witb Employment Excbanges 

777. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of LABOUR 
be pleased to state : 

(a) whether the existing Central Gov-
ernment Service Rules debar a person who 
resigns from Central Government service 
and accepts employment abroad. from 
reaisteriDg hiS/her name again with the 

Employment Exchange for Government job 
on his/her return even though he/she 
fulfils all the other conditions of 
eligibility ? 

(b) if so, the reasons therefor; 

(c) when was this regulation tntrodu-
ced ; and 

(d) whether Government propose to 
amend th~se rules to enable the persons 
returning to homeland after overseas nIl-
ployment to rehabiJitate themselves? 

THE MINISTER OF LABOUR (SHRUl 
BINDESHWARl DUBEY): (a) No, Sir. 

(b) to (d) Question does not arise. 

[ Translation] 

FCI Godowns in Uttar Pradesb 

778. SHRI RAJ KUMAR RAI 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the names of p]aces having Food 
Corporation of India godowos in Uttar 
Pradesh; 

(b) whether there is no 'F.C.I. godown 
in Azamgarh district of Uttar Pradesh; 

(c) if so, the reasons therefor; and 

(d) the time by which Government 
propose to construct godowns in Azamgarh 
district of Uttar Pradesh? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI D.L. BAITHA): (a) A 
statment is given below. 

(b) The Food Corporation of India 
has its own covered storage capacity of 
19,680 tonnes at AZc1mgarh. 

(c) and (d) Do not arise. 
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Centre-wi,e Politi(Jn of the Covered Storage Capacity with the Food Corporation '1/ 
India in Utlsr Pradesh as on 30.6.198& 

NAME OF THE STATE : 

S. No. Name of rho 
Revenue Distrit 

(1) (2) 

1. AGRA 

2. ALIGARH 

3. ETAH 

4. MAINPURI 

5. MATHURA 

6. BAREILLY 
7. PILlBHIT 

8. SAHAJAHANPUR 

9, BULANDSHAHR 

UTTAR PRADESH 

(Figures in '000 tonnes) 

Name of the Covered"~ 
Contre Capacity 

(3) (4) 

Aara 57.14 

Aliaarh 19.54 
Harduaganj 78.&0 
Hathras 17.19 
AutrauJi 7.58 
Palla 5.00 
Sikandrarao 5.00 
Kbair 5.78 

Btah 29.39 
Itasaanj 11 .. 66 

Karhal 5.00 
Mainpuri 12.45 
Sikohabad 26.70 

Sirsalanj 5.00 

Mathura 50.09 

Rosikalan 82.75 

Baremy 91.89 

PiJibhit 19.23 

Bilaspur 9.t7 

Sahajahanpur 41.18 

Miranpur Katra 3.40 

Kbutar 1.00 

Prasadpur 5.00 

Bulandsbahr 25.24 

lokhabad 31.20 

D~bai S.OO 
Jabaairabad 12.00 

Jtburja 36.10 

Galaothi 9.60 
Bhati 2.S0 

Siyana 3.34 
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(1) (2) (3) (4) 

Sbyamnagar 8.19 
Sikarpur 4.10 

10. FAIZABAD Faizabad 35.16 

Masaudha 4.20 
Tanda 4.10 

11. BARABANKI Barabankl 72.56 

12. BAHARAICH Baharaich 15.30 
Mihinpurva 5.00 
Nanpara 1.60 

13. GONDA Gonda 3.30 
BaJrampur 2.70 

14. SULTAN PUR SuJtanpur 10.00 

IS. PRATAPGARH Pratapgarh 8.20 

16. GORAKHPUR Gorakhpur 31.60 
Naukba 15.50 

Padn Bazar 5.00 
Puranderpur 2.50 

17. BASTJ Basti 28.74 

Dumariganj 10.00 

18. AZAMGARH Azamgarh 19.68 

19. DEORIA Deoria 11.90 

20. OHAZIABAD Ghazlabad 11.50 
Hapur 74.48 

Dadri 14.20 

21. MEERUT Mawana 5.00 

Partapur 47.37 

Beraut 9.70 
22. RAMPUR BiJaspur 19.00 

Rampur 30.00 
23. NAINITAL Bazpur 12.50 

HaJdwani 10.40 

Kashipur 13.00 
Kichha 12.00 
Rudrapur 55.05 
RJunnaaar 3.10 

la.pur 11.60 
Gadarpur 15.80 
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(1) (2) (3) (4) 

Sitarganj 6.60 
Tanakpur 0.30 

24. BANDA Attarra 12.31 
Banda 20.90 

25. LALITPUR Lalitpur 8.10 
26. HAMIRPUR KuJpahar 2.50 

Rath 3.37 
Mohaba IS.UO 

27. JHANSI Jbansi 3682 
Mauranipur ~.OO 

28. JALAUN KaJpi 3 ('6 
Konch 6.23 
Orai 29.48 

29. ALLAHABAD Allopibagh 11.40 

Naini 58 14 

30. ETAWAH Etawah 27.9 1 

Jaswantnagar 9.00 
Auraiya 13.40 

31. FARUKHABAD Farukhabaj 5.00 

Chhibaramau 2.40 
Karachhana 5.50 
Dhumanganj 10.44 

32. FATEHPUR Fatehpur 30.84 
Jokhabad 13.60 

33. KANPUR Chanderi (Kanpur) 212~37 

Pankl 72.30 
Bindki Road 3 70 

Pukt.larayan 5.80 

34. LUCKNOW TaJkatora (Luck now) 59.24 
Darogakhera }".OO 

35. UNNAO Unnao 8.20 
Bangarmu 10.80 

36. HARDOI Hardoi 27.42 
SandHau 1450 

37. LAKHIMPUR KHERI Lakhimpur Kheri 12.24 
Gola 12.70 
Bbira 2.00 
Pallia 11.20 
Tinkunia 6.30 
Mali_sanj 1.10 
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(I) (2) (3) (4) 

38. SITAPUR Sitapur 39.35 

39. RAIBAREILL Y Rai barcilly 49.00 

40. MORADABAD Moradabad 31.64 
Amroha 6.00 
BiJari 5.00 

Chandausi 46.40 

41. BADAUN Badaun 24.50 

BisauJi 5.00 

Ujhaoi 23.16 

42. BIJNOR Bjjnor 15.00 
Nagina 500 

43. SAHARANPUR Saharan pur 11.68 

Deoband 7.50 
Haridawar "4.40 
Jawalapur 3.80 

Pilkhaoi 55.00 

Roorkee 5.50 

Sarsawa 6.67 

44. MUZAFFARNAGAR Muzaffaroaear 5.00 

Bamanhari 100.00 
Kbatauli 15.04 
Ja1JaJabad 7.50 
Mansoorpur 12.50 
ShamJi 3.70 

45. VARANASI Varanasi 69.57 
Vyasnagar 2500 

46. MIRZ A. PUR Mirzapur 10.11 
Roberstganj 3.00 

47. GAZIPUR Jangipur 2.92 

Kundeshwar 5.00 

48. JAUNPUR Jauopur 3.40 

BalJia 5.00 

49. DEHRADOON Dehradoon 6.86 

Yikasnagar 5.30 

Kotdwar 2.40 

Rishikesh 4.10 

TOTAL COVERED CAPACITY 
IN UTTAR PRADESH 2814.55 

NOTE: Besides the above capacity of 28,23,430 tonnes, the capacity of 16,220 
tonnes located at Sahibabad and 25,900 tonnes at NeoH in Uttar 
Pradesh on Delhi-U.P. bordor ia earmarked for meetiq tb. requirements 
of Union Territo!,),. Delhi. 
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Broadpale Liae BehfNB Moradabad 
aDd Ramaapr 

779. SHRI HARISH RA WAT:- Will 
the Minister of RAILWAYS be pleased to 
state : 

(a> whether the work relating to the 
convetsion into broad,auge line between 
Moradabad and Ramnagar has since been 
completed '1 

(b) if so, the names of the trains 
started to link Ramnagar with Lucknow and 
Delhi, separately; 

Cc) whether expreS1 trains wilJ also 
run between Ramnagar-Lucknow and Delhi-
Ramnagar for the convenience of the 
passengers and the tourists ; and 

(d) if so, by what time and if not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) Yes, Sir. 

(b) to (d) Train services 65A/66A in 
conjunction with 65/66 Express between 
ltamnagar-Lucknow and 55A I 66A in 
conjunction with 55/56 Express between 
Ramnagar-Delhi have already been provi-
ded. 

Openinl of Medical College in U.P. 
Durina Sennth Plan 

780. SHRI HARISH RAWAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether Government propose to 
Open any medical college in Uttar Pradesh 
during the Seventh Plan period ; and 

(b) if so, the name of place and the 
time by which this medical collele is 
proposed to be set up 1 

THE MINISTER OF . HEALTH AND 
FAMILY WELFARE <SHRI MOTlLAL 
VOU): (a> No, Sir. 

(b) Does not arisc. 

Deal, to lAC Flipts 

781. SHRI HARISH RAWAT: Will 
the Minister of CML AVIATION AND 
TOURISM be pleased to state : 

(a) the number of lAC Bights, sector-
wise, which took off late by more than 
half-an-hour and the Bights which were 
cancelled during the last three months ; 

(b) whether during this period the 
Dumber (If delayed or cancelled Bights was 
more than before ; and 

(c) the main reasons for such delays 
durins the aforesaid period and the steps 
being taken to eliminate these reasons ? 

THE MINISTER 'OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Indian AirJines operates air services on 
approx. 210 sectors. The number of flights 
cancelled or deJayed by over 30 minutes 
during the period ApI-i). 1988 til) June, 
1988 is as follows: 

Delays 
Cancellations 
Total take offs 

(b) Yes, Sir. 

: 8498 
: 521 

27694 

(c) Over 80 % of a11 the canceIlations/ 
delays were due to the consequential reasons 
which occur as a chain reaction to Primary 
Delays. Since every aircraft operates a 
number of Bigbts in a day, a delay of a 
Bight may result. in delays to aU the 
subsequent flights operated by the aircraft 
on that particular day.' In order to reduce 
the consequential delays, adequate cushion-
ing between the Bights has to be provided. 
It is, however. not possible, at present, to 
make adequate cushioning due to acute 
shortage of capacity. The position would 
improve after the aircraft on lease/on 
purchase are acquired by Indian Airlines 
during the coming months. 

[English] 

ADotment of Vendors' Stalls/TroDe,. 
at New Delhi Railwa, Statioa 

782. SHRI HAIUSH RAWAT: Will 
the Minister of RAIL WAYS be pleased to 
atate : 

_ <a) whether there is any policy repr_ 
dinl departmental caterina accordina to 
which sWls and trolleya etc. are aJJoatcd 



AUGust I. t 98~ 

to commission vendors as per seniority; jf 
so, the details thereof; 

(b) the details of staUs/troUeys allo-
tted to commission vendors under the 
scheme at New Delhi Railway Station 
according to seniority during the ,last three 
years; and 

(c) the details of stalls/trolleys allotted 
to sons/adopted sons of commission vendors 
at New Delhi Railway Station during the 
above period? 

THE DEPUTY MINISTER IN tHE 
MINISTRY OF RAILWAYS (SHRr 
MAHABIR PRASAU): (a) No. Sir. 

(b) Does not arise. 

(c) In six cases Commissiqn vendonhip 
was transferred in the name of sons on 
Medical grounds. 

ConversioD of Mangalore - Miraj 
Section into Btoadgauge 

783. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Minister of 

t RAILWAYS be pleased to state: 

(a) whether any survey has been made 
to determine the feasibility of connecting 
Mangalore to Bombay via Miraj by direct 
railway line by converting the Mangalore-
Miraj section into broad-gauge; and 

(b) jf so, the details thereof '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRt MAHA .. 
BIR PRASAD): (a) and (b) Surveys were 
completed between 1981 and 1984 for 
conversion of Miraj.Banga1ore and conn-
ected branch lines from MG to BG. Cost 
of conversion of Mangalore-Hassan-Arsikere 
MG line (236 km) was estimated at Rs. 
34.63 crore. The e.-;timated cost of con-
version of Miraj-Arsikere-Banga!ore and 
Birur-Shimoga MG Jines (811 km) was up-
dated in 1984 to Rs. 267 crore. The 
project was assessed to be financiaJJy 
unremunerative. 

UrbaD Transport Authority 

784. SaRI MULLAPPALLY RAMA-
CHANDRAN : WilJ the Minister of 
URBAN DEVELOPMENT be pleased to 
.tate : 

(a) whether an autonomous urban 
transport authority is proposed to be set up 
for establishing and enhancing the metro 
politan raiJway transport system in India' 
Md t 

(b) if so, the detaiJs thereof and the 
time by which a decision is likeJy to be 
taken? 

THB MINISTER OF STATE' IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNGH): (a) No, Sir. 

(b) Does not arise. 

Traffic and Freight at CaJicut Airport 

785. SHRI MULLAPPALLY RAMA. 
CHANDRAN: 
SHRI V.S VIJAYARAGHA-
VAN: 
SHRI P.A. ANTONY : 
SHRI G.M. BANATWALLA : 
SHRI SURESH KURUP: 

Will the Minister of CIVIL A VIATJON 
AND tOURISM be pleased to state: 

(a) the details of passenger traffic and 
freight handled by Indian Airlines at CaUeut 
Airport during the first two months since 
its opening ; 

(b) whether there is any proposal to 
operate additional flights or to introduce 
new flights of Indian Airlines Vayudoot 
from Calicut to new destinations like Tri-
vandrum, Madras. Bangalore, Agati and 1 

Mangatore; 

(c) if so. the details thereof 1 

(d) whether any representations have 
been received from tile pepole of Malabar. 
Kerala in this regard ; aDd 

(e) if so, tbe decision taken in tb{s 
regard? 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIA nON AND _ 
TOURISM (SHIU SHIVRAJ V. PATlL): 
f a) The averase number of passeqers/ 
cargo carried f!tetwee.n Bombay and CaJicut 
durins April and May, 1988 are as 

tollows: 
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Bombay-Calicut 
Calicut-Bombay 

Pax 
(Nos.) 
112 
92 

(b), (c) and (e) Whill! Indian Airlines has 
no proposal at present, to operate additional 
flights or to introduce new flights to new 
destinations from CaHcut like Trivandrum/ 
Madras/Bangalore/Agatti and Mangalore, 
Vayudoot has a proposal to airlink Calicut 
with Trivandrum and Madras during the 
Five Year Plan Period depending 
upon availability of adequate aircraft capcity 
and traffic potential. 

(d) Yes, Sir. 

Time Limit to Construct Dwellings on 
Plots in Rohini 

786. SHRI RAMASHRAY PRASAD 
SINGH: WIll the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether a large number of plots 
were sold/allotted by the DDA in Rohini 
Residential Seheme, Delhi in 1983-84 ; 

(b) whether basic amenities like supply 
of potable drinking water. roads, road 
lights have not been provided in certain 
pockets of Sector 7, Rohini, so far; 

(c) whether owners were given 3 years' 
time to construct the d\\'ellings on the plots 
failing which they were to be charged the 
penalty; 

(d) whether any decision has been 
taken not to charge any penalty for not 
constructing the dwellings within the stip-
ultted period; and 

(e) if so, whether the penalty already 
charged will be refunded ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPME~T 
(SHRI DALBIR SINGH): (a) Yes, Sir, 

(b) DDA has reported that provision 
of basic amenities has been made in all the 
plots excepting that in a few pockets of 
Sector VII, as in Sectors V and VI 
(complete) water connection to tbe individual 
could not be given due to non-availability 
of potable water from M.e.D. 

~prjJ May ___ 
Cargo Pax Cargo 

(Kgs.) (Nos.) (Kgs.) 
3049 116 4960 

149 116 200 

(c) to (e) It is corr~t that allottees 
were given 3 years, time from the date of 
possession for construction of houses failins 
which they had to pay the penalty but DDA 
has decided not to levy any penalty for 
delay in construction on those plots which 
have not been provided water connections 
fiJI such time water connections are provi.· 
ded. 

Penalty, if any. paid by the alJottees in 
these Sectors/pockets would either be re-
funded or the amount adjusted towards 
gronnd rent. 

Supply of Foodgrain aod Edible Oil 
to Kerala 

787. PROF. K.V. rHOMAS: Will 
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state : 

(a) whether Kerala Government has 
requested for increase in the allotment of 
foodgrains and palm oil ; and 

(b) if so, the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPP· 
LIES (SHRI D.L. BAITHA): (a) Yes, Sir. 

(b) The allocation of imported edible 
oils to Kerala has been increased from 
4000 tonnes in May, 1988 to 4900 tonnes 
in June, 1988 and 5000 tonnes in July, 
1988. However, it has not been found 
possitJe to increase the allocation of rice. 

EIpaDslon of Cochin Airport 

788. PROF. K.V. THOMAS: 
SHRI THAMPAN THOMAS: 

Will tbe Minister of CIVIL AVIATION 
AND TOURISM be pJeased to state : . 

(a) whether Government have taken 
any final decision regardina the eapansion 
of Cochin Airport ; and 

(b) if so. the details thereof ? 



267 Written Answers AUGUST i. 1988 ",flttell Amwerl 268 

THE MINISTER OF STATE OF THE 
M~NISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
('8) No, Sir, 

(b) Does not alisC. 

Financial AssistaDce to Kerala for 
Development of Towns 

789. PROF. K.V. THOMAS: Will the 
Minister of URBAN DEVELOPMENT be 
pJeased to state the financial assistance 
given to Kerala (Town-wise) for the deve-
lopment of towns under the scheme for 
Integrated Development of Small and 
Medium Towns so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): Details are 
mdicated in the Statement below. 

Statement 
Town-wi re Detall.l of Funds Rf1leas-
ed to Kerala under IDSMS an on 

31.3.88 

S). Name of Town Amount 
No. (Rs. in lakhs) 

1. Guruvayoor 42.89 
2. Kottayam 44.80 
3. Tricbur 47.00 
4. Kayamkulam 3420 
5. Tellicherry 46.88 
6. Changancherry 46.36 
7. Tirur 41.87 
8. Badagara 46.45 
9. Ma1Japuram 49.80 

10. Thodupuzha 49.50 
11. Manjeri 45.33 
12. Palghat 13.50 

[ Translation] 

Hike in FOOII SUbsidy 
790. SHRI BALWANT SINGH 

RAMOOWALIA : 
SHRI RAM DHAN : 

WiJI the MJDister of FOOD AND 
CIVIL SUPPLmS be pleased to .tate : 

(a) whether the amount of subsidy pro-
vided to the consumers by Government 
for foodgrains is increasing year by year ; 

(b) whether over the years, the con-
sumers are being forced to pay more for 
the foodgrains ; 

(c) if so, the extent of subsidy given by 
Government and the price of foodgrains 
the Consumers had to pay during tbe last 
three years, year-wIse; and 

(d) whether Government have made 
any efforts to brin~ down the subsidy by 
reducing the administrative expenditure 
and containing the inefficiency during the 
above period and if so, the results achiev-
ed ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOOD AND CIVIL SUP-
PLIES (SHRI D,L. BA[THO\) : (a) to (c) 
The amount of food subsidy paid by th e 
Central Government to the FCI durisg the 
last three years is given below: 

Year 

1985 86 

1986-87 
1987:88 

Amount of sub-
sidy (Rs. in 
crores) 

1650 

2000 
2000 

The dIfference between the economic cost 
of foodgrains and the Central issue prices 
of foodgrains rerresents the consumer 
subsidy. The Central issue prices of wheat 
and rice for Public Djstribution System 
were increased considering the increase. in 
procurement prices and handling expenses 
of foodgrains. The details of periodical 
revision of Central Issue prices of wheat 
and rice since 1.4.1985 are as under: 

The consumer prices for issue of food-
grains by Fair Price Shops are fixed by the 
State Government. 

Cd) The Food Corporation of India 
has undertaken series of cost reduction 
measures which have resulted in skvings to 
the extent of Rs. 238.42 crores in 1986-87 
and as. 276.11 crores in 1987.88. 
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(Rs in quintal) 

Wheat Rice 
Common Fine Super-fine 

-------- ---------
1.4.85 172 1.4.85 

1.2.86 190 1010.8S 

1.5.87 195 1.2.86 

25.3 88 204 1.10.86 

1.10.S7 

Curtailment of Expenditure Incurred 
by Food Corporation of India 

791. SHRI BAL WANT SINGH 
RAMOOWALIA: 
SHRI RAM DHAN : 

Will the Minister of 'FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government propose to 
reduce tbe expenditure incurrtd by tbe 
Food Corporation of India ; 

(b) if so, the detai1s thereof; 

(c) whether some cases of corrnption 
were detected against several officers of tbe 
Corporation during the last three years; 
and 

(d) If so, the total amount involved 
therein ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOOD. AND CIVIL SUP-
PLIES (SHRI D.L BAITHA) : (a) and (b) 
The Food Corporation of India has under-
taken a series of cost reduct ion measures 
which have resulted 10 saVJDgs to the extent 
of Rs 238.42 crores in 198t-87 and Rs. 
276.1 t crores in 1987-88. 

(c) The FCI has proceeded depart-
mentally against 1783 of its employees for 
mal-functioning/corruption etc. during t}1e 
years 1986 to 1988 (upto May. 1988). 

(d) Information about the total amount 
involved in the cases mentioned in part (c) 
above is .not avaiJable. However, the losses 
suffered by the PCI due to tbeft/piJfera ... 
during the years 1984-85 to 1986-87 were 
of the order of about Rs. 44 Jaths. 

200 220 235 

217 229 244 

231 243 250 

239 2S1 266 

239 264 279 

[En.r1ish] 

Eradicati •• of Mos ... itoel Resistant 
to Jasedicidel 

792. SHRIMATI BASAVARAJES-
WARl: wm the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) wbether Health scientists in tbe 
country have developed a ne" strate,y to 
eradicate mosquitoes which have developed 
resistance to the traditional insecticides; 

(b) if so, tho main features of the pro. 
posed stratelY ; and 

(c) the places where the scheme is 
JikeJy to be ifttroduced ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) and (b) No new strategy bas 
been developed to eradicate Mosquitoes 
which have developed resistance to tradi-
tional insecticides. 

The ICMR have developed inte,ratod 
vector control strategy for control of 
disease-carryina mosquitoes. thr'Ouah appro-
priate comNnation of technology includiDI 
environmentaJ, biological control methods 
and use of insecticides based on local 
condi tions. 

(c) As a mission mode project. this 
strate,y is beina implemented on ~ pilot 
project basis in Nadiad Taluka (Gujarat). 
HaJdwani, Hardwar. Shahjahanpur and 
Sliantaraarh (aU in Uttar Pradesh).Mandla 
(Madhya Pradesh), Madras (Tamil Nadu). 
Sonapur (Assam), RourkeJ. (Orissa) and 
Sh.rtallai (" .. ala). 
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Implementation of Family Planning 
Programme 

793. SHRIMATI BASAVARAJES-
WARI: WiIJ the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

<a) whether any major thrust for 
implementation of the family planning pro-
gramme during 1988-89 is being consider-
ed ; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) and (b) For implementing 
the FamiJy Planning Programme during the 
7th Plan we have a well defined strategy. 
The strategy emphasises on optimal use of 
infrastructure created; involvement of 
voluntary organisations; improving quality 
of services; enh.cing child survival; 
strengthening of information, education 
and communication ; promotion of tempo-
rary contraceptive methods etc. No major 
change in the strategy is contemplated at 
prescnt. 

Salft Tax Imposed by State Govem· 
ment of Mabarasbtra on Aviation 

Fuel 

794. SHRI DATTA SAMANT: 
SHRI YASHWANTRAO 
GADAKH PATIL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pJeased to state : 

(a) whether Internat:onal Airlines ope-
rating from Bomhay have made represen-
tation to Union Government against the 
imposition of sale tax on aviation fuel by 
the Mabarashtra Government ; 

(b) if so, the difference in the price of 
aviation fuel as compared to other cities 
like Calcutta, Madras and Delhi : 

(c) whether there is any adverse impact 
thereof on the sale of aviation fuel in 
Bombay; and 

Cd) whether the international carriers 
have made any changes in their usual 
schedule from Bombay 'I 

THE MINISTER OF STATE OF THE 
'MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Yes, Sir. 

(b) to (d) Information is being coHec,", 
ed. 

[ Tranf/ation] 

Loss to Air India on Transportation 
of Raj Pilgrims 

795. SHRI KALI PRASAD PANDEY: 
Will the Minister of CIVJL AVIATION 
AND TOURISM be pleased to state : 

<a) whether conSidering the loss likely 
to be i~curred Air India bas no rlan to 
organise special flights to Jeddah for Haj 
pilgrims; 

(b) if s~, the action taken on Air 
India"s proposal to increase the air fare by 
10 per cent to cover the Joss ; 

(c) whether Air India is likely to incur 
loss on transporting Haj pilgrims from 
India to Jeddah alJill hack this year ; and 

(d) if so, the steps taken by Govern-
ment for providing adequate facilities to 
tbe Haj pilgrims ? 

THE MINISTER OF STATE OF THP 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Air India have arranged 53 flights 
during Phase II that is from Jeddab to 
India for bringing pilgrims. During Phase I 
India/Jeddab the national carrier of Saudi 
~rabia arranged for the uplift of all 
pilgrims from India. Somehow around 1500 
pilgrIms from Delhi could not board the 
flights as per the itineruries. Air India 
arranged for the upJift of these pilgrims. 

(b) Air India's proposal to increase 
the fares was not accepted. Air India was 
di)"ected to charge 115% of the normallATA 
economy fare from Haj pilgrims. 

(c) Yes, Sir. 

(d) In addition to charging discounted 
fsre Air India/Illdian AiIlines are granting 
the following concessions : 

(a) 1 % of the aircraft capacity free 
to the Raj Committee ; 
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.. (b) Bxcess baaage revenue earned on 
Jeddab-India sector reimbursed to 
the Raj CGmmitt« ; 

(c) Haj Committee'. equipment qpto 
500 Kgs. transported free both 
ways; 

(d) As against the economy class en-
titlement of 20 Kgs. free baggage 
allowance, each pilgrlfft is allowed 
8 S Kga. bauage; and abo~ tbis 
permitted to carry one cannister 
of holy Zam Zam water weiabina 
upto 20 Kgs. 

[English] 
Delay of Airbus at Palam 

796 SHRIMATI N.P. JHANSl 
LAKSHMI: WiJI the Minister of CML 
AVIATION AND TOURISM be pleased'to 
state: 

(a> whether Union Government are 
aware of a delay of 4 to S hours in the 
ftight of Airbus leaving Delhi 6n the morn-
ing of 13 June, 1995 causing lot of incon-
venience to the passengers ; 

(b) if so, the re~30n8 for the delay; 
and 

(c) the action taken against the persons 
responsible for the delay ? 

TH&MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHlVRAJ V. PA TIL) : 
(a) Yes, Sir. Indian Airlines flight IC-439 
to Hyderabad and Madras was delayed at 
Delhi by 4 hours 30 mts. on 13.6.1988. 

(b) The Airbus .ircrart scheduled to 
operate IC-439 had deveJoped technical 
snaa for which spares and skiDed personnel 
were requisitioned from Bombay which is 
the base for A·300 aircraft. In vi .. of this 
..the aircraft was changed and incoming 
aircraft operating IC·440 was utilised to 
operate IC-439. 

(c:) Since the snag Wal not due to Japs. 
on the part of any person. no action was 
taken. ~ 

RepreaeatatJon of fAAf OD Boa ... of 
Di.-edora of Air hili. 

<t. 797. SHtU SATYBNDRA NARAYAN 
SINHA: Will the Minister of CIVIL 
A VlATlO~ AND TOURISM be pleased to ..... : 

<a> whether reprf'sentatives of the 
International Airports Aothoricy of India 
are on the reconstituted Boarlof DireCtors 
of tile Air India and Indian Airlines ; 

(b) if not, the reasons thereof and to 
what extent t!lis would affect coordination 
between the national airlines and the Air-
port Control Authority; and 

(c) whether Air India propose tp bave 
its own air terminal in the country like 
British Airways Corporation has in London 
and Pan Am in New York ? ~ 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V PATIL): 
<a) No, Sir. 

(b) tNeither the Air CorptJrations Act 
nor the instructions of the B P.E:- provide 
that the representativ~s of fAAI should 
necessarily be on the Boards of Air India 
and Indian Airlines. As regards matters 
involving coordination between the National 
Airlines and lAAI, the representatives of 
the latter will be associated with the deli. 
berations of the Beards. 

(c) No, Sir. However Module lIB at 
Sahar Airport, Bombay is exclusive)y being 
used by Air India fOT its flights 

Board of Directors or Indian Air-
lines/ Air India 

798. PROF. K.V. THOMAS.: 
DR. DATTA SAMANT : 

win the Minister of CIVIL A VIA TION 
AND TOURISM be pleased to state: _ 

(a) whethe .... the Board of Directors of 
Indian Airlines and Air India have recently 
been reconst i tuted ; 

(b) jf so, the names of the members ; 

(c) the criteria for selecting the mem-
bers of the Board; • 

(d) whether workers representatives 
have been included in the Board ; and 

(e) if not. the reasons th~eof ? 

THE MINISTER OF STATB
4

·OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOU.R1SM (SHRI SHIVRAJ V. PATlL): 
(a) Yes, Sir. .. 

(b) &\ St.tClUent is ~vep Wow . 
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Sta'em.llt
Boards of Directors of Air India and India" Airlines with eff~ct from 30th June. 1988

. Alr-Indla India" Airlines
;,.

1. Shri Ratan Tat3,
Chairman.

1. Shri Rahul Bajaj.
Chairman.

2. Chairman, Indian Airlines

3. Managing Director.
Air India.

4. Managing Director.
Indian Airlines.

5. Director General, Tourism.

6. Financial Adviser,
Ministry of Civil Aviation
and Tourism.

7. 10int Secretary,
Ministry of Civil Aviation
and Tourism.

8. Shri C.L. Sharrna,
Dy. Managing Director,
/dr ..India,

9. Shrj R. Prasad,
Dy. Managing Director
Indian Airlines.

10. Shri Vivek Bharat Ram.

11. Shri Gautarn Khanna,
Hotelier.

l. Chairman, Air India.

3. Managing Director,
Indian Airlines.

~. Man6aing Director •.
Air India.

s. Director General. Tourism.

6. Financial Adviser.
Ministry of Civil Aviation
and Tourism.

7. Joint Secretary.
Ministry of Civil Aviation

. and Tourism.

8. Shri C.L. Sharrna,
Dy. ManaginK Director.
Air India.

9. Shri R. Prasad,
Dy, Manlsin& Director.
Indian Airlines.

10. Shrl Harsh Vardhan.
Managing Director. Vayudoot.

.13. Shri J.K. Mehra,
Chairman, NPCC.

11. Sbri Ajit Kerkar,
Managing Director,
Indian Hotels Limited.

J 2. Shri Suresh Krishna,
Industrialist, Madras.

13. Sbri Krishan Amla,
Hony. Secretary. PATA.

. ..,;
i~.'

·1
Xlq
J
"

J 2. Shri Cyrus Gazder,
Ex-Chairman, IAAI.
(Travel Trade).

14. Mrs. Bilkbis r.sur.
15. Shri Tarun Das, DG,

Confederation of
Engineering Industry.

14. Smt, Shobhna Bhart ia,
Managing Director.
Hindustan Times. ..

(c) The Boards of Directors of Indian
Airlines and Air India are constituted
under Section 4 of the Air Corporations
Act, 1983 (No. zt « 1953). While consti-
tuting the Boards, efforts were made to
broad-base the Board of Dil'ec!ors by in-
duction of scientists, tocbnologistl, senior

15. Smt. Sharrnila Tagore,

and reputed industrfalists and professionals
from areas related to activity of the
Airlines.

- \

(d) and (e) Tho workersjemployees of
Indian Airlines participate in the m.nale-
meat of tb, airlines through Works Com-
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mittee and Labour Relations Committee.
arid in Air India, it is through a scheme of-
employees participation in the management.
In view of this participation of the workers

. in management of the airlines, workers
have not been represented on the Boards.
Their representation on the Boanls of the
airlines will be considered at the appro-
priate time in an appropriate manner.

M.R. T S. in Madras

799. SHRI P. KOLANDAIVELU:
Will the Minister of URBAN DEVELOP-
MENT be pleased -to state :

la) whether the Mass Rapid Transport
System is contemplated for Madras in
Tamil Nadu ;

(b) if 50, how much of funds have been
allotted therefor ; and .

(c) the Nme by which [he project would
be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DAlBJR SING H): (a) Madras
Beach+-Luz Mas-s Rapid Transit Project
is presently under implementation in
Madras.

(b) Against its estimated cost of Rs.
105.59 crores, an omount of Rs 32.75
crores including Rs. 9 crores for the year
1988-89 has so far been allotted to the
Madras Beach+-Luz Project.

(c) This would depend upon the avail-
ability oC funds.

12.00 hrs.

([llIcrruptio!ls)

[EHglisk]

KUMARI MAMATA BANERJEE
(Jadavpur) : Sir. after the Bhopal incident.
a big disaster has taken place in Calcutta.
One thousand people are affected by the
adulteration of rape seed oii in Calcutta.
Three hundred people are admitted in the
hospitals. We want a cm inquiry into this.

[ Translation]
. MR. SPEAKER

writing.
You give me in

Unterrupuons)

rEnglish]

MR. SPEAKER: I will consider it, if
there is a Motion.

KUMARI MAMATA DANERJEE : We
want a CBI inquiry because the Stale
Government is not doing anything (Jllferfli-
ptions),

[ T,.allslaion]

MR. SPEAKER: Why are you interr-
upting ? What has happened to you?

[English]

KUMARf MAMATA BANERJEE; A
number of people were paraly:.ed. Three
hundred people have been paralyzed.

[ Translationi

MR. SPEAKER: Please sit down.
Enough is enough.

[EI/glish]

PROF. MADHU DANDAVATE (Rlj~-
pur>: As early as 4th of July. I had given
you a notice ...

MR. SPEAKER: For what!

PROF. MADHU DANOAVATE: it is
a privJlege notice about Will Chadha, the
Prime Minister and Mr. K.C. Pant who have
misguided the House ... Unterrupttons), What
~bas happended ? . I am told that the matter
is under consideration.

MR. SPEAKER: That has been dis-
allowed.

PROF. MADHU DANDA VATE: Win
Chadha's case is different from the Prime
Minister'S case. J have been told that Win
Cbadha's case is under consideration.

IvlR. SPEAKER: It has been disallo-
wed.

SHRI S. JAIPAL REDDY
nagar): Win Chadha has
misleading statement before
([lllerruptiollS ).

(Mahbub-
made a

the JPC

PROP. MADHU DANDAVATE; Why
has it been disallowed? I have pointed
out to you that whatever he said before the
JPC is in conflict with the documents.
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How do you .say that there is no conflict. 
and there is no Misleading of the Hou~? 

MR, SPEAKER = No-; nothing. 

PROF. MADHU DANDAVATE: You 
must explain to us. (Interruptions) 
~ 

PROF MADHU DANDAVATE: Win 
Chadha's case is an outright breach of 
privilege. Y ()u must try to tell us and 
argue out You never tell us why the 

- privilege Motion is rejected. Even in the 
Supreme Court, the Chief Justice of the 
Supreme Court does not summarily dismiss 

- a case like that. -
SHRI S. JAIPAL REDDY: The stat,,-

ments made by Mr. Win Chadha were- not 
made to the Press. They were made before 
the JPC which was a Committee of the 
House. The statements made before 
the JPC were wrong, and have been 
disproved by documents. 

12.03 brs. 

PAPERS LAID ON THE TABLE 
[English] 

Report 01 the Comptroller a~d 
AucHtor General of India for 1987-
Union Government (Commercial) 
Part In-Obarat Pumps and <;_ompre-

ssors Ltd 
~ THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFF-
AIRS AND MINISTER OF STATE IN 
THE PRIMB MINISTER'S OFFICE (SHRI-
MA TI SHEILA DIKSHIT) = I beg to lay 
on the TabJe a copy of the Report (Hindi 
and English versions) of the Comptroller 
and Auditor Genera] of India for the 
year 1987-Union Go~rnment (Commercial) 
Part IlI-Bharat Pumps and Compressors 
Umi ted , under article 151(1) of the Cons-
titution. (Placed in Library. See No. LT-
6322/88). 

Notification specifying fields lor voca-
tjenal course as designatt'd trades 
mer Apprentices Act, 1961 ; EmpJo-

. yees Pro1'id_ FmHI (Amendment) 
Scheme, 1988 aDd EiapIOY,"1 Family 
PeDSioD (Amend.eat> Scheme, 1988 
THE MINISTER OF LABOUR (SHRt 

IJPlDJ:SBWARI DUBEY): I beg to Jay 
'" u.e TabJe : 

I 

(1) A copy of the Notification No. 
G.S.R.401 (Hindi and Englisb 
versions) published in Gazette 
of. India dated the 14tlr ,May. 
1988 specifying the subject fields 
for vocational course as dcsjsna-
!ed trades under sub-section (3) 
of section 37 of the Apprentices 
Act, 1961. {Placed in Librery 
See No. LT-6323/88] 

(2~ A copy each of the (oliowing 
Notifications (Hindi and Englisb 
versions) under sub·section (2) 
of section 7 of the Employee's 
Provident Funds &: Miscellan-
eous P.rovisions Act. 1952 : 

(i) The Employees' Provident 
Funds JAmendment) Sch· 
eme, 1988 publisbed in 
Notification No. G.S.R. 
421 in" Gaiette of India 
dated the 21st Ma)" 1988. 

(ii) The Employee's Family 
Pension (Amendment) Sch-
eme, 1988 published in 
Notification No. G .S.R. 
500 in Gazette of India 
dated the J8th June. 1988 
[Placed in Library. See No. 
LT. 6324/88]. 

Sqar (Price DetermiatioD for 198'.18 
Productioo) Amendment order, 19. 
Food Corp9ration of India (Deatb c_ 
retirement gratuity (l9tb Amendment) 
Regulation 1988 and Sugar De1'eJop-
meDt Fund (Tbird Amendment Rales) 

'928 ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL supp-
LIES (~HRI D.L. BAITHA): I be& to Jay 
on the .Table : 

(1) A copy of tbe Sqgar (Price 
Determination for 1987-88 
Production) Amendment Order. 
1988 (Hindi and English ver-
sions) PublisbecI in Notification 
!'Jo. G.S.R. 762(E) in Gazette 
of India dated the 30th June, 
198.8, under sub-section (6) of 
section 3 of the Essential C0-
mmodities Act, 1955. ~ {Placed 
in Jibru1. Soe No. LT. 6325/8'] 
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(2) A coW of the Food i!orporation 
of India (Doath-Cum-Retirement 
Gratuity) (10th Amendment) 
Regulations, 1988 (Hindi and 
English versions) published in 
Notification No. 46/F. No EP 
39-3/83 in Gazette of India 
dated the 19th April, 1988, 
under sub-~ction (5) of section 
45 of the Food Corporations 
Act, 1964. [Placed in Library. 
See No. LT-6326/88)· 

(3) A copy of the Sugar Develop-
ment Fund (Third Amendment) 
Rules, 1988 (Hindi arid English 
versions) published in Notifi-
cation No. G.S:R. 551 (E) in 
Gazette of India dated the 6th 
MaY9 1988 under sub-section (3) 
of ·Section 9 of the Sugar )-)cve-
)opment Fund Act. 1982. 
[PJa~ in·Library. See No. LT. 
6327j88] 

12.04 brI. 
MESSAGE FROM RAJY A SABHA 

[English] 
SECRETARY-GENERAL: Sir, I have 

to report the following Message received . 
from the Secretary-General of Rajya Sabha : 

. 'In accordance with the \ provisions 
of rule 115 of tJle Rules bf Pro: 
cedure aD~ Conduct of Business 
in th" Rajya Sabha, I ain directed 
to inform the Lolc Sabha that the 
Rajya Sabha at its sit9Pg held on 
the 28th July, 1988, rgreed to the 
following amendments made by tbe 
Lok Sabba at its Sitting held on 
the 12tb May. 1988, in the Cine 
Workers and Cinema Theatre 
Workers (Rewation of Employment) 
Amendment Bill, 1987 : 
ENACTING FORMULA 
1. Page 1, line 1,.-

For "Thirty-Hi.bt" Substitute 
"Thirty-ninth" . 

Clause-l 

2. Pap 1. liAe J .. -
Por "'1987" SubstitMte "1988 9

: 

(Jnterru.ptI~) . 

12.05 Jan ... 
STATEMENT RE. REPORTED 
INCOME OF JYOTSNA HOLDING 
PRIVATE ·LTD. FROM SUMIT-

OMO CORPORATION 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 

. B.~. GADHVf)-: Sir, Government's atten-
tion has been drawn to the news item in 
the Statesman, Delhi edition, Friday, July, 
29, 1988, about the income-tax and some 
otber matters of lyotsna Holding Private 
Limited. The report contains a number of 
inaccurate statements. 

The facts of tbe case are tbat Jyotsna 
Holding Private Ltd. filed its return of 
income for the assessment year 1987-88 Oft 
31.7.1987 showiol a total income of RI. 
5,89.12,251. In tbis"'return, it ha<l inc'u. 
ded a sum of as. 6,35 Crores beiDa 
consultan~y fees from Sumitomo Corporation 
It paid a sum of Rs. 3,23,68,834 on 12.9.87 
as self-assessment tax. As some portion-
of the income shown for the year 1987-&8 
also percained to two earlier years, the 
Company. on its own, filed revised returns 
for two earlier yc:ar,s, 1985-86 and 1986-87 
fn terms of Sect~on 139(5) of the I.T. Act . 

The assessments were not completed in 
undue haste as alleged in tbe news item •• 
The first bearing for the year 1985-86 
commenced o~ 25.11.1981. There were a' 
number of subsequent hearings before the 
conclusion of the assessment on 23.3.1988. 
As the relevant points bad already been 
examin(,d, the assessments for the subsequent 
two years were also completed on 28.3.1988. 

The Company. mad~ petitions dated 
18.3.1988, 21.3.1988 and 28.3.1918 before 
the Commissioner of IncOme Tax for waiver . 
of penalty u/St:c. 273 and interests u/Secs. 
1.39(8) and 217. There is nothing ineaulcr 
or illegal in applying for a waiver of 
penalty before the assessments are' comple-
ted. Under the provisions- of section 2'J3A 
of Income-tax Act. an assessee is _titled 
to waiver of ~a)ties and interest it prior 
to the ISSue of a notice to him uDder 
Section 139(2). be vol"ntarily and ill jood 
faith D1ates a fUJI IIlcf true declaratiOJl of 
his income and pa)'l tax t).ereoa. .... . 
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[S!lri B.K. Gadhvi] 
in the instant case. all these statutory .-
conditions were fulfilled. the Commissioner 
of Income-tax on 24.6.1988 in exercise of 

. his statuti?ry powers waived penalty and 
interest after obtaining the prior approval 
from 'the Central Board of Direct 
Taxes, as prescribed. The allegati.()n that 
there was any undu~ haste in passing an 
order under Section 273A is incorrect. 

In March 198'8, when the assessments 
of this Company were being finalised, the 
ass~s~i ng authority found that the Company 
had made full. declaration of its foreign 
income in it, return as evidenced by two 
certificates issued by Sumitomo Corporation 
both dated !\ugust 25, 1987. Further, the 
Company had suo moto repatriated its 
foreign income through normal bank ina 
channels and bas also paid its taxes. It 
may be pointed out that tbere is no FERA 
Cell in tbe Income-tax Dep:lftment and tb. 
inferences in the said news item about such 
a Cell and its activities have no basis. 

In response to tbe notice inviting tender 
by Oil and Natural Gas Commission to 
.. blcb a reference has been made In the 
news item, the Sumitomo Corporation did 
not indjcate in the relevant column tbat 
thcy bad an Indian agent in respect of these 
two tenders Neither tbe Oil and Natural 
Gas Commission nor the Ga~ Authority of 
India dealt with an Indian agent at any point 
of time nor did they make any payment to' 
'ally Indian aaent of Sumitomo Corporation 
in respect of tbese two tenders. However, 
as mentioned eatlier, Jyotsna Holdinl 
Private Ltd. declared in eourse of tbe 
Inocmc-tax proceedings tbat tbey had two 1 

agreements with Sumitomo Corporation of 
acting as their consultant, in respect of 
these two tenders. E6ch of these tareements provided that Jyotsna 
Holding Private Ltd. should not be taken 
as a1J ascot of Sumitomo Corporation. 

Necessary enquiries are being madetftOtti 
the sumitomo Corporation.. Tbe Dit·eet· 
orate of Enforcement is also invest(Sl111n, 
the matters from the FBRA angle. 

(Inttrruplio",) 

sHIU S. JAIPAL ltEDl>Y (MatI'hb-
~): We ~ant i dikUnJOD on dd. 
,!,~. (111'.''''tlO(I6) 

< THB MINISTBR OF. PARLIAMENT-
ARY AfFAIRS AND MINISTER 
OF INFORMATION AND ~OADCAS. 
rflNG (SHR! H.K.L. BHAGAT): The 
bon. members are very keen for discussion . 
1 propose that the discussion should start 
now. Let us begin with the discussion 
now, finis~ it and then we will take up 
discussion on ChoJera. I accept the demand 
of the Opposition for discussion. Let us 
start it right now. (lnterruptions) 

PROF. MADHU DANDAVATE (Raja 
pur): .The Minister has made a statement 
just now. FERA violations are there. It 
is a technical subject. We bave to study 
it. How do you expect us to start the 
discussion rigbt now? (Interruptions) 

SHRI H K.L. BHAGAT: Prof Dan-
davate may begin the discuss~on. 

PROF. MADHU DANDAVATE: Docs 
it appeal tn your reason ? 

SHRI H.K.L. BHAGAT: The other 
day, you were saying Hright now" Urigbt ,. , 
now. So, right now you can bave a 
discussion. (Interruptions) You wanted 
a discussion and now you want to run 
away from it. (Interruptions) 

. PROF. MADHU DANDAVATE : Docs 
It appeal to you? It is a technical subject. 
A statement is made ; details are given and 
FERA violations are brushed -aside. (Interr. 
uptions) 

SHRI SOMNATH CHATTERJEE (Bol. 
pur): We have not been given even a 
copy C'( the statement. (lnterrupti~ns) 

SHaI S. JAIPAL REDDY: You caD 
ba,ve the discussion tomorrow. (Interru-
ptiOns). 

SHRI H.K L BHAGAT: Anyone of 
them can begin the discussion. (lterrup-
tions) 

SHRI S. JAIPAL REDDY: You arc 
bebavinl like a goHty man. (Interruptions) 

We have Dot been given copid! of the 
statement. (Interruptions) 

r 1l'tl11s1at!on] 

MR.. SPEAKER: I fail to unrierst8nd 
why you .are interruptinf. Why do not 
you listed ttt me ? 

(I";,,,.,;p;(ori;) 



[BnlII"II] 
'" 

MR. SPEAKER: I havo to decide this 
matter. There -are two ways. Theio are 
niles in this book, accord! ... to which a 
discussion takes place. The Minister makes 
a statement, and I also say, you liVe mo a 
motion, and then you have to Jive. Some-
times what wo have done here is, if the 
Hcwsp agrees, then we tat~ it im~djately. 
Sp limplo it ill. There are 001, two w,a:/ •• 
On my own, I will not do it. 

(Interruption,,) 

MR. SPEAKER: On my own, I have 
to refer it to the BUSlDess Advisory Com-
mittee and they wJlJ then decide tbe aatt. 
Some times we have taken it up immedia-
tely on the recommen..dation of this House. 
Whatever you want me to do. I am in Y6ur 
hands. I am not going to do it on my, 
own. 

(lnterruJltlolU) 

SHRI H.K.L. BHAGAT: I propose 
that the House take up the dilCussioR 
risht now. (Interruptions). 

PROF. MADHU DANDAVA1'E: The 
Minister has made the statement just now. 
It is a technical subject. We ha,ye to check 
up .0 D\8pY tpings. We are prej)ar~ for 
a discussion tomorrow. 

SHRI BASUDEB ACHARIA (Baa-
kura): Even copIes of tbe Minister', stato-
mont lore nor made available. (Interrup-
tions). 

MR. SPEAKER : You appreciate my 
... position, beeapse I have only to refer it 

either to Businsss AdvisQfY CommUtc;r- as 
per practice, ... 

(IlllerrUPlions) 

SHlU S. JAIPAL REQDY : O~ay. 
MR.. SPEAKER. : t ••• or I bave to refer 

it to the House. I do not .. know which 
W(\y you w~nt. 

SHRI C. MADBAV ~DI 
(Adilabad) ~ You refer it to the BosiAo.s 
Advisory Committee ·(IlIIerrllJltiolU). 

8BlU,H.K..I.. ~~T: ~ J make 
a lubmiaskul' OQ Fg..l. 0\1 tIW .~t 
of the new~paJJCI f n.. SttUellllllB. tlley 
wanted a stat_ent imrDodiatoly 4bd tI., 
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diet not want Government to ,et any time. 
, They wanted a statement then and daerc 

without giving any· time to the Govem-
mente Now, they have got the statement. 
l.'J~ase take tbe sense of the ~,,~ and jf 
t!to 1J0uae decides, pJease have a dIscussion 
riah~away. (/nter,uptiom)'. . I >, 

SHRI SOMNA TH CHA TTElUEE 
(Bolpur): ~at do we discuss? We have 
not even got a copy of tbe statement. 
(Interruptions). 

PROF. MADBU DAND4VATE: 
Please Jiaten to us. Tbv bave ~a~ a 
specific ref~rcnce in the statement, refcfCJlCC 
to FERA. reference to coJJUll}ssjp~ and 
reference to thF statelpcnt ma~ by tbe Cor-

. por~tioD. We have to go tlp:ov,ib the 
statement. PJease have it tomorro",. Even 
copies of tbe statement arc not avaiJable. 

SHRI S. JAIPAL REDDY: Copies of 
tbe Statement have not been made avai-
lable. (/n./~"UptioDS). 

SHRI H.K.L. BHAGAT: Copies arc 
there with yop. He bas read the statement. 
(InterruptI/illS). ' 

[ Tran.rltllioll] 

MR. SPEAKER: Look t~~ thi!ll is 
that (/nterrupti~s). 

Please listen to me. When I am 
speaking, ",by do you interrupt? I have 
to give tbe rulinl. I had placed two tbinp 
before you. I have aI80 to -tell you that 
your demand to have the statement tben 
and there was quite unreasonable and 
today .. (lnterlll~tIolU). • 

(En,lisla] 
PROF. MADHU DANDAVATE: You 

can check the record. We oo1y said that 
-Today, be can make SilO mOl" statement 
by tbe evening. t (Interrltplions). 

[ Translation] 

MR. SPEAItER : Look, please JisteD 
to 1XlC. I said that .. ·(¥tUfytiCWfl 

Please listen to me. At tbat w.. you 
had laid it aud later you Aid to .. it 
dODe in' tile cmaiug. I ha4 t_ optiollS 
before me ad I laad to .aoo_ one .laicll 
would have satisflod batIl tbe~QII1iIs. 

Oat,rr.,,.s) 
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,Ma., SPEAKER : Why do not you 
liston to me, why do you interrupt' 

(lnt.,rllplion,) 

MIl. SPEAKER: I have heard you. 
Now we can do one thina. Vou may take 
lome time and study it. We ,hall take it 
up at 3 0' clock. 

(I nt~rrllplio1lS) 

[&"Usb] 
PROR MADHU DANDAVATE 

(R.ajapur) : We have to refer to the 
Sections of Jaw. We have to find out wbat 
are the FERA vioJations. It is a technical 
subject. Take it up tomorrow at 3 P.M 
(I nte"lIPtio"8"). 

SHRI S. JAlPAL RBDDY : You can 
take it up even at 12 O' Clock tomorrow ••• 
(Int~rrllptio"s), ' 

MR. SPEAKER : We can challJO it 
this way. 

[ T'llIUlatiOll] 

MR. SPEAlCEIt: Please do not make 
om .. , Mr. (.barles. 

(lIlt~"",tions ) 

MR. SPllADR : Tho only qucsticn is. 

Now, we can start Cho'_'ra discussion 
at 2 P.M .• finish it by S P.M. and then 
tat. up this lIbcussion at 5 P.M •... 

f 

(l"t~,.rllptiolU) 

MIt. SPEAKER: i have Jiven you time 
till the evOlliIli. You prepare yourself. 
Instead at of 4 P.M t we can .tart the 
€Iao"r. discussion at 2 P.M. and finish it 
by' P.M. 

(1"""11#110.) 

MIl. 8PEAltBR : J mak. • ccxnpro-
milo betwooa the two vicw-pcSiDtl. IDltead 
of 4 O· CIoct. ..e It art the Cholera dis-
eanion at 2 0' Clock and finish it by ~ 
P.M At S P.M., we can take up this dis-
.. sioa ancI flDi.b it today itaelC • 

. (/ntirrtq'il1f&l) 

SHRI S. JAIPAL REDDY: No, we 
cpn take it up tomorrow. (Interrllptio",). 

BHltI H.K L. BHAGAT : It should be 
finished beCote 5 P.M. because on the 
same subject, he has to make a statement 
at 5 P M. in Rajya Sabha. (I"t~rrllptions). 

[ Translalion] 
MR. SPEAKER : He may make a 

statement there and then come. We can 
tate it up at 5.15 PM. 

(English] 

Let him come at 5.1S P.M, 

(Int~rrllplions) 

PROF. MADHU. DANDAVATE 
(Rajapur) : We would like to .study tbe 
technical and I08al aspects . (/nt~rrup­
tions). 

[ Translatio,,] 
MR. SPBAKER I have liven YOu 

five :bours. 

[En,/i.rh] 

You have ,ot fuJ) ftva hours •.. 
(Int~"uptions) 

SHm SOMNATH eHA T11!ItJEE 
Let us haw the statement. 

(lnt~","ptlons) 

PROF. MADHU DANDAVATB: Do 
not browbeat tbe House hke this ... 
(Inl~,,"ptlo"8). 

MR. SPEAKER : If you do not aJl'6e 
to ~y compromise, then I will put it to the 
House. 

(l"terru/ltions) 

SHRI BASUDBB ACHARIA: Copies 
of tbe statement should be made available. 
(1nt~",",'I?ns). 

MR. SPBAc.BR.: We ~aD take up 
thi' di'CUilioD at S.lS P.M. 

(l"t~""Pllond 

SHRI SOMNATU CHA'ITElUBB 
Cu we bave copies 01 the ltatemont 7 

(lnI.,,..,,to,,,) 
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{ Trt11lllatlo1l] 
MR. SPEAKER : Oiu thom th. state-

mente Provide theUl a copy of th. .tate-
ment •. 

(Int~rruptio1l8) 

fEnglLrh] 

PROF. MADHU DANDAVATE 
Docs it appeal to your reason 'I 

(In/~"uptlon8) 

[ TrallSlatlonl 

MR. SPEAKER: I did wbate~cr you 
wanted, You saId that this issue should 
be taken up in the evening. I aarced. Now 
I will not lay a"nytbing. You said that the 
matter should be taken up in the evenin& 
and I aJlowed that. I gl1ve you five hours. 

(Interruptions) 

[EngJlsh] 

PROF. MADHU DANDAVA"fE : I 
have not said -today' I said -tomorrow' .. • 
l.t~"UPI;01l8). 

[ '1'rtms/ation] 

MR. SPEAKER: Yes, it has happened 
a number times. 

(/nt~rruptions) 

(Enl/ilh] 

PROF. MADHU DANDAVATE: This 
is Dot fair. Has it ever been done in this 
House? (/nt~rrupt;OIU). 

Mil. SFEAKEIl : We have done it 10 
many times on the advice of the House. 

(/nt~"l'pllonl) 

PROF. MADHU DANDAVATB : It 
mi,ht have been done OD political mattere •• 
which have been continuina for a lon, 
time. This is a financial matter.:. 
OnI~"lIJIIlon.s) 

MR. SPEAKER : I have given you 
lift hours. 

(I_mtpl#oIII) 

MR. SPBAICER. : Ibri P. Chidam---. -

12.15 In. 
ARMS (AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PBRSONNEL. PUBLIC 
GRJEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 'MINII-
TRY OF HOME AFFAIRS (SHill 
P. CHIDAMBARAM) : I beg to move for 
leave to introduce a Bill furth!r to .mead 
tbe Arms Act. 1959. 

MR. SPEAKER : The qUCltion is : 

U That leave be granted to intro-
duce a Bill furt her to amend the 
Arms Act, 1959." 
T~ motion 'Was adopted 

SHRI P. CHIDAMBARAM: I intro 
duce tbe Bill 

STATEMENT Re ARMS (AMENDMENT) 
ORDINANCE, J 988 

[£ilg/ish] 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OP IIOME AFFAIRS (SHlU P. 
CHIDAMBARAM) : I beg -to Jay on (be 
Table an explanatory statement (Hindi aD( 
English versions) giving reasons for immc 
diate legislation by the Arms (Amendmcn 
Ordinance, 1988 [Placed in Library. See 
No. LT. 6328/88). 

PROF. MAnHU DANDAVATE 
(Rajapur) : Tbis is a financifll matter ~hK:h 
has been dealt with in a cavalier manner ••. 
(Interruption) You are setting a bad pre-
cedent. 

(/"urruptions)*· 

MR. SPEAKER: Not allowed. 
(Interruptions)·· 

MR. SPEAKER: 1 have liven )'ou 
time and still )'OU sa)' like this .... 

(I".rrllJltitNrl) 

·Published in Gazette of lDdia Eztra 
ordio.ary Part II, Section 2, dated 1 .. 8-BB. 

··Not recorded. 
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SURI BASUDEB ACHAIUA (Bautura): 
How much time have you given 1 
(Interruptions) 

SHRI SOMNATH CHAITERJEB 
(Bolpur): The question is tbat this matter 

requires study ••• (11lrerruptions) 

MR. SPEAKER: You wanted a dis-
cussion on that day ... 

(InterrllplilJ1lS) 

MR. SPEAKER: Do not try to 
browbeat me. 1 do not ,et browbeaten. 

(Interruptions) 

THE MINISTER OF PAltLIAMEN· 
TARY AFFAIRS AND MINISTER OF 
INFOR M:ATION AND BROADCASTING 
(SHRI H.K L. BHAOAT): Mr. Madhu 
Dandavate raised this matter four days ago. 
He bad four days' time He has had 
enough time to study It .:( [nterruptlpns) 

SHRI AMAL DATTA (Diamond 
Harbour): They got two days but you 
want us to do it in five hours rime aJthough 
we have no t even got the copy of the 
statement .. (lnterruptions) 

[ 'l'r~slation} 

MR. SPEAKER: I gave five hours. 
13ven then you say like this. 

(lnterruptiQns) 

MR. SPEAKER: I aHowed you, lave 
you five lwUTS and in spite of that you .. 

(Interruptions) 

[Eng".I'] 
MR. SPEAKER : If you do not accept 

my proposition I wiH put it before the 
House. 

(Interruptions) 

MR. SPEAKER: Now, pJease sit 
down ... (Inttrruption) The Que~tion is tbat 
I can do only two things. But I am doin, 
the third thing aJso. I wanted to make 
both ends meet and I watlted to have a 
compromise ... 

SHRI AMAL DA TI'A: What both 
ends meet ... you want to rush tbloUCh .•• 

",,(Interrup'/om ) 

MR SPEAKER: Do not show at ... 
Do not be angry. Please sit dOWD. I am 
on my lelS'and tbis mall is a1t~ dte' time 
dlootilfl. What can Jt dO aboUt it? 

(Interrllptlon8) 

SHRI AMAL DATTA: You bave to 
see tbat we also function. 

MR. SPEAKER': Yea. you. cell aIsct 
function •.. 

(Interruption,,) 

MR. SPEAKER: Please do not a,.u 
with me. Please take your seat. 

(Interrupt/om) 

SHRI S. JAIPAL REDDY (Mallbub-
napr): You gave tbree days to the 

r Government t.o make the statemeJrt ••• 

MR. SPEAKER: There was no next 
day because there were two-holidays. Thet 
was the only thing ... 

(Inte,.ruptlons) 

SHRI AMAL DATTA : If the Oowrn-
ment wants it tbe same day. it must be 
done the same day ! 

MR. SPEAKER: No question. 
have said two things and they are very 
~lear. 

.(/nterruptions) 

MR. SPEAKER: Please sit down. 
Now listed to me. Por me only two 
options are open. I have to put it before 
the BAC to fix the date. The second option 
is that I put it to the House' and the 
Hehlse decides. \\'e heve dOh it .0 ofttn 
on tbe Boor of the House. But I dtd Dot 
want to get into that wrangle. 

(InterruUliol1S) 

MIt. SPEAKER: Let me IIrlt 8 ... 

(Inter, uptlfllJs) 

MIt. SPEAKER: Why CAD't you ait 
It ill 7 

(J Ilter,uptiolU) 

PROF. MADRU 'DANDAVA TB : Sir. 
thow me a si'- iDst~ 01 the, tlPC in 
which flnanciat impUcadool. laWl, _". 
tax Jaw, FB~, aU are JIlYOJved and dae 
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matter was' strltiahtaw~y taken up ... 
(lnt",uptions). 

rrall6lat1tm] 
MR. SPEAKER : Prq(essor Sabeb. 

when 'You get provoked I 5tart sbivering 
because the heat generated reaches me also. 
Yet I keep my clam. I want to copduct 

,,&be House with all .humility .at my 
co~Nld. 

(/ntef¥'llptlons) 

MR. SPEAKER: Why do not you 
sit dctwn.,S4r •. Please take your seat. 

(Interruptions) 

{English] 

MR. SPBAK£R: I am on my legs. 
You please ait down. As per the rWcs 
I demand you to sit down. The second 
way is that r can refer it to the House. as 
tbe House demands. I am a servant of the 
House. I can refer it to tbe House if you 

·iiie it... . 
(Interruptions) 

PR.OF. MADHU DANDAVATE: Sir • 
.• ueb ~nts. are unheard of. 

MR. SPEAKER: No. you have done 
it often in the House. 

(Interrupt IOns) 

')tOF. MADHU DANDAVATE 
Eitber you have to do it w~tb tbe ,co~us 
of ,tbe H~ or C)therw~ you refer it to 
tbe Business AdviSQry Committee, or you 
take into account Qur con.venieoce. This 
is a financial matter with so many implica-
tioDS •• .(11l_C"fIPtlollll). 

[ ».,..,.,,,,,] 
MR SPEAKER: There is no difficulty 

witb:me. (-fa .. d said it with a 'View to 
satisfy both tbe parties. They waDt it 

• 1iiIb.t QOW. 

I {Bit,.lJM] 
.. T.,. "'ecllto WC a diacussioQ lipt 

DOW c. 

(Interrup,kms> 

I "n 111,.,.,,,1 
.. NIl .. <SPEAUR: WhY are ,ou aU 

.poaklq .ilD1lltaueoully? 000 it ellOUlh. 

Why are you speaking, Madam? Why arc 
you behaving like this 'I Please take your 
seat. I want -to say one thing only.. I 
want to accept botb the viewpoints so tbat 
I can satisfy both t,;e parties. 

[English] 

SHRI AMAL DATTA: Sir, will you 
please listen to me now? Now that you 
have sa, dowll, ... (IntPrTuptions f. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Sir, discussion under rule 193 
is also very important; it is on cholera. 
Now the time fixed is four o'clock. Shrt 
Indrajit Gupta is the mover of 'bat discu-
ssion under rule 193. He must bave the 
opportunity to be here. He wiJ1 not be 
here at two o·clock. After having fixed 
the time as four o'clock, you just cannot 
drprive him of the opportuDlty of moving 
tbe mohon on such an important subject 
ltke cholera ... (Interruptions). 

MR. SPEAKER: Let us Sit late then. 
No problem. We can take up cholera at 
tour o'clock. We can start It, keep it pen. 
ding and thon start again ... 

(Inte"uptions) 

PROF. MADHU DANDAVA'!'E: Just 
listen to my submission for a minute, Sir. 
Only today we have listened to the state-
ment mlde by the hon. MlOister. If you 
carefully go througb tbis, Income·tax laws 
are involved, FERA laws are involved, 
whether they have taken proper permission 
from the Reserve Bal!lk is also inVOlved. 
All these aspects are to be gone through. 
We have «)-check the dates that they have 
gi'Yen. We have to find out whether there 
is any cover up operation in this. For 
that. wilJ yoU not five us at' least a day 
on such financial matters ? .. (JnterruptIOIlS), 
Give me a single precedent of such finan-
cial matters beiDg taken up right away .•• 
(l1cle"uptions) 

[Trtmslation 1 
MR. SPMICER: Why are you nWdn 

Doise? It will not serve any purpose. 

[EnglisA] 

ftOF. MADHU DANDAVATB: Sb 
I apPeal to Jour I'OUOD. 
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MR. SPEAKER: That is why I did 
not allow their proposition to start it 
immediately. That is why I did Dot, 
because there was a reasonable demand on 
your part. That is why I ~aid that five 
hours at least you must get to study the 
situation, and tbat is why 1 brought this 
compromise formula. So simple it is. 

PROF. MADHU DANDAVATB: Sir. 
it is already one o'clock. We have to 
refer to the various sections of laws ..• 
(Intel ruptions). No other Speaker has done 
it, Sir. Right from 1952 UP to tbis 
mOlllCnt, on financial matters, no Speaker 
has done it .•• (Interruplions). 

MR. SPEAKER ~ Theil I put it to the 
Ho\:se. 

(Interruptions) 
[ Translation] 

MR. SPEAKER: Tbe trouble starts 
when you get agitated while speakine. 

[English] 

I can put cit to the House if you Jike. 
PROF. MADHU DANDAVATE: Sir. 

such issues are not decided by majority or 
minority. 

SHRI BASUDEB ACHARIA: They 
are always decided by consensus. 

MR. SPEAKER : How do I do it then? 

SHRI S. JAIPAL REDDY: It is 
always by consensus, Sir. 

PROF. MADHU DANDAVATE: 
Always tbare has to be confCDSUS ... 

(Interruptions) 

[ Translation] 
MR. SPEAKER: It is 12.30 now. 

(Intertllptio1ll) 

[&gliib] 
SHRI AMAL DATTA: Why tbi. 

burl')', Sir ? •• (Interruptions) 

[ Translation] 

MI.. SPEAKER: Why are you spca-
kiDa SO loudly? 11 docs not mako aD)' 
d!Jforeaco to me. 
{BIIIJiM] 

SBIU AMAL DATIA; What il the 
but'll'. lit ? 

'It 
PROF. MADHU D~DAVATB: 

Tomorrow at 12 o'clock you can take it 
up, Sir. 

- SHRI .. MAL DATTA: Sin" you 
bav" given them seventy-two bour~p you 
give us also twenty.four hours ••• 
(Interruptions) 

[ Translation] 
MR. SPEAKER: I do not worry 

about this ... (Interrupt;ons) It does not 
make any difference to me. 

~ 

[English] 
PROF. MADHU DANDAVATE: I 

request you, Sir, that let us take it up at 
12 o'clock tomorrow without disturbing the 
discussion that is to be initiated by Shri 
Indrajit Gupta. Otherwise decide it in the 
Business Advisory Committee. Call the 
Business Advisory Committee meeting to 
decide it (Interruptions) 

[ Trans/ation 1 
MR. SPEAKER : If the Business 

Advisory Committee decides that it should 
be taken up at 5 p.m. to-dRY ? 

[Englis"] 
PROF. MADHU DANDAVATE: We 

are there. We wiJJ not a)Jow it. If the 
entire OpPOSition does not want it to be 
taken up today. do you think the Business 
Advisory Committee will do it ? 

SHRI BASUDBB ACHARIA: You 
call B.A.C. meeting. 

SHRI C. MADHAV REDDY: Please 
call the B.A.C. meeting. That is the only 
solution. (Interruptions) 

MR. SPEAKER; I will Bot be dtaaaed 
into this controverty. I shall caU the 
Business Advisory Committoe mectiDl at 
12.45 P.M. 

SHRI BASUDEB ACHAlUA : At 
what time? 

MR. SPEAKER: At 12.45 P.M., 
iml1l«liatcly. I wanted to have a compro. 
miac 10 (bat there is no rancour on eitheJ 
lide. I clo not want to dilpleaae JOU OJ 
them. 
J Trllllllatlon] 

MR. sP~a : You become IDJI'~ 
unDOee.aaril,. I al"0,. IJatoo to ,ou. --
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• n.lO! br •• 

RELIGIOUS INSTITUTIONS (PR£. 
VENTJON OF MISUSB) BILL * 

[English] 

THB MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SMaI 
SONTOSH MOHAN DEV): On behalf 
of Shri Buta Singh, I beg to move that 
leave be granted to introduce a Bill to 
prevent the misuse of ' religious institutions 
for political and other purposes. 

MR. SPEAKER : Shri Banatwalla. 
He is not here. The question is : 

"That leave be granted to intra-
du.::e a Bill to prevent the misuse 
of religious institutions for politi-
cal and other purposes." 

Th~ motion was adopt~d. 

MR. SPEAKER: The Minister may 
, now introduce the Bill. . 

SHRI SONTOSH MOHAN DEV: I 
mtroduce the Bill. 

1231 brs 

STATEM~NT RE: RBLIGIOUS INS-
TITUTIONS (PREVENTION OF 
MI~USE) ORDINANCE, 1988. 

[English] 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRt 
SONTOSH MOHAN nEY): On behalf 
of Sbri Buta Singh, I beg to lay on the 
Table an explanatory statement (Hindi and 
Englisb. versions)" giving reasons for 
immediate legislation by the Religious 
Institutions (Prevention of Misuse) Ordi· 
nance, 1988. [Placed in Library. See' 

. No. LT· 6329/88] 

.Published in Gazette of India Extra-
orCinal')' Par' 11. aectioa 2, elated 1.8.88. 

12.31! bra 
NATIONAL SBCURTY (AMEND-

MENT) BILL.· 

[English] 

THE MlN1STER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY): On behalf 
of Shri Buta Singh. I beg to move that : 

leave be granted to introduce a 
Dm further to amend the National 
Security Act, 1980, in its appli-
cation to the State of Punjab and 
the Union Territory of Chandigarh. 

MR. SPEAKER: The question is : 

"That leave be granted to intro-
duce a Bill further to amend the 
National Security Act, 1980, in 
its application to the State of 
Panjab and tbe Union Territory 
of Cbandigarh. Of 

The motion was adopted 

MR. SPEAKER.: The Minister may 
DOW introduce the BiU. 

SHRI SONTOSH MOHAN DEV: I 
introduce the Bdl. 

1.2.32 hi'll 

STATEMENT RE: NATIONAL SECU-
RITY (AMENDMENT) ORDINANCE, 

1988 
[English] 

THE MINJSTnR OF STATE IN THB 
MINISTRY dt: HOMB AFFAIRS (SHRI 
SONTOSH MOHAN DEY): On behalf 
of Shri Buta Singh, I beg to lay on the 
Table an explanatory statement (Hindi 
and Englisb versions) aivina reasoas ror 
immediate legislation by t~ National 
Security ·(Amendment) Ordina.nce. J 988 • 
[Placed in Library. Sec No. LT· 6330/88] 

·Puoli&hcd in Gazette or India ~tra 
ordinary Part fit section 2. dated 1.8 18.-
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12 32! brs. 

[MR. DEPUTY SPEAKER ,,, 'he 
Crair]. 

MATTERS UNDER RULE 377 

. [Trans/at ion] 

(i) Need to provide daily Vayudoot 
service" between Calcutta-Dbao-

bad-Patna 

SHRI SARFARAZ AHMAD (Oiridih): 
Mr Deputy-Speaker, Sir, the people of 
Dhanbad are gr&tefu 1 to the Government 
for starting the vayudoot service for thnt 
place. This service is very useful to the 
people residing in that area. But at present. 
it is only available for three days a week-
1 uesday, Thursday and Saturday and many 
times it is cancened without prior notice; 
due to which passengers of this route have 
to face a great difficulty. 

I urge the Government to provide daily 
vayudcot service between Calcutta-Dhan-
bad-Patna and adequate facilities to the 
Vayudoot passengers. 

[English] • 
(ii) Need to de\"etop urtain toni 

of Ganjam district in Ori&sa 
under the Integrated Develop-

ment Scbeme 

SHRI SOMNATH RATH (Asta): 
panjam District in Orissa is having large 
number of small and medium towns and 
higtiest .uumber of notified Area Councils 
in the State. But, unfortunately, under the 
Centrally sponsored scheme of integrated 
development of small and medium towns, 
not a Imgle town of this District bas been 
taken up under tbe scheme mel no pt:()ject 
report has {been sponsDred for any -sucb 
towns for development. TOWns sucb as 
A'Ska, Bhajanligar, Purosottampur ~ Polasara, 
Buguda, HinjHitatu, XbaMik-ote and ~ Bella-
guntba ought to have been ineJuded under 
the ICbebIe by sebditJg1tbe project Iq)Orts 
~ared byrOrtaa Oovaument 1IIldf to be 
approved and sanctioned by the Central 
Govenunent. I would. UIP upon Central 
Government to help in the development of 
tileS4' towns by approvina tho project 

.repOrts and sanctipn necessary amount for 
tlleir deVelopment. 

L Translation] 

(iii) Need to su~vey Itbe rock, 
terral. 'In ClIota NalPflr .. 
for locating water resources 

SHRI YOGESHWAR PRASAD 
YOOESH (Chatra) : 1 he Ministry of ' Water 
Resources of the Government of India 
should survey the rocky terrains of Chota 
Nagpur in Bihar, where there is perennial 
scarcity of drinking water and due to 
geographical conditions of that area oaly 
lift irrigation schemes can be SUCCOlatuW' 
there. -

Very JittIe work has been done in con-
nection with locating water resources in the 
rocky terrains of Chota Nagpur, Santha' 
Pargana and Oaya districts. In these areas. 
there are a number bf rivers, small and 
big, which get dried up during the summer 
season, but there is a possibility of finding 
large quantities of water on the river beds. 
River NiJajaD, which is also known by the 

. name of river Phalgu, has a reJigiou!. 
Importance in Gaya and it is famous tY' 
the name of • Antah-SahIa·. Its river-bed 
has large deposits of water. The fields on 
the bank of this river alongwith tbousands 
of hectares of land can be irrigated by 
setting up high tension pumping sets. 

Therefore, I would like to request that 
the Ministry .of Water Resources should 
survey the rocky terrain in order to locate 
the water resources. 

[English] 

(h.) Oeaaand to grant diplomatic 
statUI to Afriean NatI .... 1 

COillress 

SHRIMATI OBETA MUKHEllJEB 
(Panskura) : India's bond with the freedom 
struggle of South African peopJe against 
tbe racist regime of South Africa is very 
deep and our people and our Go'VernlDeni 
have always stood in tbis battle Oft fbe 
side of South African people. This y_!f3 
being the 70th birthday of Nelson Mande'~ 
one of the world', most revered. fililter fOI 
the cause of f~dom and equality of all 
people, J'request tbe Government of India 
to ~cord diplomatic status to Mricaa 
National Con&ress as our 1hItfo1l", birthdaY 
,ift to bll11. The Governmdllt or !bel" bad 
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already accorded the same kind of diplo-
matic status to PLO. Therefore, J believe 
'that there is DO difficulty in taking this 
decision and I urge upon the Government 
to do so without any delay. 

(v) Need to check Stlager aDti. 
alraaft missiles from faJUDg 
iDto tbe baacls of terrorists 

SHRI SATYBNDRA NARAYAN 
SINaA (Aurangabad) : The report. in the 
Sftlteamnn of June 29, 1995, that US made 
Stillier anti-aircraft missiles are flodin, 
tneir way into tbe arms black market fro,!l1 
~ AfgbaB rebels for whom they were 
meant, should cause grave concern bere. 
The possibility of either Punjab terrorists 
acquiring them by themselves or getting 
tbem through Pakistan cannot be ruled 
out. If so, these terronsts get a furtber 
capability of threatenjng -Indian aviatiob. 
11le stinger missiles being POt table and 
sure to destroy the aircraft at which tbey 
are aimed: if these aircraft are low ftying. 
could even be deployed to threaten civilian 
aircraft near airports. The report also says 

.. that some countries have already acquired 
thC5e Stingers from t-he Afghan black-
market. The Government should refer the 
matter to the United States administration 
and raise 'the grave threat it hol4s to air 
pats.ngers and aircraft in this country and 
ask the US tr get back all the Stingers it 
bad deployed in Afghanistan. 

(vi) Need to provide cODcessioaal 
loans to the Barge owners In 
Goa aod declare barge Industry 

as export· oriented industry 

SaRI SHANT ARA M NAIK (Pan~ji): 
The Barge owners operatmg herges in Goa 
bave been playing a vital role ;0 export of 
iron are from Goa. They have been prp-
viding employment to more than 251000 
workers, directly and indirectly. 

However, recently the businets wlurue 
.., druticaHy decreases by O¥ef so r. ChJe 
to ~ in votume of export of iron 
!p from Goa Secondly. the frei,bt ratfi 
laave remained statie since 191 S whereas 
lie ~ of aU iftpuls required fcr pper,:ticm 
~f ...... have IOlle Up by at least 1% fO 
40%. AmItlaI repairs and maimeoaace. 
w"idl is a1ftatutof1 ~, ""'-.000 

up by 60% due to increase in the '!fiat of 
flteel pJates which is a basic material 
required for the maintepinco of bull of the 
vessel. Wages of the worws have also 
registereU a steep rise of about 100% com-
pared to the wages payable to the workers 
in 1984.85. 

In the circumstances, since barge trade 
it in a financial crisis the Union Govern-
ment should come to the rescue of the 
barge owners. They sJtould be provided 
with soft loans and concessiODs in interest. 
Tbe indUStry shOUld be declared as 100% 
export industry for the purpo~e of obta .... 
iog the benefits ava,JabJe to a 100% export 
industry 

(vii) Need to open Dlore Petro) aad 
Diesel pumps. in AJigaoJ ill 

District Etall qt U.p. 

SHRI MOHD. MAHFOOZ ALI 
KHAN (Etah): Sir, Aliganj in District 
Btah, which 1S a block and Tehsil head-
quarters is a backward area. Presently, 
tMre is only 9ne diesel I'"mp there. R.e-
cently an Indian OiJ Petrol Pump has been 
openeO and has been ,Uotted to tbe same 
party owning the diesel pqmp. 

<With tbe opening of new roads, such 
as Aliganj-Mainpuri, Aliganj to Farukhabad 
and AJiganj to Sarai Aghat etc, besides 
Aliganj to. KaroH, AJiganj to KanpiJ and 
Aligej to Patiali. there t'1J.round jncre~ 
in traffic, there is also the rislOg number 
of tractors, pump sets and general growth 
in population. Therefore, necessity for an 
additional diesel and petro] pump is being 
sreatly felt. 

i,. t 9&6. applicatioDS for the allotment 
9f Di*1 pump.t Sarai A,hat, Dhumrr. 
Btah and Sahawar were Jnvited but no 
~ioo has b~ taken so far in tJle 
JUltG'. 

I ~ ~t tQI=.a~ to 
c~ tho QUeJ.tjma P1 ~.. ."i-
~al • .qorc pe.t.roJ ,,114 ~ Pl1IDf8 in 
District BtaJl. s~l, ~l ~ --
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12.41 l1l'i. 

FOOD CORPORATIONS (AMEND-
MENT) BILL-Contd. 

[Entltlhl 
MR. DEPUTY-SPEAKER: Now, we 

will take up the noxt item, i.e. Further 
'coti'sideration of the motion moved by Shd 
Sukh Ram on the 28th July, 1988. ' 

Shrl Sriballav Panigrahi. 

SHRI SRIBALLAV PANIGRAHI 
(Deogr.rh): Mr. Deputy-Speaker, Sir. I 
rise to support the Food Corporations 
(Amendment) Bm, 1987 As you know, 
this is a simple but very significant Bill. 
This Bill provides for certain facilities to 
the Food Corporation which should have 
been ther~ much before. That way. this is 
rather late for the Government to come 
before the House to provide this facility to 
the Pood Corporation of India. 

Sit", the Food Corporation of India is a 
Ift'vicc oriented organisation but it cannot 
be foriotten that it is also a commercial 
organisation. It is a cOD14llercial organisa-
tion with the objective of implementing by 
and large the food policy of the Govern-
ment. This was set "up in 1965, as a 
countervailins force to contain the specu-
lative activities of private . traders and to 
safeauard the interests of thc producers 
and also' the consumers. Again, the Corpo-
ration is a service oriented organisation 
and its performance has to be evaluated 
in terms of its objectives, namely services 
rendered in the form of extending pri~ 
support to farmers, efficient procurement 
operations and .torage and movement ope-
ratiom in carrying grains to all parts of 
the country. On a review or overaecinlor 
the working of the organisation we feel 
that there remains a Jot of scope for 
improvement of the functioni1l8 of this 
orpnisation. Lack of finaace is the major 
lnag in the way of functioning of the Food 
Corporation of India to achieve its objec-
tives wbo\eIomet'y. They ftICluire much 
more funds than what is made a-.. ailable to· 
them. PtreIently, tbey get the S.anee from 
the OOvermDOnt qf India and allO from 
tt.., bankin, uotor. wbich do not aenerate 
any intctnal reao... TIUt orpaiAtion 

requires funds both for the worki.& capital 
as weU as investment for its expansion 
etc. That way. it is a good provision. 
Now, we are gOing to give this facility to 
this organisation to go in for raising funds 
by way of debenture9, bonds etc. The funds 
are meant for its -operational as well as 
investment requirement and this requiremtn1 
is met, as I said already, by the issue of 
bonds. debenturet and also by borrowings 
from the eetUraJ Government and itate 
Governmcnt in$titutions or from the Public 
Sector Enterprises or bodies or from the 
general public as well as from the Corpo-
rate Sector on such terms and conditio.., 
as may be specified by the Central Govern-
ment. As it is. they do not have the sole 
freedom to do this job. That is also a 
welcome feature. They cannot do anything 
by themselves. They cannot go for raising 
funds io the manner they like. But, they 
hav" to keep the Government informed, 
they have to take the approval of the 
Government of India and on such terms 
and conditions acceptable to Government 
of India. Their proposal should be cleared 
b, the Government of India and. then on!¥-
they can go for raising funds. So, there n 
nothing to object in this BiIJ. It is a weI· 
come feature. By this process, tlie Food 
Corporation of India will now have the 
ability and capacity to raise more funds. 
At tbe same time, I would like to make 
some observations and give some SUlles-
tlons for the tbetter '1 working of this 
Organisation. 

Sir, I have already mentioned about 
the objectives of this Organisation. S..inCt 

,its inception in the year 1965. it is servlt1 
a good purpose in this very important fie]Ql 
of food in this country by going for pro-
curement, by providing price support to 
the producers. This organisation is also 
helping movement of foodgrains from one 
part of the country to the other part; it is 
maintaining the buffer-stock which is very 
much required considering the valaries of 
nature. Sometimes we have drou&ht~ some--
times we hve near famine conditions in 
lome parts of the country and the people_ 
ver,y much depend on the GovernmeD1"'~ 
India. Tho StMe Governments allO lOme-
times, do DOt have the required quantity of 
foodaraiDi to feed the people iu tbciJ 
loqaUt.!'1I In their State. TIley loot for-
ward to tho Otntral Oowrnment. So. 
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there is the necessity of building an 
. adequate quantity of buffer-stock. That 

cannot be undermined and that cannot be 
over-em,basised also. • But what I say is 
that in some parts of the countfy, this 
procurement is directly done by the Food 
Corporation of India-that is call~ depart-
mental procurement. I give the instance 
of Orissa. The overall responsibility is of 
the Food Corporation 'Of India But what 
they do in the field is that they ('ngage 
merchants, the rice·miUers to procure food· 
grains. I do not know why ,there is 
differential treatment. Sir, we know of the 
merchants and their natur~. They do not 
h~sitate to exploit the farmers depending 
on the situation, particularly when there is 
a bumper crrp. So, when there is bumper 
crop, they deliberatily delay the process of 
proeurement. They rna ke delay in gcing 
to the field. bringing the foodgrains and 
making payment in time. It so happens 
sometimes that there is a Jot of delay in 
making the payment of foodgrains tbey 
procure from the producers. The producers 
are exploited and hara~sed. Therefore, I 
would suggest that the Food Corporation 
pf India should go for direct departmental 
procurement in Orissa also as they 
do in Haryana and Punjab. In 
Punjab and Haryana they are going 
for direct departmental procurement. 
That should be extended to other States. 
backward States in the Eastern Zone like 
Orissa ... (Interruptions) Even, the mercb&nts 
have their own story. They say that they 
are exploited. The agents say that they 
have their own story of harassment by the 
Food Corporation of India's officials. I 
need not elaborate on this. Perhaps, the 
hon. Minister, by now. must be a,,:are of 
this. A lot of shady and black thinas are 
goinll' on. While part;cipating in the 
Budget discussion on this Department's 
Demands for Grants. I had given some 
instances to point out how corruption was 
rampant in the working of the Food Cor-
poration of India. fis functioning, itl 
working, bas to be streamlined. Tbe 
extent of corruption. which is realJy alarm-
ina. has to be brought down. I know. it 
cannot bt: eliminated overnight, but serious 
efforts should be made to eradicate or at 
least reduce the extent of corruption that 
il loing in the fields of procurcment~ dis-
tribution, etc. 

With regard to Yr~ighment of sugar 
bags, when sugar is issued frem the 
godown. even .on demand weighment is not 
done. Why is weighment n(lt being done 
e\en on demand ? It is common experience 
that under-weighment is there. A rag 
which should \\'eigh 100 kgs hardly weighs 
so. It should be ,erified and the black 
sheep should be taken to task. 

J would also -say that the transport 
charges of sugar are on the low side with· 
Oltt any bearing to the reality. It is our 
common experience when we talk to the 
dealers. They say that even sanyasis can-
not rHO it unless some hera phfri is done. 
Therefore, it saould be rationaJise". Other-
wis.e, we- will be encouraging corruption, 
Wnh the present rate, they cannot sustain 
themselves in the business. Are people to 
spend from their own pockets? We do 
not expect people to spe11d from their 
pockets. So. a realistic approach is called 
for in this regard. 

The godown facility is lacking. There-
fore. procurement is hampered and in the 
proce&s the producers are exploited. 

There is a beautiful. modern rice mill 
belonging to the Fel in Hirakud in Orissa 
But t 1nforhm31ely it ;s lying idle. Some of 
the FCl's modern rice mills are lying idle 
They should l~e made to function. 

For augmentation of the godown 
factJities and for other matters, the Foro 
Corpora'ions require mone). It is late on 
the part of the Government to have corne . 
forward with such a Bi11 before the House. 
Anyway, I shoqid say : better late than 
never With the passage of this Bill. the 
Food Corporations will be armed with 
powers to raise more funds for tbeir func-
tioning and for augmenting their activities. 

SHRI R.P. DAS (Krishnagar): 
Sir before I go into the question of amend-
m~nt of section 27 of the FoocJ Corpora-
tions Act, 1964, I would like to make a 
few observations on the working of the 
organisation. The Food Corporation of 
India was set up to procure foodgrains, 
particularly rice and wheat, from the sur-
plus States and distribute them to tbe 
deficit States, So far as the question of 



307 Food'Corporations AUGUST II 1988 . (AmdI.) Bill 308 

(Shri R.P. Das] 

procurement and distribution is concerned, 
we find that this organisation bas failed to 
a large extent in this. There are deficit 
States which could not be supplied food-
grains a~c('fding to fbe requirements of 
those Sf ates-because those States are 
deficit in the production of rice and wheat. 
If we take the State of West Bengal, we ·will 
find that this State requires 1.8 1akh tonnes 
of rice and 1.3 lakh tonnes of wheat per 
monHl These are the deficits of tbe State. 
About 2,80,000 tonnes of foodgrains need 
to be supplied to Wl..st Beng&! and abouf 
1. g Jakh tonnes of foodgrains to Kerala. 
There nre othel deficit States where food-
grain~ are not supplied to the extent 
required by them. This organisation is 
wOlking in such a fashion that it could 

• not serve ~ts purpose and objective. In 
most times it supplied poor quality of 
foodgrpins to the States. Its main objective. 
was to supp]y foodgrains thOrough public 
distribution system and to make rationing 
system more successful. 

Particularly in West Bengal, which i'S a 
deficit Mate, there are two types of ration-
ing- one is statutory rationing and another 
is modified rationing. A few crores of 
people are dependent on tbis rationing. 
This organisation had to suppJy foodgrains 
to the people, those who are registered 
under ranoning system, at a reasonable fixed 
price so that these people can afford it. 
But since this organisation fans to suppJy 
foadgrains to the public di~tribution system 
and to the rationing system, there are 
crores of people who have to buy their 
foodgrains from open market at a higher 
price. This shows that this organisation 
could not work upto the expectation of the 
people, 

More than half of the total population 
of the country are underfed. There are 1/3 
or 1/4 of the population Jiving below the 
poverty line. Therefore the FCI had to 
look to the requirements of these people. 
But it failed on that score also, 

I would like to impress upon the 
Government to streamline the PCI in such 
a fashion so that it can work more skil-
fuJJy and more efficiently and suppJy -to the 
deficit states adequately. 

The question of quality and the qu. 
tion of inefficiency haunt the" FCl. ThO 
Government had subsidised about Rso 2000 
crores and it had spent a lot, about A.: 
124 j crores as handling ch&rges. FCI has 
been suffering from theft. pilferage and 
..:orruption right from its very inception. 

The FCI sends food to different States 
at a long distance also by open, uncovered 
r~iJway wagon. During the transhipment 
these fooclgrains sometimes get d:enched in 
the rain water and get rotten when it 
reaches the receiving point. So it becomes 
unfit for human consumption. But still 
ttese foodgrains are sold at the open 
market and again it comes back, mixed 
with the rice and wheat at the procurement 
level, to the FeI. It then procures these 
foodgrains which were earlier stamped as 
unfit for human consumption. In this wa) 
the food becomes more poor in quality. 

There are different sorts of consumers 
in different States. In the eastern states 
people generally like boiled riee. There is 
a great demand for boiled rice throughout. 
But FCI could not supply this rice to 
Kerala, Orissa, Bihar. West Bengal, etc. ' 

13,00 brs . 
. One thing which FCI could do is that 
It can sand paddy to those States and those 
States eould get the boiled rice' from their 
own rice mills. So I would suggest to 
the Minister that paddy COllld be sent to 
those States. 

Thc question of storage had been raised 
b~ many, Member\ earlier. Shri N. Tombi 
Smgh said that st;:>rage facilities in North 
Eastern India are very poor- In lean 
season since the supplies are not receivN 
the same could not be sent to Jong~dj8tancc 
places. Therefore. I would urge upon you 
that some regional storage system should 
~ evolved. In West Bengal also hardship 
IS felt for supply of rice and wheat to ttl~ 
~iI.ly areas Therefore. some storage faci-
hhes should be created in North Be~aJ 
a~~ . 

I Before I conclude I would like to 441 
that operationa! cost of PCI is vert laiih. 
Those who are In thi' business of ~oo ••• 
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are weJJ aware of the fact that before 
tak,ng of procurement and distribution by 
the Fel the operational cost was very low. 
It was almost balf the pres~nt operational 
cost. So the operational co!)t shl'Uld be 
reduced and theft and pilferage also has 
to be eliminated. Without doing this it is 
rather quite out-of-place to support the 
present amendment to Section 27. Though 
this amendment the FCI seeks to diversity 
sources of financing. What is the use '1 
Already FCI is having Jot of money from 
[be Central Government. It is wastiDg 
moqey to the tune of Rs. 1200 croces. It 
has also not been able to stop theft and 
pilferage of foodgrains So I oppose this 
amendment to Section 21. 

13.03 hrs 

Tht!! Lok Sabha adjourned for Lunch 
till fiv~ minutes pas t Foruteen of the 
clock. 

14.11 hrs 

The Lok Sabha re-assembled after Lunch 
at Eleven minutes past Fourteen 0/ the 
clock. 

[MR. DEPUTY SPEAKER in tlte Chair] 

FOOD CORPORATIONS (AMEND-
MENT) BILL -Contd. 

[English] 
MR. DEPUTY SPEAKER: Mr. 

Somnath Rath. 

SHRI SOMNATH RATH (Aska): 
Sir, 1 raise to support the Bill. T~ Bill 
is meant to raise funds for tlte Food Cor-
poration of India. The Fcr deserves 
appreciation for its role in fighting agaivst 
tbe drought for improving the movement 
and suppJy of foodgrains in time The 
Government, under the leadership of the 
Prime Minister, Shri Rajiv Gandhi would 
save the unprecedented situation created 
by the severe drought of tl\e centuty. What 
is required is that the FCI should reduce 
flte operational cost and increase its 
efliCiebcy. The Government is giving huge 
liibsfdy to FO-A scheme should be pre-
p'8ted and operational cost sbould be 

reduced. It must be implemented in the 
right earnestnes~. The handling charges 
and charges for the movement of the food-
grams are on the hIgher side. Since tbere 
is better monsoon this year, there may be 
a bumper crop and after the drought the 
FCI should c~me in a very big way to see 
that the produce of the cultivators are pur-
cba~ed in time There should not be any 
distress sale because after the drought 
certainly the cultivators and th~ producers 
will come to the market to sell theIr pro-
duce. The Fe! should reach tbem and 
purchase the foodgrains at a leasonable 
price and not allow any middlemen to 
intervene and purchase the" commodities 
at a cheaper rate taking undue advantage 
of the distressed conditions of the· cuJtiva-
tors or the producers. This IS the most 
important factor that the FeI should take 
into consideration after drought. Better 
storage and reduction of wastage are the 
factors which require the attention of the 
Fel. 

In Orissa, the FCI has undertaken the 
procurement. There are many god owns of 
the co·operative bodies and also the best 
rice mills but unfortunately, the FeI in 
Orissa is not taking the advantage of utili-
sing these co-operative flce mills and 
godowns foc milling and stonDg. The 
individual should not be gIven the pnority 
over these co-operatives and co-operatives 
should be ~iven the priority and advance 
funds should be provided to them to pur-
chase the foodgrains in time and also for 
milling. Co-operatives should be given 
priorities for procurement and storage. as 
the agent of FCI in Orissa. Let not the 
private miil-owners be allowed to control 
the procurement and also to sell the 
commodities at a higher rate and encoulage 
blackmarketing. Since the Fer has taken 
the charge of procurement III Ori~sa, it 
is the duty of the FCI to see that sufficient 
quantity of rice is given to that Stllte, 
specialJy in {be .jean months, so that it 
will go to the people through the distribu .. 
tion system for the benefit of the consumers. 
The Chief Minister of Ori~sa and the 
Members of Parliament from Orissa have 
made a request to increase the quota of 
rice for Orissa State, but the response has' 
not been encouragiug. Only 5000 tonnes 
of rice have been given. It is nothing. 
We request that our demand should be 
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. considered fav~urably and more rice should 

be aIJoHed for tbe State of Orissa for 
these three lean months at least. The 
people. are in urgent need of rice. ~ The 
FCI should necessarily give 40 to 50 
thousand tonnes of rice every month for 
these three months, which they were pre-
viously giving in these lean monlts. Last 
year Orissa faced the severest drought. 
When th6 FC! has. taken the charge of 
procurement, it is the duty of the FCI to 
supply sufficient rire to' the State when the 
people are in distress. In previous years 
also, the Fer procured rice from Orissa 
and sbpplied to other States. That fact 
cannot be forgorten. When the people of 
Orissa are in distress, I would once again 
).lrge upon the hon. Mini~ter to consider 
this request from the humanitarian point 
of view also and at least give forty tho';3and 
tonnes of nee per month for these three 
months. 

SHRI SHARAD DIGHE (Bombay 
North Centlal): Mr. Deputy-Speaker, Sir. 
I rise to support the Food Corporation 
(Amelldment) Bill moved by the hon. 
Minister. 

The Food Corporation of India had 
already certain powers of taking advances 
of loans under the existing Section 27 of 
the Food Corporation of India Act, 1964 

• and they included the powers to take advan-
ces against sto.;ks of foodgrains or other 
foodstuffs from any scheduled bank or from 
any other bank or financial institutions 
approved by the Central Government. 
These are the existing powers of taking 
loans under the present Act. 

Now, the Amending Bill wants to extend 
these powers to enlarge th'! scope of these 
powers by allowing them to take toans from 
any other authority, organization or instit-
ution or from the pubtic, as may 'be 
approved by the Central Government. Not 
only that, they also want to give powers' to 
the Food Corporation to issue ana seJl 
bonds and debentures for the purpose of 
raising resources. 

The Food Corporat.ion of India was set 
up in J 965 primarily to act as a counter-
lailins (orce to contain the spectuJative 

activities of certain sections of private trade. 
And, therefore. it '" as given mainly the task 
of ensuring tbe Support price to the agricul-
tUrIsts and a1so to protect the interests of 
the consumers.. While doing so, it has also 
the responsibility of handling the imports, 
storage and distribution of fertilisers and 
also tbe responsibility of maintaining the 
buffer stocks. 

Now, if we go through the Performance 
Report of the Food Corporation of India, 
we see that its activities are not limited or 
its activitie'i do not fall short because of 
their limited powers of borrowings. As I 
see from th~ Balance Sheet on 31 st March, 
1986, the b.ank borrowings were Rs. 
4502.73 crores whereas in the next year on 
31 st March, 1987 the bank borrowmgs have 
gone down to Rs. 3521.15 crores. So, 1 
would like to know from the Hon. Minister 
as to what is the purpose of extending the 
borrowing powers for the Food Corporation 
of India. Whether they are not able to 
perform their functions properly because of 
any shortage of resources? We understand 
that the Corporation is primarily a service 
oriented organisati~n and, therefore, like 
other public undertakings it does not under-
take ~'he manufact uring operations and has 
nO direct source of. revenues. Therefore, it ' 
has necessarily to rely upon the resources 
of the States as weU as the borrowings. 
From the fact that the bank borrowings 
have gone down, it appears that it is not 
necessary for the functioning Qf the Food 
Corporation of India to have more and 
more borrowings. 

So, I would like to have some clarifications 
from the Hon. Minister. What is really 
the purpose of this Bill? Why are you 
extending the borrowing powers of this 
Corporation which will enable 
them to is~ue debentures and 
they can also borrow from other institutions 
which are approved by the Central Govern- . 
ment? This has Dot been clarified at all. 
The need does not appear to be pressing 
because if we recall this Bill was introduced 
somewhere is February 1987. and still there 

,'" is no pressing need that this Bi11 should be 
passed. Leisurely we are passing this Bill. 
Therefore, it appears that there is no basic, 
need as far as the extension of the borrow-
ina powers of the Corporation is conccrne, 
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I would like to have a clarification from 
the Minister on this point. 

Lastly, I would like to take the oppor-
tunity of drawing the attention of the Hon. 
Minister to the interest of the consumers, 
We see that the consumers prices are going 
unIimjtedly bigher and higher and the consu-
mer is suffering day-by day as far as the 
prices of the essential commodities, including 
the food prices and the vegetable prices. are 
concerned. From this point of view, I 
would like to say that the Food Corporation 
of India should concentrate on protectmg 
the cunsumers' irtterest. It should give them 
relief by protecting them from the higher 
prices of essential commoditIes which they 
ate very bitterly facing. With these words 
I support this ResolutIOn. 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Depu ty Speaker, Sir, I have only to 
submit two-three points about this Bill. 
last year,' in thIS very House, we held 
detailed disscussion on the Food Corpora-
tIOn At (hat time) the then Minister bad 
admitted that no other Government corpor· 
atJon was riddled with so much of 
corruption as was the Food Corporation, 
and I do not think there has been any 
improvement in the situtatioll in the mean-
tIme. It is on the record and the hon. 
Minister can see it. 

Through this Bill, which has been 
brought forward for the food Corporation 

"'Of India, t·be Government wants to issue 
bonds and debentures. You already have 
adequate amount of authorised capital and 
every year the Government gives you subsi-
dies also. I am reading from the latest 
report: 

[English] 

"The authorised capital of the Corpor-
ation remained at R~ 1000 crores as on 
31 March 1987. The Government paid 

. another Rs. 68 crores as equity capital 
towards godown construction. The total 
subscribed and paid up capital was Rs. 
195.67 crores as on 31.March 1987. T~e 
Government advanced to Fel a soft loan of 
Rs. 1200 crores for financing partially the 
cost Qf buffer stock of foodsrains." 

[ Trans/ation] 

Besides. you already ha\'e enough cBsh 
credit. What I mean to say is that if you 
broadly examine the working of the Food 
Corporation, you will find that you can 
raise its efficiency even without issuing 
bords or dedentures and there will be no 
need to take loans either. For example, in 
1975-76, tIie Government gave food subsidy 
to the tune of Rs. 250 crorers. 

In 1983-84 the amount of subsidy was 
~s .. 834 crores, in 1986-8>7 it was Rs 3000 
crores and in 1987-88, it stood at Rs 2000 
crores. It was in June 1988 that the Hon. 
Prime MiniEter himself took initiative and 
directed the Ministry of Food and Civil 
Supplies to ask the Bureau of Industrial 
Costs and Prices to examine the cost 
structure of F.C I. It is beina 
examined and its report wi)] come in time, 
but I have no hesitation in saying that the 
subsidie3 given by the Government are 
being misused. Last year and this year 
also, when the income tax authorities raided 
the residences of top ranking officials of the 
Food Corporation, they seized laJge 
amounts of wealth frqm their possessi~n. 
Even today, I can guarantee that large 
amounts of wealth will be detected if the 
residence of senior officers of the Food 
Corporation are raided. In the name of 
subsidies and deficits, Food Corporation is 
pocketing crores of rupees and the Govern-
ment ramains a silent spectator. This 
money is not ours or yours, it belongs to 
the public An organised mafia is working 
in the Food Corporation. I have personal 
knowledge that no foodgrain is transported 
anywhere, but it is shown in the papers that 
due to the holes in the roof of the godown, 
the foodgrains are rofting and hence they 
have been transported to another godown 
and that godown- being in bad condition. 
the foodgrains were transported to yet 
another godown. Thus, a huge amount of 
transportation cost is being added. The 
public worker knows as to how much 
corruption is there at the lower level or 
district level as he is a witness to a11 these 
things. If the Government wants, it can 
put tbe' Food Corporation into profit by 
raising its effi~iency. I agree that there is 
difference in procurement pric.:· and 'issue 
price and for which subsidy is being 
providd to you. But there is a lot of 
bungling iu its operations and a larp teal, 
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pilferage is al::.o there. This bungling is done 
at the cost of the public and it can be che-
cked if the bon. Minister pays attention to it. 
lt is the time to open the eyes. The hon. 
Minister has himself admitted iA this House 
that theft takes place on a large scale ana 
there is no justification for it. It is high 
trme that a detailed examination of the 
working of the Food Corporation is under-

• taken. A Joint Par]jamentary Committee 
or any other Committee should be consti-
tuted, so that they could check each and 
every godown, because the pu~lic has to pay 
for its inefficiency. I am not against 
issuing of bonds and debentures Electri-
city Board also Issues bonds and debentuJes 
to generate power. The country and its 
people welcome them if they are issued for 
some productive work, but it is not proper 
to issue them for un-productive work. 
Whatever resources you mobilise by issuing 

'bonds and debentures wi11 be bungled by 
your officers and you will Dot be able to 
do anything. Where will you invest it. 
Do you propo~e to buy foodgrains and 
invest it there? But the foodgrains are 
already rotting in the godowDs. I would 

"like to tell you that North Bihar is in the 
gr,ip of floods. The hon. Minister should 
get it enquired as to what is the position 
of F.C I. godowns there. All are empty. 
I have myself t-een that the F.e.I. godowns 
in Madhubani, Darbhanga and Saharsa 
districts are all empty. No one Listens to the 
Collector. I apprised the Cbief Minister 
about it and he said that he would take 
up the matter with the Food Corporation. 
In this way, a sort of hooliganism is going 
on in the FCI and there is none to 
check it. 

In fact, the PCI was set up in 1965 
to ensure tha~ foodgrains are made avai~ 
table to the people;. at fair prices and the 
people may get relief but tbe actual state 
of affairs is just the opposite. The people 
are suffering and the officers are growing 
rich at their cost. The time has come 
when an enquiry should be got conducted 
into the working of the FCI and care 
sbouid be taken to do it in a dispassionate 
manner and the guilty should be awarded 
most stringent punishment. 

If bonds and debentures are issued ror 
.ome productive PUrpolel, it is all riaht. 

• but if tbe same are issued for some unptod-
uctive purposes. there cannot any justifica-
tion in it. As such, I support it. The 
people are also going to purchase these 
bonds and debentures but they will not let 
any return from that because the losses of 
Fel will increase day by day which wilJ 
add to the miseries of the people. There. 
fore. even while supporting it) i urge upon 
the hon. Mil"ister that a dispassionate 
enquiry should be got conducted into the 
entire working of the Ff:I as only then 
there can be public welfare. 

SHRI VIRDHI CHANDER JAIN (Bar. 
mer): Mr. Deputy Speaker. Sir, I Support 
the Food Corporation (AmendmeQt) Bill, 
1987 which seeks to amend section 27(1) 
of the Food Corporatl('n Act, 1964. 

If the FCI wants to strengthen its 
financial position by issuing debentures and 
bonds. I think it is a concrete step in that 

direction. If by strengthening the financial 
position in this way, the Centrpl subsidies 
can be reduced, which wa .. Rs. 2000 c(ores 
in 1987-'88 and Rs. 3000 crores a year 
before. and if these eifOJ ts are successful. 
then this step will be considered praise. 
worthy and it will be appreciated. 

The FCI plays 2 very significant role 
in our national food economy. The services 
rendered by FCI in Rajasthan and parti. 
cularly in my area is Barmer and Jaiselmer, 
are truly laudable. It is on account of the 
efforts of the FCI that our area was saved 
from starvation and it had supplied food~ 
grllins to the farmers under National 
Rural Employment Programme. which had 
benefitted them very much and brought 
substantial improvement in their condition. 
I appreciate this praiseworthy work of the 
FCI. However. the FCI should take stock 
of its buffer stock position to see·wt;ether 
it is sQund or not. The buffer stock posi-
tion as on 1st January. 1981, was 2.3 
million tonnes but now it had reached the 
mark of one crore tonnes. Inspite of it, we 
have to import foodgrains. This should not 
happen. It is also the responsibility of the 
Irrigation, Agriculture, and other Depart-
ments not to let such a situation prevail. 
70 per cent of (lur population is depen-
dent on agriculture which makes it all the 
more essential to improve tile situation. 
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As regards the I. T.D.P. areas, rice and 
wheat are being distfibuted at subsidised 
rates in these areas since 1985. The 
districts of Barmert Jaisclmer and Jodhpur 
ware declared as 'FamlDe affected Districts' 
separately at the instance of the Hon. 
Prime Minister and relief was .extended 
accordingly. These areas generally remain 
in the grip of famine. Wheat is being 
supplied at the rate of Rs. 2.59 under the 
Public Distribution System. If people in 
the desert areas get wheat at a cd'nces-
,ional rate, it will belp them a Jot. Wlfen 
this kind of assistance is being given in the 
tribal aTeas, then the same should be given 
in those areas also where the situation is 
stiJI worse At least the rural areas of 
these districts should be provided with 
such assistance. In this connection, it is 
essential that some concrete steps are 
taken. 

Our hon. friends have submitted that 
quality of the wheat being distributed 
under the Public Distribution System is 
deteriorating. Howeve,r, it is not so. On 
the contrary there has been substantial 
improvement in the quality. I have npt 
corne across any complaints of this nature 
either in the rural or in the urban areas. 
This has been a progressIve step and I 
appreciate the FCI for it. I want that the 
quality of wheat being supplied to the 
people under the Public Distribution Sys-
tem at present should remain the same 
even in future. This has been a laudable 
sten. As regards the procurement policy of 
the GQvernment. it should be made clear 

"that the services of the middlemen are not 
required at aU. This is as per the Govern. 
ment poiicy Government sho\lld take 
strong action against the officers who uti-
lise the services of the middlemen and 
businessmen . Our policy is based on 
socia!ism, hence we should do away with 
the system of middlemen and make direct 
purchase. Concrete steps should be taken 
in this regard. The procurement rate of 
wheat per kiJogramme is Re. 1.66 whereas 
we are l'urchasing it at the fate of Rs. 2 
and 15 paisa per kiJograrnme. Thus the 
price gap comes to 59 paisa which js quite 
a big one. We shoufd conduct a study of 
the operational c~ts to find out the ways 
of rc~ina it. If we aN !-ble to.reduce it. 
tho price of wbeat wUI fall and we will be 
a'blo to seU it at lh. 2 ~ kiloaramlDe. 

Therefore, efforts should be made to re-
duce the operational costs. Along with it.-
we' have to increase our storage capacity. 
Apart from that. during tbe monsoon 
season, mueh of our (oodgrains which is 
left uncovered get rotten. Steps should t e 
taken to make arrangements to get and 
keep it covered. 

With these words, I support the Bill. 

SHRIMATI GEETA MUKHERJEB 
(Panskura): As far as the Bill stands, 
natural1y. there is nothing to oppose. 
While speaking on the BiIJ. I would tik.'$ 
to mention a few things for the eonsidera-
tion of the hon. Minister and draw the 
attention of rhe hon. Minister fo some of 
the difficulties and necessities of our State. 
I would also like t~ make a speCial men-
tion regarding my own constituency and 
would request tbe Mini~ter t-o take note of 
these things. 

About our State, my hone colleague,. 
Shri R.P. Das has already given certain 
figures how both aHotment and supply have 
come down. I will not repeat that; I will 
very much support that. As it is very-well 
known, from 1.25 Jakh tODnes allocatjon 
it has come do\\n to 80,000 tonnes in 
June It means we have received mucb les~ 
than _the aHocation. But, concretely J want 
to mention certain facts about the diffi-
culties of even that supply. Even when you 
are allocating, what is happening? Say. 
for example, in the month of April 41 
rakes, that is. 82,000 metric tonnes of 
wheat were received in the State against 
the despatch instruction numbering 66 
rakes. Your instruction was for 66 rake,: 
But actually how many rakes went there 'I 
Forty-one! Even your despatch instruc-
tions are not being stuck to because of 
2bsence of coordination with the R.ailways. 
The FCI :s asking the Railways tI) take 
tbose rakes and the Railways are ~ 
a different kind of coordination. Now here 
jf you say that yOU have already ~i~ 
despatch orders. but we poor soWS, bet~ 
ween the Food Department and the Railway 
Department, we do not get them. Our net 
. eBect is tho same, Dot BettinI it. This wes 
tbe situation in April. 
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In May I the opening balance of issu-

able wheat was 52.131 Metric tonnes. The 
.umber of rakes that arrived till 14th of 
May was only 17 and seven rakes were in 
the pipeline. This was against despatch 
instructions for 72 rakes that were in the 
pipeline. So, what is bappening ? Why is 
this happening ? This is particularly putting 
North Bengal in difficulty. which as you 
know. is one of the most backward and 
sensitive areas. Now, what is happening? 
Because the, Railway authority is reluctant 
to accept the Fel proposal for re·booking 
of rates from Eastern Railway to South· 
Eastern Railway and vice-versa, and from 
Bastern Railway to N.F. Railway, report-
edly on the ground that prior specIal per· 
mi&sion to move rak~s across the Farakka 
Barrage was to be obtained by the Railway 
Board. As a result, foodgrain rakes meant 
for South Bengal d~tinations could not be 
sent to North Bengal though there was an 
urgent requirement in these areas to main-
tain the public distribution system. 

Now, you will agree, that 'this surely 
should not be the situation about coordi-
nation between the Railways and the Food 
Department. due to which the poC"r people 
in States like mine would suffer. So, I 
would like the Minister to take into 
-account this tbing and immediately discuss 
with tbe Railways, that whatever you give, 
at least that much should reach us, of 
course with a protest about your general 
reduction of our quota which is very much 
short of our necessities. That is one thing. 

Secondly, about sugar. Everybody 
knows that the sugar prices are shooting 
up very hj~. in our State it has shot up 
"try high. In fact, this is one of the 
factors which has pushed up our inflation 
'&ures. It has not caujht up in Delhi; it 
may catch up soon. I wish that it would' 
Rot happen. 

Now, here, what is the situation? 
Lovy ~r stock. pesition, that is good. 
That is more or less satisfactory for the 
time beinl. But the difficulty is that when 
the FCI could not supply levy sugar-
.arJier, thoy instead it would aive non .. lovy 
luaar. But now if they CaDDot give levy 
lupr that proviaioa baa becD withdraQ. 

'They are not allowed to give non-levy 
sugar. Therefore, the sugar shortage comes 
and results in silooting up of the price. 
Therefore, I think that the earlier practice 
should be revived. If you are not in a 
position to give levy sugar for one reason 
01" the other, )oU please ~upply non-levy 
sugar to States and take the burden upon 
yourself instead of just dumpin8 it on 
others. . 

Thes~ two thinls are the practical 
difficulties in our State which you should 
look into, and thirdly you should increase 
our quota which is far short of our 
requirements. This is one point that I 
want to jJarticular)y raise. 

Now, you are providing subsidised 
ration in the Scheduled Trib areas. You 
would agree with me that there are agricul-
tural labourers belonging to Scheduled 
Caste, Schedule Tribe as well as other 
communities in the country who are in 
extremeJy poor condition. I am now a 
Member of the National Commission on 
Rural Labour and if you sec the things 
that are pouring into the. Commission. it is 
rea1Jy horrifying. Therefore, this provision. 
of subsidised ration must be extended to 
all the agricultural labourers. # This is 
absolutely essential. I hope you will take 
note of it. If I do not beheve t at It-ast I 
hope, and let me have the pleasure of 
believing by an assurance that you will 
extend it to all the agricultural labourers. 
(1nt£rruptiQns) • 

SHRI ANIL BASU (Arambash): Make 
it Twenty One Point ProgramIl"e. 

SHRIMATI GEETA MUKHERJEE 
Give any name you like. I am only afraid 
that in the name of 21 st CenttlfY, you may 
not take llS to 19th Century. Please avoid 
that. 

I would like to make a point about 
my , constituency t Pan skura. Honestly 
speaking, it is one of the reasons why 1 
particularly want to speak on this ]Jill. 
My constituency is a rural constituency. 
South Eastern Railway runs tbroush it 
There are certain are.as In the Howrah· 
KharalJ)Ur hne. There is a station calJe~ 
Ba1i~hok. whor. thero arc a wac Dumber 
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• of rice mills and F.C.I. also keep things 
there. NQw.. of that godown facilities 
there are not enough for despatching as' 
mpch as it should if the fuJ) capacity is to 
be utilised. Moreover, all these rice mills 
want to take as!vantage of that godown. 
Balicherit is one of the well cO)lnected 
places. Pr(ini there, it can go to Howrah ; 
it can go to Midnapore; it can go to 
B3nkura; it can go to Purulia- these 
scarce districts can yery weJl be supplied 
from here. Therefore, I request you to 
positively examine the possibility of start-
ing a base god own by FC! in "8aJichak 
station, which will help th~'" labourers and 
also the despatch of foodgrains to these 
areas which need goo~ supply. I hore you 
wiJI consider my request of having a base 
godown in llalichak. 

[ Tran~/ation] 

SHRI HARISH RA WA T (Almora) : 
Mr. Deputy Speaker, Sir, I support the 
Bill for its objective. The proposal that 
FCI should generate its own resource;& and 
minimise its depend~nce on budget alloca-
tion, is w~Jcome. 

There has been a definite Improvements 
in the working of the F.e.I. during th~ 
past few years and the hon. Minister also 
has made efforts for bringing about many 
improvements in this regard. I thank him 
as well for that. Alongwith it: I want to 
insist that the FCI should also improve 
their Jelations with its tbe labourers. At 
present, Fel takes the services of the con-
tractors and the contractors hire labourers 
for tMir wock and the amount the FCI is 
$peIlding on the contractors is mucb more 
than what it would have spent in case it 
haJ tbe .Departmental labourers for its 
. work. T.oda¥ we are spending (:rores of 
rupees OD the contcactOls and if we engage 
the Departmental labourers for this job. 
it would reduce our expenditure.· 
Many t}'P's of "defects have been noticed 
ill the working of the .contractor system 
.,.d YOJB"' department bas accepted it in 
tll.eir uport tlW. ~ere are ~rtain malptac-
tices tib¥he filling or-rott. wheat in tbe 
sacks and selling the good quality wheat in 
tb,e market. The C,()ntr(1c.tors .a.4opt all 
_h prac~ic~ ,and ~.CJ. ,~urs ,~d 
Rame. I would subulit tQ rou UlQJ t.be 

Committee C'f Labour Ministry has recom-
mended the formatio~ of Labour Ministry 
has recommended the formation of Labqp.r 
Co-.operatives to handle tbis type of worl. 
The workers of the F.C.I. slaould ae 
engaged in this work. These labourers .", 
not literate and can not form a COOper a-
tiv.e. My submission to you as well as .-
hone Labour Minister present here is U".t 
by the departmental Labour and by giviag 
the States of departmental to the tahoucers 
engaged by. the contractor 'to work for 
long, you can get the work done, at a 
lower cost than what you are pay~g to 
the contractor, 1 would request you to 
consider the suggestions given by their 
union in this regard. 

I would also like to make two points 
regarding my constituency. My first 
request is that the hop. Minister Shri 
Sukhram very well understands the situa-
tion prevailing jn hilly al ease The big 
godowns of FeI are not there at the dis-
trict headquarters in the hiJJy areas, 
Although the Fel has accepted this in 
principle, yet the godowns have been set 
up in very few districts. I would rUJuest 
that god('wns with a capacity of at least 
one thousand tonne to five thousand tonne-
ShOUld be set up at each district head-
quarter, in hiHy area'i and ~ if tbis facility 
can be extended to the tehsi1 headquartCf', 
it will be much better. This will rec!uce 
the burden of subsidy given to the State 
Government for transportation in the 
advanced area. If the State Gf\vernments 
also cooperate to ensure 1 hat the people 
living in remote areas, where there are no 
roads, wiIJ get the foodgrains at a fair 
price then the f.Jodgrains wiJI be available 
in those areas also where the Central 
Government wants then to reach. 

You have started a scheme for the 
tribal areas under which you want to make 
wheat available at fair price in the areas 
having tribal population .. My submissi~n 
is, that wherever you .implement this 
scheme, every -person of the b~~. 
whether tribal 01 la non-tTih~\. &hou\~ pt 
the beoefit of this scheme. If it Js ether-
wis.e. it will Je{ld to clashes between: tbe 
t1i~ and the noo-tribals. Jf )'ou t~Jk to 
the officials ~f the State Government in 
disWct of Pit.hor~Barh, . you ww. f\ild that 
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in two of the blocks there viz. Mun~yari 
and Dharchula, differences are cropping up 
in the tribal "Wages Relations between 

· the tribals and the non-tribals, who once 
used to live in perfect harmony iIi that 
area, have now become strained. This is 
earnhlg a bad nam~ to the Government. 
You must consider this thing. 

With these words I conclude. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad) : Mr. Deputy Speaker, Sir, 
the amendment has been brought with this 
is intention of borrowing money from tltc 
'Open market. I do not understand that 
when we wHl borrow money from the open 
market we will have to pay hiavy intere»t 
on it which will lead to hike in the prices 
of food grains. Under the 20 PQint pro-
gramme, you have made a provision for a 
fair price shop for foodgrains in every 
village. On the other hand the prices of 
foodgrains are being lOcrea~ed every year 
and now in order to meet the intere~t 

changes you will further increase it. There· 
fore, I oppose this mIl 

Fcr is gettmg a subsidy of Rs. 2 
thousand erores every }ear from the Cen-
tral Government.' This amount should be 
given to the consumers to enable them to 
get foodgrain at a cheaper rate. 

This subsidy is spent to meet the 
-shortages in the FCl and money being made 
by the middle men. We will not gain any-
thing unJess.the <;ystem of the middlemen is 
put to' an end and the losses being 
incurred by the F.e I. are reduced 

Shri 0 P. Das and Shrimati Geeta 
Mukherjee have covered ~lmost aU the 
points. 

15.00 brs. 

I wouJd like to know as to why a 
reduction to the extent of 50 per cent has 
heeD effected in the West Bengal quota 
• ince February I had drawn your atten-
tion towards this fact even in the meeting 
of Consultative CO'llmi Uee but could not 
receive any specific reply to it. Besides, 
AO clarification was given regarding th' 

restriction imposed on the movement of 
foodgrains in West Bengal by the railways. 
I had written a lett"r also on 20th May in 
this context.' You did a~knowledge that 
letter but I have not received its reply in 
detail tiIJ date. The ralioning system in 
West Bengal hall collApsed due to SO per 
cent reduction in the quota there. I would 
request y.ou to pay proper attention in 
this regard. Is it due to some political 
motivation that you are doing so? I 
would like to say it specificaJIy tha~ you 
should not bring in politics in the matter 
of supply of food items. You arc aware 
that 70 per cent people in West Bengal are 
supporting the Leftist Go~ernment and th. 
rest 30 per cent are supporting your party. 
Therefore, you should pay attention to 
those 30 per cent at least. You may 
carr} out. it needed, more amendments in 
section 27. I will have no objection 
jf you would Ii ke to raise funds for this 
purpose, In this connection, my sugges. 
tion is, that you should issue "sukhbhojan 
vikas patras". I will be the ilrst buyer if 
you issue these 'patlas.' 

Therefore I would like to submit that 
you should immediatoly try to increase the 
quma in Kerala, West Bengal and alJ such 
non-Congress rule states where you have 
reduced . he quota. 

[ Translation) 

SHRI UMAKANT MISHRA (Mirza-
pur) : Mr. DefJuty Speaker, Sir, I would 
like to thank you for the time you have 
given me to speak. I support the amen-
ding bill presented by the hon Minister. 
Now I would like to give a few suggestions. 
The Food Corporation of India is an 
important Corporation and performs very 
important functions. The Food Corpora-
tion of India stores and distributes food-
grains at a large scale. But I am Clorry to 
say that the Food Corporation of India 
has ,a very small capacity for storage. 
Therefore the need is to construct Ilodowns 
on a large scale ror foodgrains, st<>fage. 
Due to the shortage pf godowns, our food-
grains get destroyed in large quantities . 

There was 8 proposal to consttuct a 
very big god own in Mirzapur district. 
When a dem,.nd for land was made for the 
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purpose, arragement was made. B",' since 
last four years this mCttter is under consi-
deration and the construction work of the 
godown has not yet started. I ",ouId like 
to request the hon. Minister that the 
construction work of the god.own in Mirza-
pur disirict should be started at the 
earliest. 

I 

You are aware that the Food Corpora-
tion of India purchases foodgrains from 
the farmers. But in the rural areas, the 
foodgrnins are not purchased at reasonable 
rates. The benias and the middlemen 
purchase it at a low price. The falmers 
do not 6et even the support price of wheat 
and paddy fixed by the Government. When 
the crop is harvested the small and medium 
farmers need money. 

15.06 brs. 

[SIIBI ZAI,NUL BASHER in the Cbair] 

You being from Eastern side might be 
aware tbat sma]], farrr ers are more in 
number there. (Int~rtuptions) I was requ-
esting that in the North Eastern ~tates. 

there are sman and medium farmers. When 
the crop is harvested and the foodgrains 
are ready, they want to sell the yield 
immediately beeause they have to meet 
their expenses on cJothes, Sdlt, oU and for 
paying bzck loans and on arranging 
marriages etc. At such a time the benias 
and the middlemen purchase the food grains 
at a lower price and the farmers never get 
the support price fixed by the Government. 
Today the resentment and dissatisfaction is 
prevailing amongst the farmers and there 
are big agitations fr{'m the farm~rs aU 
around. The farmers are agitating because 
they do not get the proper price of their 
produce. They have to work hard in their 

# fields but they do not get even the reason-
able price for their rroduce, consequently 
they lemain poor as they were. They 
should at leost get the support price of 
wheat and paddy as fixed by the Govern-
ment. The hinderance in getting that 
the purchase centres opened by the Food 
Corporation of India are not situated at 
block levels. Due to this, in emergency, 
forced by their needs, the farmers sell 
their footlgrains to the benias and tite 

_ middlemen at a lower price and do not get 
tho fair price. 

ThroQgh you ~ir, I \\-ould Hke to suggest 
to the hon. Minister that the Food Corpo-
ration of India will be serving the farmers 
cause substantially if purchase centres are 
opened at every .:Ievelopment bloCk and 
every Nyaya Panchayat level. 

[ Translation 1 
Fe} should open purchase centres direc-

tly in the areas and arrangements should be 
wade to purchase foodgrains immediately 
after harvestation\ It will enable the far-
mers to sell the foo~grain6 on the support 
price fixed by the Government and get 
rumunerative prices of their produce. I 
woulg like to emphasi~e tt is poInt. I would 
also Ii ke to sugge')t that Food Corporation 
of IndIa should open purchase centres at 
Panchayat leveJ to enable the farmers to 
get at least the support price of food-
grains. 

Dr. Rajhans has referred to -the wides-
rread corruption. Attempts should be 
made to curb it though certain steps have 
been taken, more initiatives, however, are 
required in this reg3rd. We often 01 serve 
that bundreds and ttlousands bags of. wheat 
are lying and getting rotten at railwa.y 
stations. Not only this, stray animals like 
P!gs eat i\ and people take it,to their home. 
Arrangements should be made to save the 
huge quantity of wheat which is damaged 
at railway stations. There is an old say-
ing in our area that the goddess of wealth 
i.e. 'Lakshmi' abandones the country or 
the society where foodgrains are looked 
down upon' Measures should be taken- to 
save the huge quantity of foodgrains whioh 
are being wasted and godowDs should be 
constructed in every district .• The propO-
sed godown in Mirzapur dis(rict should be 
constructed as early as possible. 

Wiih these words, I support the Bill. 

SHRI RAMASHRAY PRASAD SINGR 
(Jahanabad) : Mi. Chairman, Sir, I oppose 
the way the bill has been brought forward. 

I would like to st;bmit that the F.e.I. 
was set up for two purposes but could not 
achieve them so far. Its first purpose.as 
to save the farmers from the exploitation 
of mjddJemen who purchase the prodUQI 
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[Sftti Ramashray Prasad Singh 1 
of farmers at throwaway prices immedi-
ately after the harvestmg season and hoard 
it in their godowns. FCI was supposed to 
save the farmers from thib financial exploi-
tation. But the corporation has never 
provided facilities for the purchase of 
foodgrains at block level If such arrange-
ments had been mJde, the farmers would 
have been able to sell the foodgrains at the 
support prices and get benefit But con-
trary to this, the Fe I:scrvLs the interest 
of the capitalists. This clu'>s of capi! Jlists 
store the foodgrains which in turn are 
purchased and stored by the corporation. 
Who gets the benefit in su:-h circumstances 
-capitalists or the pOClr farmers? The 
Government ha<; not succedcd to check the 
big private agencIes from hoarding the 
foadgrains. 

Another point which I would like to 
make is with Icgard to the management. 
Your system of management is the worst. 
The f00dgrains stored irt the godowns grt 
rotten and the same st0cks ore supplied 
to the fair price ~hops to sell to the public 
under public distribution system. The 
shopkeepers are pessuriscd to accept it, and 
they in turn, fJfCe the people to purchase 
it along with kerosene 0;:' So the people 
ate forced to take that f(..odgrains which 
are not worth eating even for animals. Dve 
to mal-administration' foodgrains worth 
creres of rupees get damclged and then the 
same is eaten by the poor people. As a 
result the} catch several diseases and even 
die. This situation.has been witnessed in 
some viJIages.. The &amples of the .quaJity 
of foodgra:ns which are SDld through 
Public Distribution System, were also dis-
played in some of the Legislative Assem-
blies Government slpuld set right the 
mismanagemc;nt prevailing in the F.C.J. 

Issue of purchase of 'Parmal' rice was 
also raised in this House. This quality of 
rice was purchased in huge quantity but 
got damaged in a few days And then a 
huge amount of money had to be spent to 
dispose of damaged rice. Is it good 
management or bad? Neither any enquIry 
was made into it, nor any individual was 
heM responsible for this lapse. May I know 
why there is such type of lap,e and who is 
responsible for it. I would like to submit 

(Arndt.) Bill 3.1& 

something more. There is a place named 
'Masa uri' in my constituency. A large 
number of tabourers worked in a godown 
of tht: Corporation. The Corporation clos-
ed the same god own within a year As a 
result, labourers were rendered jobless 
Now foodgrains are brougbt there from the 
godown at Fulwari. Government is i~ple­
menting a number of programmes like 
NRDP and RLEGP in rural areas ",hlch 
provide the facihty to supply foodgrains 
along with some cash. The god own in 
Masauri catered to the need of the people 
but in the present situation, the foodgrains 
brought from FuJwari co&( more and thus 
poor people are being exploited. This 
Government claims itself to be the cham-
pion of the Harijans and poor people and 
often talks about socialism but in reality 
supports the capitalists I would also like 
to say that the building for this godawn 
was constructed by a private individual in 
accordance with the building plan given by 
the F.e. I. As a result of closure of the 
godown, the bui lding owner has been put 
to a major financial loss as also a number 
of 'labourers have been rendered jobless 
?nd the people have to pay more price for· 
the foodgrains all due to the shifting of 
that godown. In view of above, I would 
urge the hon. Min;ster and the offici lis .of 
the Corporation not to shift the godown 
from Masauri. Otherwise the poor people 
will be deprived of the benefits. 

Thirdly, prices of foodgrains are 
cheaper in free sale as compared to prjces 
of foodgraill'l supplied through fair price 
shops. As a result. foodgrains in the fair 
price shops remain lying unsold. What is 
the cause? Private business men try to 
sabot age the scheme and the Government 
officials join hands with them. These people 
are Ie~ponsible for the failure 'of the 
nationalisation just for providing benefit 
to the middle men. So I would urge the 
hon. Minister to rectify the drawbacks of 
the managemellt. Had there been no stock 
of foodgrains j the country would have 
suffered a great difficulty. Now we need 
not import foodgrains from other countries 
to save the lives of our people. I want that 
the management should be made .efficient 
to the extent possible. 

With these words I conclude. 
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SHRI VI1AY N. PATIL (Erandol): 
Mr. Chairman, Sir, I welcome and support 
the Bill. The Food Corporation of India is 
doing very good service to both the farmers 
who produce the foodgrains and to the 
consumers who use it. But. there is yet 
a lot to be done and tbe storage capacity 
which is available with the Food Corpo-
ration of India is not sufficien t. The 
Government of India is taking the services 
of Warehousing Corporation also i.e. the 
Cenfral Warehousing Corporation and the 
State Warehousing Corporation. There is 
a scheme of providing godowns of 200 
tonnes capacity. 500 tonnes and 1000 
tonnes capacity in (he villages which will 
be supplementing the storage godowns or 
the Food Corporation of IndIa. But a 
number of small godowns to be constructed 
In the villace areas would not be sufficient. 
So also, the subsidy given to the tune of 
Rs. one lakh is not sufficient. it should be 
raised. 

Sir, there are a number of' places whele 
in future, after tbe construction !lnd com· 
pletion of Irrigation dams, more and more 
foodgrains of different types wIll be pro-
duced. For example, in Aurangabad area, 
after the full utilhation of laikavadi Dam, 
lakhs of hectares of land wi 11 corne under 
cultivation. The Food Corporation of 
India has to plan right now as to ho" 
many godowns tbey wiJI have to construct 
in that area so as to enable the storage of 

..Joodgrains for the required number of days 
or months till the foodgrains are moved. 

In Maharashtra also, there is a place 
called Dhule Town whicb is on the fuieTum 
of three national highways-Calcutta-
Bombay, Delhi-Agra-Bombay and third the 
national highway which is in use new is 
Ahmedabad· Baroda· Dhule- Aurangabad. 
HYderabad. So, in such cities, if more 
godowns are constructed, then it wiII be 
easy for the movement of foodgrains wher-
ever they are required to be distributed in 
different States. 

Sir, I would also like to suggest that in 
the Food Corporation of India, more num· 
ber of Agricultural Graduates should be 
recruited a8 ofticers because they know the 

basic background of food.crops, foodgrains, 
their storage requirements and problems 
etc. Technical bands, speciaJ1y Agricultural 
Graduates should be recruited more in 
number. So also, the functioning of the 
zonal offices is to be improved. I had the 
occasion of. visiting some offices wherb 
treatment to the common »Cople is not 
proper. The Food Corporation of India is 
not a defence organisation or a secret 
Telephone Exchange where outsiders are 
not allowed. But when common people 
visit the offices, the treatment meted out to 
them is not proper. We have fo give a 
proper warning and tell them, "I am a 
Member of Parliament; I am teHing you 
this; you have not given interview to these 
people". This Corporation has to deal 
with common man. So, I would like to 
point out to the bon. Minister that the 
functioning at some levels has to be 
improved. 

So far as wastage of grains is concern-
ed, sometimes we notice that some very 
good quality wheat of jowar or bajra Dags 
declared as' unfi t for human consumption 
with the connivance of the local ofijcers 
and traders and then they are auctioned 
out at throw-away prices or redtlced prices. 
But again they come back to the grain 
market as useful grains fit for human con-
sumption. In this way a lot of Joss is 
incurred by the Food Corporation of India. 
This has also to be checked. I do not want 
to give instance, but many times it hap-
pens. When the farmers go to give tboir 
grains to the FCI or to their agents, jn the 
name of 'soil' or 'small stones' in the 
grains, some two or five kilos in a quintal 
arc cut in weight and to that extrnt Jess 
payment is made. Afterwards, this is ad· 
justed otherwise. This should be stopped. 
If the grains are not of good quality, if 
there are more stones or more percentage 
of soU, the farmer should be asked to take 
it back and bring it clean; then, for tIL 
whoJe weight he shouJd be paid. It showld 
not happen tha~ it weigbs a quintal and 
the farmer is paid the price for only 9S 
kilos. But this is happenin, in some places 
and I would like to draw tbe attention of 
the hon. Minister to this also. 

With these suuestions, I welcome tbe 
BiU and I IUpport it. 
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[ Tra~slation] 

SHRI SHANTI DHARIWAL (Kota): 
Mr. Chajrman Sir. I wholeheartedly sup· 
port the Bill regarding the rood Corpo-
ration introdt ced by the hon. Minister. I 
hope this Department will make progress 
under the Jeadenhip of the hon Minister. 

r want to repeat the pOints which have 
been. raised here in this connection. I am 
a wItness to the harassment of farmer s at ' 
the procurement centres of the Food Corpo-
ration by its staff. Their produce i<; first 
reject and then S'hlfted from place to place. 
Malpractlce~ such as undt'rpayment and 
underweighing of goods are prevalent. 
Despite all thIS even if we, the public re-
presentatives comp~ain, quick action is not 
t~ken with the result that when the farmer 
roes to the procuremc.nt cenlie in the city, 
he has to .stay there for 3·4 days. Ulti-
mately he has to decide to accept whatever 
money he is given for his produce, because 
he realizes that al1 his waiting will bear no 
fruit. The point to be noted is the harass-
ment of farmers and depriving them of due 
price for their produce. Produce of the 
farmers is delibetateJy rejected. So I want 
that prompt action should be taken on 
such complaints. A cell should be creatrd 
so thlt farmers are not put fo any sort of 
trouble. 

My second point relates to the exis-
tence of middlemen. The middJeman 

.., should be totaHy removed from the scene. 
There should be a direct relationship bet-
ween the farmers and the Food Corpora-
tion. Many hon. Members have requested 
tbat support prices be raised In view of 
the increase in the cost of production of 
foodgrains. farmers should be given more 
price for their produce. 

Godowns should be made specially in 
commaml areas where irrig3tion facilities 
are more. In my Lok Sabha constituency. 
near~y eo% of the area has irrigation 
facilities. Yet the numbt'T of godowns over 
tbere is very less. My request to the hon. 
Minister is that the Government should set 
up godown& in large numbers wherever the 
level of production is high. 

There are complaints that transporta-
tion is not entrusted to reputed coml'aDles 

and is Jeft in the hands of low-level officers 
and m~nagers I request that transporta-
tion be' entrusted to reputed companies so 
that pilferage and delays ell roule can be 
checked. 

Many Members spoke on the need to 
curb corruption in the Fe!. We are all 
aware of the foodgraifls being pilfered by 
the small fry but I request that the hig 
sharks who indulge in wholesale bungling 
be brought to book. Such an act".m on 
the part of the Mini<;try wiI1 enhance the 
goodwill of the- FC!. At several places FCJ 
has done good work. For mstaIlce Fcr 
has helped Rajasthan to tide over this 
year's acute drought III the State. It is 
with their help that cattle and human 
beings JO the State could Sl!Y\ jve For this 
I thank the Corporation. Hut there are 
some people in the FCI who. with their 
actions, tarnish its name. Their a(.tions 
should be closely watched so that they can 
be caught and brought to book. 

Pilferage of foodgram occurs because. 
it is transported in open bags. Why alC 
these bags not 3ealed? Slmilally food-
grain is transported in oper. wagons. On 
absorption 01 ralO-\\ater and subseqnent 
drYlog the fuodgl ain lcsls in weight. There 
are so many such minor problems which 
need looking into I do not want to give 
a lecture but would only request the Minis. 
try to look info these small m::ltters with-
out dela). I hope our able Minic;ter will 
look into these aspects, make imprO\ e 
ments by plugging loopholes and thus 
brighten the image of the FCr. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) t Mr. Chair-
man Sir. I thank all the Members who 
have taken part in the discussion on this 
amendment Bill A number of suggestions 
have been made and some Cl iticism a1so 
bas been made about the functioning of 
the PCI. I have noted down the sugge~­
tions maJe by the Members aud I welcom'e 
them constructive .criticism made by them. 

I ha,~ been receiving a number of com-
munications on the functioning of tbe FCI. 
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A number of them contain complaints 
about the functioning. There are sugges-
tions also. I personally go throush all 
these eommunicati0ns and J ask the FCI 
1l1anagcment to take appropriate action on 
them. 

J, at the outset agree that there is 
scope for improvement in the functioning 
of the FCI There may be cases of corrup-
tion at certain levels, there may be cases 
of negligence, omissions and commission~ 
at certain levels. AfteraiJ, FCI is a very 
big organisation; its activities are spread 
over throughout the country and it has got 
more than two thousand godowns spread 
all over the country 

The purpose for which the FCI was 
comtituted was to enSllre that the farmers 
are not exploited by the unscruplous ele-
ments in th'e trade and the floor price is 
fixed and farmers are given price for their 
produce at that level. And whatever .IS 

procured by the FeI Iha! is being supplied 
to the deficit States at the subsidised rates. 
I welcome the criticism but there has to be 
balanced view here in this House No 
doubt. there are shortcomings but there are 
achievements also which we should not 
ignore. 

This big organisation which is imple-
menting the social objecthe of the Govern-
ment of I ndia is rendering commendable 
job in this cl)untry protecting the interests 
of th..: farmers and supplying foodgrains to 

-every nook and corner of thi~ country. By 
and large its procurement range~ l_,eiween 
15 to 20 million tonnes a year Its duty 
is to maintam buffer-stock and the o~ra­

tional stock. Our country faced a very 
severe drought - the worst type of natural 
calamity-but as we had sufficient stocks 
the allotment was maae to .all the States 
according to their requirements. The total 
off~take-which includes $upport to the 
open market also-was more than 21 
miilion tonnes This is the highest off-
take so far. Had we faced such a .. lamity 
8-10 years ago we would have been com4 

pelled to go wHh a begging bowl to the 
advadced countries for feeding the teemina 
millions of our peopJe. But it is not only 
a matter of satisfaction but it is a matter 
of pride a1ao not only to this G9vernment 

but to every Indian that we faced this 
calamity with our own resources. We did 
not request any country for aid. 

I happ~ned to attend world food con-
ference at Nicosia about a couple of months 
and and it was a matter of pride for me 
to hear almost aU the countries-developed 
and developmg-pre.ising the efforts :.f ,het 
Government of India. The credit for this 
goes to the farmers, scientists and policies 
cf the Government that during these 30-35 

'years' we have become self·sufficlent and 
did not beg for food aid from any country~ 

The problem today is that there are a 
number of countries in the world in Latin 
America, in Africa and in Asia which aTC 
not seJf-sufficient in the matter of food-
grains. They do uot have the required 
foreign exchange to purchase foodgrains in 
the international market. India has always 
been pleading for those countries with the 
aftluent nations to give them aid. But we 
have never asked for any aid. It is only 
now that in order to supplement our buffer 
stock, we had to purchase some foodgrains. 
We are not ashamed of it. It is not this 
country. because we faced natural calamity 
and that was the reason we had tQ import, 
but there are even advanced countries, like 
Russia, Japan. They are also purchasing 
foodgrains from the international market. 
Similarly, we are also purchasing. It 
sh=:>uld not he a matter of shame or cri-
ticism. After all, as far as our requirement 
of public distribution sys~em is concerned 
or other commitment of the Government of 
India is concerned, we are in a position to 
meet our requirement from our internal 
procurement. But we have to maintain 
buffet stock fOT any contingency as we 
faced last year. So, this is creditable. The 
Food Corporation of India did a very com-
mendabJe job by releasing and ensurina 
ddivery in any part of tbe country. That 
is the reason why there was not even a 
single death of starvation in the country is 
the worst year which we faced Jast year. 
That is a commendable. job which the 
Food Corporation of India did. I do not 
reconcile to this situation when we make 
the sweeping .generaJisation. You are 
attributing and I welcome the criticism. 
And I can' assure the Members that if you 
bring any case of corruption to my notice. 
I will ensure that deterrent actton is takeo 
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[Sbri Sukb Ram] 
a.aiDet the officer/official who is involved 
in it. But we have got a rule of law. 
Everything has to be proved. So. if you 
bring any complaint and it is proved, 
definitely an action will be taken. 
Actions have been taken. A number of 
oIieers h~ve been removed. A number of 
officers are under suspension. A number of 
oftict'rs/ofticials are facing inquiry. It is 
DOt ,hat no action is taken when you make 
any complaint Every action of the Fel 
is subject to scrutiny by th~ Members of 
this House, the other House and by the 
Press-by anybody. So, there may be 
some cases. When they are e:ICposed, then 
the magnitude seems to be very high. But 
tbe real service which is being Gone by the 
FCI is ignored. I think, we have (0 take 
a balanced view j nit. 

Our Prima Minister introduced a scheme 
in 1985 for the tribal people in the country. 
1here are about 57 million persons who 
are living in tbe tribal blocks. We are 
.iving highly aubsidised wheat and .rfce in 
tbese blocks. YDU can imagine from the 
~t:es that before introduction of this 
scheme; tbe allotment to these blocks was 
bard'y two lakh tannes of foodgrains. But 
now we are allotting more than two million 
tonnes of foodgrains. 

My bon. frien4 just raised a question 
that non-tribals are not being given the 
same subsidised wheat and rice. I am 
Bof aware of any such complaint. Any 
bloet which is declared all -tribal block'. 
tbe foodgrains are supplied at the same 
rate whether it is a tribal or non-tribal. 
They are treated at par. If there is any 
complaint, let him write and I will defini-
tely write to the State Government because 
the implementing agency is the State 
Gov«nment. 

Some Members have made certain sug-
psiions an4 some complaints also. I will 
try to deal with them. Hon. Member, 
Sbri T. 11Jomas made a complaint that 
_me sub-staodwd rice was solei in K.crala. 
I am able to unc1erstancl that some par-
.oiled rice wbidl oollform to the DFA 
standards were not acceptable to the people 

. because it takes a Jot of time for coating. 
Therefore, that HOck to the (usc of 1462() 

tODMS was sold tbrough open ten.clers. It 
was not given to the public distribution 
system. In case it was cbanneJised, then 
it was the duty of the State Oovemment to 
see that sub-standard foodgrain is not 
given to the people. We bave issued 
instructions to the FCI tbat in case any 
complaint of sub-standard foodgrains comes 
to their notice, then 'he State Government 
or any agency which gets this type of sub-
standard foodgrains, can replace tbem and 
if it is established that there is maJafide 
action on the part of some officials, we 
wiU trke action in that case also. There 
is a complaint tbat allotment has been 
reduced, particularly. in the case of KeraJa,~ 
West Bengal, Orissa and some other States 
I agree that now the aJIotment has been 
rationalised. Take the case of West Bengal 
Last year, against the allotment of ] 5 lakh 
tonnes of rice, the lifting was to the tune 
of 8.07 lakh tonnes and aaainst the 
allotment of 15.12 lakh tonnes of wheat, 
lifting was 7.74 lakh tonnes. 

SHRI SYED MAS UDAL HOSSAIN 
{Murshidabad} : Foodgrain is not a\ ai-
lable in your godown. 

SHRI SlJKH RAM : This seems to be 
an after thought. When we reduced the 
allotment of edible oil, I received a com· 
munication from [he Chief Minister 
concerned and received acomplaint 
about it. I do not deny it but 
in tbis case, not even a single complaint 
was received by 'my Ministry during the 
last year. I checked up personally. 

SHRI SYED MASUDAL HOSSAIN..: 
Last year. I sent several telegrams to your 
department that foodgrain is not available 
in your godowns. 

SHRI SUKH RAM : Everythiog has to 
be proved. I will teU you one 
tbing. When this fact was brouiht to my 
notice that foodarain was not .. • 

SHRI ANIL BASU (Arambagh) : The 
West Bengal Food Minister alongwith an 
aU-par delegation came and met you 

SHRI SUKJI RAM : Yes. He met me. I 
explainm this position to him and the @tire 
deleaation and at tbat time, I was cloubtful 
myself that there miabt be shortaJCIi at 
certain stIMe, at certain times, 
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Then I checked up from record. At 
no time, foodgrain was below the required 
level in West Benga). it was already there 
in sufficient quantity, but the West Bengal 
Government did not lift it. That is the 
reason why this year I have rationalised the 
81l0tment not only to We"t Bengal, but to 
all the States keeping in view the offtake, in 
view our stock position. We faced the 
worst type of drought and on account of 
that our procurement was not to that extent 
as we aimed at. But we are meeting the 
minimum needs of ali the State Govern-
ments. There is a lot of difference between 
the issue price of the PDS, ITDP and in 
the open market There are chances of 
misutilization of this foodgrain. I am 
requesting all the State Governments that 
they should ensure that this foodgrain which 
is highly subsidised reaches the poor the 
vulnerable section of our society. A number 
of States have taken action, some arrests 
have been made and some hoarders have 
been punishe.ct. I agree, but it is for the 
State Government to ensure that this food-
grain reaches the people. 

SHRI THAMPAN THOMAS (Maneli-
kara): You were givmg 1.45 lakh tonnes 
of rice to Kerala. It is a deficit State. 
You have reduced it to 1.25 lakh tonnes. 
Because of that the price has gone up to 
Rs. 7 per kg. There is no other possibllity 
for the State to go anywhere. You must 
ensure sufficient supplies for this Stale. 

SHRI SUKH RAM: The hon Mem-
bers h:.l'te to remember one thing. It IS <l 

State subject We are implementmg our 
social objective programme and di.,tflbuting 
foodgrams to the deficit States. It is the 
duty of the respective State Go\ernment~. to 
maintain the price. We are supplcmentmg 
their activities. We are helping them to 
maintain the price lir.e, hut they cannot 
escape their responsibility; they caunot put 
the entire burden on the Central GO','crn-
ment. It is the responsibility of the State 
Government. 

I am sorry to say that when one hon. 
Member was speaking from the opposition, 
he was making out a ca~e as if we were 
making allocations on political consider-
ations. I may tell you one thing. You 
are talkinp about Kerala. Kerala is the 

highest taker of rice in tbe country_ We 
are giving J 25 thousard metric tonnes of 
rice to Kerala. ThaI is the only State to 
get this much. If you take the a))otment 
of a)) the States, KeraJa in terms cf percent-
age is the lowst level. SimiJ:uly also West 
Bengal is one of the hiahest 
takers of rice and wheat in the 
country and in terms of percentage, it is 
also at the lower level. We have curtailed 
a lot .;f allotment in the ca<;e of Bihar. UP., 
MP and MJharashtra I as<;ure the hon. 
Member,> that as fal as foodgrains are 
concerned, thrre is no politics at a)) from 
our side. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): I had raje-cd a concrete ques-
tion You had salJ that you \\ere 
despatching so many rakes, but so many 
lakes arrtved. What is the ans\', er to that '! 

SHRI SUKH RAM: ! May tell you 
that there is no problem of supply to the 
West Bengal Gmernment. We have goda-
WIlS at various places. I am glad that one 
problem which had been hanging fire for 
the last 1 ) ear and 11 months is now solved 
by the West Bengal Government and I 
congratlllat~ thp.m for this. My only 
request to you now i~ that y()u should 
persuade the West Bengal Government and 
to your own people not to agitate We 
have \\itnes<;ed the 'Rail Roio' and so many 
other 'An dolans' in West Bengal. These 
things make not only the West Bengal 
people sllfff'r hut they m:tke the people in 
other parts of (he ccwltry also <;uffer. 
There: is no deal th of foodgrains for the 
West Bengal. The onl) problem is that 
we h~l\c reduced the allocaticn I may telJ 
you that fN the first 5 months of the 
current year, the allotment of 5.12 lakh 
tonnes of wheat was made and the lifting of 
the wheat was 3 76 lakh tonnes. And 
against the all0tment of 5 05 lakh tonnes 
of rice. the lifting is 3 80 lakh lonnes. 
So, \\< here is the problem? We are not 
putting the people of West Bengal in any 
difficulty. You please take up this matter 
with your Government and I stand for 
correction in case they say that the stoc:ls-
were not available You can write to me, 
or come to my office and tell me about this. 
We will find out the real position. But I 
am given to understand that stocks wen: 
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available. Son Ie State Governments are 
just trying to defame the Central Govern-
ment by saying that since there is a 
reduction in the allotment. the people are 
not getting the foodgrains. I must say that 
this is a politically motivated act on pact of 
some State Governments. 

SHRI THAMPAN THOMAS: Since 
it has appeard in the newspapers. yesterday 
or day before yesterday, I would like to 
know whether you have promised anything 
to Kerala. 

SHRI SUKH RAM: 1 he request has 
come before the Government and I will take 
decision at an apropriate time. 

SHRI THAMPAN THOMAS: Whether 
you have given any promise or not? 
(Interruptions) 

SHRI A CHARLES: May I know 
whether the Kerala Government has done 
anything in this regard? (Interruptions) 

SHRI SUKH RAM: I will take 
decision after considering the pros and cons 
of the whole matter. So, when the time 
will come, decision will be taken keeping 
in view the justified demand of the parti-
cular State Government. I can assure you 
that the allolmant is never made with 
political motivation. I request you that 
you should request your State Government 
not to make lhl') prop.1gdnda that the 
Central Guvernment is not giving sufficient 
stocks to them. 

SHRIMATI GEETA MUKHERJEE: 
But you have not replied to my specific 
question. (Interruptions) 

SHRf THAMPAN THOMAS Sir. 
there were lots of arrests becuase they were 
obstructing the trains. You adivse them 
not to do that. 

SHR! A. CHARLES (Trivandrum): 
Sir, 23 M.L.As and 3 M.Ps were not 
allowed to meet the Chief Minister when 
they peacefully went to him to give a 
representation. So, there is no democracy 
in ,he State now. (Interruptions). 

SHRI SUKH RAM: I know all the 
members are very much concerned about 
the movement of the foodgrains. As per 
my information, 80.000 tonnes of rice and 
80,000 tannes of wheat was allottc!d to the 
State of West Bengal, for the month of 
July. For October, 2.1 3,000 tc.nnes of rice 
and 1.90.000 wheat was allotted. So, 
there is no dearth of foodgrains. We are 
making allotments to the States. But the 
State Government has to make further sub-
allotments in the State. 

SHRIMATI GEETA MUKHERJEE: 
Sir. you have totally misunderstood me. 
I have raised two specific questions to 
which no answer is gi ven. Firstly, I asked 
about the rakes. Then I asked about 
constructing a base god own in my constit-
uency. 

SHRl SUKH RAM: I think I have 
already replied. If you still have any 
complaints, please write to me or talk to 
me. I will see that your complaint is 
removed. If the action is to be taken by 
the State Government, we Will write to 
them. 

SHRIMATJ GEETA MUKHERJEE: 
Construction of base godown in my consti-
tuency concel u..> you only and not the State 
Government. 

SHRI SUKH RAM: Special consid.:r-
ation for you ! 

SHRIMATI GEETA MUKHERJEE 
Right Sir, thank you. 

SHRI SUKH RAM: Similarly. as far 
as Orissa is concerned. I may state for the 
information of the House that last year 
Orissa was suppJied 10,000 tonnes per 
month. There was a complaint from an 
hon. member of that Stale. For the whole 
year of 1987, Orissa was allotted 2.55 Jakh 
tonnes of rice The lifting was only 1.63 
lakh tonnes. I am subject to correction. 
The hon. member may verify from the 
State Government and if my figures are 
wrona. I stand corrected. Let me as.ure 
you that I do realise that you have got a 
problem. The Chief Minister maa. a 
request and that was considered and some 
cuJdWonal allocation had ~n made. But 
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request tbe members that they have to 
cooperate now because the real impact of 
drought is being experienced only this year. 
Keeping in mind the level of stock and the 
demands from a1l the States, we have to 
meet the minimum demands of all. But I 
can assure you that we have got enough 
stocks. Our position is Quite comfortable 
and we can meet the leQuirements of public 
distribution system, poverty aIJeviation 
programme and other programmes that the 
Government of India have started. But the 
implementation part is with the State Gov-
ernments. If they implement these progra· 
mmes efficiently, then I think you may not 
face the problem which you are expenencmg 
now. I have been tellmg the State Govern-
ments that the pubhc distrIbution system is 
a permanent feature of our food economy 
and that has to be stlengthencd and 
improved. It IS for the State Governments 
to carry this work out and we are ready to 
rt'nder whatever help they reqUire We are 
already doing so. 

Now, the scope of this amendment is 
very lImited But this gave an opportuity 
to member<; to dl~euss the functlOnmg of 
the entIre Food Corporation of IndIa. As 
I said in the beginnIng, J wIll come to it. 
Some hon. members raised an objection and 
asked as to why this amendment is being 
brought. They wondered whether this 
amendment is necessary at all. Well, as 
you all know, the Food Corporation of 
India does not generate its o\\n resources; 
the Food Corporation of India does not 
take decisions about the support price; and 
the Food Corporation of India does not 
take deciSIOns about the hsue price. All 
these decisions are taken by the Government 
of India. 

1600 hrs. 

The total turn over. as I told you in the 
beginning in terms of foodgrams ranges 
between 15 million tonnes to 20 million 
tonnes and in terms of money. it is round 
about Rs. 11,000 crores. 

So, the Food Corporation of India gets 
this money either from the Government in 
the shape of loan, in the shape of equity 
grant. or from the banking sector. This 
Amendment is simply an enablina provision 
tbat Food Corporation of India may raise 
fuods by issuina b'lods or debentures ••• t ..... 

in D~lhi 

MR. CHAIRMAN: You may cootinue 
tomorrow. Now, we &hall take up discu-
sSion under Rule 193 regardIng IDl:Jdence of 
ga~tro-enteritis/Cholera in the UnIOn Terri-
tory of Delhi. Shn IndraJlt Gupta. 

1601 brs. 

DISCUSSION UNDER RULE 193 

[English] 

INCIDENCE OF GASTRO:EN.TERITIS/ 
CHOLERA IN UNIOl\. TERRITORY 

OF DELHI 

SHRI INDRAJJT GUPTA (Baslrhat); 
Mr. Chairman, SIf, I feel more than a little 
despondent. J should sa}, for havmg to 
raise thi~ dIscuss lOll Jll the House Sir in 
the past, whenevel dlscus~lOns were r~ised 
in this House on the ba&lS of certam speci-
fic lllcidents Involvmg heavy loss of lives, 
It may be a Railway aCCident or It may be 
some mass klJJmg of peopJe whether by 
terrOnsts or killmg of HarJjans m Bihar 
villages or whether Jt be d calamlty like 
the Bhopal Gas dIsaster, In a1l such cases, 
the diScuSsIOns which have taken place 
have been in the nature of post mortem, 
that is to say, the tragedy takrng toll of 
human life was over. After that, because 
the conscIence of the public wa" aroused 
the matter was agitated in this House and 
discussions were held But unfortunately 
why I am feeling despondent Il1 this parti. 
cular case of cholera epldenllc ;n Delhi ;s 
that this cannot J:.e In the nature of a post-
mortem because this killer cholera is stilI 
on the rampage. It I'; not as thougb the 
danger of tht! afflictIon is over Even now. 
when we are discussing thIS matter in the 
House, cholera deaths are continuing 
in the affected areas, i.e. the re-settle~ 
ment colonies across the Yamuna. 

16.02 brs. 

[SHRI N. VENKATA RATNAM in 
the ChairJ. 

The hon. Ministers Who are io-charge 
of the nation's health know very weU the 
fact that the river 'Yamuna separates this 
affected area from the rest of the city. But 
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that is no comfort to anybody. It does not 
mean that the ri ver acts as some kind of a 
barrier to the s,!)read of this epidemic to 
other parrs of the Capital city. The con-
gested slums which exist in the eastern 
parts have got their parallels in other parts 
of the city also in wcsteJ n part, in the 
northern parts of the Capital and all these 
places. And the conditions there are no 
better than the conditions which have Jed 
to this outbreak of the epidemic in Eastern 
Delhi But the point is that at the moment, 
after so much publicity, so much agitation. 
the fact that ultimately, the Prime Minister 
visited that area, that he clearly expressed 
his displeasure and the fact that the 
Lieutenant Governor-lam glad that he 
had the good sense, although belatedly-
to resign and there is rennval or transfer 
or suspension of il number of high officials 
is not bringing any relief. It cannot bring 
any comfort first of all to those who are 
dead already and it is not bringing any 
relief to those who are afflicted because the 
cholera deaths are continuing Admissions 
of sllspectt:d cases to hospital are going un 
unabated. Just at the moment, 10 today's 
newspapers, oDviously officially briefed 
reports have appeared that there is a drop 
in n~w cases. The number of fresh cases 
which are being admitted to hospitals is 
declining. This is apart from the fact that 
over 17,000 cases have already, up to now, 
been admitted to the h05pitaIs. 

Ts there really a decline in the new 
cases? Today also, there arc new~papcr 
reports-I am relying on the Press reports; 
if they are wrong, you should contradict 
tJem. Eleven deaths took place yesterday 
also, bringing the total to 212 so far. But 
is it a fact that there is any decline in new 
cases, which can give us some ground for 
satisfaction? Again, I say it is the Press 
which is collecting figures daily and pub-
lishing them. According to 'Times of 
India', Le. the source I am mentioning 
here, taking the three of the major 
hospitals-Guru Tegh Bahadur, Kalawati 
Saran and Safdarjung hospitals-the figures 
they have given show in respect of yester-
day-yesterday means jay before yesterday, 
because this report is one-day old-day 
before yesterday, the new casec; which were 
fCPOrted from Guru Teah Bahadur were 

186 ; the next day, i e. ycsterd~y they had 
come down to ] 41. In Kalawati Saran, 
there were 170 two d<IYs ago. and yester-
day the number had come down to 136. 
In the Safdo.rjung ho~pitaJ. day 1:-cfore 
yesterday thtre were 24 cases, and one 
day iater the number has I isen to 135. If 
yo,", total up, fOJ these t\\-o days, the 
figures from these three major hospitals, 
you find that two days ago the new ca~es 

reported \\er~ 380, an(! one day Jater :hey 
have not declined but actually gone up to 
382. So, there lS no cause whatsoever for 
any kind of complacency, and no cause (or 
any kind of satisfaction. 

We know now, and everybody know~, 
what are the causes of cholera - viz __ that 
the infection is carried by infected, conta-
minated water, lack of clean filtered 
potd'llc Wd~cr, ! he fact thrt there ha~ been 
np ckaranct! of gJ.rbage. no attempt to 
clean tl e sewers whIch are choked, and 
the f ll't that the bandpumps have become 
the ,nain 50urcc of potable water for 
rcople lIving ill tlJese ~Iums. These hand-
pump" have been sunk at a depth of ten 
f :et only. When they are wpposcd to be 
~,unk at a depth 0: 40 fet!t tu 45 feet, they 
!lave been sunk at a depth of ten feet. I 
want to know \vho lS respoflslLk for it. It 
is a CI iminal thing. If the infection is not 
guing to spread here, where is it going to 
spread? 

So, what I want to say is that these 
suspenSl!"lns, tranc;fers etc. which have now 
t2b:1l p:acc belatedly, or even the: r~signa­
tion of the Lt. Governor, these have noth-
ing to do with the long tale of neglect, 
criminal neglect and callousness which led 
t~ this epidemic breaking out. These 
actions ha',Ie been taken only suhsequenl Jy, 
because jt is !>aid that they failed to keep 
to the deadline which has been set by the 
Prime Minister himself for removing the 
garbage-and a11 these are the measures 
Which, he said, he had directed the Ad-
ministration to carry out. Because they 
fai led to do even that, some steps have 
then beep taken. But nobody has really 
made an enquiry into the long months and 
years of callous n('glect which has ulti. 
mately led to this state of affairs, and who 
is responsible for that, and how you are 
going to prevent thh. being rcreated in so 
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many other slums of Delhi. It is not a 
thing which can be confined The cholera 
germs cannot be kept insulated, and iso-
lated only in one part of the city; certainly 
not by the type of measures which ~re 
being taken now. 

Even in the western part of Delhi, there 
is a colony called Rohini-J am sure you 
know that ; it is claimed to bt" one of the 
biggest colonies in Asia -where about 
30.000 plots of land have been allotted by 
the DDA; and 20,000 multi-storeyed 
apartment fiats have been constructed 
there. 

But there is no water connection for 
the last t\\O years with the result that all 
these residents have be..:n forced to drink 
water drawn from handpumps. And there 
also, due to criminal collusion with con-
tractors and such people, if these hand-
pumps are going to be sunk to the depth 
of only 10 ft. or 12 ft. as was done in the 
trans-Yamuna area, then during the rain, 
anybody knows, a layman knows, that 
whon there are hedvy rains during this 
monsoon season, that water is bound to 
get contaminated and there is bound to he 
mfection ; and people have no other alter-
native source of potable water, 

If the DDA can be active and so ener-
getic in allotting and selling plots and 
apartments in these new colonies, should 
they n(lt show a Ii ttle more sense of 
public responsibility in also seeing that 
proper supply of potable water is ensured 
fer the residents of these colonies? Is that 
not their concern? Well, I do not know 
whether it is their concern or not. because 
we have been treated to D most unseemly 
public quarrel or wrangling match, I should 
say, between the DDA and the DMC. 
These two public bodies are openly accus-
i og each other. It is all out in thz PresE. 
On the First of June, it seems the respon-
<;ibiHty for the maintenance and develop-
ment of these trans-Yamuna colonies was 
transferred from the DDA to the Muni-
cipal Corporation. But the MUDlcipal 
Corporation says that yes, the responsibility 
only was transferred, neither the workers 
were transferred who are responsible for 
the cleaning and conservancy work - about 

75.00(J safai kaiamcharis were not trans-
ferred-nor fund was transferred nor equip· 
ment was transferred. Only responsibility 
was transferred. I do not know whether 
it is true or not; tut if it is true, then 
the Municipal Corporation and the Com-
missioner have to reply to this question 
also that why did they agree to take this 
responsibility without the conservanc} 
workers and without money, fund and 
without equipment? How did you expect 
to do this work ? Nobody knows. But tbey 
are slanging each other publicly. n,1 I 
think this io; not a kind of situation b 
which people every day are being faced 
with the prospect of mortality. of death. 
for these public bodies situated in the 
Capital CIty of this country to carryon 
thi') kind of unseemly public accusation 
and counter accusation against each etber. 
How is this matter gomg to be settled? 
This is why we have always been saying 
that for the Capita) City to have so many 
agencie~ these multiple agencies in this 
Capital City faced now with the crisis, 
their only job is to blame each other. This 
system of multip}P. agencies should be 
brought to an end. 

This DDA, this DMC, this NDMC, 
this Delhi Admjnistration, nobody knows 
who is ultimately responsible and who is 
to be caught. They refuse to give a proper 
Statehood to Delhi with proper elected 
administration and government. All th~se 
peaple are there sitting in their offices, 
different mUlti-agencies. And now when 
they ate faced with tbe crisis. the citizens 
of Delhi are now faced with Epidemic of 
thIS proportIon and so many people are 
dying and so many people are suffering., 
then they blame each other; that is the 
only thing they have left to do. So, what 
I would like to say is that in this present 
case, there is a total lack of seriousness 
which has been shown. It is not that I am 
saying this. After all, the Prime Minister 
has said about it also. You may be thank-
ful that once I would like to quote the 
Prime Minister on this question. When he 
went there to visit those areas-newspapers 
say-he was really angry by what be saw 
and he bitterly accused some authorities 
who was responsible for not having dis-
charged their responsibllity properly. So, 
have any steps been taken for that, for 
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finding out the culpahihty. the gUilt of 
these peorle ? This removal of the Muni-
cipal Commissioner or three or four high 
officials or the resignation of the Lieutenant 
Governor. these have come about subse-
quently. on the ground that they have 
failed even after the Pnme Minister's direc-
tiue, that they have failed to carry out his 
instructions. But what was happening all 
these months and years? 

And, the whole trouble is that nobody 
bothers about people who Jive in slums 
which are nothing but refuse dumps. New 
Delhi b the show piece. New Delhi is the 
show pIece 01 the country, WIth its beauti-
ful wide roads and bUIldings and multi-
storeyed apartments and five star hotels 
and big conference ball::. and all that. That 
is our show piece, particularly meant to 
impJess all the foreign visitors who come 
to this city in large number~ every year. 
Who bothers about the millions of people 
who are living in conditions 'which are not 
fit for human habitation? Nobody bother,,_ 
Visitors to this city are not told. They 
do not know even that such a thing exists 
here. And because they are poor people 
and because they are Jiving in conditions 
of congestions and overcrowdmg, are \\'e 
not entitled to ask who allowed this kind 
of haphazard and unplanned devehyment 
of these colonies to take place without 
providil'g the minimum amenities and 
mtnlmum protections against health 
haohzards? Who is responsible for it? r say. 
it is n~lonly these authorities but it is also 
a number of politicians of Delhi, who have 
been encouraging people und promismg 
peopJe that "we will see that you can 
settle down here and live here, we will give 
you a place." We hear so much, it is 
trumpeted frequently about the Master 
Plan of Delhi. What has happened to that? 
Are these people not included in that 
Master Plan? Is tbe Master Plan only 
meant to allow the. proprietors of Delhi 
Cloth Mills to close down their mills and 
retrench the workers ? Is it only for them 
that here is some Master Plan? An this 
talk about green belt and Master Plan and 
the National Capital Region. and all these 
bigh-ralutin, high-sounding things have they 
any bearing on the reality of day to day 
life 1 lIave they nO bearing OD the cxis-

tence of these millions of poor people? 
You may say that the people are coming 
into the city every year in larger and Jargee 
numbers. "what are we to do, hew can we 
check this overcrowding?" This is not 
something peculiar to Delhi. There are 
many Members SlUing here who come (rom 
other important cities of this country: We 
also do. We know that it is due to muck 
deeper basic socio economic causes in our 
country that people from the rural areas 
are flocking more and more into th.: urbaa 
conglomerates in search of livelihood in 
search of jobs. What are they to do? • 

Some people, of course, turn up their 
noses al·d say that they should be kept 
out. "Do not allow them to come into the 
city because they dirty the place. they do 
nor know how to live like respectable 
people." So, in Bombay some people start-
ed at one time this kind of a campaign 
that they shuuld be cleared out from the 
city. "Do not allow them to corue in here." 
They are not beggars. They want work, 
they have come to wOlk and all these 
people al e working. Some work or other. 
they are all doing. But you want to bring 
them here, you want to settle them here, 
you want to create new slums and you 
want to create your constituencies 
there to get their votes, but yo u will not 
provide them with the minimum amenities 
for humall Jile. 

So, I want to say that this probJem 
should not be looked at-1 hope the bon. 
MInister who replies to this discussion will 
not look at it -from this narrow angle, of 
how many people have been affected in 
trans-] amllna area, and how rna ny have 
come to the hospitals, how many have been 
inoculated and all that. That also we want 
to know ; what is the total estimate of tbe 
number of people now which require to be 
inoculated how many have actua1Jy been 
inoculated? Has the Government's atten-
tion been drawn to Press report~-not 

contradicted so far--that there is a serious 
shortage of anti-choler a vaccine? The 
retail chemists are complaining about it, 
the pharmacists. The distributors are com-
plaining also, those who distribute tbis 
vaccine to the retailers. What is the actual 
sHuation? 
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Dr. B.N. Tandon. who is an authority 
of the All India Institute of Medical 
Sciences, has !liven an official statement to 
lhe press saying that the anti-cholera 
vaccine, which is available in this country 
for all practical purposes, is worthless, no 
lood and not effective and that we should 
approach World Health Organisation in 
order to try to get from them to tbe kind 
of effective anti-cholera vaccines which are 
in use now-a-days in countries wherever it 
is required. 

What is going to be done about all 
this? Tomorrow this kind of thing may 
occur somewhere else. Already in the 
papers, they are reponing cases of cholera 
in the neighbouring areas of Delhi which 
are situated in Uttar Pradesh. Of course, 
when cholera breaks out, then for some 
time to come, the Government, the autho-
rities-will go on strenously deny it saying 
that it is not cholera, it is gastro-enteritis. 
The same thing happened in Delhi. But we 
know that there is a very think dividing 
line between gastro-enteritis and cholera. 

Madam, I do not know whether you 
have suffered from gastro-enteritis. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SAROJ KHA· 
PARDE) : No. 

SHRI INDRAJIT GUPTA: You are a 
lucky person. You are a fortunate person. 
(Inrerruptions) . 

KUMARI SAROJ KHAPARDE: Do 
you want me to suffer from that? 

SHRI INDRAJIT GUPTA: I do not 
want you to suffer. But if }tou would have 
soltfered, you would have had the e~pe· 
rience. (Interruptions). 

SHRf THAMPAN THOMAS {MaveJi-
kara): Government has got diarrhoea. 
(Interruptions). 

SHRI INDRAJIT GUPTA: Then. I 
wanted to raise another question. It Seems 
tliat there was a scheme to supply piped 
Ganga water to some colonies including 
this Nand Na,ari For this purpose, 

deposits were coJJected from many of tbe 
residents so that piped Ganga water could 
be supplied, What happened to tbat 
scheme? So far as I know, no water has 
been supplied, for which deposits were 
taken. 

The most criminal part of it is, for 
some weeks and months before this epide-
mic broke up out, there have been public 
agitations in Delhi by various Organisa-
tions, by various parties and popular orga-
nislltions, making representations to DDA 
and DMC and warning tbem about the 
danger signs which were already evident 
and asking them to take action in time. 
You cannot say that you were taken by 
surprise. I have got with me copies of 
various representations \\hich were by 
public bodies. You "ee, here J have got a 
hand bil1. This refer. to a demonstration 
which took place on 4th February. The 
heading says : 

[ Translation] 

"84 died earlier. Te)) us, you corrupt 
leaders and officials, how many more are 
destined to die ?'. 

[English] 

This was the demonstration which took 
place in front of the Municipality statinc 
that in these clusters of slums, the baSIl 
minimum civic amenities do not exist. We 
urge upon you to give to priority in this 
year of shelter to the homeless, provision 
for public hydrants for drinking water. 
construction of community latrines, sani-
tation, dispensaries and other amenities 
for health care. These are the minimum 
and immediate requiremeJ.ts of the neglect-
ed and oppressed sections and cannot wait 
for the final and basic programmes of 
re-housing and general environment. Those 
two cannot be couneer-posed. 

This I am quoting from a memorandum 
wbich was submitted as long ago as in 
February by the Delhi Cemmittee of my 
party. I know. many other parties and 
other organisations have also been raiSing 
it. Nobody bothers. They just turn the 
deaf ear to aU this. That is why, I am 
saying tbis is a question of callousness and 
criminal neaJect because the)' happens to be 
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poor people. That is alL There is no other 
reason for ,it. They are only good for 
votes at the time of elections and at other 
times Yo hether they Jive or die or what 
conditions, what squalid conditions, sub 
human conditions they are living in, 
nobody bothers about it. This is not the 
matter which should become a party affair. 
It is a senou,> matter. There are hon. 
members elected from Delhi, sitting here. 
Mr. Bhagat is not the only person. Of 
course, Mr. Bhagat is connected with that 
particular ... (IntEl ruplions). 

[ Translation] 

SHRI INDRAJIT GUPTA: You are 
also there, you may speak afterwards. 
Just imagme if your ConstHuency is also 
affected. 

SHRI BHARAT SINGH (Outer Delhi): 
Please give me some time too. You have 
come from Bengal. Please Jet me havc 
sOlne time to speak. 

SHRI INDRAJ1T GUPTA: Tell this 
to him. Why are you telling me all this? 
What can I do if your name does not come 
in the ballot. You please give a motion. 

SHRI BHARA T SINGH: I have already 
given my name before you. 

[English] 
SHRI INDRAJIT GUPTA: He is an 

old friend of mine He has been a guest 
in m, house in ealcutta. So, Sir, I do 
not want to take more time because there 
is no point in it. But the people are still 
dying. I want to know what ~teps the 
Government is taking now to see that this 
whole thing is brought really under effec-
tive control and according to the Press, 
these directions which were given by the 
Prime Minister for cleaning up the place, 
cleaning up operation, have been a big flop. 
Only some figures are being trotted out as 
to how many of these garbage disposal 
vans are being sent to that area every day. 
how many tankers carrying potable water 
have been sent there. how many people are 
put on tbe job of scavenaing and cleaning 
the sewers. But what is the total output? 
What is the net result ? 

SHRI THAMPAN THOMAS: Nil. 

SHRI INDRAJIT GUPTA: I do not 
know whether it is nil. But pecple are still 
dying. That i~ all I know and people are 
still dying and people are still crowding 
the hospitals and that means I wi11 say 
that not only the public bodIes in Delhi, 
it is the Government of India under whom 
the whole Delhi Administration workl;, the 
Minic;try and also the pfople who represent 
these areas because 1 am sure they are very 
much concerned and worried now. AtJeast 
they could have tllken it up much earlier 
with the public bodies. 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K L. BHAGAT): It is true that 
we &re concerned and we have taken every 
step that you have said. We have shown 
much more concern, much more effort 
much more attention, much more work 
than you people take. Unfortunately, for 
one year. the thi ngs have d eteri orated and 
v.e have not been able to do what we want-
ed to do. We will give you the detail!. 

SHRI INDRAJIT GUPTA: Mr. 
Bhagat, if you are really showing much 
more concern than me or any of us from 
this side, I would be very happy I don't 
make this a competition as to who is show-
ing more concern or less concern. 

SHRI H.K.L. BHAGAT: I did not 
mean so. 

SHRI INDRAJIT GUPTA: That is 
what you are saying. You are trying to 
show that you are working much more than 
anybody else. 

SHRI H.K.L. BHAGA T: I would 
suggest that something has happened. We 
are perhaps as much sadd"esetmen, saddest 
men over what has happenhd and in spite 
of our best otTort, in spit of our warning. 
repeated warning, repeated letters. deputa· 
tion, everything ... 

SHRl INDRAJIT GUPTA: Why 
should you interrupt and hockle me, I 
don~t know? 
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SHRI H.K.L. BHAGAT: I did not 
mean to heckle you. I was speaking with 
your consent. 

SHRI INDRAJIT GUPTA: I am 
sympathising with you. also because that 
is your constituency. After what has 
happe'led, I am sure you are concerned 
and you should also exhibit your concern 
and humility. But what is the use of 
shouting and bul1ying me. It won't help 
the people, You have to do s~mething 
there. You are a Minister also. 

SHRI H.K.L BHAGAT: If you have 
that feeling, I am sorry for that. I have 
no intention to shout at you or bullying 
you, not at aU, not the least. 

SHRI INDRAJIT GUPTA: Anyway, 
Sir, I ha 'e raised specific questions regar-
ding v~rious aspec:ts of how this epidemic 
took place and now what are the measures 
which are required in order to effectively 
check it and control and I would like to 
have specific answers to thpse questions, 
not a general thing saying, "Oh, we are 
now working from here. this and that ~ 
We want to have specific answerS to all 
these que~tions, Something has happened 
and because It has happened in the capital 
city of of Delhi, it can happen anywhere 
else also, I know. It can happen in any 
of our major cities. 

SHRI SOMNA TH RATH: It has 
already happened. (Interruptions). 

SHRI INDRAJIT GUPTA: Ye'5, t'ut 
because it is Delhi, it attracts much more 
attentiot.l and it at:racts international' 
attention and it is going to affect your 
foreign touri~s coming here also, please 
remember that. You see, westerners are 
very very sensitive to all these things at-out 
infectious diseases coming from these 
developing countries and cholera and suc'h 
things are the things which horrify them. So, 
apart from the fact that it is a bad adver-
tisement for the health conditions preVailiIlg 
in the capital city of India, it -will also 
drive away a Ulrgc number of people, scare 
them away. v-hom you are very anxious to 
bring here for other purposes. So, please 
take it seriously; don't treat it as some 
casual. minor matter wnich is beyond huUl-

. an controL or somctbil!8. It is not, i'.i~ 

very much the result of human negtc:ct and 
human cal1ousness. Therefore, Sir, I hO'pe 
that the Ho~se will join in reaUy pinning 
the responsibil'ity on those agencies and 
people whO' are responsible for this state 
of affairs and they should be brought to 
book, some proper inquity must be held 
:3to the whole affair. It is not enough to 
show that half a dozen officials have been 
tI~nsferred or &uspended. Some inquiry 
has to be held, as the whole thing is going 
to aF.ect the future of DeJhi also, the 
future development, expansion of Delhi tbe 
. question of re-~ettlement in various doJoe 
ntes-we bave got slums in Calcutta. much 
worse slums perhaps even than in Delhi. 
but for the last J 0 or J 2 or 25 years now. 
some slum baslee improvement schemes 
have been taken up by the Corporation. 
You please come to Calcutta' and see how 
in these big bastees there is provision of 
latrines, of sanitary latrines and potable 
water and Jigbting, and puce a roads inside 
these bas lees because they found 
they could not demolish the baslees altoge-
ther and construct new houses there, it is 
an impossible task, but the existifig bastees. 
should b~ improved a~d should be cleaned 
up. Much bas been done, I don't say 
everything has been done, nothing to be 
,ery much satisfied atout. But here 
compared to what we now come to know 
about this trans Jamun3 area, it is 100 
times petter and certainly nobody there has 
dug hand pumps to a depth of only 10 ft, 

someboJy has made money out of It, some 
plan hd'l been made (Cof 40-45 ft, and 

then later on it is found thlt it is dug to 
only J 0 ft. There are contractors. there 
are people connected v. ith these contractors. 
h there no inquiry to be he1d into a1l these 

things'! And really, people who are crimi-
nalb at fault., ale they n01 to be punished ? 
They should be. That is what I df'mat¥I 
and J hope that. the whole House will 
collectively consider t)leir re£ponsibility to 
the poor people of this city and the) take 
serivus steps about th.e matter Thank you. 
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ANNOUNCEMENT RE. DISCUSSION 
ON REPORTED INCOME OF IYOTS-
NA HOLDING PRIVATE LTD. Fl\OM 

SUMITOMO CORPORATION 
[&61ish] 

MR, CHAIRMAN : I have an announ, •. 
cement to make. 

The Business Advisory Committee .met 
today at 1400 hours to consider the date 
and time for discussion under Rul~ 193 on 
tbe statement made in the House today by 
the Minister of State in the Department of 
Ex~diture in the Ministry of Finance 
regardipg the l'eported income of Jyotsna 
Holdings Private LimitC!i received from 
Sumitomo Corporation. The Committee 
could not come to any .decision in the 
matter. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINlSTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGA T) : I would like 
to say. something if you permit me, Mr. 
Chairman. The Commjt!ee could not 
come to a decision regarding holding the 
-debate today or postpoping it tv tomorrow. 
Bat we have considered the st8fld taken by 
the Op~osition Members, they were very 
muclt insistent that the debate should be 
taken up tomorrow. We agree that the 
debate under Rule 193 be taken up tomo-
rrow at 12 o'Clock. 

SHRI INDRAJIT GUPTA: What wiIJ 
happen to the other discussion? In that 
case, what do -you propose to do about the' 
other discussion which was also fixed for 
tomorrow by the Business Advisory Com-
mittee on tile massacre of Harijans and aU 
that in Jahln~bad in Bihar? (Interruptions) 

MR. CHAIRMAN: That we wHl take 
up"tomorrow at 40'Crock. 

SHIH H.K.L. BHAGAT: We can 
take that up at 4 o'Clock. 

Since all of you were very keen,we 
considered that'matter and in deference to 
your, wishes-although we thought there 
was justification. for disc'!ssing it today-
but in (leference to your wishes, we have 
agreed to discuss it tomorrow at 12 
o~Cloct. 

MR.. CHAIRMAN: Now Mr. Virdhi 
ciaancJer lain may speak. 

16.35 lars. 

DISCUSSION UNDER RULB 193 

(English] 

INCIDENCE OF GASnQ.ENTBIUTlS 
CHOLE~A IN UNION TERRITOR.Y 

OF DELHI-Conld. 

SHRI \4IRDHI CHANDER lAIN 
(Barmer) : Mr. Chai rman. Sir, I share tile 
views expressed by Shri Indrajit Gupta ancf 
a sense of sadness prevails over me. 
According to the'latest reports 2112 persons 
have died of chOlera and gastro enteritis.-
Every day 12 to 20 persons affected by 
these diseases are dying. According to tile 
reports received, 12 persons have died 
today. 

Arrangements to deal with the out-
break of Cholera and gastro-enteritis in 
Delhi's resettlement colonies. the trans-
Yamuna colonies of Nand Nagri and 
Sunder Nagri in East Delhi and a_dmissiorr 
and tr!atment of patients in hospitals is 
not up 10 the mark. It is very impot-
tant to have adequate facilities in hospitals 
for the treatment of persons affected by 
these diseases. 

Informativ.11 has been received that H 
lakh 47 thousand persons have been inocu-
laled. The inoculation programme must 
be conducted with outmust urgency. Shri 
Tandon has stated that inoculation is less 
effective. I suggest that better and more 
effective vaccine be sought from the World 
Health Organisation or other organisations. 

. According to my information such 
conditions have been existing for the past 
2 months and rains llave made the situa-
tion worse As Shri Indrajit Gupta was 
saying, it must be investigated why hand-
pumps are only 10-12 feet in depQl. 
What should have been their deptll? This 
depth of cnly 10-12 feet· makes it clear 
that rain and drain water accumulates 
there and mingles with the under-sround 
water which is uWmately drawn throup 
the" hand-pumps. Consumption of this 
polluted water leads to cholera and gastro-
enteritis. What type 01 a pclmanent lotu-
tion to this problem does the Govel'DlDOJ)t 
have in mind? May I 11.0 taow what 
.tePa the GOWl'DIIlOat . propose to take t, 
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provide potable water to the people in 
future '1 

According to the information received 
by me. the heaps of garbage in the area 
which are noW bejng removed, ate bejng 
dumped again at nearby spots. This 
aarbage wili again lead to epi<temics around 
its new dumping ground. I suggest that 
tbe garbage be dumped at a distant place 
so that no heath problem arises. 

When our Prime Minister reached there 
in the evening of 22.7.88. he found the 
situation borrible. It \\as only after 

.making fulf assessment of fte situation that 
be ordered that a1l cleaning and sallltary 
work should be completed within 72 bours. 
But 1 regret to say that thi~ work has not 
been completed as yet. I \\oul11 like to 
k.now from the hon. Mil.istei as to hew 
those sanitary workers cleared that garbage 
within 72 hours and how did they set right 
these hand·pu.nps so that the people could 
get clean water ? 

I would Hie to bring one thing more 
to the notice of the hon Minister. The 
situation of cleanliness in public toilets is 
very bad and they remain very dirty. There 
is no proper arrangement of toilets in these 
colonie's No aiviJisc;d person can use 
these toilets. Therefore, I request you to 
take steps in this direction also Beside, 
the play-grounds for children are also in 
very bad shape. They remain water-logged· 
and, as a result. tbe cbildr~n cannot play 
there. Therefore, you shouJlI make arran-
gemet of clealinnss there also. 

The Cholera epIdemic and Gastro-
enteritis are not confined to Delhi alone. 
p.qnjab, Karnatata and Godavari ana of 
Andhra .pradesh have also been hit. 1n 
this .conneetion, I would like to know what 
type of assistance Central Government is 
providing to the State Govemments? 
Although you have ",uspended a number of 
officers. but it· has been observed that 
officers are suspended on the spur (lof the 
moment but they are reinstated l~er on. J 
wDuld like that this matter should be thorou-
ably invesiiiated and tbe officers found 
I-uilt)' should be dismissed from service. 
Wbatcver action you W811t to take s~uJd 
,. taken as early as Possible. 

Wbat we hear now-a-days is that both 
Municipal Corporation as wen as D.D.A. 
have disowned responsibility for sanitation. 
Therefore: I would like to know from the 
hon. Minister as to who is responsible for 
t~is after all ? 

Another thing tbat I Vtould like to knOJP 
frem tbe Hon. Minister is whether concer-
ned officers had been visiting those areas 
from time to time and whether they had 
submitted any inspection reports after their 
visits? According to my information, DO 

. officer bad ever visited these areas. 

It bas also been observed that not only 
in DeJhi but also in the State. sanitary 
staff (Harjans) in sufficient strength are 
not employed for sanitation work. In my 
opinion it is so due to the ban on fresh 
recruitment. This is the reason why this 
situation has arisen there. I would like to 
know frOlD the hon. Minister wbether the 
amount earmarked in the Budget for sanit-
atIOa and other such works bas been Cully 
utilised or not ? 

I would also like to know from the hon. 
f;.!inister whether l}.D.A constructs these 
colonies in a planned manner? The 
eqidemic in Delhi has broken out due to 

. fiHh and insanitation. Tonnes of garbage" 
has accumulated in other areas also In 
otber cities, like Jaipur. you can' Bee 
garbage littered on roads and in the lanes 
and the Municipalities/Corporations do not 
carry out their duties' and they take 80 
step toward cleanliness. It is tcue t.hat 
this tbing in Delhi came into prominence 
only after it carne to the notice of the 
Prime Minister. What I mean to -say is 
that if the work is done honestly 8Ild 
sincerely, such a situation cannot arise. It 
is only when sanitary staff and other 
Municipal employees fail to carry out. their 
duties that such a situation occurs. As 
long as firm steps are not taken against the 
guilty after fixing criminal responsibilities. 
I am of the firm conviction that insaaie 
ation wiJJ continue to pose health hazards 
not only in Delhi but itl all the ~apita1 
cities. A number of diseases SPread iue 
te piling up of garbage. Tbe~ore, ~ 
gn.ments should be made throjlahOQt the 
country to ensure the State GoveraBllDt 
provide aid to tho Municipal Corpora&ioaa 
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which'are not able to carry out their duties 
due to poor financial condition,t so that 
they could take up the work relating to 
removal of garbage and providing sanitary 
facilities on priority basis so as to cfvoid 
the outbreak of diseases. Snch situatIon is 
created every year during the rainy season 
because wben it rains the dit t and slush 
accumulates due to which uiseases· break 
out. Hence, there is a need to check them. 
It is the primary duty of our Government 
check diseases from spreading. The way 
these di::.:ases have taken the form of 
epidemic in Delhi, the Government must 
take steps to ensure that no furtht:r d-caths 
take place due to cholera and gastro-entcr-
ritis I want to know what firm steps are 
being taken in this direction? 

With these words, I hope that our 
Government will uke concrete step tu 

. ensure that such deaths do ncr occur due 
to Cholera and gastro-enteritis in Delhi 
in future. Government wiIJ have to make 
proper -and permanenet arrangement for it 
so that such diseases do not break out in 
futare. 

[EI,glish] 

DR. T. KALPANA DEVI (Warangal) : 
Mr .. Chairman, Sir, it is unfertunate and 
painful to raise a discussion in this august 
House on t'he -human tragedy that has 
occurred due to the outbreak of gastro-
enteritis and cholera affecting thousands of 
children and adults in the various pa~ts of 
the capital It is a regular phenomenon; 
every year, during the rronsoon season, we 
get these outbreaks, Unfortunately Govern-
ment has n;)t taken any preventive or 
precautionary measure to avoid the out-
break; it shows the miserable fai1ure of~ the 
Government in handling the disease-prone 
areas of the Capital in advance. 

It is true that a11 the concetned officials 
and Ministers, including tbe Prime Minister, 
visit t~ areas whenever such an unfortunate 
incident occurs. But afterwards everyone 
of them will forget about that incident and 
.ilI forget to rectify the basic factors. and 
causes which are responsible for the out-
break. They must remember and implement 
whatever we discuss here in the House. 
But unfort~nately as soon as we go out of 

the Buoset they forget about it and they 
arc not imp1ementing any thing. -Therefore, 
every year the outbreak recurS and the 
discussion in this.}fou~e also is repeated. 

S0J11e officia~lhat this outbreak in the 
city was not due to cholera; but it is an 
acute form of gastro~eQteritis. Whether it 
is cholera or gastro~enteritjs, we are not 
)othered. We are worried for the Joss of 
lUman Jives which we ~ould not -rel'lace 
¥ith any amount of money .or with any-
.hillg elsc. For this laxity and in tbe 
leteriorating rate of functioning, respon. 
libiJity should be taken by the Government. 

It is true aDd I totaHy agree with the 
statement given by the lion. Minister of 
H:ealth and Family Welfare Shri Moti Lal 
Vora that the Government is giving top 
priority in monitoring all tbese programmes 
like vaccinating, supply of vaccines, removal 
of hundreds of trucks of garbage, clearing 
of the sewage an 1 changing cf shallow 
hand pumps into deep hand pumps, eK: •. by 
involving all top most officials and Gov~rn­
ment machinery to coordinate these oper-
ations personally. I would like to know 
from the Government as to wby those 
coordination, cooperation and monitoring 
ware not there in these slums before the 
outbreak of this disease.' Because of the 
lack of coordination and cooperation 
between DDA and MCD officials or because 
of lack of monitoring by these officials, 
these outbreaks have occurred. 

No doubt, if any outbreak of epidemic 
or aHY disastrous situation happens, the 
Government tries to impress the public how 
fast th~ situation has been attendeJ to or 
how fast they are tackling the situation 
without any delay throuah aU the available 
media. But at the sallie time, I request 
the Government to use these media to 
create an a~areness am.ong the public regar-
ding such situations-how to deal with such 
situations. 

It is not a thing one has to- feel happy 
about, but everyone has to feel the respon-
sibihty and the Government should think 
of the permaneq,t measures tb prevent such 
epidemics or outbreaks and early preventive 
measures like vaccination much earlier. 
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before monsoon seast>n starts should be 
taken. Then we 'may not face such 
situations. 

I would like to suggest that the Govern-
ment should plan for the proper disposal of 
garbage. Sinee one year it Reems'they have 
not lifted the garbage from those re-settle 
ment colonies and slum areas. Now they are 
lifting the garbage; but where do they put 
it again? What is the solution '{ Wbat 
are you' going to do with this gar~age ? 
For that why don't you establish some 
incinerators to burn this garbage and why 
don't 'you fini a permanent ~olution for the 
'disposal of garbage? 

Monitoring the municipal corporation 
staff who see that the garbage is not thrown 
everywhere in the residential areas should 
be done. For that an awareness should be 
created among the inhabitants of those 
areas. 

I would like to bring to your notice a 
point. One of our colleagues, Smt. Jhansi 
Lakshml, an Hon. Member of Parliament, 
has repeatedly reminded the municipal 
corporation to lift the garbage from the 
Meena Bagh' fiats. For months together 
there was nO respons~. FinaUy she has 
brought it to the notice of the Hon. Minister 
of State for Health and F~mily Welfare 
Saroj Kbaparde also. But even today if 
you go and see those ftat~, the garbage is 
still lying there. 

DR. D. N. REDDY: That is where 
our MPs reside. The same thing is there 
in the North Avenue- quart~rs al~o. When 
the MPs' quarters are like that, you can 
imagine the plight of the rest. of Delhi-how 
they are cleaning it and bow IS the sanitary 
condition ~here. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARJ SAROJ KHAPAR-
DE): I do agree with hon. ~embers on 
the Opposite but it is not under us. We 
will no boubt convey to the concerned 
authorities whatever has !;een mentioned by 
the hone Member but I would like also to 
say that as citizens of this 'Country we. are 
equally responsible to get these things 
remevcd. 

DR. T. KALPANA. DEVI: We are 
not asking you to r~ove the gartago but 
there should be better coordination between 
different departments. 

Safe and protected water supply to all 
residential areas and particularly slums 
should be ensured. Before installing hand-
pumps~sha1Jow or deep-DDA should bave 

. taken technical ex per, adv~ce. There are 
few septic latrines in the slum areas. You 
Plust construct septic latrines in proportion 
living in tho~e slum areas_ Hygiene and 
sanitation should be strictly maintained in 
those areas by periodical visits by the 
concerned officials and there should be strict 
monitoring cf the class IV employe.!s in 
respect of removaJ of garbage and 
sanitation. 

Health education is lacking in the slum 
areas. We should create health awareness 
in tbese areas by \\ hatever media that is 
available. Transfers of top officials and 
resignation of the Lt. Governor will not 
help in decline of the outbreak. It is only 
when officials feel their responsibility and 
job-satisfaction in doing things that our 
country can progress. DDA officials had 
not tested the qltality - of water in the 
tubeweJIs before handing over the ressttle--
ment colonies to the MeD. Such tbiBg 
shouJd not be repeated in futme. 

It seems 1000 $eptic tanks set-up by 
DDA gOt choke<! due to heavy rains. Why 
did they not tale technical advice before 
doing anything "1 These are the basic 
facto~ fQf the out break of gastroenteritis 
or cholera which should be rectified per-
manently by the Government. 

Lastly I would like to stress Government _ 
to take permanent measures in stICh areas 
to avoid such human tragedy. (!ooted. 
food should not be allowed to be sold at 
railway stations etc. till tbe end of the 
monsoon seasQn. I also request the Health 
Minister to give vaccination in advUlce not 
only for cholera but also for typhoid and 
infective"hepaiitis. 
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17.00 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

THE MINISTER OF pARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
IN FOIt MA TION AND BROADCASTING 
(SHRf H K.L BHAGAT) : Mr. Deputy 
Speaker, Su, todilY t am not saying f~r 
the '5ake of words. r speak With pam 
~nd sadness. I would requ~t you to take 
it that J am not speaking as a Minister 
today The Mmister~ concer~d wil speak. 
As a Member of Parliament from Delhi 
and from the area which has been affected, 
I am speaking more in that capacity. I 
-am not going to make Just a political 
speet."!l to score any points or to 10se any 
pomts. I want to speak m:f heart out. • 

I must thank the hon Members who 
have spoken before me-Indrajit Guptaji 
and the honourable lady Member for. 
expressing their grave concern. They have 
put lome very posih ve and specific 
iluestions. From the core of my 
aead, I appreciate the concern shown 
and some of the points that they 
Aave raised. I entirely agree with. Indrajit 
Gupt Ijl thaI thn .is not a matter which 
should be :,een just from a narrow politIcal 
.ngle. So many peopJe have died. MOM 
0( tae" ate pOor pc-opJe. They have 
suffered and suffercd [-or a neglect, which 
is continuing for a '0111 time, There is no 
doubt about it I myself said it a neglect. 
I know it more myself. They have sutTered 
for a neglect for a long time. 

These 44 colonies came into existence 
between 1975 and" 1976. Over 15 lakhs 
of people liVe! in these colonies. These 
colonies have been main.ained from 
1975-76 to 1986. I would Il()t say that 
they were ideal solutions of tbis But aU 
these people were living on roadberms and 
on public ·places. like parks and various 
.othec p.laces. Duriag tile Emergency, they 
wcr.: Ihifted tllere. And some minimum 
..,.ities were given .to them. I win come 
to it a little later· 

,A very tal"&e Dumber of people have 
dial. A very tarle pumber of people bave 
.u&nd. 'l1le P4!ess bas 40De an admira 
bie' job in pinpointiDl tile situation, in 

mentioning the situation and jnvestigatfn~ 
the situatioD. For that also, I wish to 
&ppreCiate all the public organisations. 
Irrespective of any political apprc.lac.hes 
and differences, I would like to appreciate 
everyone who bas _hown concern for tlris 
situation, tbat has arisen. 

NoW the Prime Minister felt it. 
bope, we would .appreciate it. Well, the 
Prime Minister of India had to go to see 
such a situation itself shows that the situa-
tion was bad. The fact is that Prime 
Minister chose to go and see the things_, 
ior bimself. He himself decided to visit 
the place. It was his own decision. He 
weat WIth his WIfe to see the situatIon. I 
was with him I 'know how he has Dot 
gone on any dotted litles or anythmg which 
the offic als wanted to show. He went to 
the streets He went to the drains. He \lent 
to the latrines. He went to alJ the places 
and saw for hImself. He talked to hun-
dreds and Sl.O;CS Thousands and thousands 
of people were there. He talked to a very 
large number of them to see things for 
bimself. 

Then, h. held a meetlllg. He wanted 
t\,. give an opportunity to the persons con-
cerned-the executive autl.onties who were 
'dealing with things-to set thIDgs nght. 
Pr.me Mirrister's fil st and immediate COD-

cern was to see that things were set right. 
Things we.e really bad. That is"' what he 
d,d. That is why the peopie and every-
body has appreciated the Prime Minister'! 
visit and the action pIeHl. drawn by biI1l 
Prime Minister'S action plan di<! not giv( 
a general d reetion. The action plan rueanl 
tbat the accumulated garbage, whim cun! 
into hlUidreds of trucks, sbould be removed 
The action plan said that drains must 1>4 
clean. The action plan said that potabll 
drinking Water supply should be madt 
available. The action plan said that thl 
drains must be desilted The septic tank 
must be cleat ed. A number of s.pecifi' 
points were decided. Ultimately scm 
targets were fixed with their consent. The, 
faHed to do a number of targets. Th 
Prime Minister \\-anted to set Jhe thios 
right. That is why he wanted that tbe 
should wbrk and do these works. Tbos 
targets were not achieved aod the Prim 
Minister took action-l think. one of til 
severest actions perhaps in Illdia-o 
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amDCtlrina very ba4 that happened. I feel 
ashamed about it a d the Prime Milrister 
took c){ ... e of the severest I:ct·ons. This 
action has been appreciated. Much mt re 
positiv.: remains to be done in this con-
noction so that their conaitions stand better 
on a permahent footing Now, one or two 
qucstioLs have been raised. I have been 
associated with these colonies. for a long 
time. Some of the hon. Members have 
gone there and seen these colonies some 
time and they have concern for them. Their 
parties have concern. I know almost each 
of tbe wor kelS of the different political 
parties there. I know them personally, I 
h3ve gone there umpt~en times nryt only in 
the past but after the election, I have gone 
there. a hundred times to visit these 
colonies. I have gone there even before 
these diseases. I am not trying to explain 
my position. I was in Yugoslovakia. As 
soon as J came back, on the same day, I 
had gone there. With respect, I would 
like to tell Mr. Indrajit Gupta that it is 
not that ,these colonies were put up just 
without any amenities Every load was 
made pucca when they were settled there. 
Every bylane was O1ade pucca. 
To begiD with' there were hundreds 
of electric pole~ put up tl'ere and 
electricity was suppJied to them They 
were given loans to build their small tena' 
menls, house:) of one or two rooms. They 
were given 25 yards. Drains were made. 
In the beginning, it was hand pump water 
supply in a.I the colonies. Latrines were 
dry with the ~\.ptic tanks.. These and other 

'VI erc the' arrangements made for them. 
'There was a specific plan anq the Govern-
ment has spent crores and crores of rupees 
to improve the conditions.of these resettle-
ment colonies I wish to say that in 1980, 
when we came back, I am not blaming any-
body, we 'iaid that we shall give individual 
electricity connection to every home. 
Electricity connection was given to all these 
homes. Now Mr. Indrajit Gupta said 
and we said it and Mrs. Gandhi said it 
and the promise was fulfilled. Then we 
decided that we should give them pipe 
water supply. Mr. Indrajit Gupta raised a 
very valid quesflon. The taik waI 
about the pipe water lupply. 
Pipe water supply was given. I wish 
to tell him that out of 44 coloniOl 
which came into existence, I think J may 
be "roos by one or two fiaures. otberwise 

tbe Minister when be. speals Call eoftIIIIt 
me, 3S colonies were provided --WI pj~ 
water supply. I feeJ shocked. I feel 
chocked to tell this House that eveD in 
these colonies ~here ~holeJa has come up, 
where people have died,' which are the 
targets of attack. namely, Nand Nasri, 
Gokulpuri and Seemapuri~ pipe \\ater 
supply was made available. Public dis-
tribution system was laid,. Son:.e of tile 
people did pay the money. Many repre-
sentations were made. I h~ve seM 
dozens of representations. I have myself 
wriHen, I have spukcn on telephone and I 
have had meetings telling the persons con-
cerned ••• (lnterrllptions). 

SHRI BASUDEB ACHAIUA To 
whom? 

SHRI H.K.L BHAGAT: To the DDA, 
to the Lt. Governor and everybody con-
cerned. That individual water connection ••• 
(Interrnptions). It is a fact that the pipe. 
lines were there. It is a fact that Ganga 
water was available. Now tbey have talco 
up the posItion that these pipes weI,} Dot 
put up rroperly and they are Jeaking and 
they are correcting it now aivins them 
these connections. I was feeling that 
these connections could have . been 
given earlier and it was the job 
of those who are bound to do it. All the 
parties, all residents and aU the people 
sent their deputations and talked to people 
and-, the pipe water supply arrangements 
were made. I do not want to compare. 
'\ our party is also working. They are in 
tOllch with you. They are in touch with 
me also. I know every worler by name 
and every party who is working tbere. 
With respect. I wish to say that I have 
seen the slums in Calcutta once. Mr. 
Indrajit Gupta invited me to visit that 
constituency. I was the Minister of Worls 
and Housing then. Here also, we bad 
adopted the two plonged strategy. It Is 
not that we have not improved the existina 
slums. There were a number of slums 
where we ha ve improved them. We .. _ 
given water and electricity ... We have aMIl 
them roa& and drains. We have demo it 
in scores of .... fa Delli _ ,..Ilave 
done ill Calcutta. Now~ about ...... _ 
of resettlement of people wIao hDe ... 
abilted from diffomrt plaCeS. yO\) Rid, ..... 
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New Delhi is a show piece and show. room. 
A number of jhugi jhonparis from aU over 
Pf'lhi were removed and they were. settled 
in different places. Shri Jndrajit Gupta 
feels as if we brought them there. No, we 
did not bring them there and I may tell 
you. that I am not makiog any complaint. 
He himself said that this is a phc;nomenon 
aU over the country. People from rural 
areas are rpigratinl to uroan centres like 
Bombay, Calcutta and Delhi as also to 
Madras to some extent. I might teU you 
from wher.ever they come, I know the 
position and character and composition of 
Delhi. Today Delhi has become a mini-
India in terms of composition of people. 
A large number of people from all States 
are theJe. People from West Bengal run 
into thousands and the number is increas-
ing. There are people from Punjab, 
lIaryana, UP. MP" HP. Jammu and 
Kashmir as also from all over the country. 
There is an annual inftuex of three to four 
lakhs of people in addition to the internal 
population growing. A lot of pressure 
eomes on Delhi. Sooe pedy>le go inside 
tbe jhugi-jhonparis cluster and some jhugi-

- jhonparis cluster pcoopJe also develop out-
side the resettlement colonies and some go 
to the resettlement colonies. lllere is a 
separate scheme for jhugi-jhonr'aris cluster 
and some amenities are given to them. 
In some cases, some amenities have beell 
pro\rided to them. That was what was 
being done. 

Unfortunately in this prooess of trans. 
fer DDA wanted to transfer it on the 
ground of financial str~ngency and the Cor-
poration was not wanting to take It because 
of financial stringeney. The Lt. Governor 
decided that they would be paid Rs. 30 
crores. Some money was paid to them. 
DDA was supposed to work. The work 
came to a stand still) The Corporation 
did not take over. The work did not 
proceed as it should have proceeded There 
wu lethargy, there was indifference and 
the result has been what we are faCing 
today. 

I do DOt waut to exchange arguments 
or do anyahing of the kind. We have all 
to work to improve the conditions. Targets 
have been laid. I aiD not satisfied. Shri 
JilllrlJjit Gupta aJIiJ Mi. be' w.. not satis-

tied. Prime Minister is not satisfied. I 
have been \dsiting these colonies fegularly 
not only now, but since I have been 
elected. I have visjted hundred times. I 
know most of the families personaJly Un-
fortunately. thes~ things have happened. I 
am a very sad and pained man. We slwuld 
cooperate together to improve the condi-
tion. A number of thinps have to be done. 
For example septic tanks. My sister the 
hon. Lady Member was correct Sometimes 
we persisted on them to clean the septic 
tankc;. When (hey ~cJeaned the tank, the 
contractor would put it on the bund of the 
drain. Again, It would get contaminated. 
We told them to get some machine, where 
they can put it in a closed truck. The 
situatjon demands understanding, coopera-
tion and hard work by an the people. A 
number of voluntary organizations are also 
working. It is not only the political parties, 
nOD-political parties, organizations are also 
working. It is a challenge to all of us and 
we shaJl face it t0gether. ] assure you that 
we are a1l together in this work. We are 
not making it a party issue, political issue ; 
not at all. We never run away from taking 
the responsiblJity. from \\orking and assist-
IDg the people. I am one of most pamed 
man as you are all. We know they are 
aU poor people. 

SHRI INDRAJlT GUPTA: You consI-
der that the main culprit was DDA and 
not the Delhi Municipal Corporation, to 
whom the responsIbility was transferred on 
1 st June and they say tfiat they did not. 
have 1my funds or eqUipment or w{)rkers. 
What about that ? -

SHRI H.K.L, BHAGAT : As I said, 
so far as I am conceraed, it is the official 
agency, the Ministry concerned, who, as 
you said, should fix up the responsibility 
1 am definitely of the view that the res-
ponsibility should be fixed But the fact 
of the matter is that before May.June these 
colonies were in the change of DDA and I 
do not believe that this garbage had conec-
ted during the last 2·3 months. It had 
accumulated for a longer period. Hundreds 
of tnlcks ,would not come within ODe or 
two months. 

, SHIU INDRAJIT GUPTA: When you 
went there hundred times, did not you see 
them? 
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SHRf H.K.L. BHAGAT : I have gone 
there hundred times and I have brought it 
to their notice hundred tirnes ... (lnterrup-
lions). 

They took some action. But the whole 
thing was not complete. They were expect-
ing that this work wilJ go away from them. 
When the Corporation took it, there was 
no questitln of funds. And they said ••• 
(Interruptions). 

I cannot sit on a formal judgement on 
this. It is a matter for tbe official and 
formal agency to go into and to fix the res-
ponsibility. Some acti('n has l:>een taken and 
some further action is nece<;sary. I thought 
I might make this clarification, 

SHRI AMAL DATTA (Diamond 
Harbour) : Sir, officially the Cholera epi-
demic has started in Delhi apparently in 
the month of July. It has not occurred 
before the month of July because the 
officials did not take any cogzinance of 
either Cholera or Gastro enteritis possibly 
before the Prime Minister visited some of 
the re-settlement colonies. Only afrer the 
Prime Minister's visit. the people who were 
denying the existence of this epidemic in 
Delhi bad to wake up and take its notice 
But even before that the cases of Cholera 
and Oastro-enteritis were reported but the 
officials refused to take any nohce. 1 
cannot rely only on the official sources. 
The neW5papers have said that even in the 
month of April. May and June there' had 
been \. ases of Cholera admitted to J P 
Hospital. As many as 60 cases \\ere ad-
mitted in just 3 months. The doctor 
in charge of the Paediatric Department had 
written to the Medical Superintendent that 
he has found some Cholera cases. Three 
months had gone since then but no action 
wa~ taken to confirm it and then accord-
ingly warn the concerned authorities so 
that the water supply position could be 
improved and other steps like the vaccina-
tion of cholera started. We have lost these 
precious three months because of the 
bureaucratic attitude of the concerned 
authoritie In spite of the fact that Mr. 
Bhagat went there, he did not give this 
informations. In the Times of India, dated 
27th July. 1988, a Chart about the cases 
of Gastro-entefJ tis has been published 

giving the comparative statement of the 
month of ApriJ, May and June. 

Year Moth No. of 
cases 

1987 April 2378 
1988 4785 -_--
1987 May 230 
1988 May 3954 

1987 June 1658 
1988 June 4609 

For the month of July the complete 
figures were not given. Anybody who is 
monitoring the health sItuation of Delhi 
would have easily under~tood that the 
Gastro-enteritls has come to Delhi in a big 
way. This could have been confirmed by 
the figures of ttie previous : .. ear. In other 
words the short term precautionary mea-
sures, lIke the supply of potable water, 
removal of garbage. cleaning of the Septic 
tanks, giving vaccmation, could have been 
taken up in right earnest from the month 
of April itself The treatment of Cholera 
and Gastro-entertis is not different and the 
preventive measures in any ease are the 
same. We require potable water in any 
case. 

I visited some of these colonit>s. The 
condition that l have seen in them now is 
reaHy horrible I jmt could not imagine-
hVIng in New Delhi as I do in the MPs' 
qU:lrters - that such conditions could exist 
within just 10 KM from where we Jive. It 
i'i just l:-eyond our im~lgination that such 
horrible sanitary conditions can exist 
with;n a very short distance from the very 
poc;h colonies of New Delhi. We admit 
that theTe are so many slums In Calcutta. 
But the conditJOns there are no~here as 
bad as they seem to re here. We were told 
that thi.. was because of )ears of negli-
gence Mr. Bhagat is fight. He has gone 
to these colonies hundreds of times and he 
knows better than me. Rea1Jy speaking, 
the work of garbagl! clearance has come to 
a standstill over the last four to five years. 
People concerned with this cleaning work 
were not working at aU. When peoPle 
living in these colonies agitated ID froot 
of the DDA and other offices. the officials 
would see to it that tbe blocks where tbe 
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.gitators came from wou1d not be cleared. 
If at all the Safai Committee were to take 
up the cleaning work, they were directed 
to other blocks and they were speciaJly 
told not to clear the blocks which belon, 
to the agitators. I think Mr. Bhagat's 
protests only ensure that the colonies 
named were left uncleared and unattended 
to, This must have been the effect of that. 
1 am sure, as a public man he did feel be-
cause his vote bank is there and he must 
keep the people pleased. He must have 
tried in earnest and failed. But it is a 
mystery to me as to why he did not go to 
the Prime Minister after failing in his 
endeavours. If such miracle!> can happen 
with just one visit of the Prime Minister 
now, had he informed the Prime Minister 
about the situation two or three years ago, 
people would not have suffered and died 
like today. 

Sir, I have seen that the shortest term 
measures like supply of pure drinking water 
have not heen taken adequately. We have 
been told· .. 

SHRI H.K.L. BHAGAT: Will you 
please yield for a minute? Please allow 
me to do a straightforward presentation of 
facts. The£e colonies came into existence 
in 1975 76. My impression is that tjJJ 
about 1986, they were maintained first 
fairly well and later tolerably well, Some 
deterioration started in J 987 and the 
deterioration became more acute in 1988. 
And earlier Prime Ministers have been 
visiting these colonies a number of times. 
Whenever I anticipated that the situation 
would be certainly so bad, I was bringing 
it to the notice of the concerned people. 
When it came to the notice of the Prime 
Minister that the situation was bad. he 
went there. This is only for your informa-
tion No arguments are needed. 

SHRI AMAL DATTA: I am surprised 
to hear that the deterioration started only 
one year back. When we asked tbe people 
-not one but dozens of tbem-they all 
• tated that the deterioration bas started 
avo or six years blWk. 

Well. this is not the end of the -Itory 
alain. Firstly, I would ratber emphasise 
one thin,. We found that even potablel 
drink ina water is not there. The people 
bave beon speciaU)' told that the water in 
tbe handpumps should not be drunk be· 
cause it is contaminated and polluted. 
There is some piped water suppJy, thouab 
not to tbe individual houses but in the 
streets. We were told that Keedas were 
found in the water supplied through thele 
pipes. We do not understand as to how , 
jnsects could be there in the water cominl 
from tbe pipes. Perhaps, Mr. Dbagat or 
the Healtb Minister can explain tbis also 
later on. 

Then Sir, the people were also told 
that water would be -supplied to tbem in 
tankers. How many tankers '1 Now, tbe 

,. Health Mimster bas given a statement in 
which he has listed so many measures that 
are being taken. He says that wa ter is 
beinl provided by tanke-rs. Does he know 
that only one tanker per block is heiDi 
provided ? One tanker carries one thousand 
Jitres of water. In a block, five thouaaCl(l 
people Jive. So how can these people 
survive on the tanker of water? Naturally 
tbey have to go to those haudpumps whicb 
tbey know are contaminated. They have to 
take wah', frClm the pipes which have 80t 
insects in it. They are also contaminated. 
I suppose there were leaks inside the pipes. 
So, willy-nUIy. they have to take the water 
which they know is bad. It is sUTprisinB 
tbat more people bave not been affected 
because of the inherent resistance that we 
Indians have .. 

SHRI INDRAJJT GUPTA Im-
munity. 

SHRI AMAl DAITA: Yes, immu-
mty. 

SHRI INDRAJIT GUPTA: That is 
\'thy she did not ,et Oastro-enteritis ! 

SHRI AMAL DA ITA: I wo .. Jd very 
humbly request tbe bon. Healtb Minister 
who 'bas liven us a Statement-it is aoocl 
tltat a statemeat bu come, but the atat.-
ment i. not quantified at all-should hav • 
at"lealt been able to 181 that 10 maDY 
....... bav. been Jivea aQd oa. tapker il 
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meant to serve so many people, then we 
would have understoc:1d what kind of elfolt 
that the Government has in mind Maybe 
you are in fact paying for five thousand 
)itres, we do not know, but only fifty are 
reaching these colonies As we were told 
that tbe Government is paying for hundreds 
of trucks for removal of garbage but most 
of them arc not reaching the re-settlement 
colonies. They are only producing a bm 
and collecting the money. This kind of a 
cr.isis situation is a great opportunity for 
those people who want to fish in troubled 
wafers. So, peopJe are saying about the 
hiring of tankers fro'll the Delhi Adminis-
tration or whatever authority they may 
caJl it for clearance of garbage, but in fact 
they are not doing so What is happening 
i5, instead of rcmo\ing the garbage JD 
trucks. some trucks are removing, most of 
the time, the garbage but they keep in 
heaps and spread out on the ro<,ds. When 
the people protest. they arc saying. "We 
will put some chemicals or some anti-
septics on them and put mud on them and 
you will be safe" This is the type of thinl 
that they are doing. When they are clear· 
ins the choke of drains, what are t,hey 
doing? They are not taking the choke out, 
which is a semi-solid substance. They are 
not taking them out and carrying them 
away. They are taking them out and 
heaping them on the roads and the roads 
become impossible to walk on. So, they 
become a source of further infection. J have 
seen them. 

There are no individual latrines. In 
these houses, people ha\e been given 23 
square yards of land. That means some-
thing like 200 square feet. So 200 square 
feet is the size of a normal room. That is 
what the space which they have given for 
building a house. Individually, they cannot 
construct any latrines or toilets. So, they 
do not have any indiVidual connections. 

There are community latrines. What 
is happening? Mr. Bhagat said that up to 
one year ago, everything was all right. But 
tb~y told us that, at no point of time. there 
w~ 'dc~uate arr8Jl~ent for clcarin. 
these septic tanks of these latrines. There 
may be seven or eisht latrines in a row. 
~rv~ a ,particular block where five 
t"_Q~aQd ~opl~ live. ,So" not only they 
have to suffer standin. in queue for .&01111 

to Jatrines in the morning, but also, apart 
from that, they rnay not be able to enter 
the latrInes for quite a few m,onths. 
They have taken to defecating in the open. 
Moreover latrines h2\-e been filled up 
because they are not being cleated Because 
latrines have not been cleaned spillage of 
the latrines have over-flown into the 
roads. 

SHRI H.K.L. BHAGAT: You come 
with me now. I wilJ take you and you see 
for yourself what the-yare doing. Then you 
will know. 

SHRI SOMNA TH CHATTERJEE: 
Some of us have gone there. 

SHRI AMAL DATTA: Mr. Bhagat, 
when you have seen this, you should have 
brought it to the attention of the House 
also If you have failed, you shouid have 
brought it to our attention also We might 
have been able to help you This spiUage 
of these Jatnne~ has not only come on the 
streets and overflowed into the sheets, but 
has gone into the parks. fhese are really 
well-planned colonies. in the sense that the 
roads are laid out, and the parks are there. 
For every block, there- is a park. These 
parks are meant for the children to play. 
Now imagine, this park is a cesspool for 
the faecal matter i e the park where the 
children are supposed to play. So, every-
thing has become contaminated there, and 
there is no potable water. 

The only solution \l ould have been to 
supply adequate potable water to them. 
Even that is not being done. The garbage 
clearance is at a very slow pace. Mostly. 
they are not belDg cleared but dumped and 
spread on the same place. We have some 
experience in tacklIng such sItuahons in 
bast is. Wherevver flood occurs on Calcu-
tta, we take drums of bJeachmg powder 
and strew the powder, because the bleachina 
powder has an action of chlorinating the 
substance; and then it helps to contain 
any kind of infection. But not a single 
spoonful of bJeaching powder has been 
taken there. Nobody has ever thought 
ab·)Ut it, and it does not find a place in 
the Minister's list of things to be done. 

They are speaking about rehydration 
packets,. Very few of them were there. In 
one place, there was possibly a doctor 
aitlin •• before we want there. We fouod 
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that only 15 rehydration packets were 
there; not even one-tenth of the need. 

Nothing has been quantified. This is 
what I object to. The Minister has given 
a list of things being done. But to what 
extent it is being done, to \\-hat extent 
garbage is being cleared and all that-
nothing has been said about it. 

In the newspapers, the statements which 
come are all exaggerated. They say that 
out of 400 Kms. of drains to be cleared. so 
many have teen cJearerl and only so much 
remains. This is not at all correct If 
you go there. you will see it I do not 
know how wany times he has gone. The 
Minister says he has gone to the hospitals. 
How many times hal') he gone to these re-
settlement colonies and other places, I do 
not know. But I find that lhey are still 
full-the drains are still fu!1. Some have 
been cleared. and their contents dumped 
on the road. Nothing more than that. 

These are the short-term measures which 
should have been taken, and have not been 
taken by the Government yet. It is a 
criminal neglect not to have noticed these 
things happening three months ago. Even 
after they have been noticed and after the 
Prime Minister's visit with much fanfare ... 
(InterruptioTis) much fanfare because a lot 
of things are said in the newspapers, and 
giving of directions . .. (Interruplions) 

MR. 
don't fight. 

DEPUTY SPEAKER: Okay 
Please wind uo, Mr. Datta. 

SHRI AMAL DATTA: I am winding 
up. (Interruptions) 

MR. DEPUTY SPEAKER: Order 
please ... 

(Interruptions) 

SHRI AMAL DATTA: May I con-
clude by suggesting to the Minister that he 
goes there as a routine every day and sees 
what kind of work is being done for the 
immediate reliefs which are necessary? 
Sofar as the Health Minister is concerned, 
this is my suggestion. The Urban Deve-
lopment Minister who is in charae of these 
colonies is not here ..• 

MR. DEPUTY SPEAKER: Mr. 
Dalbir Singh is here~ • 

SHRI AMAL DATTA: He is here 
- I am sorry But he IS not paying 
attention. 

I think, the Minister for Urban Deve-
lopment is carrying a very big responsibili-
ty on his shoulders We arc spending 
about Rs. 1000 crores for 7 miJlion people 
in Delhi; the per capita comes to Rs 1300 
to Rs ) 400. Now how much out of it is 
being spent on these colonies, resettlement 
colonies, J.J co10nies, \\-hich constitute the 
people of Delhi. 

SHRI SOMNATH CHATTERJEE: 
What is acluaUy spent? 

SHRJ AMAL DATTA: Actually, they 
will never be able to find out. But even 
on PJPcr ho, .. much IS belflg spent? These 
peopk constitute about 25 lakhs, one-third 
of the population of Delhi. So, they are 
entitled to hav,,:: ~pent on them Rs. 300 
crores. We have just been given the figure 
of Rs. 30 clores by Mr. Bhagat that was 
allotted for th\! work to be done by DDA. 
Even that money was not given. lnstead 
of giving Rs. 300 crores, you have allotted 
Rs. 30 crores and even that money was n('t 
given. This is the possition. (Interruptions) 
I am not going to make a polirical issue 
out of this. I am telling you the econo-
mics of the whole thing. How have you 
worked out the economics of it? You' 
spend Rs 1000 crores for Delhi and out of 
that only Rs. 30 crores for these people. 
You Will have to think about the strategy 
for development of these colonies. 

[ TI (llls/atioll] 

SHRI BHARAT SINGH (Outer Delhi): 
Mr. Deputy Speaker. Sir. today we are 
discussing a very serious matter in this 
House. When I came to know about the 
outbreak of this epidemic in Trans-Yamuna 
colonies and the death caused as a result 
thereof. I felt very sad I felt distressed 
also because only poor people were the 
victims of this disease. 

These are no two opinions about the 
fact that diseases of Cholera and gastro-
enteritis break out in the Jocalities where 
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garbage gets accumulafed, where there is 
filth and drains are choked and where only 
contaminated water is available for drink-
ing. The worst-hit colonies in Delni are 
Nandnagari, Kalyanpuri, Govindpuri and 
other neighbouring areas. As soon as ~e 
came to know of the outbreak of this 
disease, we were greatly worried and we 
took precautionary measures in our area. 
As you know, this is an infectious disease. 
Therefore, it is essential to check this 
disease with all seriousbeSS 

As you know, gastro-enteritis is caused 
by contaminated water. This disease can-
not break out, if everybody gets clean 
drinking water. I was surprised to hear 
Mr, Gupta saying just now that this disease 
spread where handpurnp<; were sunk only 
10 feet deep or less We have never seen 
any handpump being sunk only 10 feet 
deep. Everywhere, the handpurnps are 
sunk at a depth atleast 25-30 feet. This 
is for the first time that we have heard 
such a thing. He ha.. also said that it is 
the responsibility of Bhagatji. It is total1y 
incorrect. Shrt Bhagat had worked day 
and night and his attentIOn was always 
there. In spite of hi~ being busy with the 
ministerial work he has paid full attention 
towards it. He held several meetings with 
the officials and also wrote many letters. 
80 per cent electorate of Delhi has voted 
for us. Therefore, it is our duty to work 
for their welfare and that is what we did. 

As you know, these resettlement colonies 
were built in 1975-76. Earlier, there were 
small jhuggies there. Later on, \\Oe allotted 
plots measuring 25 yards each to poor 
people there, built roads, constructed drain-
age sys1em, laid sewerage lines, provided 
electricity, supplied Yamuna water for 
drinking, opened schools and provided 
facility of transport. All these facilities 
were provided to them only after 1980. 
Nobody paid attention towards them before 
that. What I mean to say is that all these 
facilities were provided after 1980, but now 
this work has somewhat slackened. From 
the D.D.A. they want to the Corporation. 
In D.D.A. the work was progressing some-
what slowly and ir the Corporation resour-
ces were not available. Neither trucks, nor 
workers, nOl any other means were availa-
ble. As regards the sanitary workers of 

Dakshinpuri, Madangir and Tigri, half of 
them were absorbed by the Corporation and-
the other half, who were not absorbed. 
approached me and I told them I would 
make all efforts to help them in this regard. 
They had neither trucks nor any other 
means to remove the .garbage. For two 
months nobody bothered to pay any heed 
towards this matter and the filth spread to 
an extent that it resulted in the outbreak of 
these diseases. It is a matter of grave 
concern because the poor people are more 
affected Py them and hence, I want to sub-
mit to the House that control rooms have 
been opened at four places for checking 
these diseases. One control rOGm bas been 
opened at the AleC office, another at the 
Mayor's office, and still another at the 
office of the Chief Executive Councillor. 
Shri Jag Pravesh Chandra and at all these 
centres arrangements have been made for 
providmg medical treatment and affected 
people can contact the control rooms in 
case they are not able to make their own 
arrangement .. and we have been making fuJI 
efforts in this regard. Subsequently, the 
hon. Prime Minister went thtre and soon 
after his visit cleaning work startrd. He 
did nnt viSit our area, but as soon as he set 
his foot on the transrYarnuna areas, clean-
ing operation in all the J J. Colonies 
started. I would like to thank the hon. 
Prime Minister for having vi~i ted these 
areas because cleaning operation started 
vigorously as a result of his visit. It 
opened the eyes of us all irrespective of 
our party affiliations as we1l as those of the 
Members of the Corporation, the Metropo-
litan CouncIl and the concerned officers. 
What I mean to say is this that much 
efforts were made for making cleanliness 
and sanitation arrangements. I go around 
my area everyday and I have seen that the 
entire garbage has been cleared and the 
drains ha'(le been cleaned. Cleaning of 
large draifts have also started. SimiJary 
we have also begun a campaign for clean-
liness and the hon. Members of D.D.C.C., 
D.P.C.C, A.I.C.C. and the chairman of 
the concerned blocks and the workers of 
the area participated in it. The public 
also joined in these efforts and did their 
share of work. Thus we were abJe to 
attain our objective of cleaning the gutters, 
sewers and latrines so that the epidemic is 
controlled. 
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Subsequently) we started 80 camps. We 

made arrangement~ for vacctnation in these 
camps and instructed the people avoid 
eating rotten fruit, boil water before drin-
king it ; a void water of handpumps; dump 
garbage only in the garbage dumps 
and not on the streets. We have 
thus been instructing the public from 
time to time. Chlorine tablets 'and powder 
were supplied by the administration for 
purifying water and making it safe for 
drin1dng s~ that the epidemic is controlled. 
But you know the extent· of dirty water 
stagnating in these colonies which are 
brfeding grounds for mosquitoes. It is 
not that the entire area has been totally 
cleaned and I am not claiming anything 
like this In Pcergalhl, Jand was acquired 
at the rafe of Rs 2 per sq. yard and today 
it is selling at Rs. 5000 per sq. yard and 
that vilJage is still water-logged. MaJviya 
Nagar Which is a D.D.A. colony, is also 
suffering from the same problem. I had 
appealed six times for the draining out of 
this wafer and for laying of sewers but the 
situation has not improved so far. 

SImilarly. in Chhayanagar J.J. Colony, 
15271 vaccination were given, in Shalur-
pur J.J. Colony 3116 vaccinations were 
given, in ]walapur J.J. Colony, this number 
was 3335 and ill the Najafgarh Zone the 
school children were vaccinated beacuse 
children are more vulnerable to diseases 
'ike cholera. The adults have resistance 
power but Dot the children. Hence, it was 
very essential to vaccinate the school 
children and 62 thousand school children 

and private persons were vaccinated 
5,200 persons were vaccinated in Mongol-
puri, 1633 in Sultanpuri, 3700 in Hastal 
I.I. Colony and 3000 in Madangir. In the 
Najafgarh area also vaccination drive has 
been undertaken. In Haidarpur 300 people 
have been vaccinated. In Mangolpuri also 
a temporary camp has been set up Vacci-
nat!on work in this area is stiJI not 
complete and it will take another two weeks. 
1 want to submit that maximum amount of 
work is in progress but if the same had 
been started earlier this disease would have 
not broken out. I want to submit that the 
lU»Ount of resources extended to the poor 
people of these colonies after 1980 has 
been mucb more tban tbat made available . 

during 1977 to 1980. These resources 
have been mobilised by our Government. 
We want that the people should get proper 
amenities. There the drains and latrines 
should be cleaned. Super bazaals have 
been opened so that quality items are made 
availal:lle. Pulses vegetables J and other 
food items of good quality should bet made 
availnble to them so that such dis~ases are 
checked. What I mean to say is this that. 
irrespective of whichever organisation is at 
work, the D.D A, the Corp<'fation or any 
other body, the work should be of the 
order of the N n.M C. and these poor 
people should also get the same amenities 
as that given to the reople Jiving in the 
N.D.M.e. areas. These hardWorking people 
deserve such facilities. E\-en today safe 
drinking water is in short suppiy in many 
pJace_; and this matter has been raised many 
times in the House. This maller was 
raised even two years ago. The population 
of Delhi is increasing constantly and there-
fore more drinking water is required. You 
may get this water from anywhere, no 
matter whether it is from Haryana or from 
Bhakra in Punjab, but tho! capital's quota 
should be fulfilled Delhi shculd be provi-
ded with its full quota of safe drinking 
water. The populatioD of Delhi kept on 
increasing and resttlement colonies multi-
plied accordingly. Earlier watl!f used to 
be suppJied from Yamuna for drinking 
purposes in the viJIage5, but now tubewelJs 
have been instaHed wherever there is scar# 
city of water. Deep tubeweUs have been 
installed We "ant that safe drinking 
water should be provided to the people. 
We made full efforts and were abJe to 
check the outbreak of various diseases. In 
my opinion, bon. Shri Bbagat is more 
concerned because it is his area but we are 
~Iso concerned. All the hon. Members 
present bere have spoken on this subject. 
I would thank them and tell them that 
maximum funds should be spent for checking 
this epidemic and for saving the people. I 
thank the hon. Prime Mihistcr for his vjsit 
to the Trans-Yamuna colonies because 
cleaning operation has begun in the various 
colonies of Delhi only after his visit. I 
would say that the work in stiJI not 
complete and if it is continued for another 
two months, then there will be total 
cleanliness. I also SUggest that this ruth 
Ihould be filled in earthen pi tchers and Jaid 
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underground. When there is sanitation 
there will be safe drinking water. In some 
colonies like Sultanpuri, Mangolpuri, etc. 
neither water, nor electrici ty, nor any other 
amenities are available. I want to submit 
that even if an amount of Rs. 35 to 40 
lakhs is to be spent here, it will not be 
toO much. We should make water and 
electricity avaiJable to these people as well 
as mobilise required resources for that end. 

Mr. Deputy Speaker» Sir, I expect that 
the points raised in the House will be 
considered. Wherever water has not been 
drained out, resources should be mobilised 
for draining it out. All this should be 
done. The roads are damaged and should 
be repaired. If Government takes necessary 
action, all this can be accompJished I 
tbink that if the work is continued for two 
months. it will be completed properly. 
During monsoons, roads cannot be repaired 
but drains and safety tanks can be cleaned 
and dirty water can be drained out from the 
8utters. 

I thank you for giving me time to make 
my submissions. 

SHRI MANVENDRA SINGH (Math-
ura): Mr. Deputy Speaker, Sir, I have a 
point of order. The telephone system in 
North A venue has been lying dead for the 
past 24 hours. The water and electricity 
arrangements are also not proper. This 
Government is absolutely inefficient, it 

,~should submit irs resignation ...... · 
- (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: There is 
DO point of order. 

SHR] SOMNATH CHATTERJEE: We 
want Santosh Mohan Dev back in the 
Communications; otherwise, telephones are 
not working-or Home plus Communications. 

SHRI THAMPAN THOMAS (Maveli· 
kara): The callous indifference and 
criminal negJigence of the authorities is 
leadina this nation a big tragedy. Tne 
crocodile tears and cryilll over the spilt 
DlIIJc is not the solution. NoW, jf we look 
at' the problem, the questioQ is whether 

even now the Government has moved OD a 
war footing to prevent this eqidemic aDd 
also taken necessary steps which they ~uld 
take. I would say that it has not been 
done. 

As Mr Indrajit Gupta told tbe House 
and other speakers a150 elUCidated, the 
problem was known to the Government 
much earher. These conditions of slum 
dweUers and people who live in jhgglS were 
known to the leaders and the administra-
tion. But nobody has taken any care to 
prevent this. New as a consequence of 
cholera and gastro enteritis, the medical 
experts pme. that other diseases like 
jauudice, typhoid are on the way. And 
when all these epidemics \\-ill be there to-
gether, how many lives they will take from 
here is yet to be known. It started in the 
slums and jhuggis. The report says that 
as early as 13th July this was observed by 
the press people and they brought it to the 
people's notice. Three children were brou-
ght it to tbe people's notice. 1 bree children 
were brought in a hospital and there they 
died. There it was suspected that they 
died of cholera. Then it was taken note 
of. It was notified that cholera had come 
or aastro-enteritis is spreading. They were 
brought in a colony where 3000 pepoJe are 
living. The name of the coJoy is S.)nia Gandhi 
colony. There is started. From there it 
spareads to the next colony which is called 
Sanjay Gandhi Colony and tben it goes to 
Indira Gandhi Colony. Like that, it spreads 
all over the pIae:. When we go into the 
details, the press investigating stories teU 
us the aroenities provided for these people. 
For these 3000 people living in the Sonia 
Gandhi Colony, there were five taps and 
out of that two were not working and there 
were five hand-pumps. Then the whole 
area is having foul smell and there is no 
drainage system cThe Hindustan Times' 
came up with the investigative story and 
published half a page on it. Then other 
papers also carried the stories. Mr. Dhaaat 
was praising the press for bringing out 
these things. The report says that ,he 
responsibility of tackling this problem 
mainly lies with the Municipal AdmiUis'tra-
tion according to DDA. And accordfoa to 
Municipal authorities it rests with tbe ~Ihi 
Developmenl Authority anc! Central Govern-
men t. Central Government also is dfrectty 
involved in the administr*tlon of Delhi. 
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[Shri Thampan Thomas] 
I would say that this has shown that they 
were not takling the problem properly wh~n 
it was arising. So, it is high time to give 
Statehood to Delhi if the people of Delhi 
have to solve their problems themselves. 
From this, a lesson has to be taken that if 
the DDA. or the Delhi Municipal Corpora-
tion or the Central Government cannot take 
necessary steps to prevent such things, then 
naturally t~e only thing that they can do is 
to give Delhi a government which can 
directly look into the problems, where the 
people themselves are involved. So. if 
Statehood is given to Delhi, perhaps that 
may create a situation where tbey may be 
able to plan properly for the poor people 
living in Delhi. or cour'le. the DDA the 
Central Government and other agencios are 
planning, but tbey are planning mainly for 
the welfare of and for providing amenities 
to the upper class of the society and npt 
for the poor people. Nobody is there to 
look after the problems of the poor people 
who are living in these conditions. 

One after the other. these eqiepmics are 
spreading. These things are coming in the 
Press also. But nobody is there to take 
note of these things. Now, finally. the Lt. 
Governor Mr. Kapoor and some other big 
officers have been made scapegoats Of 
course, appropriate action at appropriate 
time was not taken. The Prime Minister 
visited the affected locality, but has it given 
any remedy to the poor people 1 Has it 
created :lny change in the situation? Even 
today it is reported that thousands of people 
are reporting in the hospital, six or seven 
b:ds may be there. People are just made 
to stay there for two or three hours. After 
that, some medicine is given to them and 
tbey are sent bac~ to their Jhuggies. In the 
resettlement colonies, peopJe are not having 
food or anything like that. Has the Gover-
nment given them free ration 1 At least 
after tbese are"lS having been declared as 
epidemic-affected areas, it was the duty of 
the Government to see that sufficient ration 
is provided to the people to get food. 
Government should have seen to it whetber 
water, which is the most important thing, is 
made available, whether medicines are made 
available. whether volunteers and officers 
are there to look after the cleanliness and 
sanitation arranaements. Nothing has been 
seen, and aU these things are continuing 

even today. In what manner are they 
solving the problem 1 In what manner are 
they involved 1 A statement has been made-
in this House stating certain things, but 
that spells out nothing What they have 
done to solve this problem is not there in 
detail. Still the same conditions are 
prevailing. According to my information, 
the same conditions are still prevailling. 
The only thing is that the Lt. Governor has 
resigned and action bas r~n taken against 
a few officers. Some of the officers have 
been tsansferred to other areas. There 
also the same thing will happen. If they 
are proceeding in this manner, tomorrow 
again the sam!! problem will come back and 
there will be nobody to look after these 
poor people. This gastro·enteritis and 
cholera has broken out in Delhi. This has 
reveaJed certain things. The same disease 
has spread out JO Meerut. The Meerut 
report is that 69 persons have died there 
because of cholera. It has started from 
Delhi and has spread over to other parts of 
the country. This will reach the whole of 
the nation. Cholera, according to the reports 
of tne Government of India, has been con-
t.lined. It has been eradicated or near-eradi-
cated. So, it is coming back now. Typhoid, 
according to the medical repOlts, has been 
eradicated. Malaria has also been eradi-
cated. But all these things are still there. 
I WOUld, like to say that according to tbe 
doctors report, it is not only the poor 
people who get affected, the report says that 
even the pipe water which is supplied (0 the 
houses and fiats in Dehli, is also contamin. 
ated. That can also cause these things. 
So, if It has started from Sonia Gandhi 
Colony, spread over to Sanjay Gandhi 
~l~ny and then to Indira Gandhi Colony, 
It WIll spread over to Rajiv Gandhi Colony 
also. WIthout any hesitation, it will spread 
over there also. His visit will not solve 
the problem, action alone will solve the 
problem. Action is not yet taken, that is 
my complaint. Still you are poliftcising 
this issue. Those people who brought 
these people there are stiJl there. They are 
not lookins after them. Therefore, urgent 
steps have to be taken in this regard. 

18.00 brs. 

[ Trona/alion] 

SHRI JAI PRAKASH AGAR. WAL 
(Cbandni Chowk): Mr. Deputy Speaker, 
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Sir. it is reaIJy shoeking that more tban 
200 people have died in Delhi, in the 
capital of India. 

[English] 

MR. DEPUTY -SPEAKER: I think 
we can extend the time of House by one 
boor or so. 

DR. G.S. RAJHANS: You may con-
sider extending the time of the House by 
two hours. 

SHRI H.K.L. BHAGA T: I think we 
can allow more time so that we can finish 
this item. 

MR. DEPUTY SPEAKER 
can sit till we finish this item. 

[ Translation] 

Yes, \\'e 

SHRI JAI PRAKASH AGARWAL: 
So many people have died WhateveJ we 
do, whatever rehef operations we undertakt: 
are not enough. It is a fact that we have 
done a lot after cholera epidemic persua-
ted and it took a heavy to)). We organised 
camps and the Hon. Prime Minister and 
Mr. Bhagat visited the affected areas. But, 
will it a11 stop deaths? Today. Delhi is 
facing such a situation which you want like 
to see with your own eyes. The death toll 
has reached the mark of 200. Its recurrence 
is not likely to be stopped. The conditions 
of the colonies in Delhi is such that the 
epidemic is hkcJy to spread again. The 
issue would be raised in and discussed in 

·this House again. Who is responsible for 
this all? It hardly matters that a partIcular 
colony has been shifted from the charge of 
the Corporation to the DDA or vice versa. 
The point is. as to who is responsible for 
the condition of the sewers which have 
been found chocked and connected with 
water pipes for years. The hon. Minister 
along with me visited the slums and the 
houses there in old Delhi. The garabge is 
not collected and cleared from there for 
days together and that creates unhygenic 
conditions resultiDg in tbe death of the 
people living in the adjoinina houses. But 
nobody bothers about that. When officers 
do DOt pay any heed to the in~tructions of 
Shri Bhagat what we the MP from Delhi 
~do? 

Delhi Municipal Corporation is .. 
ejected body and the decisions are talen by 
the elected members there. t>espite the (tel 
that DDA ns given a huge budge·t to 
develop the coJonies and conduct the cf~­
ing operations. the cJeaning operation It.ad 
the construction of the roads are the works 
which are being under taken by both the 
DDA and the Corporation. Some tinta 
it becomes difficult to find out as 
to which agency will undertake the wod: 
and how the work wiII be completed. 
ThIS is the reason that the garbage aoes 
piling up and it is not conected and re-
moved. See the condition of the parks. 
The garbage from the sewers is thrown 
into the parks, it is almost hellish there. 
No official from DDA bothers to listen to 
the complaints about the unhygenic condi-
tions. There is no control over them. We 
did not get any opportunity to discoss and 
bring to light the affairs of DDA as tbe 
Ministry of Urban Development had 110t 
introduced any bill here in this HODse. The 
officers take decisions, which suits them 
and act arbItrarily. Recently a decision bas 
been taken to construc! an uoderground 
parking for 700 cars in Chandani Chowk. 
What can we expect from those who can 
construct building without laying its foun-
dations ? How can a parking place for 'Of) 
cars can be managed at a place where it is 
difficult for 100 cars to move. These ate 
the ways they are planning tbings. No one 
is prepared to listen to anything. I think. 
unless stringent steps are taken at this 
juncture the possibility of recurrence of 
such mishaps \\ ill always be there. DeIfri 
is a very big city with many colonies where 
the population has reached to the mark of 
80 lakhs. The facilities of hospitals and 
dispensaries provided are in proportion to 
the expansion of Delhi and to the popula. 
tion explosion there. No single body hold 
the entire responsibility. There ate 5, 6 
bodies and they accuse each other and dO 
one owns the responsibility. Unless the 
Government takes action, nothing eoncrete 
will come out. L and DO has given tJte 
charge of a number of colonies to the 
Corporation while the Corporation ref'U$c!s 
the transferrence of any charae to tltem. 
Kamla market is one of thett1. A I1tIltiber 
of group housing societies l1ave ~nstrllCtod 
their buildhJe$ but they have DOt boea 
provided with water suppry aDd tlie t ..... 
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[Sbri Jai Prakash Agarwal] 
DDA has not provided the required faci-
lities. Sewers are not cleaned. Unaer these 
circumstances. such mishaps are likely to .,'* 
occur and epidemics are likely to spread. 

A few people have been held guilty for 
this. Death sentence is given to a criminal 
who commits a murder. Here 200 people 
have died and nobody has been penalised 
for the lapse. Mere suspension will not do. 
Lt. Governor of Delhi has resigned, it is 
good What did he do for Delhi ? He did 
not allow the opening ceremcny of any 
building unless there was an inaugraJ stone 
affixed 10 his own name. Every day new 
plans are prepared. Corporation acts like 
a planning body. Instead of allocating the 
funds to the corporation. the Government 
allocated funds to DDA which is not 
Conversant with the actual needs of Delhi. 
It is the officers who are reigning Supreme 
in DDA They are busy in constructing 
community centres whereas the need of the 
time is to construct more schools and dis-
pensaries. Nobody is prepared to listen to 
our suggestions. Who is responsIble for 
this all? Suspension of a few officers for 
being responsible for the!'e deaths is not 
enough. Criminal cases should be instituted 
agai(1st them. This will make them think 
twice before taking a wrong decision. I 
would like to give certain suggestions also. 
Number of hospitals and dispensaries 
should commensurate with the increasing 
population. There should be a good sewer-
age system with proper outlets. In 'Majnu 
Ka Tila' an area in my constituency, hand 
pumps have been instaJled at a very low 
depth, say at the depth of J 0 feet whereas 
the depth should have been 70 to 80 feet. 
Water from sewers percolate'> into. the 
handpump" Road'i are in dilapidated con-
dition. No arrangemenrs are made to spray 
insecticide'; there. The authorities tf} to 
hara<;s the people of flim'iY ground inslead 
of paying attention to the proper civic 
amenitiec; The hon Minisier ha" <;urveyed 
the slum areas in old Delhi. It is not a 
worth living place. It is difficult for a 
person to pass through that once. It is 
difficult to breathe even in such a polluted 
atmosphere. In these conditions certain 
families are Jiving and facing various 
diseases. Insecticide smoke vans should be 
pressed into service again. The Dumber of 
such vans and frequency of spray should 

be increased in order to control the 
disease. Shallow hand pumps sbould be 
removed, otherwise tbe disease is not going 
to be controlled. ]0 oJd Delhi many 
patients have gone to the hospita1s and 
many are being treated by private doctors. 
Many private doctors are inoculating as 
many as twenty persons with the same 
needle. It will result in spreading jaundice 
and ultimately there wilJ be deaths due to 
spreading of jaundice. Private doctor 
sitting on road sides or pavements cbarae 
Rs. 20 from one patient and e3ros about 
Rs. 2000 per day. This should be checked. 
It should be banned and such doctors 
should be warned. The division of Delhi 
into various parts under the control of 
various bodies should be done away with. 
It creales problem for a bcdy to decide in 
a particular matter. Every individual 
evades his responsibiJity and no solution 
comes out 1 would like you to consider 
these suggestions and take effective 
action. 

[Englishl 

CHOUDHARY KHURSHIO AHMED 
(Faridabad): Sir, as most of the Members 
of this House have unanimously expressed 
their feeJings with regard to this ... (lnter-
ruptiom). r am afraid that you cannot send 
them k h to Faridabad. 

Sir, all of us have careluHy heard 
everybody else's speech here and the con-
cern for the tragedy which we are examin-
ing here as a post mortem. Had some pre--
ventive care been taken, I think, the tragedy 
could have been averted. But as usual. 
nohody cares for the slum dwellers. No-
body take') care as to how do these people 
Jive and even if somebody takes care, as 
our hon. Minister, Mr. Bhagat has explain-
ed that he paid about 100 visits, even then 
he had not been taken seriously by bureau-
cracyand things had not improved. If his 
visits are not taken seriously, in his own 
State, in his own constituency with regard 
to these poor people, who else can be 
effective JD such cases? There seems to be 
something reaHy shockingly lacking at 
proper place. 

They have said that aU these jhulli 
jhonpri colonies were faultlessly planned; 
roads were provided; potable water and 
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sanitary :!rrallJ~em~llts wl:re sup;Josed to 
have been given. But, at present, nothing 
exists. Where has it disappeared? Were 
they only on paper and shown only on 
plans or these things, in the matter of 
execution, wt..re executed only on records 
of corporation or other bodies? It seems 
they were not executed and only remained 
on paper. Again, something has gone wrong 
somewhere. That has to be found out and 
who is responsible 1'o.is should be taken 
to task. 214 people have already died and 
by now, there may be some more deaths. 
Somebody should be held responsible. This 
is a murder of the human beings, poor 
people hving in poor colonIes. Just now, 
it was pOinted out that about tbousand 
crores of rupees were spent on Delhi How 
much of is goes to the ponr people and 
how much 1S their share? Are they not 
human beings? Only now we thmk that we 
should go to these areas; we should visit 
Nand Nagri. 

Even The Hilldusian Times, 23td July 
refers to the scheme whIch was inaugurated 
by Mr. Bhagat himself. It says, "With 
great fanfare, the Union Mmiste, for In-
formation and Broadcastmg, Mr. H.K.L. 
Bhagat has inaugurated the laying of water 
pipelines about a year ago, with the slogan 
c'PEEWO AUR JEEWO", (Drink and 
live) at Nand Nagd". But what has hap-
pened? They have drunk it and died. 
Everything has gone wrong The adminis-
tration, the agencies and the comparta-
mentalised d~partments blame each other. 
DDA puts blame on the Corporation and 
the Corporation puts blame on the DDA. 
And then, some of the officers put blame 
on another and vice ver.)a It is not suffi~ 
cient. Change of Lt. Governor or some 
people at the top (\f a few Departments. 
does not solve the problem. We should 
have carefully planned and taken care of 
the situation. When there were disease 
prone areas, preventive health measures 
should have been taken. Health Depart-
ment should have warned everybody con-
cerned in the administration that it is 
Jikely that some epidemic spreads in these 
areas, That has not been done. Even the 
Health Department has failed, not to say 
Corporation and DDA. 

Most of these congested slums are 
coming up not only in Delhi but in the 

other areas also. There also there is a 
dangt!f of such disease, if proper care for 
~lums and their improvement is not taken. 
AU the urbanisation, whatever it is taking 
place, would lead to such tragedies. It is 
the compulsion that people come to cities 
from the places where thele is no sourCe of 
livelihood. They come in ~earch of bread 
to the citiea. They settle down at whatever 
place that is available and if they are not 
given the amenities, one day this conges-
tion would lead to such tragedies not only 
in Delhi but in other areas also. So, the 
Urban Dtvelopment Authority. whetber it 
is of the Government of India or of the 
State or any other agency should think of 
planning about slum areas \\ here poor 
people get gathered without proper ameni-
ties made available to them. If we do not 
care for them, then ultimately Y;c will be 
facing all th~se tragedies not only in DeJhi 
but in other areas even. So, my request to 
t he Government is that they ~hould care-
fuHy plan the improvement of the slums 
~herever they have come up. It may be 
that they can give potable water which is 
the first reqUIrement. Then, other sanitary .... 
measures, when,ver possible, can be given. 
These people are concentrating in sma11 
Quarters One place is named as Public 
Convenience. It bas become the most con-
venient place in the whole of the area and 
there is so much foul smell that peopJe 
cannet pass througb those localities. So, 
such things should be taken care of. 

Sir. what to speak of these pour people 
and poor colonies. As OJ new Member of 
this House. when I entered the magnificient 
edifice of the Western Court, the moment 
I opentd the door I smelled that foul 
smell from evep those quarters. They are 
also Dot maintained. I don't think the 
carpets have ever been c1eal'eu so for right 
from the time they were pUlchased. I found 
that there is another dOOl through which 
ther..! can be some cross-ventilation. I 
found that shutters of the door were nailed 
to the door-frame so Ihat I could not open 
it. There is no cross~vebtilatioo So 
when MPs are not taken care of by' t"os; 
people who are responsible for maintaining 
the living condItions ()f the human beings, 
then what to say of these poor peopJe who 
are living in the slums. So, Sir, I request 
thaI something should be done for thttm. 
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DR. <i.S. RAJHANS (Shanjharpur): 
Wr. Deputy Speaker, Sir, I beg due aUen-
nOD of the Hause to my submission. The 
people who have died in Delhi due to 
diSC86eS include a number of persons from 
DIY own constituency whD had come here in 
scardl of their Ii velihood. Out of such 
per.ODS th«e were} quHe a few who bad 
081, two issues and had already undergone 
v~tomy operation. This epidemic has 
snatched even those two issues from them. 
In the Kalawati Saran Hospital, a person 
brought his cbild who was suffering from 
clwlel'a. No attention was paid to him 
evon after his three hours of stay there. 
With great difficulty he rang me and I 
r&D8 back to the Medical Super-
iDteadent of Kalawati Saran Hospital but 
could not contact him. On ringing the 
Deputy Superintendent, when I could con· 
tact him, I requested him to treat the 
cholera-struck child. At first he said that 
he was not in a position to treat the child 
but when by a chance I asked his name 
aQ,d I disclosed my identity and told him 
that in case ot any slackness on his part I 
would raise this issue in the Parliament, he 
got afrclid and agreed to give treatment 
to the child. Therefore he provided a bed 
to the child and the child ev~n recovered 
after the treatment. This illustration will 
make the whole situation clear to you. 

One of our hone Ministers who is no 
more'll Minister, used to say that he was 
tbe Minister of Works and Housing but 
no one in tbe D.D.A. used to pay heed to 
him. I still doubt whether the D.D A. 
personnel do listen to the Minister of 
Works and Housing but I am very much 
aware about the M.e.D. because I have 
hoen in Delhi for the last 20 years and I am 
well conversant with each nook and corner 
of Delhi. I have seen the whole of S(luth 
Delhi. I can affirm that the colonies of 
South Delbi are stinking with garbage and 
if you accompany me there you will find 
that the M.e.D. employees are not pre-
pared to remove it. On the other hand, 
in .pite of tbere being no arrangements for 
ctcaalillCll, the M C.D. personnel are going 
Qft iocl'eastftS tbe taXeB. Who will pay 
atteetioa to this? We are grateful to our 
hell. Prime Minister for having visited a 
few ateas in Bast DelRi after wbich sani-

tation programmes started there. He has 
done a very good job by removing the U. 
Governor of Delhi and the high officials 
of D.D.A .• M.e.D. and Delhi Administra-
tion. If the Hon. Frime Minister had Dot 
visited those areas, the number of people 
dying due to cholera and gastro--entiritis 
would have reached 500 instead of 200. 
Therefore the hOD. Prime Minister has 
taken an extremely commendable step. But 
my submission is tilt proper compensation 
should be given to those who have died 
because they have not died due to their 
own fault. Just as whenever there is an 
accident in the Railways, the authorities 
pay proper compensation to the victims, 
similarly the people who have died in this 
epidemic have died due to our fault and 
therefore they too should get compensation 
from whatever source it might be. 
Secondly, I want to submit that we should 
view this issue by rising above the party 
politics became this is not the subject of 
any partkular party. You should set up a 
judicial enquiry to enquire into this matter 
and give the severest punishment to the 
persons found to be guilty. If I am guilty. 
tben even I should be punished severely. 

I, a Member of Parliament kept on 
searching for a cholera vaccination for 10 
days but all the hospitals replied in 
negative. I visited the Parliament Annexe, 
Sufderjang Hospital, Dr. R.M.L. Hospital 
twice but to no avail I was told to come 
on the next day for the vaccination. At 
last I got the vaccination from N.D.M.e. 
dispensary with great difficulty. When a 
person like me, who is an M.P., has to 
face such a situation, then you can very 
well imagine what will be the condition of 
others. 

Sir. this is very s~rious subject. Shri 
Aggarwal has aptly said that 200 people 
have died this year and many hundreds 
will die next year. The residents of Nand 
Nagri constitute majority of people from 
my constituency who have corne to Delhi 
in search of livelihood. You have really 
obliged them by providing plots measuring 
25 sq. yards to each of them I visited 
Nand Nagri in February and I instantly 
uttered that this was not "Nand Nagri" 
but "Gand (filth) Nagri". The garbage 
thet"e was spread to the extent that you 
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could not remove handkerchief from your 
nose. Someone must be responsible for this 
at some stage. We all talk big and preaeb 
serm<:>ns to others that the culprits should 
be banged. Should tho .... e people not be 
hanged who are responsible for killing 200 
people? Do we have no humanity? We 
should consider this seriously. 

Just now Shri Gupta was asking the 
hon. Minister in a lighter vein whether he 
too is suffering from gastro-enteritis ? This 
is what we may say that during Mughal 
rule whenever one wanted to curse some-
body, he used to say that may the other 
penon suffer from Cholera. Lven today 
people in the rural area~ curse m.ewise. 
The hon. Minister is not suffering from 
gastro-entf'ritis but I know what its pain is 
like. • 

The Tropical Medical Institute in 
London had prepared the formula that if a 
patient is given a mixture containing 4 
spoonful of sugar and 2 spoonful of salt 
then dehydration wfIJ be cured. I thank 
him for this discovery On the basis of this 
formula alone the terrible Cholera which 
spread in Banglades b Jast year, could be 
controlled. On tbe (elevi!)ion you give wide 
publicity to it that by giving a mixture ,of 
a pinch of saIt and a pinch of ~ugar, 
Cholera caD be treated in minutes such a 
publicity and telecast alone will not do. 
I submit that you should seriously pay 
attention to this. 

I congratulate aJJ the newspapers and 
the press world who have brought reality 
into light, and exposed us. There is a limit 
to hypocrisy too. You pubhcise it everyday 
on the T.V. that hygienic conditions 
should be brought. Do you ever think of 
implementing the publicity done by you ? 
My submission to the Government is to 
stop indulging in hollow talks and put two 
Research Assistants to the job to get the 
facts reported in the newspapers for the last 
one month verified. Is it not 
a criminal negligence? If it is a criminal 
negligence, then the guilty must be 
punished. 

I would also liko to add that Cholera 
has not y« been brought under coDtroI and 
the pcb., •• _ the dr~. in Nu4 Nlan 

have not yet been cleaned. There is DO pro- I 

vision of toilets thue. The same condition 
prevails everywhere whether it is Nand 
Nagre or any re-settlement colony. You 
have merely named them as re-settlement 
colonies but it is yet another name of 
slums. The people come here in search of 
their livelihood. Who do yoo not stop 
this? You should make some suzh provi-
sion that the peopJe do not have to come 
here in search of their livelihood. You 
should star. such schemes in the rural 
areas itself so that the people may earn 
their livelibood there itself. 

Sir, now tbe lime has changed. Now 
the situation of wide disparity in whicb a 
few people prosper. while the others die of 
Cholera, can not be tolerated. 

Mr. Deputy Speaker, Sir, J again say 
that there is widespread corruption in the 
D D.A. The D.D.A. has even constructed 
houses witlaout foundation. 

The newspapers at that time had re-
ported that it was the 7th and 8th wonder 
of the World that the D.D.A. constructed 
houses without founJation. You will g'!t to 
know about the extent of corruption there 
only when you institute an enquiry into the 
ifJegal earnings of the officers in that 
department. 

It is certainly a mil'acle as to how 
people have remained alive for so long. 
Diseases spread due to exposed goods. You 
will find exposed food scattered even in 
Parliament street and Connaught Place. 

The Government is trying very hard 
and there is a lot of publicity even on 
Radio and T.V about preventive measures 
against gasrro-enteritis in plain terms. I 
do not understand why do YOU not c~1 it 
diarrohea. A lot of people ask me what 
gastro-enteritis io;. I teJJ them that tbey 
should aik tbose who are pllbJicising about 
it. You should feU about the treatment of 
diarrhoea. 

[n the end, I will say that you should 
take practical view and considet- it accord-
ing to the practical conditions. In this 
respect I find myself as guilty as anyoae 
else is. My submission i5 tbat • pennaneat. 
solution sheuld be souabt for tbis 
pr ..... 
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SHRI MANOJ PANDEY (Bettiah): 
Mr. Deputy Speaker, Sir, we are aU con-
cerned about Cholera and gastro-enteritis 
whicn has spread in Delhi and people from 
both the sides have expressed their concern 
about it. 

If from humane point of view our hon. 
Member objects to call it gastro enteritis, 
then he may call it diarrhoea. In fact it is 
e~tremely essential to express our deep con-
cern ab0ut it. Though in verba' terms the 
action taken on it appears to be inade-
Quate. tut there is no denying the fact 
fhat adequate action has been taken in 
p!rsuanre to the concern expre~sed by us 
in this House. 

On 22nd July our hon. Prime Minister 
himself visited the trans-Yamuna area. 
This makes it clear that the Government 
has taken due note of it. The Hon. Prime 
Minister went straight to those places where 
such a situation has d\!veloped. So a single 
individual or an organisation cannot be 
pin pointed for this lapse. As Shri Indrajit 
Gupta said and it has been reported in the 
newspapers also that when a question of 
fixing responsibility for any lapse arises in 
Delhi. it can not be done due to multipli-
city of agencies in Delhi. Really it is a very 
sorry state of affairs. 

The most essential thing in my view is 
that basicaJly D.D.A. M.C D. and Delbi 
Administl ation are three such agencies 
whose responsibilities resemble each other 
in differeot ways. AJI these three bodies 
function in their own way but there is no 
respoo,ibility shared by any particular per 
soo. It would be proper jf only one of these 
institutions is entrusted with the respon-
sibility. Removal of Lt. Governor or Chief 
Secretary or Municipal Commissioner or 
certain officers will Dot solve the problem. 
Unless responsibility is fixed upon anyone 
of institutions or individual. It will he 
WIOng to hold anybody guilty. 

Sbri Gupta has raised a few points 
relating to tbe city of Calcutta. I too have 
seen and I admi t that there has been a lot 
of improvement in the condition of the 
city's slums. But I want to know his reac-
tion to a report which has been pubijshed 

in the Hindustan Times of 2nd June. The 
report says that the total number of cases 
in Calcutta is 3019 while the death toll is 
192. This means that there have been such 
cases in Calcutta also. This is the report 
of 2nd June. Hence, preventive steps will 
have to be taken to control this epidemic 
over tbere. Such cases have been reported 
from elsewhere also. 

As to the t::chnical aspect of tbe case', 
I belong to the medical profession and I 
can say that factors causing this epidemic 
are atmospheric poJJution, impure drinking 
water and lack of sanitation. We often 
come across this problem in newJy deve-
loped colonies. More and more colonies 
are corning uP. due to large-scale migra-
tion of rural population to urban areas. 
The Delhi Development Authority ought 
to be renamed as the Deihl Unauthorized 
Authority. This wiJl, in my oplI1ion, not 
only be lnost appropriate but also sound 
good to the e~ns. Will the hon. Minister 
of State for Urban Develqpment, who is 
present here, please te11 us jf anyone can 
construct a house in any form and at any 
place in Delhi? Why a re so many un-
authorized colonies coming up in Delhi? 
I feel that dis;ussions on this subject are 
not enough. Everyday onauthorised struc-
tures are coming up. Nothing is being done 
to stop this practice One of the reasons 
for tbis is that there are three institutions 
which are working simultaneously. None 
of tbem is sure wbo is responsible for 
what. Shri Jai Prakash has rIghtly said that 
unless growth of unauthorised colonies is 
checked, conditions wilJ not improve. 
People will remain unsure of their safety. 
This is a matter of grave- eoncern. If 
sewerage and drinking water pipelines are 
laid at the same level under ground, Jeak-
age in the sewerage pipeline will naturally 
contaminate the drinking water. Our Press 
has also high·lighted this fact. For this our 
Press deserves appreciation. Drinking water 
in the trans-Yamuna co1onies has been 
found to be containing vermins. Therefore, 
it is very important for us to pay attention 
to tnis aspect. 

A Jot hal been reported in the Press 
about vaccination. J want to know if the 
efficacy of the anti-cholera vaccine you are 
supplying is just 50 %. We cannot be sure 
jf thJ. vaccine will rea))y prevent a persoD 
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from contracting cholera. A statement 
from the W.H.O. says that this vaccine bas 
about 90 % efficacy. It would be better if 
tbe bon. Health Minister confirms tbe 
veracity of this statement so that we may 
know whether the efficacy of the anti-
cholera vaccine is 90% or just 50%1 Will 
the anti-cholera vaccine serve as preventive 
for the people against cholera. speciaHy in 
the unaffected areas? Whoever hali already 
faced an attack of cholera does not need 
vaccination as much as those who are 
susceptible to this epidemic in future. The 
cholera-causmg virus is called 'vibryo 
choleri'. Strain of this viru' is different 
from the strain being used in the .... accJQe 
for the present situation. This vaccine 
belongs to a different sub-culture. Will ~his 
strain be ap[)licable to the current problem'? 
Sir, it is necessary to be assured of certain 
things. Treatment of persons already affec-
ted by cholera is necessary. Saving the un-
affected is just as important as trealing the 
patients. 

This is a question on which we can 
have unending dIscussions. In the end I 
want to say that instead of multiplicity of 
authorities, there should be single unified 
authority in Delhi to have absolute respon-
sibility so that at any time. any Govern-
ment finds it easy to fix responsibility on 
an individual or institution. It is a matter 
of shame that today we find It impossible 
to fix responsibility on any particular 
individual or organisation for the 200 
deaths in Delhi 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Sir, it is a maHer of 
shame that 200 people have died in 
the trans~Yamllna area of Delhi. I con-
gratulate Shri Indrajlt Gupta for ~aving 
raised such an important matter In the 
House and giving me an opportunity to 
speak. 1 cannot approve of the incident 
which has resulted JD the death of 200 
persons. Many slJch incidents Of tremend-
ous magnitude occur in our country and 
only in the aftermath of an incident does 
realisation dawn upon us Only then do 
we go into tbe whys and hows of the inci-
dent. We can prevent the occur~nce ~f 
s\lch incidents by taking precautions In 
advance. On his return from abroad, the 
first thing our Hon. Prime Minister did 
was to visit the areas affected by the cholera 

epidemic. 1 want to thank him for his 
prompt reaction. for making aD oo-tbe-
spot visit and giving orders for the ranoval 
of garbage and setting up of more medical 
camps. But in Delhi ... (lnterruI'tions) .•. ( 
want to say tbat this is Dot a political 
matter 

SHRI BALKAVI BAIRAGI (Mandsaur): 
We have made a mistake. Why are you 
looking at the things whicb are not wortb 
seeing? (InterrnptionJ), 

KUMARI MAMATA BANERJEE: 
Neitber is tbis a joke nor is it a party 
matter. The Opposition should a)5o have 
the same feelings. -as that of the ruling 
party. Even tbough tbis is a matter con-
cerning the ruling party. we condemn it. 
This is the culture of our party. AU that 
has happened could have been prevented 
if only advance precautions had been taken 
and the development work of the colonies 
could have been done in advance. I return-
ed to Delhi today and sawall this in the 
news reports. A major incident in my 
constituency bad kept me away from the 
capita). But I got to know something from 
the speeches of Shri Agarw,). Shri Indrajit 
and other bon. Members. There is a com-
munication gap between the D.D.A. Delhi 
Metropolitan Council and the Group 
Housing Societies. But this responsibi1ity 
should be sbared by all. This is no time 
to start passing the buck. A large number 
of people have died due to this epidemic. 
It was a good gesture on tbe part of the 
Lt. Governor tbat he has resigned. The 
Government should note that aU this bas 
bappened due to the negligence of its own 
officials. Exemplary punisbment sbould be 
given to the penons found responsible for 
this incident to avoid the recuurreDce of 

. such incidents in future. I suggest that an 
inquiry be instituted to identify tbe negli-
gent party in this tragic episode which bas 
taken a toll of 200 persons. The Delhi 
Metropolitan Council is also responsible 
for this It cannot escape its res".nsibility. 
The Mayor and the COmmiSSioner are 
equaJly responsible. As this incident hu 
happened in Shei Bbagat's constituency he 
is tatina some steps. 1be boo. ';ime 
Minister also personally visited the affected 
areas. Why was this not done by the 
Mayor. CommissiOQel Of the Metropolita n 
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(Kumari Mamata Banerjee] 
~U 1 The Prime Miaisler or ,he 
MiDiHry caDDO' .do all tbe work. This work 
.. to be Itandiod by people worldDl at 
the pus-root level. I condemn this atti-
tude. The Government should take a 
decIsion in this regard. 

I would also like to say something about 
West Bengal. This has happened in Gujarat 
also. About 1·8 days ago, 24 persons 
died of cholera in Epst Calcutta ... (Inter-
,uptlons) ••. This is the reason why I could 
not come to Delhi In my own constituency, 
1000 persoDs are down with paralysis 
after consuming adUlterated rape-seed oil. 
Oat of these, 400 are in hospital. I con· 
aratulate the bon. lfeaJth Minister Shrl 
Moti Lal Vora for visHin, my constituency, 
loing ~d hospitals and 8'Ssuring the 
state that whatever centra) assistance is 
aeeded win be given to them. Whatever 
happens in DelhI, comes to the notice of 
everybody since it is the capital city of the 
country but t)(Jtbing is known about atl 
that what bap))eDS e&ewflete. I want to say 
tIlat the country bas nm seen an incident 
of such Irortiftc proportions after the 
Bbop1lJ tragedy. I condemn what has 
happened in De1bi and also that what had 
'aien J'face in Calcutta. The Central 
Health Mirrister, Sbti Ajit Panja and Sbri 
Priya Rnjan Das Munsbi vi-sited Calcutta 
but the Chief' Minister of West Bengal 
could not spate even a single minute to 
visit the arca. This is a matter of sbame. 
So I waut to say that ... (lnterruptions). 

{E",lis") 
I did not disturb anyone. While I am 

speaking, why should tbey disturb me ? 
Why are you not interested in your State 
also'l ••• (lmerru,tion,f) ... Don't disturb me 
.. (lnre"u"wnl). 

, TrtllLllotiofJl 

THE MINIstER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFAltE (KUMAR1 SAROl KHA-
PARDE): Nobody disturbed you while 
you an .pealins. Wby are you creating 
dlsftu'f;ibCe now , ••• (/nter,uplion,). 

KUMARI MAMATA IJAHfiR.1EE: 
We 111M ~ Yillat ita'S lrapt)elled in 
Pelbi. We afways ceedenm whafeYer 
.... _ to be cou4eIWtfled.··C/Merf.tlolli}. 

(Interruptions)'** 

MR. DEPUTY SPEAKER 
please. Do not record. 

( Translallon] 

Order 

KUMARI MAMATA BANERJEE: 
I don't know WhY the hon. Members are 
getting agitated. I want to say about Delhi 
and Calcutta both. 24 persons died in 
Calcutta . (Interrllpllons). We are very much 
com:erned about that. 

[Engli.rh] 

I come from that co~fituency. It is 
my moral duty to raise my peoples' voice 
here. That is why I amraising it ........ . 
(Interruptioru). 

[ Translation] 

KUMARI SAROJ KHAPARDE: Why 
are you interrupting when a lady member 
is speaking? ,,(Interruptions). 

[Enli.rh] 

KUMAR) MAMATA BANERJEE: 
Some hon. Member said in Bengali that 1 
would never come to this House again 
because I am in a fighting mood all the 
time. Who is he to say that? Whether I 
come again or not, I do not mind, but I 
must raise my voice ... (lnlerruptions). 

[ TranslationJ 

Whether I will be again elected or not . 
depends on tho people of my constituency: 
Actually. opposition is afraid of speaking 
the truth. I will speak the truth. They are 
saying these things, because Congress part)' 
is an power in Delhi, but I will speak 
about the State. Whatever happened in 
Calcutta is next only to Bhopal incident. 
} would like to submit to the hon Minister 
that even after his visit, a large number of 
people have becn admitted to the hospitals 
in BebaNl. Tolliganj and Howrah ... (lnter-
,uptions). 

(En6Itrb) 

I aM raiSinS it becaOlO it conccl'D$ this 
Ministry. I do not have donbfe standards. 

·*Not reeorcfed . 
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What I am speaking is absolutely corroct.. 
If it is wron~. you Cln bring a m~ti(Jn 
against me. t am challenging him ..• (Inter-
ruptions). 

[ Trans/arion] 

When our friends were speaking. we 
listened to them patiently but now they 
are not giving us an opportunity to speak. 
Let me speak. If I am not allowed to speak 
where else would I give vent to my feel-
ings. Can't we speak out about the happen-
ings in the State. :00 persons died of 
Cholera, but in my constituen~y nearly 
one thousand people have paralysed ... 
(Interruptions). I request the hone Minister 
of Health to look into it as well. A large 
number of new cases are being reported in 
the hospitals every day. You should enquire 
into the distribution of adulterated rape-
seed oil in Calcutta. A C.B.1. inquiry 
should be conducted in tpis regard and the 
culprits should be punish~d ... (Interruptions) 
without punishment, this adulteration can 
not be checked. I request you to give 
proper punishment. 

With these words, I conclude. 

[English] 

SHRI D.N. REDDY (Cuddapah) : Mr. 
Deputy Speaker, Sir, prevention is better 
than cure; that is the dictum of the modern 
medicine. In most of the civilised and 
developed countries Cholera is eradicated 
and here in India in the year 1988, the 
fact that you have come across a great 
tragedy in the capital city of our country 
speaks for itself. It not only causes great 
anguish but creates sorrow at the negli-
gence of the authorilies to prevent such a 
tragedy and cspecially, when the Govern-
ment has promised health for all by the 
end of the country. It should be taken as 
a joke like other slogans. Should we think 
that the Government is not at all intent 
upon fulfilling their slogans ? 

Sir, the Cholera disease can be eaSily 
identified and easily controlled also. So, it 
is beyond my comprehension why the 
Government has taken nearly more thall a 
nlonth to take the complete satisfactory 
eradicatory measures. It lias not been con-
trolled yet and it is still ranging. So many 

deaths have oceurred due to this negligence 
but it took quite a long tim~ for tbe autho-
rities to admit that Cholera js raging.' 
It is the most tragic fact that the authe 
rities were so careless that they did not 
take proper care and notify lRat there is 
Cholera raging and warn the people to be 
careful. Firstly. they said that it is a 
common Gastro-enteriti~ disease. Then they 
said that it is a very common manifesta-
tion in the monsoon season. It is a 
criminal negligence on the part of the 
authorities 10 have said so and misguided 
the public because Cholera can be diagnos-
ed very casiJ_}. It is caused by a specific 
Bacilluf. which can be seen under the micro-
scope. They ought to have diagnosed it 
long back. They should have taken pre. 
cautionqry meaSUIes immediately. 

Much has been ~aid about the Prime 
Minister'S visit to the affected areas. I 
too am happy but does it mean that it 
requires the Prime Minister to see that the 
garbage is removed 'l W hat is the Govern-
ment doing all these days ? Does it mean 
if the Prime Minister had not visit.:d that 
place the gubage ' .... ould have remained 
1 here even though the cond itioBS would 
have been so had'1 It speaks very bad of 
the Government and unfortunately for us 
the Prime Minister is abroad most of the 
days. Then we have to believe the dictum 
that nothing functions here when the Prime 
Minister is absent. There is no Govern-
ment in Delhi if the Prime Minister is 
abroad. It comes to tbat. And you have 
admitted yourself when you are speaking 
so much of Prime Minish:r's visit there. 
The Health Minister ought to have visited 
that place; the M.P ought to have visited 
that place and seen that sewage is cleaned 
and gal bage is removed long bad:. 

Then, Sir, we have to come 10 another 
important point. New Delhi is a show 
piece; my other colleague also mentioned 
it. 42 Square miles manared by a nomi-
nated bod}, NDMC is pampered heTe with 
a population of about 3 lakhs. The ex-
penditur~ is about Rs. 130 .crore's. Corn-
pared to this, the rest of the Delhi includ-
ing the slum areas is 1440 Square Km and 
has a population of nearly one crore is 
run by the Delhi Administration (DDA) 
and DMC with a Budget of Rs. 1200 
crores. There is no COQrdination between 
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[Shri D.N. Reddy] 
these bodies. This is the position. Nearly 
about 20 years back a number of refugees 
about 20 lakh people were dumped in the 
trans-Yamuna area without giving them 
any proper facilities. The Hon. Minister 
was telling us that the roads were laid, so 
many other things were done but we do 
not see anything there now. There is 
absolutely no facility,. There is no drinking 
water facility and not even the primary 
sanitary facilities are provided. As they 
themselves have admitted, nothing moves 
t;H the Prime Minister arrives. Yesterday'S 
newspaper stated that hundreds of lorries 
were carrying the garbage. It only shows 
that thc sanitary facilities were not there 
probably for years. not months. The 
epidemic is purely due to the callousness 
and neglect of the persons concerned. And 
two factors stand out very prominently. 
Ji'irstJy. ac; I said before, there is absolutely 
no drinking water facility and the sew ages 
were not cleaned for a long time and not 
even minimum primitive sanitary facilities 
were provided. Secondly, we are told that 
the water pipes were dug only upto a 
depth of 10 to 15 metres, whereas I am 
told that there is a condition that the 
minimum depth should be 30 metres. This 
is a very grave factor which should be 
taken note of and the health authorities 
should go into it and see as to what bap-
pened at that time when the wens were 
dug. 10 to 15 metres is such a shallow 
depth and the water at that depth gets 
contaminated with sewage waste, faecal 
material and other pollutants seeping into 
the water. T feel fhi" must have heen the 
fir<;t important factor responsible for this 
epidemic. Tn this connection, T al"o request 
the allthoritie<; to verify whether the bills 
had been <;ubmitted for 15 metres or 30 
metre';. Thi,; is a gross negligence on the 
part of the development authontjes and 
people resDonsible for this must be brought 
to book. 

Two sensible suggestions have been 
made by two of my colleagues. One is, 
after this tragedy subsides, there ought to 
be a judicial inquiry to fix responsibility 
upon those whose neglect and callousness 
Jed to this sragedy. I am afraid, so many 
people must have been involved. I am 
glad that Lieutenant Governor had taken a 
right decision to resign. I respect his 

maturity and integrity. I am ago III" to 
know that some action has been taken 
against some of the officials. thoup J .." 
many more must be there against_OCt 
action should be taken. 

But, J would like to ask tbe Health 
Minister as to what his responsibility is. 
Are you not responsible to maintain health 
in this city of Delhi? Also, £wllat is tbc 
responsibility of the Government? It is 
no use shifting the blame or respoDsibilit)' 
from one to the other. AU those offici. 
who are responsible for this terrible 
tragedy should be punished. The Minister 
must give a suitable reply to us, and assure 
us that this would not happen agair.. 

MR. DEPUTY SPEAKER : Please 
win<r'up. 

DR. D.N. REDDY: You have given 
15 minutes to that lady Member just be-
cause she was shouting. And here, you 
ring the bell after two minutes. 

MR. DEPUTY SPBAKER It is 
already seven o' clock and I cannot help it. 
Moreover. time allotted Jor your party is 
already over. Please conclude. 

DR. D. N. REDDY: Yesterday, some 
of us had an opportunity to visit some of 
the affected colonies. We are shocked to 
see eertain things there. The victims are 
not identified and the houses are not identi-
fied and disinfected. Dead bodies were' 
handed over to the authorities. If lhe dead 
bodies are not burnt immediately. disease 
germs would spread the .epidemic aU over. 
So many precautionary measures such as 
disinfecting the houses, etc. should be 
taken immediately. Otherwise there will be 
a Jot of contamination. 

I visited the Guru Teg Bahac:tur Hospital 
where some of the pattents are beins 
treated. A doctor who does not want to 
disclose his name told us tbat many of 
the patients are Jeept there for two .ours, 
given some saline and glucose ao4 .en 
discharged for want of accommodatioD. I 
would like to know from the hon. Miniuor 
of Health whether it is true ... if &0 
whether it is not a sross neJli8eace Oll the 
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part of the Government not to provide 
sufficient accommodat ion to the patients. 
This is a very sorry state of affairs. You 
should See that all the patients are accom-
modated in the hospitals and kept there 
and treated till they are well. Two hours 
of stay in a hospital does not serve any 
purpose at al)' The patients will go out 
and spread the epidemic still further. 

Sir, this is not tbe end of the tragedy. 
There are two more diseases whose incuba-
tion period is a little longer than cholcra. 
By tbe time you come to hnow about the 
diseases, they will be rampant. And these 
two diseases are tyohoid and infective 
hepatitis. The incubation period for cholera 
is Jess, whereas the incubation period for 
the two diseases is a bit longer and you 
may not notice them now but if you do 
not take care, these two diseases also wiIJ 
assail the population. So, from now on 
you must take precautionary measures. 
These ?are two deadly diseases. This is 
very important. 

19.00 hrs 

Much has been said about lack of 
inoculation material. I must telJ you just 
inoculation wIll not save the patient at all ; 
it is only a second line of defence. The 
first line of defence is clean water, clean 
toilets and keep everything clean. 
There should be no flies. There should be 
no dirty water anywhere. You shouid take 
care of all these things. Inoculation is not 
the only thing which can save us. I don't 
mean to say that you sh(luld not inocluate. 
There should be proper inoculati(ln. But 
it is only a second line or defence. First 
you must take care of the first line of 
defence and tben only you can come to 
inoculation, 

Lastly, another colleague of mine, Mr. 
Thampan Thomas, has recommended that 
Delhi should ~ converted int 0 a State. I 
know the political reason why the ruling 
party has been opposing this idea all 
along. Unless you convert Delhi into a 
State and develop it further. this calamity 
is bound to happen again. This has 
happened before and this is happening 
DOW. It must become a State-the Capital 
city. It sbould not t ave slums on the 
one side and tben five-star hotels on the 

other side. So, I would request the Govern-
ment to ponder over all those things and 
see that such a ghastly tragedy does not 
occur again and pin the responsibility upon 
the people concerned. I can under:.tand 
the anguish of the hon. Minister a'hd MP 
of that area but I am reaIJy surprised that 
in spite of his visit to that area so many 
times, he could not get the sewage cleared 
and get pure water for t hem. I wonder 
what we can do in our OWD constituencies 
and especially a very importrnt. infllential 
and a Member who is very welJ aware of 
the conditions here could not get the thing:, 
done all these year... How (.ould hon. 
Bhagat negJect these thmgs ? 

So it is a maher of very great allguish 
to me that the (ify of Delhi is- now suffer-
ing-from a disease which could ha\e 
been prevented, if onJy precaetionary 
measures were taken in hme ...... 

(InterruptioflS )** 

MR. DEPUTY SPEAKER: J cannot 
aHow it go on record. Hansh Rawat 

[ Tralls/ation) 

SHRI HARISH RA W AT (Alrnora). 
Mr. Deputy Speaker, SIT, it"ls not only a 
matter of deep regret but also of shanle 
that two hundred children have died of 
cholera in Delhi We have fallen from 
people's esteem not only -in our country. 
but also in the whole world. If we look 
into the matter in depth we wi1l find that 
those people are to be blamed who do not 
ha\e to face the House. It is the hon 
Minister who has to face the oldeal in the 
House. Nobody is going to be satisfied, 
if action is taken against only one ufficials 
of D.D.A or the Corporation. It will 
not serve any purpose. I urge the Govern-
ment to lay on the table of the House, the 
report of the committee which was headed 
by the Secretary, Urban De"eIopment, Shri 
Sukhthanker For an in depth study of 
the report a committee consisting of senior 
officials or senior politicians should be 
constilUted, who can see as to how far has 
it spread and how the problem could be 
solved. A provision should be made to 
punish every guilty person. Mr. Deputy 

**Not recorded 
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[ShIi Harish Rawat] 
Speaker, Sir, it is a matter of deep regret 
that the administration woke up only after 
the Hon. Prime Minister visited the area. 
Although the news that Shri Bbagat had 
also asked the adminisrration to take the 
necessary measures, appeared in the Press 
well before the Hon. Prime Minister's visit 
but it seemed as if the administration was 
asleep and wac; only fulfilling th~ formali-
ties. Today, ~hri Motiial Vora has to 
answer for the misdeeds of otbers, althoutb 
the actual fault is not of the Ministry of 
Health, but of the M.C.D and D.D.A. 
The garbage in the streets of the affected 
area has not heaped in one day. Every 
yeal D.D.A. gives crores of rupees to the 
contrac.tors to remove the garbage. The 
hon. Minister should state how many 
crores have been given to the contractor 
for lifting the garbage so for. In fact the 
dirt was never removed from there but was 
dumped in ar:other place and the money 
was pocketed by the engineers and contrac-
tors jointly. The same is true of M.C.D. 
also. I would request Shri Santosh 
Mohdn Dev to check whether tbe garbage 
rem:>ving trucks of M.C.D are of J 949·50 
model. They cannot lift garbage even 
once and still they were pressed into 
service by M. C.D. and paid for it. A 
1 arge number of persons are on the muster-
rolls but only half of them are present. 
God knows where tlfat money goes? It 
is regretful that such tbings are taking 
place in Delhi. I was distressed to read 
the news tbat the Hon. Prime Minister had 
to give funds from him relief fund to the 
administration to get means to combat 
cholera. Where on the one hand I would 
like to thank the Hon. Prime Minister for 
his generosity. I am not able to understand 
what the admini*tion was doing for such 
a 10llg time ~inc.e disease spread and 
what steps or facilities did it provIde to 
the people. It is not right to shift our 
responsibilities to the Ministry of Health 
when children are dying there on such a 
large scale. Besid(.s, the Lt. Governer, 
the Vice-Chairman of D.D.A. and the 
Commissioner of M.C.D., some politicians 
have also to own responsibility for this 
incident, whether they are here or in the 
Municipal Corporation. They should own 
responsibility and ask forgiveness from the 
people of 'f)clhi, because by merely paying 
J:;J ,;~;-vjc~ to those who are dead we 

cannot save ourselves from this disgrace. 
The hon. Minister should state in his reply 
whether the Government is going to give 
compensation to the poor parents whose 
children have died and what action is 
beina taken against those who are responsi. 
ble for this incident. We claim that we 
have wiped out cholera. But if cholera 
spreads out in Delhi, we cannot overlook 
or leave the matter there 

With these words I support the propo-
sals put up by Shri Indrajit Gupta and 
olhers. 

[English] 

MR. DEPUTY SPEAKER: Now the 
Minister, Mr. Vora. 

SHRI SATYAGOPAL MISRA (Tam-
luk) : Sir. the Minister of Urban Develop-
ment should reply. 

THE MINISTER ~ HEALTH AND 
FAMILY WELFARE {SHRJ MOTl LAL 
VORA) : I am thankful to Shri Indrajit 
Gupta, Shri V.C. Jain. Dr. T. Kalpllna 
Devi, Sbri Amal Datta, Shri Bharat Singh 
Shri Thampan Thomas. Shri I.P. AgarwaJ, 
Shri Khurshid Ahmed Choudhry, Dr. O.S. 
Rajhans, Shri Manoj Pandey. Kumari 
Mamata Banerjee, Dr. D.N. Reddy and 
Shri Harish Rawat, all tbose who have 
given very valuable suggestions during this 
discUision. 

Shri H.K.L. Bhagat has told very 
rightly that he had visited the area times-
without number, and by visiting the area 
he has done a lot ill the aIea, because it 
belongs not only to his constituency but 
to the other area wherever he has visited, 
a lot has been done. So it is wrong to 
say that after the visit of Shri H.K.L. 
Bhagat nothing has be~n done or nothing 
has been dOl1~ in the Jast one or two 
years. From 1975 to 1977, we know that 
these colonies came up; and after that, 
what has been done, <his is being told by 
every hon member. 

Sbri Indrajit Gupta has said that the 
danger is not over I quite agree witb 
bim. I also aaree with all the hon. 
mem~rs who said that the danger is not 
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over When the danger is not over, we 
should be fully alert to avert this danger 
in the near future and see that nothing 
should happen. We shou1d be fully aware 
of this and all measures ~hould be taken 
accordingly. 

I visIted the hospitals on 19th of July. 
I also visited trans Yamuna aNa; and 
aJong with me a number of officers of the 
DDA a_so went After visiting the area, I 
rang up Shri Bhagatji to say that these 
things need immediate attention and 
whatever is possible from the Hea1th 
Ministry side, we are prepared to do and 
extend immediate assistance keeping in 
view the requirement~ of the people of 
that area. Accordingly, the Health Depart-
ment made avaiJable these vaccines. 
After making these vaccines available 
bet",een 1.7.88 and 31.7.88, 13.21 lakh 
reople had been inoculated. 

After the visit of the hon. Prime 
Minister. much has been done there. He 
visited the area on 22nd of July, 1988. 
We are really thankful to him definitely. 
because after his visit the momentum came 
and everybody got alert. Between 23rd 
of July t988 and 31st of July, 1988, 11 
Jakh and 74 doses were given (/lIle rruptions) 
I quite agree that 1.15 lakh doses were 
given in between 1 st of July and 22nd of 
July. I do not disagree t-ecause it h 
a fact and I do not want to hide it. 

SHRI AMAL DATTA: You should 
take the responsibiJity.,. 

SHRI MOTILAL VORA : Shri Indrajit 
Gupta has very rightly said that after 
cholera there is ddinitefy a danger of 
typhoid. Between 23rd of July and 31 st 
of July, 1.27 lakh do-ses had been given .• 
(Interruptions) . 

MR. DEPUTY SPEAKER Will you 
allow him to finish it ? 

SHRJ AMAt DATTA: There are dis-
crepancies. So, I want to seek clarification. 
He is just readiag out the figures. 

MR. DEPUTY SPEAKER 
disturb him in the middle 

( Interruptions) 

Don't 

SHRI RMAL DATTA: Eleven lakh 
doses of vaccines of cholera bad been given 
... (Interruptions), 

KUMARJ SAROJ KHAPARDE : 
When the Minister is replying, he should 
listen to him patiently .. (Interruptions) , 

SHRJ MOTILAL VORA : Let him bear 
me first. I would try to reply whatever be 
has said. But It!r him hear me abo ... 
(T'1terruption). 

SHRI MOTILAL VORA: J am not 
going away. I am just wanting to telf you, 
be"cause a number of hon. Members bave 
said that we are slult of vaccine. We are 
not at all short of vaccine. 

SHRI INDRAJ(T GUPTA: You say 
that you have given only one lakb shots ... 
(Int~rruptlOns) . 

[ Translation} 

SHRI MOTlLAL VORA: Shri Harish 
Rawat. I said this because Shri Ama) Datta 
~\lanted to know. I would j,ke to clarify 
that we were never short of vaccine and we 
gave 18 Jakb 83 thousand vaccines of 
Cholera. 

SHRI AMAL DATTA: What about 
typhoid. 

SHRI MOffLAL VORA: For Typboid, 
2 lakb 60 thousand adult dosages were 
given to M C 0, and Delhi administration 

[English] 

For the children. we have given 7.10 
lakh doses to the Men and Delbi Adminis-
tration for inoculation. So. tbis fias beel! 
done. 

SUR I JNDRAJIT GUPTA : Have they 
got enough inoculators? 

SURf MOTlLAL VORA : r am inform-
ed that tbey had inoculators; aDd after 
that OUf department provided about 60 jet 
guns to the MCD and Delhi Administra-
tion and with those injectors we were .Ibe 
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[Shri Moti )a) Vora] 
to inoculate 13,21,000 persons in the 
affected areas where this outbreak of 
cholera and gastra-enteritis took place. I 
may also tell yoU, that we requested the 
UNESCO for help and we have rec~ived a 
message tbat 23 more jet guns will be 
received, and tbey wiJJ be made available 
to the Delhi Administration. and tbe MCD 
by tomorrow so tbat we will be able to do 
more inoculations. After cholera, as you 
have said, hepatitis is also not ruled out, 
because all these diseases go side by side. 
That again is being taken care of by the 
Health Department through tbe MCD and 
tbe Delhi Administration. This, we have 
already done .•• (/nterruptions). Please hear 
me. 

SHRI AMAL DATTA : How much 
water is being suppJied ? .• (Interruptions). 

SHRI MOTILAL VORA: As long as 
you are commenting, I wiJI not try to go 
along. I will be here. ( am not going any-
where. 

SHIH AMAL DATTA: I am in a 
hurry to go. 

SURI MOTILAL VORA: You may be 
in a burry, but I am not in a burry ... 
(I"terrupti,ms). 

Because you have raised a number of 
questions, you have raised important points, 
I am answering. 

I want to tell Mr. Ama) Datta tbat 
today, on 1-8-1988 one lakh doses of 
cholera vaccine and 1. 3 lakb doses of 
typhoid, for children, have been supplied 
to the MeD area, in addition to 18.83 
Jakh cholera vaccine doses already 
suppljed. 

SURI INORAlIT GUPTA: Why are 
they pot using the combined vaccine which 
is known as TABC, instead of giving them 
Rparately? 

SHllI MOTILAL VORA: We have 
beeD advised by the doctors that these 
combined vaccines are not to be used, 
hecause there was a stMpicioD, wby this 
cholera vaceiae was not effective ••• (Inte"-
Tupt;Onl). 

I may read out an ~xpert committee's 
report for a minute, and I think Mr. Ama) 
Datta will agrce with me. 

"An expert team constituted 
by the Director General of 
Health Services gave their 
opinion in January, 1988 
that currently available 
cholera vaccine has been 
~hown to provide partial and 
brief protection in controHed 
field trials when given in two 
doses at an interval of one 
month. " 

SHRI INDRAJIT GUPTA 
month? 

SHRI MOTILAL VORA: 

One 

,. As an adjunct to the other 
Jmportant control measures, cho-
lera !noculation c('uld be under-
taken in two doses schedule if the 
population threatened is limited 
and it is fcasit-Ie to administer 
vaccine to nearly aU the threatened 
persons and particularly wherever 
there is disruption of normal 
Jiving and breakdown of environ-
menta) provisions." 

So, this vaccine is not useless; it is 
useful and we have to gi ve second dose 
after a month or so, because in these 
inoculations that is not also ruled out. 

As regards the supply of drugs in Delhi 
HaJogen tablets, ORS, Tetracyclin and 
others bave been made availat>le in most 
of the shops in Delhi and we are making 
all arrangements because these were not 
readiJy available, generally cholera vaccines 
were not immediately available in the 
market after the or the outbreak of tbis 
gastro-enteritis- We have made arrange-
ments not only in the shops but in all tbe 
eighty C G.H.S. dispensaries, where we 
have got seven hundred doctors. We bave 
supplied five hundred doses of vaccine to 
eacb dispensary so that people living in 
any part of Delhi, if they need, can get 
the vaccine without any deJay and without 
any difficulty. 
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About bealth education, Mr. Datta 
please bear me, eightyone teams of doctors 
interns and medical students and visiti88 
the affected areas and distributing ORB 
packets to protect the vulnerable popula-
tion from developmg dehydration and 
dianboea (Interruptions) 

SHRI AMAL DA'ITA: How many 
packets? 

SHRI MOTILAL VORA: Two lakbs 
mnety four thousand packets have been 
given on and we have again given an 
assurance to MCD that whatever number 
they need, we wHl be in a position to 
supply ORS because it is very very useful 
for fighting the outbreak of gastro-enteritis 
and cholera. 

One hon. Member has pointed out 
that potable water. Forty four resettle-
ment colonies are thele and total popula-
tion in these resettlement colonies is 
twelve lakhs. Thirty five colonies have 
atready been covered with potable supply 
of \\ater. Pipelines have been Jaid in 
three more colonies-Sunder Nagri. SHam-
pur Phase I and Phase II. These are 
being tested, flushed and repaired whenever 
necessary. Handpumps are likely to be 
commissioned very soon, Ten hand pumps 
have already been set up and they have 
been tested also. One hundred more 
handpumps are likely to be completed by 
25th of August 1988 and another five 
hundred to he completed within three or 
four months. 

Som~ hon. Members have mentioned 
about the unauthorised regularised colonies. 
FIve hundred and thuty nine unauthorised 
regulansed colomes are there Out of 
which, 382 colonies have been covered 
with potable supply of water. Sixty of 
the one hundred and fifty seven colonies 
are served wi t h treater water throuah 
public hydrants and the remaining ninety 
seven through tankers and syntex mounted 
on trucks. Over three hundred unautho-
rised colonies are beina served tbrouah 
tankers and syntex tanks mounted on 
trucks. They have got 652 JJ Clusters. 
Besides these ciusters, they are ~ 
managed in tanks and water IS supplied in 
these colonies through tankers- Then, 
there was a questioa about removal of 
,arbage. (/nterruplioM) 

.... 
SHRl AM,\L DATTA: Please UW us 

how much quantity of water per porSOD 
YOl: are supplying through tankers. In 
these colonies. tbere is no other source 
of supply ... (Inlerrvptlo,."') 

SHRI MOTILAL VORA: Mr. Datta. 
you are correct. We are supplyinl POtable 
water which is drinkable. in these colonies 
according to their requirement. I caano' 
say just now what is the total quantity 0( 
water is being supplied ... (Inlerruptions) 

SHRl AMAL DATTA: There should 
be some norm j"lsued by the Health Depart-
ment, say ten litres or fifteen litres per 
perSOR must be supplied- (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Vora. 
please carry OD. 

(lnterrupllDM) 

SURI MOTILAL VORA: .. J am not 
dls88l'eeing with you, but J hive no informa-
tion as to ~O'N much quantity we are supply-
ing -whether 1 S Ii tres or 10 litres - .. 
(Interruptions) , 

MR. DEPUTY -SPEAKER: He has 
already KCepted that he is not bavina tile 
information Tilere is no point in stret-
ching it too far .. · 

(Inte""j1I;ons) 

SHRI AMAL DA IT A : Do not lose 
your temper because when we went there, 
they showed us a tanker wher-e 25 people 
were already queueing just"after the tanker 
came. They said : Look at the condition, 
how much wa~er this ta'1k.er is carryina 
and how many people are comina fOr 
water? For 5000 people one tanker is 
not enoush. (Interruptions) 

SHRI MOTlLAL VORA: I have aid 
that we are suppJying potabJe water throlJlh-
tankers (lnterrllPtiollS) • t 

SHRI SATYAGOPAL MISRA (Tamluk): 
What is the qa_Iity ot "Ifer' r~utretr·per 
person? (lnter,..,ioll) 

SHR.I, ANII.. BASU {A:I'~; 
Pota\)le water is the most impol1ant tactO!' 
••. (Intnrllption) 
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SURI SATYAGOPAL MISRA: You 
are giving cne tanker in one colo.DY·· 
(Interruptions) 

SHRI MOTILAL VORA: Wltbout 
getting so much angry, you can ask me 
any point- Here I am t¢1ling you that I 
do not know exactly .•. (Interruptions) 

SHRI AMAL DATTA: You are 
biding facts ••• 

SHRI MOTILAL VORA: No~ we 
are not hiding anything from you, my dear 
friend. I said, the quantity which IS 

required· •• (Interruptions) 

I just want to know what he requires 
trom me. 

SHRI AMAL DATTA: You are tbe 
Health Minister. Can you not say what 
is the quautity of water which is required 
by the people ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : Can you say 
how much quantity of water do you take 
daily '1 

SHRf AMAL DATTA : Let the Health 
Minister say, according to his Department 
how much quantity of water is required 
per person to be supplied and how much 
is he supplying ? .. (Interruptions) 

SHRI MOTILAL VORA: At the 
moment. we are concerned to supply pota-
ble water. We are not concerned whether 
we are supplying... (lnteTluptian) We are 
not IUPplying one glass, two glass or three 
alass of water .•• (Interruptions) 

SHRI AMAL DA ITA : How do you 
know that you are supplying tbat mucb of 
water ? (/lIIlrruPlions) 

SHRI MOTILAL VORA: Anyway, I 
will jive the information as required. 

SHRI INDRAJIT GUPTA You 
please coll"t the infor~tion. 

SHRI MOTILAL VQRA: I will 
definitely ~~t the iD(ormatioa. (Intetrlq)-
lion). 

MR. DEPUTY-SPEAKER: He bas 
already said thaI he does not have the 
information. He wiU coHeet it and pass it 
later on. What can you do now ? 

SHRI SATYAGOPAL MISRA; Let 
the debate be postponed. 

MR. DEPUTY-SPEAKER: When tbe 
Minister says thiat, you bave to accept it. 
Please sit down •• • 

(Interruptions) 

SHR! MOTILAL VORA: As regards 
the removal of garbage, total garbage 
consisting of 6000 trucks has been removed. 
Though we have removed aU the garbage 
which was in the backlong, every day we 
have to remove 60 to 70 trucks of 
garbage ••• 

SHRI AMAL DATTA: Did you per-
sonally go to these colonies after the remo-
val of t he garbage ? 

SHRI MOTILAL VORA: I bave 
myself visited these colonies. After that 
I gave instructions to the MCD and the 
DDA people ••• (Interruptions) 

SHRI AMAL DATTA: You visited 
two or three colonies •.. (lnt~rruptions) 

SHRI MOTI LAL VORA : As regards 
septic tanks, out of 1985 septic tanks 1283 
septic tanks have already been desilted. 
And the remaining 612 septic tanks should 
be within a week's time. 

Regarding deslltins of drains, my hon. 
friend wanted to know the length of drains 
deailted. Out of a total of 1,234 kilome-
tres of drains, the length of drains desilted 
is 1,064 kilometres. I think you won't 
disagree. 

SHRI AMAL DATTA 
disagree. 

..l totally 

SHRl MOTILAL VORA: You please 
agree with me. We have desilted this 
much. The balance is to be completed 
within a week's time. 

Regarding CODltruction of Sulabh Shau-
chalayas ••• 
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SHRI AMAL DATIA: All these are 
fabricated figures. 

SHRI MOn LAL VORA : The figures 
are not fabricated. You can visit the area 
and easily see that much bas been done. 
Still we have to do a lot •.. (Jnterruption~). 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MJNISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): I invite Mr. 
Amal Datta to come with me and visit the 
area. So far I do not know how much 
area be has visited. He will (lot be able 
to tell how much water he is consuming. 
Not only tankers have been going but there 
are other sources of water supply also. He 
is trying to create mathematical confusion 
here. 

SHRI AMAL DATTA: I am not 
creating any confusion. I strongly resent 
that kind of an attitude. I wanted to say 
that whatever is being said is not correct. 

SHRf H.K.L. BHAGAT: 1 have 
myself said J am not satisfied Much more 
remains to be done ..• (/nterruptions). 

SHRI SATYAGOPAL MISRA: That 
you do not say. That is the problem. 

(Interruptions)** 

MR. DEPUTY SPEAKER: I have 
not called any other hon. Member to speak. 
What they say will not go on record··· 

(Interruptions)** 

MR. DEPUTY SPEAKER : I have not 
allowed any other Member to speak. 
Therefore, whatever they say will not go 
on record. 

SHRI ANIL BASU: Actually, SIr, 
if the sense is lost, then what is the need 
for discussing all these tbings in tbis aUlost 
House? Why are we wasting our time 
sitting here up to 7.30 p.m., hearing all 
these answers? More than two bundred 
people have died and this is the response 

from the Government and this is tbe response 
from the Treasury Bencbes ••• (lnt~rru.PtjollS). 

**Not recorded. 

KUMARI MAMATA BANERJEE: You 
mend your attitude first .. (Interruptions). 

MR. DEPUTY SPEAKER: Please 
order. 

SHRI MOTI LAL VORA: Sir, I was 
telling about Sulabl. Shauchalayas. It has 
been decided to construct two complexes of 
eighty seats each Jfl everyone of tbe forty-
four resettlement colonies by the end of 
November, 1988. Steps are being taken 
to ensure the compliance well in time. In 
the hospitals I have visited-as some hon. 
Members wanted to know-we have made 
adequate and all possible arrangements to 
tredt the patients of gastro-enteritis and all 
medIcines have been!made avaiJable there. 
There is 00 storage of medIcines. So, our 
primary duty at the moment is to treat 
those people who come to the hospitals, and 
to make tbe areas clean where these colo-
nies are situated. So. these are the primary 
things to be done at the moment. What-
~ver quantity of water they are needing is 
being supplied. We are supplying water 
through tankers also . .. (Interruptions). 

SHRI INDRAJIT GUPTA: You said 
you wiJ] collect the information and now 
again you are saying you are giving suffi-
Cient water. You do not know how much 
you are giving. 

SHRI MOTI LAL VORA: We are 
supplying water through tankers. About 
the quantity of water I wiJI coHeet the 
information. 

SHRI INDRAJIT GUPTA: Yon collect 
(he information first ... (lnterrllptions). 

SHRI MOTI LAL VORA; So, Sir I 
have come before the House and I have 
replied to almost aJi the questions that 
the hon. Members had ratsed. We are 
very sorry that these deaths have occurred 
because of gastro-enteritis and cholera. 
We are taking a]1 possible steps to see 
that in future all these things should not 
happen because over what has happend 
now everybody is sorry aDd nobody is 
happy. Everybody expressed hu or her 
sorrow and anguish. S07 I jOiD with you 
in this and after tbe visit of Prime Minister 
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: Sbri Moti Lal Vora] 
many t rungs have been done and I a~sure 
this august House, from our side, nothing 
will be left undone We will try to do our 
best in the areas where these people reside. 
Whatever is to be done, the M C.D. and 
tbe Delhi Administration have taken all 
these measures. We hope that in the 
coming days, all these things which I have 
mentioned will be looked into in iuB speed 
and we wiJl be able to solve the problem. 

SHRf INDRAJIT GUPTA: Since you 
are going to c..lHect information on some 
other pointlO which you are perhaps not in a 
position to say DOW, pJease coHect that 
information. Could also please collect 
one other informatIOn? How many chil-
dren have du"u a 110ng the peopJe who have 
die~l in the'\c areas? There is a report 
th:Jt a very large number of children have 

died there. 1 would like to know the 
number of children who have died. If you 
don~t know, please collect that information 
also. 

SHRI MOTI LAL VORA; That is all, 
Sir, my submission. 

MR. DEPUTY-SPEAKER : The House 
stands adjourned to re.assembJe tomorrow 
at 11.00 A.M. 

18.37 hrs 

The Lok Sabha then aajourmd lill 
Eleven of the Clock on Tuesda;y, 
August 2, 1988/Sravana 11 > 191 (i 
(~aka) 
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